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 Monday,  March  29,  965/Chattra  8,
 887  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr,  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Nuclear  Explosion  by  China
 +

 (Shri  Harish  Chandra
 Mathur:

 Shri  Jashvant  Mehta:
 Shri  Bhagwat  Jha  Asad:
 Shri  Yashpal  Singh:
 Shri  Brajeshwary  Prasad:
 Shri  Himatsingka:

 {  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Defence  be
 pleased  to  state  the  assessment  made
 by  the  Defence  authorities  regarding
 the  implications  and  impact  of  deve-
 lopment  of  nuclear  weapons  by  China
 on  our  defence?

 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Dr.  0.  8S.  Raju):
 Attention  is  invited  to  the  answer
 Eiven  to  Unstarred  Question  No.  658
 on  2lst  December,  1964.  The  matter
 js  under  constant  review.  P.M.  has
 also  explained  in  the  louse  Govern-
 ment’s  approach  to  ‘he  problem.

 Shri  Harish  Chandra  Mathur:  The
 question  fo  which  the  hon.  Minister
 has  referred  only  answers  half  of  it.
 What  was  stated  in  the  answer  to  that
 question  was  that  the  Chiefs  of  Staff
 have  been  asked  to  make  an  evalua-
 tion  of  the  impact  of  the  Chinese
 nuclear  explosion  and  that  their  in-
 terim  report  has  been  received.  While
 2640  (Ai)  L.S.D.—I|
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 refreshing  the  memory  of  the  hon.
 Defence  Minister  to  what  he  had  stat-
 ed  earlier,  may  I  know  what  are  the
 different  kinds  of  weaponry  with  nu-
 clear  heads  which  are  in  existence  and
 which  are  now  in  the  possession  of
 China—nuclear  weapons  which  are
 considered  to  be  8  grave  menace  even
 by  U.K.  and  USA—and  what  is  the
 reaction  of  our  defence  forces  to  that?
 May  I  also  know  how  they  propose  tu
 keep  up  the  morale  of  the  forces  and
 the  country  and  avoid  a  retreat  before
 a  superior  force  as  in  the  past?

 The  Minister  of  Defence  (Shri  Y.
 B.  Chavan):  Sir,  in  the  preliminary
 assessment  that  the  Chiefs  of  Staff
 made  about  the  nuclear  capabilities
 of  China,  they  particularly  took
 account  of  the  nature  of  the  isnmedia-
 te  threat.  According  to  them  the
 immediate  and  the  real  threat  is  the
 conventional  threat.  Naturally,  the
 nuclear  explosion  does  pose  a  long-
 term  military  threat,  but  the  informa-
 tion  that  we  have  at  the  present  mo-
 ‘ment  does  not  indicate  that  China  has
 even  the  tactical  nuclear  weapons  for
 use  in  the  immediate  future.

 Shri  Harish  Chandra  Mathur:  The
 hon.  Defence  Minister  has  given  this
 House  a  Five  Year  Plan  of  defence.
 So  I  take  it  that  he  is  taking  into
 consideration  not  only  the  immediate
 threats  but  also  our  present  planning
 to  meet  future  threats.  May  I  know,
 in  that  context,  what  is  their  answei
 to  this  menace  ang  to  what  extent
 they  are  depending  upon  this  nuclear
 umbrella  mentioned  by  the  Prime
 Minister  and  now  so  vigorously  pur-
 sued  by  the  U.K.  Government?

 Shri  Y.  B.  Chavan:  i  think  ]  have
 made  it  clear  in  this  answer  that  as
 far  as  the  policy  of  this  Government
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 about  the  nuclear  weapons  is  cOn-
 eerned,  the  Prime  Minister  has  al-
 ready  made  it  very  clear  gn  the  flour
 of  this  House.  I  do  not  think  I  have
 anything  to  add  to  that.  About  the
 five  year  plan,  the  preparations  cer-
 tainly  have  to  take  into  account  the
 immediate  threat  and  the  long-term
 threat.  But  it  is  a  sort  of  continuous
 process.  One  cannot  say  that  we  have
 to  give  more  importance  to  the  Jong-
 term  threat.  If  at  all,  we  have  to
 face  imraediately  the  real  threat
 which,  certainly,  at  the  present  mo-
 ment  is  there  in  a  threatening  way
 on  our  frontiers.

 Shri  Marish  Chandra  Mathur:  Sir,
 are  you  satisfied  with  the  answer  that
 the  hon.  Minister  has  given?  There
 is  no  answer  whatsoever  to  the  sec-
 Ond  par!.  of  my  question.  What  is
 their  long  range  plan?  I  want  to
 know  whether  they  have  given  «any
 consideration  to  the  long-range  thing
 or  not  ang  to  what  extent  they  want
 to  depend  upon  the  nuclear  umbrella
 for  their  defence  forces?

 Shri  Y.  B.  Chavan:  The  defence  for-
 ces  cannot  take  decisions  on  political
 matters.  On  the  political  issue  the
 Governrient  has  already  taken  a  decti-
 sion  and  the  Prime  Minister  has  al-
 ready  given  it  and  announced  it  on
 the  floor  of  the  House.  As  I  said,  we
 have  certainly  taken  into  consideration
 the  preliminary  questions  of  imme-
 diate  threat  and  I  have  given  the
 answer  to  that.

 श्री  पहा पाल  सिह  :  सरकार  चाइना
 के  एटम  बम  का  जवाब  वर्ल्ड  शोष  नियम

 को  चाइना  के  ख़िलाफ़  कर  के  देता  चाहती
 थी,  लेकिन  वह  इस  में  कामयाब  नहीं  हो
 सकी  है  ।  प्यार  चाइना  राज  ही  हमारे
 खिलाफ़  एडम  बम  कौर  हाइड्रोजन  बस
 का  इस्तेमाल  कर  दे,  तो  देश  की  रक्षा
 करने  के  लिए  सरक।र  के  पास  उस  का  क्‍या
 जबाब  है  ?
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 Shri  Y.  B.  Chavan:  Sir,  I  do  not
 know  whether  this  question  arises
 out  of  the  present  question  which  is
 about  the  assessment  made  by  the
 Chiefs  of  Staff.

 Shri  Brajeshwar  Prasad:  May  I
 know  how  far  we  are  going  to
 achieve  technical  parity  with  China
 if  we  keep  in  mind  the  decision  of  the
 Government  of  India  not  to  manu-
 facture  atom  bomb?

 Shri  Y.  B.  Chavan:  I  think  if  the
 intention  of  the  hon.  Member  is  to
 debate  the  policy  of  the  Government
 on  this  particular  matter,  it  is  a
 different  matter.  I  do  not  want  to
 enter  into  that  matter  at  this  stage.
 This  is  not  the  occasion  for  me  to  do
 so,  But  on  this  point  the  Govern-
 ment  has  made  its  policy  absolutely
 clear.

 Shrimati  Ramdulari  Sinha:  May  I
 know  what  positive  steps  have  been
 taken  to  ward  off  the  consequences  of
 attack  from  nuclear  weapons,  if  any,
 from  China?

 Mr.  Speaker:
 answer  that?

 Would  he  like  to

 Shri  Y.  B.  Chavan:  I  do  not  think,
 Sir.

 Mr.  Speaker:  It  comes  from  a  lady
 Member  and  it  ought  to  be  answered.

 Shri  Krishnapal  Singh:  I  would
 like  to-know  whether  any  method  of
 defence  against  nuclear  weapons  is
 known  to  our  Defence  Ministry  apart
 from  the  possession  of  nuclear  wea-
 pons  which  have  a  deterrent  effect?

 Shri  Y.  B.  Chavan:  As  I  said,
 certainly,  my  emphasis  at  the  pre-
 sent  moment  is  about  the  immediate
 threat.  I  do  not  want  to  evade  that
 question.  The  Defence  Ministry’s
 immediate  concern  is  the  immediate
 threat.  The  Chiefs  of  Staff  are
 necessarily  concerned  about  the
 immediate  threat.  As  I  said,  their
 assessment  is  that  the  immediate  and
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 real  threat  is  the  conventional  threat
 and  any  effort  to  divert  our  resources
 from  these  preparations  would  cer-
 tainly  weaken  our  position.

 Shri  P.  C.  Borooah:  May  I  know
 whether  in  view  of  imminent  nuclear
 explosion  by  China  the  Government
 consider  that  the  development.  of
 nuclear  weapons  in  our  country  is  a
 “must”  for  our  defence  as  well  as  to
 give  some  confidence  in  the  minds  of
 the  Himalayan  and  other  Afro-
 Asian  countries  that  we  have  the
 ability  to  resist  China?

 Shri  Y.  B.  Chavan:  Ag  I  said,  in
 the  matter  of  nuclear  weapons,  the
 Government’s  policy  or  defence  pre-
 parations  have  ultimately  to  function
 within  the  framework  of  the  political
 decisions  in  the  matter.  This  deci-
 sion  is  already  there  and  I  have
 made  it  amply  clear.

 Shri  Hem  Barua:  May  I  know  if
 the  attention  of  Government  has
 been  drawn  to  the  opinion  that  some
 world  scientists  gave  who  say  that
 in  the  course  of  another  four  or  five
 years  China  would  not  only  become
 a  full-scale  nuclear  power  possessing
 atom  bombs  but  also  would  have
 perfected  a  delivery  system  capable
 of  reaching  the  targets  set  even  in
 the  United  States  of  America  and
 U.K.;  if  so,  may  I  know  whether  the
 Government  have  ascertained  the
 depth  and  dimension  of  the  problem
 and  the  situation  and  also  formulated
 certain  long-term  measures  against
 this  threat  poised  against  our
 security?

 Shri  Y.  B.  Chavan:  Naturally,  Sir,
 this  question  of  the  nuclear  capabili-
 ties  of  China  will  have  to  be  con-
 stantly  considered.  I  gave  that
 answe",  that  this  will  be  kept  under
 constant  review.  But  the  answer  to
 that  matter  will  have  to  be,  certain-
 ly,  found  in  the  political  policy  of  the
 Government,

 Shri  Hem  Barua:  Sir,  I  just  want-
 ed  to  know  whether  in  the  light  of
 this  opinion  expressed  by  world
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 scientists  the  Government  have  for-
 mulated  or  have  envisaged  any  long-
 term  measures?  He  has  been  all
 along  dealing  with  the  immediate
 threat.  I  am  interested  in  the  future
 threat  also.

 Shri  Y.  B.  Chavan:  As  I  said,  my
 immediate  concern  is  the  immediate
 threat.  For  that  matter,  I  have  given’
 the  answer.  About  the  long-term
 threat,  certainly  it  will  have  to  be
 considered  in  terms  of  the  political
 policy,  and  that  political  policy  of  the
 Government  has  been  made  very
 clear.

 श्री  विभूति  सिर  :  सभी  मंत्री  जी  ते

 कहा  कि  कन्वेंशन  वार  की  तैयारी  ज़रूरी

 है  ।  जापान  के  पास  सारे  कन्वेंशन  वैन्डज

 थे  शौर  उस  की  तैयारी  इतनी  मज़बूत  थी  कि

 न  यू  एस०  ए०  कौर  न  ब्रिटेन  उस  का

 मुकाबला  कर  सकता  था,  लेकिन  दो  एटम
 बम  गिरने  से  जापान  ने  सरकार  कर  दिया  t

 हिन्दुस्तान  के  लोगों  को  भरोसा  हो  शौर

 हमारे  पड़ोसी  देशों,  नेपाल,  भूटान  जौर

 सिक्किम  इत्यादि,  को  भरोसा  हो,  इस

 के  लिए  सुरक्षा  मंत्री  क्या  इन्तज़ाम  कर

 रहे  हैं  ?

 Shri  Y.  B.  Chavan:  Naturally,  the
 Defence  Minister  will  be  bound  down
 by  the  general  policies  of  the  Gov-
 ernment  in  the  matter.

 Indian  Foreign  Service

 +
 Shri  Prabhat  Kar:
 Shri  Indrajit  Gupta:
 Shri  D.  C.  Sharma:
 Shri  Mohan  Swarup:
 Shri  Sidheshwar  Prasad:
 Shri  Sham  Lal  Saraf:
 Shri  Yashpal  Singh:
 Shri  P.  C.  Borooah:
 Shri  P.  है.  Chakraverti:
 Shri  0.  N.  Tiwary:
 Shri  Rameshwar  Tantia:
 Shri  Kapur  Singh:
 Shri  P.  K.  Deo:
 Shri  Narasimha  Reddy:

 *618.  <
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 Shri  M.  L.  Dwivedy:
 Shri  BR.  8.  Tiwary:
 Shri  8,  C.  Samanta:

 |  Shri  J.  B.  Singh:
 |  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  External  Aff-
 airs  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  under  consideration  to  re-
 organise  and  strengthen  India’s  Fore-
 ign  Service;  and

 (b)  if  so,  the  salient  features  there-
 of?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  Prabhat  Kar:  So  far  ag  the
 Foreign  Service  is  concerneg  we  have
 found  that  it  is  not  properly  utilised.
 It  has  failed  to  place  the  foreign
 Policy  and  viewpoint  of  our  Govern-
 ment  before  the  other  countries  with
 the  result  that  we  are  losing  our
 friends.  In  that  context,  may  I  know
 the  reason  for  the  Government  not
 Teorganising  the  Foreign  Service?

 Shrimati  Lakshmi  Menon:  Because,
 Government  did  not  think  it  neces-
 sary  to  take  up  this  question  of  reor-
 ganisation  at  the  present  moment,

 Shri  Kapur  Singh:  May  I  know
 whether  it  is  still  necessary  to  pos-
 sess  a  pretty  wife  io  enter  into  and
 advance  in  the  Foreign  Service?
 This  policy  was  announced  on  the
 floor  of  the  House  by  the  late  Prime
 Minister,

 Mr.  Speaker:  Shri  Kapur  Singh  and
 myself  would  be  preciudeq  from  en-
 tering  this  Service.

 Shri  Kapur  Singh:  May  I  know
 whether  it  is  still  a  necessary  pre-
 requisite  for  entry  into  and  advance-
 ment  in  the  Foreign  Service?

 Shrimati  Lakshmi  Menon:
 never  been.

 lt  has
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 Mr.  Speaker:  The  late  Prime  Minis-
 ter  has  mentioned  that.

 Shri  Kapur  Singh:  [s  she  repudiat-
 ing  the  late  Prime  Minister?  I  want
 my  son  to  enter  the  Foreign  Service.
 So,  I  want  to  have  this  information.

 Mr.  Speaker:  He  must  be  having  a
 beautiful  wife.  So,  he  is  not  preclud-
 ed.

 Shri  Alvares:  Is  it  not  a  fact  that
 all  wives  are  pretty  to  their  hus-
 bands?

 An  hon.  Member:  Question.

 Mr.  Speaker:  It  is  not  for  the  Ex-
 ternal  Affairs  Ministry  to  decide  that
 question.

 Shri  5.  M.  Banerjee:  Is  it  a  fact  that
 one  of  the  conditions  for  selection  of
 candidates  for  the  IFS  is  that  he
 should  not  have  more  than  _  three
 children  on  1-8-1956?  Why  was  that
 condition  imposed?  Why  should  you
 prevent  efficient  and  capable  candi-
 dates  entering  the  service  if  they
 have  more  than  three  children?

 Shrimati  Lakshmi  Menon:  As  far  as
 recruitment  is  concerned,  it  is  based
 on  the  results  of  the  combined  Indian
 Administrative  Service  aud  Foreign
 Service  examination  and  interview.
 This  rule  was  enforced  when  IFS-B
 was  introduced.  When  an  officer  is
 posted  abroad,  Government  is  bound
 to  give  them  various  allowances  for
 their  children.  Therefore,  this  l:mit
 was  imposed  on  the  number  of
 children  for  which  Government  will
 be  responsible,  in  30  far  as  payment
 of  allowance  is  concerned.

 Mr.  Speaker:  Government  can  say
 that  only  three  children  will  be  en-
 titled  to  those  allowances.  Why  should
 they  have  this  condition?

 Shrimati  Lakshmi  Menon:  There  is
 No  restriction.

 Shri  P.  R.  Chakraverti:  May  I  know
 whether  Government  nave  received  a
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 deputation  of  members  of  the  Indian
 Foreign  Service  complaining  against
 the  appointment  of  retired  ICS  offi-
 cers  and  politicians  and,  if  so,  what
 action  hag  been  taken  on  that  repre-
 sentation?

 Shrimati  Lakshmi  Monon:  There
 was  no  protest  or  any  kind  of  com-
 plaint  about  the  appuintment  of  men
 from  the  public  service  in  the  Foreign
 Service.

 Shri  Sham  Lal  Saraf:  As  it  is  said
 that.  there  is  no  re-organisation  in
 view  at  the  moment,  may  I  know  what
 steps  have  been  taken  to  see  that  the
 entire  service  is  geared  up  and  con-
 ditioned  to  meet  the  situation  which
 they  have  to  face  while  serving  in
 diplomatic  service?

 Shrimati  Lakshmi  Menon:  The  re-
 cruitment  and  training  of  this  service
 is  based  on  that.

 Shri  Nath  Pai:  Ig  it  true  that  of
 late  discipline  in  the  External  Affairs
 Ministry  or  Foreign  Service  has  been
 so  loose  that  mandates  issued  by  the
 Ministry  are  hardly  responded  to,
 listened  to  or  obeyed  by  the  officers
 and  may  I  know  whether  Govern-
 ment’s  attention  has  been  drawn  to
 disturbing  reports  about  one  charge
 D'affaires  and  PRO,  both  of  whom
 are  supposed  to  have  defied  the  orders
 one  for  transfer  ang  another  for  re-
 call  to  Delhi...

 Mr,  Speaker:  He  put  that  question
 earlier  also.  This  relates  to  the  re-
 organisation  of  service.

 Shri  Nath  Pal:  Re-organisation  with
 a  view  to  what?  For  enforcing  disci-
 pline  and  ensuring  higher  standards.

 Mr.  Speaker:  That  could  be  stretch-
 ing  it  too  far.

 Shri  Nath  Pai:  That  would  be  putt-
 ing  too  narrow  a  construction.

 Mr,  Speaker:  He  has  asked
 question  earlier  also,

 that
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 Shri  Nath  Pai:  I  am  saying  that
 there  are  reports.  They  may  be  cor-
 rect  or  wrong.

 Shri  Swaram  Singh:  As  regards  any
 question  about  the  individual  officers,
 IT  would  be  reluctant  to  give  a  reply
 unless  I  have  looked  into  the  details.
 But  I  woulg  like  to  assure  this  hon-
 ourable  House  that  there  is  no  such
 thing  as  indiscipline.  There  may  be
 individual  cases  which  are  not  to  our
 liking.  But  there  should  be  no  feel-
 ing  that  there  is  no  discipline  or  that
 there  is  a  tendency  for  indisciplinc.

 Individual  cases
 oe  (Interruption).

 Shri  Hem  Barua:
 affect  the  services:

 Mr,  Speaker:  I  have  not  called  Mr.
 Hem  Barua.

 Shri  Basappa:  For  historical  rea.
 sons,  our  Mission  in  London  may  be
 bigger  than  some  of  the  Missions  in
 European  countries.  But  now  in  the
 case  of  some  of  the  other  countries
 like  Germany,  France  and  Italy,  are
 we  thinking  of  improving  our  Mis-
 siong  in  those  countries  and  are  we
 also  thinking  of  recalling  some  of
 them  and  sending  better  ‘men  there?

 Shrimati  Lakshmi  Menon:  It  is
 true,  for  historical  reasons,  our  Mis-
 sion  in  London  is  bigger  than  many
 other  Missions.  If  the  hon.  Member
 goes  through  one  of  the  answers  giv-
 en  earlier,  he  will  see  how  the  num-
 ber  is  being  gradually  reduced.

 Shrimati  Savitri  Nigam:  In  view  of
 the  fact  that  the  majority  of  Infor-
 mation  Officers  are  being  selected  from
 amongst  I.A.S.  and  I.F‘.S.,  the  standard
 of  the  Information  Service  is  very
 low.  What  action  is  going  to  be
 taken  to  reorganise  the  Information
 Service  by  selecting  the  Information
 Officers  from  amongst  the  experienced
 people?  >

 Mr,  Speaker:  No  reorganisation  of
 the  Information  Service  is-  contem-
 plated.
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 Shrimati  Savitri  Nigam:  This  is  re-
 garding  the  reorganisation  of  the
 I.F.S.  Service.  The  persons  are  selected
 from  that  service.  That  is  why  I  as-
 ked  this  question.

 Shri  Kapur  Singh:  The  standard  is
 very  low.

 Shrimati  Lakshmi  Menon:  The  as-
 sumption  is  wrong.

 Shri  Harish  Chandra  Mathur:  Is  it
 not  a  fact  that  our  foreign  Missions
 @re  categorised  in  a  manner  that  sen-
 jor  officers  go  only  to  places  where
 comforts  are  provided  and  that  they
 would  refuse  to  go  to  places  like
 Indonesia  and  Burma  with  the  result
 that  these  posts  have  to  be  kept  vacant
 for  a  long  time?  May  I  know  whe-
 ther  Government  is  taking  any  steps
 to  so  organise  Ministry  that  it  is  the
 country’s  interest  and  not  the  offi-
 cers’  personal  comfort  that  is  made
 the  guiding  factor?

 Shrimati  Lakshmi  Menon:  It  is  not
 true,  because  we  have  got  a  senior
 officer  in  Indonesia  at  the  moment
 and  these  posts  are  not  lying
 vacant

 Shri  Harish  Chandra  Mathur:  Is  it
 not  a  fact  that  our  foreign  Missions.

 Shri  Nath  Pai:  Mr.  Speaker,  norm-
 ally,  your  protection  should  be
 available  to  us  and  not  to  the  Gov-
 ernment.  It  is  her  duty  to  defend  the
 Government  but  it  is  far  more  neces-
 sary  to  defend  the  vital  interests  of
 the  country.  Is  it  not  a  fact  that  no-
 body  wants  to  go  to  Rangoon,  no-
 body  wants  to  go  to  Colombo,  nobody
 wants  to  go  to  Guinea—because  the
 status  is  not  decided...

 Shri  Harish  Chandra  Mathur:  Our
 foreign  Missions  are  categorised.
 There  is  category  ‘A’  where  the  best
 comforts  are  available;  then,  there  are
 category  ‘B’  and  category  ‘C’.  There
 are  places  where  our  “interests  are
 more  vital  coming  as  category  ‘C’  and
 category  ‘D’.  The  senior-most  affi-
 cers  are  not  prepared  to  go  there.
 May  I  know  whether  that  is  not  a

 29,  965  Oral.  Answers  6330

 fact?  No  answer  has  been  given  to
 this.  I  want  to  know  whether  we
 are  reorganising  our  Missions  in  a
 manner  that  the  interests  of  the  coun-
 try  are  paramount  and  not  the  com-
 forts  of  the  officers.

 Shri  Swaran  Singh:  I  agree  with
 the  presumption  upon  which  this  ques-
 tion  proceeds.  It  is  not  the  comforts
 that  should  be  available  but  it  is  the
 interests  of  our  country  in  relation  to
 that  country  which  should  be  the
 guiding  factor.  It  is  true  that  there
 is  categorisation  of  these  places.  But
 I  would  like  to  informin  the  House  that
 that  is  with  a  view  to  effect  transfers
 so  that  certain  place  where  there  are
 some  discomforts  might  be  in  one
 class  and  the  person  can  also  natural-
 ly  say  that  he  should  not,  one  after
 the  other,  get  stations  where  there
 ‘might  be  physical  discomforts  or
 greater  hardship  of  service.  But  I
 agree  that  in  these  matters  the  inter-
 ests  of  the  country  should  predomi-
 nate,  and  that  will  be  the  guiding
 factor  in  filling  up  these  posts.

 Shri  Shinkre:  Is  there  any  plan  or
 idea  before  Government  to  reorganise
 the  very  Ministry  of  External  Affairs
 as  a  first  step  towards  the  reorgani-
 sation  of  the  Indian  Foreign  Service?

 Mr.  Speaker:  The  main  question  is
 only  in  regard  to  the  Indian  Foreign
 Service.

 Shri  H.  N.  Mukerjee:  May  I  know
 whether  Government  have  discovered
 that  many  of  our  comparatively  better
 men  do  not  like  to  go  to  countries
 where  conditions  are  not  particularly
 comfortable  and  those  countries  are
 really  countries  which  could  be  pro-
 perly  friendly  with  us?  Have  Gov-
 ernment  discovered  this  unwillingness
 on  the  part  of  the  majority  of  our
 comparatively  good  Ambassadors  to
 go  to  the  comparatively  uncomfort-
 able  countries,  and  if  so,  what  steps
 are  being  taken  in  that  direction?

 Shri  Swaran  Singh:  I  would  not
 accept  that  our  better  types  of  Amba-
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 -ssadors  do  not  want  to  go  to  countries
 i  where  there  are  discomforts  although

 those  countries  may  be  friendly  with
 -us.  That  type  of  Ambassador  cannot
 be  regarded  as  a  better  type  of

 Ambassador,  who  would  not  like  to
 go  to  a  place  where  the  interests  of
 the  country  demand  that  he  should
 go  but  where  because  of  physical  dis-
 comforts  etc.  he  is  reluctant  to  go.
 ‘Therefore,  there  is  no  such  thing  as
 what  the  hon.  Member  has  suggested.
 I  do  not  accept  that  suggestion  at  all.

 Shri  Tridib  Kamar  Chauduri:  May
 I  know  whether  this  categorisation
 and  other  things  are  responsible  for
 ‘keeping  some  of  the  vital  Embassies
 like  those  in  Colombo  unmanned  till
 now  and  for  a  pretty  long  period?
 ‘What  is  the  special  reason  for  it?

 Shri  Swaran  Singh:  That  is  not  cor-
 rect.  In  regard  to  Colombo  I  have
 tried  to  explain  the  position  in  answer
 to  questions.  There  is  no  such  gene-
 ral  thing  in  relation  to  the  posting  in
 Colombo.

 क्रि  यशपाल  सिह  :  क्‍या  सरकार  ने

 कभी  इस  बढ़ती  हुई  इन डिसिप्लिन  को  रोकने

 के  बारे  में  यह  सोचा  है  कि  फारेन  स्विस  में

 जब  डिप्लोमेट्स  भेजे  जाते  हैं  तो  इस  से

 फारेन  सर्विसेज  में  डिस्सटिस्फैकशन  पैदा

 द्वारा  है  कौर  उन  को  जो  प्रमोशन  मिलना

 चाहिये  उन  का  बह  हक  मारा  जाता  है

 wa  डिस्सैटिस्फैक्शन  को  रोकने  के  लिये

 सरकार  क्‍या  कर  रही  है  ।

 श्री  स्वर्ण  सिह  :  न  तो  कोई  इनकी-
 सिप् लिन  है  शौर  न  कोई  डिस्सेटिस्फैक्शन

 है  t  डिस्सैटिस्फैशशन  माननीय  मेम्बर  के

 दिल  में  है  और  वह  मेरे  जवाब  से  दूर  हो
 जाना  चाहिये  ।

 Pensions  of  Deceased  Soldiers

 Shri  ट्र  C.  Borooah:
 Shri  P.  R,  Chakravert!

 *6I9.  <  Shri  R.  8.  Pandey:
 Shri  Uikey:

 |  Shri  Radhelal  Vyas:
 ‘Will  the  Minister  of  Defence  be
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 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  a
 large  number  of  caseg  the  question  re-
 lating  to  the  pensions  of  the  military
 personnel  killed  during  the  last
 Chinese  invasion  has  not  been  decid-
 ed  so  far;

 (b)  if  so,  the  number  of  such-
 cases;

 (ec)  the  number  of  cases  where
 question  relating  to  the  payment  of
 arearg  of  salaries  and  allowances  of
 such  deceased  personne]  stil]  remains
 to  be  decided;  and

 (d)  the  reasons  for  the  delay?

 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Dr.  0.  8,  Raja):  (a)
 and  (b).  No,  Sir.  The  number  of
 such  ९४३९3  is  small,  being  only  27
 out  of  over  3,000  cases.  Even  in  these
 cases,  a  pending  enquiry  award  (equal
 to  the  family  pension  plus  children’s
 allowance,  normally  admissible)  is  al-
 ready  in  issue,  except  in  three  cases
 in  which  the  heirs  nominated  for
 family  pension  have  migrated  to  Pak-
 istan.

 (c)  73  cases.

 (d)  A  Statement  is  laid  on  the  Table
 of  the  Lok  Sabha.

 STATEMENT

 The  delay  in  deciding  the  outstand-
 ing  pension  cases  is  mostly  due  to
 want  of  reports  from  civil]  authorities
 after  necessary  investigations,  as  to
 whether  the  claimants  satisfy  the
 conditions  prescribed  for  the  grant  of
 family  pension.  Such  investigation
 ig  necessary,  under  the  rules.  but  es
 this  has  led  to  delays  in  finalising  pen-
 sion  cases,  Government  have  recent-
 ly  modified  the  procedure  in  this
 regard.  Under  the  modified  proce-
 dure,  no  ‘civil  investigation  is  neces-
 sary;  and  pension  will  be  sanctioned
 on  the  basis  of  claim  forms  complet-
 ed  by  the  eligible  heirs  and  attested
 by  certain  local  authorities.  This
 modified  procedure  will  also  be  adop-
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 ted  in  cases  where  claims  have  al-
 ready  been  referred  to  civil  authori-
 ties  for  invtstigation  but  their  reports
 have  not  yet  been  received.  Conse-
 quently,  cases  which  are  pending  fina-
 lisation  on  account  of  civil  investiga-
 tions  reports  are  now  expected  to  be
 decideq  at  an  early  date.

 The  delay  in  payment  of  arrears  of
 salaries  and  allowances  is  in  most
 caseg  due  to  the  fact  that  the  bene-
 ficiaries  are  located  in  Nepal  where  it
 is  not’  possible  to  deliver  the  call-up
 notices  ‘on’  account  of  lack  of  postal
 facilities  and  difficult  terrain.  This
 work  has  now  been  taken  in  hand
 through  the  additional  clerical  staff
 and  peons  who  have  been  recently
 appointed  in  the  Indian  Embassy,
 Nepal.

 Shri  P.  C.  Borooah:  May  I  know
 whether  any  special  lump-sum  com-
 pensation  is  paid  to  the  bereaved
 fumilies  of  the  soldiers  who  died  in
 action  in  the  front,  and  whether  Gov-
 ernment  have  any  proposal  to  insure
 the  lives  of  those  persons?

 Dr.  D.  S.  Raju:  Besides  the  family
 special  pension,  there  is  gratuity  also
 admissible  to  the  widows.  Of  course,
 the  gratuity  varies  from  Rs.  335  in
 the  case  of  a  Second  Lieutenant  to
 about  Rs.  16,000  in  the  case  of  a
 General.  This  is  the  gratuity  admis-
 sible  besides  the  family  pension.

 Shri  P.  C.  Borooah:  May  I  know
 whether  it  is  a  fact  that  even  the
 provident  fund  dues  have  not  been
 paid  to  their  successors,  even  till
 today,  and  if  so,  the  reason  for  this
 delay,  and  what  steps  have  been
 taken  by  Government  to  speed  up  the
 process  by  augmenting  the  defence
 accounts  service  if  necessary?

 Dr.  D.  8.  Raju:  Except  in  these  few
 cases  which  are  pending  investigation,
 almost  all  the  cases  have  been  settled,
 and  there  are  no  outstanding  accounts.

 Shri  २,  BR.  Chakraverti:  May  I  know
 whether  in  addition  to  grant  of  pen-
 sions,  lands  have  been  allotted  to  the
 families  of  these  people?
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 Dr,  D.  S.  Raju:  That  does  not  come
 in  this  category.  That  is  dealt  with
 by  a  different  organisation.  The  Dis-
 trict  and  State  Boards  for  soldiers’
 and  sailors’  welfare  will  deal  with
 this  question  of  land  allotment.

 Shri  M.  R.  Krishna:  May  I  know  the
 year  when  the  family  pension  for  the
 airmen  and  soldiers  had  been  last
 decided,  and  whether  the  Ministry  has
 any  proposal  to  revise  the  family
 pension  of  these  people?

 Dr.  D.  S.  Raju:  The  family  pension
 had  been  revised  only  in  96l.

 Shri  Narendra  Singh  Mahida:  Do
 Government  propose  to  increase  these
 pensions  in  view  ‘of  the  imminent
 threat  of  Chinese  invasion  and  other
 conflicts?

 Dr.  D.  $.  Raju:  No,  Sir.

 श्री  गुलदान :  क्‍या  सीमा  पर  शहीद

 हुए  भारतीय  सैनिकों  के  बारे  में  कुछ  सरकारों

 ने  ऐसा  वादा  किया  था  कि  जो  वहां  पर

 शहीद  होंगे  या  बेकार  होंगे  उन  को  भूमि
 दी  जायेगी  ।  क्‍या  राजस्थान  सरकार  ने

 या  ग्रोवर  किसी  सरकार  ने  ऐसा  वादा  किया

 है  t  are  किया  है  तो  क्‍या  वह  पूरा  हो
 गया  है  ।

 The  Minister  of  Defence  (Shri  Y.  8.
 Chavan):  About  what  is  exactly  done
 in  Punjab  and  Rajasthan,  I  require
 notice.  But  certainly  they  have  some
 schemes  for  giving  land  and  also  pro-
 viding  some  sort  of  jobs  to  rehabili-
 tate  the  ex-servicemen.  But  in  this
 particular  case,  we  are  answering  the
 question  about  persons  who  were
 killed  in  action  in  NEFA.

 att  जयनाथ  पाण्डेय  :  सभा  पटल  पर

 जो  वक्तव्य  रक्खा  गया  है  उस  में  लिखा

 हुआ  है  कि  :

 “Cases  which  are  pending  firs-
 lisation  on  account  of  civil  inves-
 tigations  reports  are  now  expected
 to  be  decided  at  an  early  date”.
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 मैं  जानना  चाहता  हूं  कि  वहू  कोन  सी  भर्ती
 डेट  होगी  जब  तक  पेंशन  देने  का  निर्णय  हो
 जायेगा  ।

 Shri  Y.  8,  Chavan:  I  think  there
 were  some  procedural  difficulties.  But
 now  we  have  simplified  the  proce-
 dures.  Some  special  orders  have  been
 issued  in  the  month  of  January.  I
 think  it  should  be  possible  to  get  that
 within  few  months.

 Shri  Subodh  Hansda:  One  of  the
 reasons  for  delay  in  payment  of
 arrears  is  the  fact  that  certain  per-
 sons  are  located  in  Nepal  and  due  to
 lack  of  communications,  notices  could
 not  be  served  to  them.  How  much
 such  cases  are  there?

 Shri  Y.  B.  Chavan:  About  350  or
 more  cases  in  Nepal,  we  have  not
 decided  because  their  address  could
 not  be  found  out.  Now  we  have  taken
 special  steps  to  see  that  we  get  their
 addresses,

 st  qo  fao  चौधरी  :  सभा  पटल  पर

 जो  स्टेटमेंट  रक्खा  गया  है  उस  में  उन  लोगों

 की  संख्या  दी  गई  है  जिन  के  बारे  में  भ्रान्ति

 निर्णय  नहीं  हुआ  है  ।  मैं  जानना  चाहता

 हूं  कि  क्या  उन  लोगों  के  अतिरिक्त  कुछ  ऐसे
 भी  सिपाही  या  जवान  हैं  जो  जख्मी  होने  के

 कारण  या  किसी  अन्य  कारण  से  पेंशन  की  इस
 मद  में  नहीं  श्री  सके  हैं  ।

 Shri  Y.  B.  Chavan:  I  do  not  think
 so,  because  we  have  given  the  correct
 figures.

 Shri  Nath  Pai:  Arising  out  of  the
 reply  given  by  the  Defence  Minister
 himself  about  the  pensions,  is  it  a
 fact  that  soldiers  who  served  in  both
 wars,  because  the  total  number  of
 service  being  0  years—whereas  under
 the  rules  the  minimum  number  of
 years  is  5—have  been  put  to  great
 hardship,  and  since  the  number  of
 such  persons  is  very  limited,  are
 Government  contemplating  giving
 some  relief  to  them?
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 Mr.  Speaker:
 question.

 That  is  a  different

 Shri  Nath  Pai:  It  arises  because  the
 question  is  about  the  general  matter
 of  pensions.  Earlier  he  gave  a  reply.

 Mr.  Speaker:  Shri  Kapur  Singh.

 Shri  Kapur  Singh:  Are  all  missing
 persons  counted  as  killed?  If  so,  are
 such  of  those  persons  who  might  be
 serving  in  China  also  to  receive  pen-
 sions?

 Shri  Y.  B.  Chavan:  There  is  nobody
 today  in  China.

 Shri  Kapur  Singh:  Are  you  sure?

 Shri  Y.  B.  Chavan:  Yes.

 Shri  Hem  Barua:  The  hon.  Defence
 Minister  just  now  told  the  House
 about  those  killed  in  NEFA.  May  I..

 Shri  Y.  B,  Chavan:  And  Ladakh.

 Shri  Hem  Barua:  May  I  draw  the
 attention  of  the  hon.  Minister  to  a
 letter  written  to  me  by  the  late  Prime
 Minister  about  Brig.  Hoshiar  Singh:

 “No  one  knows  when  and  how
 Brig.  Hoshiar  Singh  met  his  death.
 We  shall  try  to  find  out  more
 about  these  matters.  The  Chinese
 have  said  that  they  have  buried
 him  and  marked  the  grave  with
 his  name”.

 Has  any  inquiry  into  the  death  of
 Brig.  Hoshiar  Singh  been  so  far  made?
 What  steps  have  Government  taken  to
 give  him  a  befitting  burial?

 Shri  Y.  B.  Chavan:  Certainly  some
 specific  facts  about  his  death  have
 come  into  our  possession.  But  I  have
 not  got  them  here  so  that  I  can  give
 them  to  the  hon,  Member.

 भी  सर  पाण्डेय  :  माननीय  मंत्री  जी

 ने  ब्र भी  बतलाया  कि  सिविल  भ्रमणकारी  जो

 हैं  वे  रिपोर्ट  देने  में  देरी  करते  हैं  ।  इसलिये
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 उन्होंने  बहुत  से  रेस्ट्रिक्शन्स  हटा  दिये  हैं  ।

 मैं  जानना  चाहता  हूं  कि  क्या  अरब  सिविल

 अधिकारियों  से  मृत  सैनिकों  के  बारे  में

 कोई  रिपोर्ट  नहीं  तलब  की  जायेगी  ।  अगर

 नहीं  की  जायेगी  तो  उनकी  पेन्शन  के

 वास्ते  क्‍या  प्रोसीजर  होगा  |

 Shri  Y.  B.  Chavan:  As  I  have  men-
 tioned  in  one  of  the  replies,  the  diffi-

 culties  of  the  procedures  for  finding
 out  the  facts  about  heirs  and  proving

 ‘them  have  now  been  solved  by  sim-
 plification  of  the  procedures.  Even
 the  certificate  of  the  Sarpanch  of  the
 village  or  the  people  who  are  nearby
 will  be  acceptable  as  final  proof.
 I  think  this  would  possibly  expedite
 decisions  in  these  matters.

 Diwakar  Committee  Report

 +
 (  Shri  Surendra  Pa}  Singh:

 Shri  Yashpal  Singh:
 Shri  R.  S,  Pandey:
 Shri  Uikey:
 Shri  Sidheshwar  Prasad:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Radhelal  Vyas:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwari:

 |  Shri:  U.  M.  Trivedi:

 8620.
 4

 ।

 Will  the  Minister  of  Imformation
 ‘and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  272  on  the  30th  November,  964
 regarding  Diwakar  Committee  Report
 on  the  conditions  of  small  newspap-
 ers  and  state:

 (a)  whether  the  said  Report  has
 since  been  submitted  to  Government;
 and

 (b)  if  so,  its  broad  recommendations
 and  Government’s  reaction  thereto?

 The  Deputy  Minister  in  the  Minis-
 ‘try  of  Information  and  Broadcasting
 (Shri  C.  R,  Pattabhi  Raman):  (a)  No

 Sir.

 (b)  Does  not  arise.
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 श्री  यश्पाल  सिंह  :  इतने  दिनों  स ेसरकार
 ने  यह  काम  सौंपा  हुआ  है  ।  हम  किस  तारीख

 तक  उम्मीद  करें  कि  यह  काम  हो  जायगा  ?

 कोई  डेफिनिट  डेट  दे  सकेंगे  ?

 Shri  0.  R.  Pattabhi  Raman:  There
 was  a  period  of  six  months;  they
 could  not  finish  their  work.  So,  the
 time  has  been  extended.  The  work
 is  so  immense.

 Mr.  Speaker:  Whether  a  date  can
 be  given  now__that  is  what  the  wants.

 Shri  C.  R.  Pattabhi  Raman:  We  are
 expecting  it  soon.

 शी यद्यापाल  सिह  :  जब  तक  कि  ये

 सिफारिशें  न  शाख़ें  तब  तक  हिन्दी  पत्तों  के

 लिए  और  अरन्य  भारतीय  भाषियों  के  भ्रखबारों
 के  लिए  सरकार  ने  क्‍या  निर्णय  किया  है  ?

 उनके  सामने  जो  दिक्‍कतें  रोज  आती  हैं,  कहीं
 कोटे  की  दिक्कत,  कहीं  विज्ञापन  की  विनीत  ?

 इन  को  दूर  करने  के  लिए  सरकार  ने  क्‍या

 किया  है  ?

 Shri  C.  R.  Pattabhi  Raman:  The
 extension  is  up  to  llth  August,  ‘1988.
 Even  then,  they  feel  that  they  want
 more  time.  Apart  from  that

 Mr.  Speaker:  Has  any  interim  deci-
 sion  been  taken  or  not?

 Shri  C.  R,  Pattabhai  Raman:  No,
 Sir.

 eft  सिद्धेश्वर  प्रसाद  :  मैं  जानना  चाहता

 हूं  कि  किन  वजहों  से  उप  समिति  ने  और

 अधिक  समय  की  मांग  की  है,  क्‍या  इस  के

 काम  के  रास्ते  में  कोई  कठिनाई  करा  गयी  है,
 या  सरकार  ने  इसके  टिम्स  श्राफ  रेफरेंस  का

 दायरा  बढ़ा  दिया  है  ?

 खटकती  इंदिरा  गांधी  :  वह  ऐसे  पत्रकारों

 से  मिलने  के  लिए  सारे  देश  में  घूम  रहे  हैं,

 इसलिए  ज्यादा  देर  लगी  है  1
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 «  Shri  P.  R.  Chakraverti:  May  I
 -know  whether  the  Government  has
 received  a  representation  from  this
 Committee,  complaining  against  the
 latest  decision  of  the  Government  to
 redute  the  limit  on  the  permissible
 ‘extent  of  advertisement?

 Shri  C.  R.  Pattabhi  Raman:  It  might
 have  been  two  or  three  days  ago.  But
 ‘we  are  not  aware  of  this.

 मलिक  ना०  तिवारी  :  अभी  मंत्री  जी  ने

 कहा  “बरी  सून ।  उन्होंने  कहा  कि  वे  जल्दी

 ही  रिपोर्ट  भाने  की  आशा  कर  रहे  हैं  ।  यह
 “बरी  सून”  तो  श्राफिशियल  जवाब  हो  गया  ।

 पर  मैं  जानना  चाहता  हूं  कि  इसमें  कितना

 समय  लगेगा,  दो  महीना,  चार  महीना,  6

 महीना,  इस  में  क्या  टाइम  लिमिट  है  ।

 श्रीमती  इंदिरा  गांधी  :  बाद  में  उन्हों
 ने  बताया  था  कि  ii  अगस्त  तक  एक्सटेंशन
 मिला  है

 भारतीय  भाषाओं  के  समाचारपत्रों

 के  लियें  विज्ञापन
 +

 %  श्री  प्रकाशवोर  शास्त्री  :
 ae

 |  श्री  जगदेव  सिह  सिद्धान्त  :

 क्या  सूचना  और  प्रसारण  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  भारतीय  शभाषाध्ों  के  समाचार

 न्य लों  को  विज्ञापन  देने  के  सम्बन्ध  में  जारी

 की  गई  हिदायतों  की  मुख्य-मुख्य  बातें  क्‍या

 हैं  ;

 (ख)  क्‍या  सरकार  को  इस  सम्बन्ध  में
 :  कोई  ज्ञापन  प्राप्त  हुए  हैं  ;  कौर

 (ग)  यदि  हां,  तो  उन  के  सम्बन्ध  में

 सरकार  का  क्‍या  विचार  है  ?

 सूचना  कौर  प्रसारण  मंत्री  (श्रीमती
 बंदिश  गांघी)  :  (क)  भारतीय  भाषियों

 के  समाचार-पत्तों  को  विज्ञापन  देने  के  सम्बन्ध

 में,  कोई  खास  हिदायतें  नहीं  दी  गई  हैं  t
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 (@)  जी,  हां  t

 (7)  सरकार  का  उद्देश्य  है  कि  भारतीय
 भाषाओं  के  पत्रों  को  उत्तरोत्तर  अधिक
 विज्ञापन  दिये  जायें  ।

 श्री  प्रकाश वीर  शास्त्री  :  श्रीमन,  क्‍या  मैं

 यह  जान  सकता  हूं  कि सरकार  को  जो  ज्ञापन

 प्राप्त  हुए  हैं  भारत  य  भाषाओं  के  समाचार-
 पन्नों  की  भोर  से,  उनमें  सरकार  पर  कुछ  ऐसे
 भी  आरोप  लगाए  गए  हैं  कि  सरकारी  विज्ञापन

 उन्हीं  समाचार-पत्तों  को  विशेष  रूप  से  दिए
 जाते  हैं  जो  सरकार  की  नीतियों  का  समर्थन
 करते  हैं,  जो  जनता  का  समर्थन  करते  हैं  उनको

 विज्ञापन  नहीं  दिए  जाते  ?

 श्रीमती  इंदिरा  गांधी  :  जी  नहीं  |
 *

 श्री  प्रकाश बीर  शास्त्री  :  प्रभी  दो  तीन

 दिन  पूर्व  वित्त  मन्त्रालय  ने  विज्ञापनों  के

 सम्बन्ध  में  जो  नी  निर्धारित  की  है  जिससे

 समाचार-पत्रों  के  सामने  बड़ी  विषम  स्थिति
 उत्पन्न  हो  गयी  है,  उस  सम्बन्ध  में  क्या  सूचना
 मंत्रालय  से  उन्होंने  कुछ  परामर्श  किया  था  ?

 श्रीमती  इंदिरा  गांधी  :जी  नहीं

 Shri  Jaipal  Singh:  May  I  know  whe-
 ther  these  advertisements  are  given
 on  the  basis  of  the  circulation  of  the
 paper  or  whether  some  other  criterion
 is  adopted?

 The  Deputy  Minister  in  the  Ministry
 of  Information  and  Broadcasting  (Shri
 ह  BR.  Pattabhi  Raman):  Circulation
 is  also  kept  in  mind,  But  I  may  in-
 form  the  House  that  in  the  current
 year,  April,  964  to  February,  ‘1968,
 882  Indian  language  papers  have  been
 used  for  display  advertisements  as
 against  29l  in  1954-55.  The  propor-
 tion  has  increased,  We  are  taking
 many  other  things  also  into  conside-
 ration.

 Mr.  Speaker:  Shri  Vidya  Charan
 Shukla.
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 Shri  Jaipal  Singh:  Are  the  Govern-
 ment  satisfied  that  the  circulation
 figures  are  those  given  by  the  Audit
 Bureau  of  Circulation?

 Mr.  Speaker:  Order,  order.  I  have
 called  Shri  Vidya  Charan  Shukla.

 Shri  Vidya  Charan  Shukla:  Have
 the  Government  taken  note  of  the
 wide  reaction  of  disapproval  to  the
 Finance  Minister’s  proposal  to  impose
 certain  levies  on  the  advertisement
 and,  if  so,  what  is  the  Ministry  of
 Information  and  Broadcasting  going  to
 do  about  it?  Are  they  going  to  re-
 present  the  case  of  the  newspapers  to
 the  Finance  Ministry  or  what  is  the
 attitude  which  they  have  taken  on  this
 matter?

 Shri  C.  R.  Pattabhi  Raman:  I  think
 the  hon.  Member  is,referring  to  some
 rules  which  have  been  jssued
 just  now.  We  are  keeping  ourselves
 au  fait  with  the  development.

 Shri  Kandappan:  The  hon.  Minister
 just  now  referred  to  a  point  fhat  they
 are  taking  into  consideration  the
 aspect  of  circulation  along  with  other
 things.  What  are  the  other  things
 and  what  is  the  minimum  circulation
 required?

 Shri  C.  R.  Pattabhi  Raman:
 onal,  for  one  thing.

 Regi-

 Shri  Kandappan:  What  is  the  limit
 in  respect  of  circulation?

 Shri  C.  R.  Pattabhi  Raman:  There
 is  no  limit.  But  I  think  I  might  give
 five  or  six  categories:  firstly,  effective
 circulation;  secondly,  regularity  in
 publication;  thirdly,  the  class  of
 readership;  fourthly,  adherence  to  the
 accepted  standard  of  journalistic
 ethics;  fifthly,  other  factors  such  as
 production  standards,  language  and
 areas  to  be  covered.

 Shri  Hem  Barna:  Have  the  Govern-
 ment  received  any  representation  or
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 communication  by  way  of  telegrams
 on  behalf  of  the  small  newspapers
 and  language  newspapers  to  the  dis-
 astrous  effect  that  will  be  had  by  this
 income-tax  third  amendment  rule  of
 965  restricting  the  expenditure  on
 advertisements  and,  if  so,  what  steps
 do  Government  propose  to  take  ६0
 meet  the  situation?

 Shri  C.  R.  Pattabhi  Raman:  I  can
 only  say  that  we  are  aware  of  it  and
 we  will  take  it  up  with  the  sister
 Ministry  at  the  proper  time.

 ot  किशन  पटनायक  :  मन्त्री  महोदया  ने

 कभी  बताया  कि  छोटे  समाचार  पत्रों  पर  रोक
 लगाने  के  लिए  हाल  में  वित्त  मन्त्री  ने  जो  फैसला
 किया  है,  उसके  पहले  सूचना  मंत्रालय  से  कोई

 सलाह  नहीं  की  थी  ।  तो  इस  तरह  इकतरफा
 फैसला  करने  के  बारे  में  मन्त्री  महोदया  ,ने  कोई

 आपत्ति  उठायी  है  या  नहीं  ?
 a  Yen

 श्रीमती  इंदिरा  गांधी  :  जी  नहीं  ।

 Shri  S.  C.  Samanta:  Is  it  not  a  fact
 that  advertisement  rates  vary  with
 English  papers  and  also  among  the
 language  newspapers  including  small
 newspapers?

 Shri  C.  R.  Pattabhi  Raman:  I  can
 produce  the  figures.  I  can  give  the
 comparative  figures.

 Mr.  Speaker:  They  may  be  placed
 on  the  Table  of  the  House.

 Shrimati  Savitri  Nigam:  How  far  is
 it  correct  to  say  that  some  of  the
 newspapers  and  weeklies  which  in-
 dulge  in  yellow  journalism  have  also
 been  given  advertisements  from  the
 Government?

 Shri  C.  R.  Pattabhi  Raman;  Certain-
 ly  we  withhold  advertisements  from
 such  papers  which  indulge  in  writings
 inimical  to  the  basic  integrity  and
 unity  of  the  country  and  also  in
 obscene  writings.
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 (  Shri  Yashpal  Singh:
 Shri  Bhagwat  Jha  Asad:
 Maharajkumar  Vijaya

 Ananda:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  Solanki:
 Shri  Narasimha  Reddy:
 Shri  M.  R.  Krishna:
 Shri  Hukam  Chand

 Kachhavatlya:
 Shri  Onkar  Lal  Berwa:
 Shri  Bade:
 Shri  D.  D.  Purt:
 Shri  Rameshwar  Tantia:
 Shri  R.  8.  Pandey:
 Shri  R.  Barua:
 Shri  Vishwa  Nath  Pandcy:

 L  Spri  L.  N.  Bhanja  Deo:

 $22,  {

 न

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 cideg  to  develop  the  port  of  Goa  into
 a  big  naval  base;

 (b)  if  so,  the  estimated  cost  there-
 of;  and

 (c)  when  the  work  will  commence
 and  the  likely  date  of  completion  of
 the  project?

 The  Deputy  Minister  in  the  Minis-

 try  of  Defence  (Dr.  0.  8.  Raju):  (a)
 It  is  proposed  to  develop  Goa  into  a
 Nava]  base.

 (b)  and  (c).  A  firm  of  Consultants
 has  been  appointed  by  Government
 for  the  development  of  the  entire
 Port  of  Goa  and  detailed  planning  will
 be  carried  out  after  their  recommen-
 dations  are  received  and  examined.
 At  present  site  thvestigations  are  in
 progress.

 sit  यशपाल  सिह  :  जो  व्यापारिक  सूची-

 धाएं  आज  गोझा  में  हासिल  हैं,  क्या  यह  नौ-

 सैनिक  अड्डा  बनने  के  बाद  भी  वे  सुविधाएं
 जारी  रहेंगी  या  नहीं  ?

 Dr.  D,  5.  Raju:  Yes,  Sir;  these  com-
 mercial  facilities  will  also  be  taken
 inta  consideration.
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 श्री  यहा पाल  सिह  :  क्‍या  सेरकार  का

 विचार  वहां  सबसे  रिस  को  कायम  करने  का  भी

 है?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  It  is  a  general  matter.  It  is
 not  a  question  of  submarines  at  the
 present  moment.
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 Shri  P.  R.  Chakraverti:  May  I  know
 whether  the  Government  proposes  to
 expand  the  shipyard  which  had  been
 left  in  disorder  when  the  Portuguese
 left  Goa?

 Shri  Y.  B.  Chavan:  This  port  will
 also  be  considered  (Interruption)
 when  the  whole  question  is  considered.

 Shri  Shinkre:  Question.  It  is  not  a
 shipyard;  Got  is  not  a  port.

 at  क०  ना०  तिवारी  :  यह  जो  पोर्ट

 डेवलपमेंट  को  स्कीम  है  इसमें  हिन्दुस्तानी  फर्म्स

 काम  करेंगी  या  इसमें  विदेशी  एक्स पट स  की

 मदद  भी  ली  जाएगी  ?

 Shri  Y.  छ,  Chavan:  In  the  original
 answer  it  is  said  that  a  firm  of  British
 consultants  had  been  appointed.  They
 may  take  the  help  of  the  Indian  firms
 also.

 Shri  Shinkre:  While  asking  the
 question  my  hon.  friend  referred  to
 the  ‘port  of  Goa’.  Goa  is  the  name  of
 the  whole  district  and  the  port  is
 located  in  Marmagoa.  I  cannot  how-
 ever  understand  how  the  hon.  Deputy
 Minister  in  his  reply  mentioned  ‘port
 of  Goa’  again.  Does  he  have  the  same
 sort  of  knowledge  regarding  Goa  as
 other  hon.  Member?

 Mr.  Speaker:  Both  stand  corrected.
 What  is  the  question?

 Shri  Shinkre:  My  question  is  whe-
 ther  the  Government  are  also  seized
 of  the  problem  that  along  with  the
 development  of  a  naval  base  in  Goa
 adjoining  the  present  Marmagoa  har-
 bour,  they  will  take  steps  not  to  make
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 overcongested  the  *  existing  harbour
 and  not  make  it  into  another  Calcutta
 port?
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 Shri  Y.  B.  Chavan:  The  whole  mat-
 ter  will  be  clear  after  the  consultants’
 report  is  received.

 Shri  Kapur  Singh:  I  wanted  to
 know  whether  this  matter  had  been
 decided  upon  that  when  this  proposed
 naval  base  is  selected  it  will  be  locat-
 ed  at  some  respectable  distance  from
 the  present  harbour  so  that  no  con-
 gestion  takes  place.

 Shri  Y.  B.  Chavan:  Naturally  this
 question  of  congestion  will  be  taken
 into  account.  I  think  it  is  one  of  the
 points  referred  to  the  consultants.

 Shri  M.  है,  Krishna:  May  I  know
 whether  the  main  ‘equipment  re-
 quireq  for  the  naval  base  will  be
 procured  from  one  particular  coun-
 try  or  from  a  number  of  countries
 and  whether  the  time  schedule  will
 be  adhered  to?

 Shri  D.  R.  Chavan:  I  do  not  think
 the  details  are  yet  before  me  to  give.
 an  answer  to  this  question.  As  far
 as  the  consultants  are  concerned,  I
 feel  they  have  to  work  within  the
 given  period.

 Shri  Joachim  Alva:  Before  arriving
 at  a  decision  about  Goa,  may  I  know
 whether  the  possibilities  of  develop-
 ing  Karwar  as  an  alternative  naval
 base  had  been  surveyed?

 Mr.  Speaker:  Next  question.

 Netaji  Subhas  Chandra  Bose
 +

 (  Shri  8,  M.  Banerjee:
 |  Shri  Rameshwar  Tantia:
 |  Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Onkar  Lal  Berwa:
 Shri  Yashpal  Singh:
 Shri  P.  BR.  Chakraverti:
 Stri  K.  N.  Tiwary:
 Shri  Hari  Vishnu  Kamath:

 |  Shri  P.  L,  Barupal:
 |  Shri  Surya  Prasad:

 |

 |
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 Shri  Sarjoo  Pandey:
 Shri  Vishwa  Nath  Pandey:

 Shri  Bibhuti  Mishra:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  he
 told  the  Pressmen  during  his  visit  to
 Varanasi  on  the  27th  December,  ‘1964,
 that  Government  would  contact  the
 West  Bengal  Government  to  investi-
 gate  that  Netaji  was  alive  and  that
 the  Shoulmari  Ashram  Sanyasi  was
 Netaji;  and

 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  in  this  regard?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  Lalit  Sen):  (a)
 In  the  course  of  his  informal  talk  with
 pressmen  at  Varanasi  on  the  27th
 December,  1964,  the  Prime  Minister
 said  that  the  Sanyasi  of  the  Shaul-
 mari  Ashram  had  himself  declared
 several  times  that  he  was  not  Netaji
 Subhas  Chandra  Bose.  The  Prime
 Minister  added  that  he  would,  how-
 ever,  again  contact  the  Chief  Minister
 of  West  Benga}  in  the  matter.

 (9)  The  Government  of  West  Ben-:
 gal  have  made  enquiries  in  the  matter
 and  have  foung  that  the  Sanyasi  of
 the  Shaulmari  Ashram  is  not  Netaji
 Subhas  Chandra  Bose.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  “attention  of  the  Prime
 Minister  has  been  drawn  to  a  docu-
 ‘mentary  film  No.  8I6B  on  Nehruji’s
 Day,  where  it  is  clearly  shown  that
 a  person  resembling  Netaji  cent  per
 cent  was  present?

 Shri  Kapur  Singh:  80  per  cent.

 Shri  8.  M.  Banerjee:  If  so  ,may  I
 know  what  steps  have  been  taken  by
 the  Government  to  see  who  was  that
 gentleman?  I  have  got  the  photo-
 graph  and  if  you  permit  me,  J  will
 lay  it  on  the  Table

 The  Prime  Minister  (Shri  Lal
 Bahadur  Shastri):  I  have  not  seen
 the  photograph.  If  I  gee  it,  then  along
 I  shall  be  able  to  say



 6347  Oral  Answers

 Shri  s.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  there  are
 many  organisations  who  on  behalf  of
 this  Sadhu  of  the  Shaulmari  Ashram
 have  requested  the  Government  to
 declare  boldy  that  if  Netaji  comes  to
 India,  he  will  not  be  regarded  as
 anybody  else  but  an  honourable  re-
 presentative  of  this  country  (Inter-
 ruptions)  and  though  he  may  be  re-
 gardeg  as  a  war  criminal  by  other
 countries,  India  will  defend  him  in
 this  country?

 Shri  Lal  Bahadur  Shastri:  I  am
 sorry  I  did  not  quité  fdllow  all  that
 Mr.  Banerjee  said.

 Mr.  Speaker:  He  wants  to  know  if
 India  would  always  welcome  Netaji
 if  he  appears,  as  an  honourable  citi-
 zen  and  patriot  of  this  country?

 f
 Shri  S.  M.  Banerjee:  There  is  a  fear

 in  the  minds  of  many  people,  who
 still  believe  that  Netaji  is  glive,  that
 he  is  regdtded  as  a  war  criminal  by
 the  Britishers.  They  want  a  clear
 declaration  from  the  Government
 regarding  this.

 Shri  Lal  Bahadur  Shastri:  He  is
 talking  of  the  past  history,  when  the
 British  Government  was  here.  There
 can  be  absolutely  no  goubt—-in  regard
 to  all  those  who  belonged  to  the  INA
 in  fact,  we  have  tried  to  do  whatever
 is  possible  for  them  here.  We  have
 respected  them  and  we  have  also
 tried  to  help  them  and  rehabilitate
 them.  So  far  as  Netaji  Subash
 Chandra  Bose  is  concerned,  of  course,
 there  is  absolutely  no  doubt  in  the
 mind  of  anyone  in  this  country  that
 he  would  be  welcome  here  as  one  of
 our  greatest  heroes.

 Shri  P.  R.  Chakraverti:  May  I
 know  whether  it  is  a  fact  that  ‘this
 Sanyasi  of  Shaulmari  Ashram  has
 reiterated  again  and  again  that  he
 has  nothing  to  do  with  Netaji  Subash
 Chandra  Bose  and  has  threatened  to
 go  to  the  court  saying  he  will  not
 even  spare  the  Prime  Minister  if  it  is
 again  suggested  that  he  is  Netaji?
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 Shri  Lal  Bahadur  Shastri:  This  is
 absolutely  correct  that  he  has  com-
 pletely  denied  it,  and  I  am_  very
 sorry  this  mater  is  repeated  again
 ang  again  and  these  questions  are
 put  in  this  House.

 श्री  to  ato  तिवारी  :  अभी  तक  नेताजी

 सुभाष  चन्द्र  बोस  के  बारे  में  कई  मत् तंबा  केन्द्रीय

 सरकार  ने  जांच  कराई  है.  चार  रिपोर्ट  कीं

 है  कि  वे  ऐयरक्रश  में  मर  गये  थे  कौर  जबकि

 यह  शौलमारी  प्रश्न  के  सयासी  ने  इससे  साफ़

 इंकार  किया  है  कि  वह  सुभाष  बोस  नहीं  हैं  तब

 फिर  क्‍या  कारण  है  कि  प्राइम  #मिनिस्टर  ने

 फैसला  किया  है  कि  फिर  तहकीकात  की  जाय

 और  वहां  के  च  फ़  मिनिस्टर  को  कहा  है  कि

 फिर  इसकी  तहकीकात  की  जाय  ?

 श्री  लाल  बहादुर  शास्त्रों  :  जब  लोग  जिद

 पर  जिद  करते  ही  जाम  तो  हमने  सिर्फ  यह

 कहा  कि  पश्चिमी  बंगाल  के  मुख्य  मन्त्री  अपने

 इस  विचार  का  फिर  से  समर्थन  करें,  फिर  से

 उसे  दुहरायें  कि  श  हमारी  भ्रामक  के  सयासी

 सुभाष  बोस  नहीं  हैं  भ्र ौर  वही  चीफ  मिनिस्टर
 ख़ौफ़  बेस्ट  बंगाल  ने  एक  प्रेस  कान्फ्रेंस  में
 किया  है।

 श्री  विश्वनाथ  पाण्डेय  :  कुछ  समाचार

 पत्तों  भ्र ौर  देश  के  भ्रनेक  आदमियों  के  दिमाग़
 में  यह  बात  है  कि  शौलमारी  प्राइम  के  सयासी

 नेता  जी  सुभाष  बोस  हैं  तो  क्या  सरकार  ने  इसके
 सम्बन्ध  में  कभी  सुभाष  बाबू  के  परिवार  वालों

 से  पूछा  है  कि  क्या  शौलमारी  प्राश्रम  में  रहने
 वाले  साधु  सुभाष  चन्द्र  बोस  हैं  ?

 श्री  लाल  बहादुर  शास्त्री  जी  न  हीं
 इस  बारे  में  काफ़ी  जांच  पड़ताल  कर  ली  गई  है
 श्र  यह  कह  दिया  गया  है  कि  उनका  उससे
 कोई  सम्बन्ध  नहीं  है  ।

 श्री  सर  पाण्डेय  :  शौलमारी  आश्रम  के

 साधु  के  सुभाष  बाब्‌  होने  के  बारे  में  सुभाष वादी
 जनता  के  संगठन  की  शोर  से  बहुत  ज्यादा  प्रचार

 हो  रहा  है  तो  सरकार  इस  बात  का  पता  क्‍यों

 नहीं  लगाती  कि  यह  शौलमारी  प्राइम  के  साधु
 कहां  के  हैं  भ्रथवा  कहां  के  रहने  वाले  हैं  ?
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 ध्रध्यक्ष  महोदय  :  शौलमारी  भा श्रम  के

 यह  साधू  स्वयं  कहते  हैं  कि  मैं  सुभाष  चन्द्र  बोस

 नहीं  हूं  ।

 भरी  सरज  पाण्डेय  :  यह  बतलाया  जाय

 कि  बह  कहां  के  रहने  वाले  हैं  कौर  उनका  घर

 कहां  है  ?

 अध्यक्ष  महोदय  :  वह  साधू  हैं  शोर  वह

 कहते  हैं  कि  मैं  सुभाष  चन्द्र  बोस  नहीं  हूं  ।

 श्री  सरज्‌  पाण्डेय  :  देश  यह  जानना

 चाहता  है  कि  यह  शौलमारी  आश्रम  के  साधू
 कहां  के  रहने  वाले  हैं  इस  बारे  में  सरकार

 पड़ताल  करके  बतलाये  जिनके  कि  बारे  में  इस

 तरह  का  भ्रम  फैलाया  जा  रहा  है  ?

 प्रत्यक्ष  महोदय  :  वह  साधू  हैं  ।

 Shri  Hem  Barua:  In  view  of  the  fact
 that  a  legend  has  grown  around  this

 ‘Sanyasi  in  the  Shoulmari  Ashram  and
 some  people  are  positive  that  he  is
 Netaji  Subhas  Chandra  Bose  incogni-
 to,—there  are  some  people  who  say
 like  that—a  fact  that  has  been  creat-
 ing  a  lot  of  political  reaction  in  this
 country,  why  is  it  that  the  Central

 ‘Government  instead  of  instituting  an
 enquiry  into  this  matter  has  left  it

 -entirely  to  the  State  Government?
 Mr.  Speaker:  That  has  been  clarified

 already  (Interruptions).

 श्री  मौर्य :  जब  एक  विशेष  कमेटी  चादर-

 णीय  बाब  सुभाषचन्द्र  बोस  की  मृत्यु  के  बारे  में

 जांच  करनी  लिए  बन  'थ  क्या  बाक  उनको

 मृत्यु  उस  हवाई  दुघंटना  में  हो  गई  थी  ।  जब

 जांच  पड़ताल  करने  के  बाद  यह  मालूम  हो  गया
 कि  नेता  जी  की  मृत्यु  उस  हवाई  जहाज  के  क्रेश
 में  हो  गई  थी  तब  कुछ  विशेष  व्यक्ति,  कुछ
 विशेष  पत्रकार  भर  कुछ  विशेष  पत्र  क्‍यों  नेता
 जी  के  जीवित  होने  के  बारे  में  भ्रम  देश  में
 फैला  रह  हैं  क्यों  उनके  जीवित  होने  का  दावा
 कर  रहे  हैं  ?  क्‍या  सरकार  उनके  खिलाफ़

 भविष्य  में  कोई  कदम  उठायेगी  ?

 श्री  लाल  बहादुर  शास्त्री  :  जहां  तक  हमारा
 खयाल  है,  देश  भर  में  ग्राम  तौर  पर  जो  बात
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 इस  बारे  में  गवर्नमेंट  न ेकही  है  वह  मानी  जाती

 है,  अरब  यह  भ्रम  भगर  कुछ  लोगों  में  हैं  या  कुछ
 उसको  फैलाना  चाहते  हों  तो  उनके  ख़िलाफ़

 हमें  कोई  कार्यवाही  करने  की  ज़रूरत  नहीं

 मालूम  होती  है  ।

 Shri  Nath  Pai:  I  am  very  sorry,
 Mr.  Speaker,  that  you  try  to  stop  fur-
 ther  supplementaries  by  saying  that
 again  and  again  this  question  comes
 up.  It  is  twenty  years  now  since
 Netaji  Subhas  Chtmdra_  Bose  laid
 down  his  life  for  our  country.  This
 kind  of  superstition  is  being  spread
 ang  our  people  are  being  exploited.
 What  steps  are  Government  taking  to
 stop  the  credulity  of  our  people  being
 exploited  in  this  manner  (Interrup-
 tions).

 Shri  Hem  Barua:  That  is  why  I  say
 there  is  more  political  reaction.

 Minimum  Wages  for  Agricultural
 Labour  -

 +
 Shri  P.  R.  Chakraverti:
 Shri  P.  C.  Borooah:
 Shrimati  Savitri  Nigam:
 Shri  Ram  Harkh  Yadav:

 |  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 *624

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  Andhra  .  Pradesh  have
 decided  to  enforce  the  Minimum
 Wages  Act,  948  for  agricultural
 labour  from  April,  1965;

 (b)  the  number  of  States  which
 fhave  taken  steps  to  enforce  the  Act;
 and

 (c)  whether  the  Union  Government
 have  specifically  advised  the  State
 Governments  to  ensure  compliance  of
 the  provisions  of  the  Act?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 Enforcement  machinery  for  the  im-
 plementation  of  the  Minimum  Wages
 Act,  948  in  agriculture  already
 exists  in  Andhra  Pradesh.  However,
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 the  Government  of  Andhra  Pradesh
 Jnave  decided  to  create  a  separate
 machinery  under  the  control  of  the
 State  Labour  Department  exclusively
 for  effective  enforecment  of  the  Act
 mm  agricultural  employment  from
 April,  1965.

 (b)  The  Central  Government,  all
 the  State  Governments  and  the  Union
 ‘Territories  of  Delhi,  Himachal  Pradesh
 and  Tripura  have  already  set  up  en-
 forcement  machinery  for  Implemen-
 tation  of  the  Act  in  agricultural  em-
 ployment.  The  State  Governments
 of  Bihar,  Madhya  Pradesh,  Maha-
 rashtra,  Orissa,  Rajasthan  and  West
 Benga)  have  appointed  special  officers
 from  Revenue  and  Agricultural  De-
 partments  as  Inspectors  for  enforce-
 ment  of  the  Act  in  agricultural]  em-
 ployment  exclusively.

 (c)  The  State  Governments  have
 ‘already  been  requested  to  strengthen
 the  enforcement  machinery  for
 effective  implementation  of  the  pro-
 visions  of  the  Act  in  agricultural  em-
 ‘ployment.

 Shri  P.  R.  Chakraverti:  May  I  know
 ‘whether  the  Government  has  made  an
 overall  survey  of  this  important  sec-
 tion  of  the  community  and  seen  how
 far,  immediately,  as  an  emergent
 measure,  steps  should  be  taken  so  that
 ‘the  people  may  have  a  sense  of  secu-
 rity  that  ‘the  Government  is  aware  of
 ‘their  present  condition?

 Shri  D.  Sanjivayya:  Twice  before,
 ‘Sir,  enquiries  were  conducted  with
 regard  to  agricultural  labour,  and  now

 ‘the  Government  are  thinking  of  hold-
 ing  an  all-India  seminar  soon.

 Shri  ह  R.  Chakraverti:  May  I  know
 whether  the  Government  is  taking
 note  of  research  carried  on  by  a  Pro-
 fessor  of  America  in  TELCO,  saying
 ‘that  70  per  cent  are  steeped  in  indebt-
 redmess  and  the  case  of  these  agricul-
 ttural  labour  is  all  the  more  distres-
 sing;  if  so,  may  I  know  what  steps  are
 taken  to  lift  them  out  of  this  distres-
 sing  condition?
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 Shri  D.  Sanjivayya:  We  will  take
 into  consideration  the  report  mention-
 ed  by  the  hon.  Member,  and  in  addi-
 tion  we  will  certainly  take  all  steps
 to  study  the  problems  relating  to
 agricultural  labour  when  we  hold  the
 seminar.

 Shri  P.  C.  Borooah:  May  I  know
 whether  the  Government  has  conduct-
 ed  any  survey  into  the  wage  structure
 of  the  landless  agriculture  labour;  if
 so,  which  is  the  State  where  the
 average  income  of  the  agriculture
 labour  is  the  lowest?

 Shri  D.  Sanjivayya:  So  far  as  the
 income  of  workers  employed  in  agri-
 culture  is  concerned,  we  have  no
 figures;  but  their  rates  have  been  fix-
 ed  from  time  to  time.  I  have  with
 me  those  figures.  The  rate  in  Maha-
 rashtra  is  the  lowest  where  it  is  only
 62  paise.

 Shrimati  Savitri  Nigam:  May  I
 know  why  it  is  that  the  minimum
 wages  among  agricultural  labourers
 are  different  from  State  fo  State  and
 there  is  a  great  disparity?  May  I
 also  know  whether  the  hon.  Minister
 is  aware  that  in  some  States,  in  spite
 of  this  Act,  there  is  great  exploitation
 of  the  labourers  and  beggar  is  still
 going  on  amongst  the  agricultural
 labourers?

 Shri  D.  Sanjivayya:  These  minimum
 wages  are  fixed  by  the  various  State
 Governments.  Naturally,  the  State
 Governments  will  take  into  conside-
 ration  the  conditions  obtaining  in
 their  respective  States.  For  instance,
 in  Andhra  Pradesh  when  the  mini-
 mum  wages  were  fixed  I  was  there  as
 the  Labour  Minister.  We-divided  the
 State  into  three  zones  and  fixed  three
 different  rates.

 भी  राम  हाल  यादव  :  क्‍या  मस्ती  महोदय
 को  मालूम  है  कि  कुछ  ऐसे  प्रान्त  भी  हैं,  जहां

 मजदूरी  चालीस  कौर  पचास  पैसे  भी  है  ?
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 are  कौर  रोजगार  मंत्रालय  में  उप  मंत्री

 (शी  to  fro  मालबोय)  :  यह  तो  मालूम
 नहीं  है  ।  जैसा  कि  कभी  लेबर  मिनिस्टर  साहब
 ने  बताया  है,  एक  प्रान्त  ऐसा  है,  जहां  मज़दूरी
 62  पैसे  है  ।

 श्री  विश्वनाथ  पाण्डेय  :  क्‍या  सरकार  के

 पास  कोई  ऐसे  भ्रांति  हैं,  जिनसे  मालूम  हो  कि

 सबसे  कम  मजदूरी  किस  प्रान्त  में  दी  जाती  है  ?

 झ्रध्यक्ष  महोदय  :  यह  तो  बता  दिया  गया

 है

 Shri  A.  P.  Sharma:  Wil]  the  Gov-
 ernment  advise  the  State  Govern-
 ments  to  revise  the  Minimum  Wages
 Act  and  enhance  the  rate  of  payment
 to  these  agricultural  labourers  in
 view  of  the  present  economic  situa-
 tion  in  the  country?

 Shri  D.  Sanjivayya:  Yes;  we  have
 already  written  to  all  the  State  Gov-
 ernments.  In  fact,  I  have  addressed
 a  letter  on  2lst  April,  964  to  all  the
 Chief  Ministers.

 Shri  Prabhat  Kar:  In  view  of  the
 fact  that  the  agricultural  labourers
 are  not  well  organised  and  they  are
 employed  by  individual  cultivators,
 may  I  know  what  proecdure  the  Gov-
 ernment  has  adopted  to  see  that  the
 minimum  wages  laid  down  under  the
 Minimum  Wages  Act  are  paid  to
 them?

 Shri  D.  Sanjivayya:  It  is  quite  true
 that  labour  in  the  agricultural  sector
 is  not  well  organised.  Therefore,  we
 have  been  asking  the  State  Govern-
 ments  to  strengthen  the  enforcement
 machinery.

 Shri  K.  N.  Pande:  In  view  of  the
 fact  that  the  Government  in  order  to
 bring  uniformity  in  the  wage  level  is
 appointing  wage  boards  for  each  and
 every  industry,  will  it  be  possible
 for  the  Government  to  take  some
 steps  centrally  so  that  some  unifor-
 mity  may  be  brought  about  in  the
 wages  of  the  agricultural  workers
 throughout  the  whole  eountry?
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 Shri  D.  Sanjivayya:  To  aim  at

 uniformity  it  may  not  be  possible.  As
 I  saiq  earlier,  even  in  one  State  we
 could  not  have  uniform  rates.

 Shri  Reddiar:  May  I  know  whether
 Government  have  deviseq  any
 measure  to  fix  the  quantum  and
 quality  of  work  to  be  done  by  each
 worker?

 Shri  D.  Sanjivayya:
 difficult  to  do  that.

 It  is  a  little

 नफा  का  प्रशासनिक  ढांचा

 +

 र

 सिद्धेश्वर  प्रसाद  :

 श्री प्र»  Wo  बरखा  :

 भी  हैसम  राज

 श्री  सजीत  गुप्त  :

 श्री  हाजी  :

 +625.  4  न  राम  हाल  यादव  :

 शनी  कोयला  वैकेया  :

 भी to  जो०  नायक

 श्री  Wo  To  fao  बिष्ट  :

 भी  'बदा पाल  सिह  :

 थमी  बाल्मीकी  :

 [म  रेणु  अड़ कटक फी  :

 क्या  वैदेशिक  कार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  .नेफा  के  प्रशासकीय  ढांचे  के

 पुनर्गठन  के  बारे  में  हाकिंग  समिति  ने  अपना
 प्रतिवेदन  दे  दिया  है  ;

 (ख)  यदि  हां,  तो  उस  की  मुख्य-मुख्य
 सिफारिशें  क्‍या  हैं  ;  और

 (ग)  उन्हें  क्रियान्वित  करने  के  लिये

 अरब  तक  क्‍या  कार्यवाही  की  गई  है  ?

 वैदेशिक  कार्य  मंत्रालय  में  राज्य  संतरे

 (भी सती  लक्ष्मी  मेनन)  :  (क)  जी  हां  v

 (ख)  समिति  की  मुख्य  सिफारिशें  ये

 हैं:

 (1)  नेफा  में  ग्राम  अंचल  और  जिला
 स्तर  पर  निम्नलिखित  निकायों  का  निर्माण--
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 t)  गांव--प्राम  पंचायत (a)

 (2)  ग्रेवल--प्रचेल  समिति

 (3)  ज़िला--जिला  परिषद्‌

 (2)  एजेंसी  स्तर  पर  समिति  ने  यह

 सुझाव  दिया  है  कि  एक  एजेंसी  परामर्शदात्री

 परिषद्‌  बनाई  जाए  ।  उस  परिषद्‌  की  साल
 में  एक  या  दो  बार  बैठक  हो  ।  वह  एजेंसी
 की  पंचवर्षीय  योजनाओं,  वार्षिक  बजट

 प्रस्ताव  और  जिलों  को  दी  जाने  वाली  धन
 राशि  के  विषय  पर  विचार  करेगी  ।

 (ग)  उक्त  समिति  की  विभिन्न  सीमा-
 रिणों  पर  अरब  विचार  हो  रहा  है  t

 भरी  सिद्धेश्वर  प्रसाद  :  मैं  यह  जानना

 चाहता  हुं  कि  रिंग  समिति  ने  जो  सिफारिशें
 की  थीं,  उन  के  बारे  में  नींद  पर  पहुंचने
 में  देर  का  क्‍या  कारण  है  ।

 Shrimati  Lakshmi  Menon:  These
 are  under  discussion  now.  These  are
 being  examined  by  the  Ministry.

 भरी  सिद्धेश्वर  प्रसाद  :  रिंग  समिति  ने

 जो  सिफ़ारिशें  दी  थीं,  वे  बहुत  कुछ  राजनीतिक
 ढांचे  के  सम्बन्ध  में  हैं  7  मैं  यह  जानना  चाहता

 हूँ  कि  क्या  उस  समिति  ने  वहां  की  अ्राथिक
 स्थिति  को  सुधारने  के  लिए  भी  कोई  सिफ़ारिशें
 दी  थीं  ;  यदि  हां,  तो  सरकार  इस  समस्या
 को  हल  करने  के  लिए  क्या  सोच  रही  है  ?

 Shrimati  Lakshmi  Menon:  It  deals
 with  all  those  things—_developmental
 as  well  as  political  measures.

 Shri  P.  C,  Borooah:  May  I  know
 whether  it  is  not  a  fact  that  the  crea-
 tion  of  NEFA  was  a  _  transitional
 arrangement  for  rapid  development
 of  NEFA  with  the  ultimate  object
 of  integrating  these  areas,  as  and
 when  they  are  developed,  with  the
 adjoining  State?  If  so,  may  I  know
 whether  this  report  makes  the  tem-
 porary  set-up  a  permanent  one  and,
 if  so,  will  it  not  go  against  the  earlier
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 object  of  integrating  these  areas  with
 the  adjoining  State?

 Shrimati  Lakshmi  Menon:  This
 report  does  not  deal  with  that  prob-
 lem  at  all.  It  deals  with  the  arrange-
 ment  by  which  the  democratic  set-up
 can  be  developed  within  NEFA.

 Shri  J.  B.  S.  Bist:  This  report  was
 submitted  in  January.  Has  this  report
 reached  the  External  Affairs  Minis-

 try?  If  so,  how  long  will  that  Minis-

 try  take  to  take  a  decision?  .

 Shrimati  Lakshmi  Menon:  I  have

 already  stated  that  the  report  is  with

 the  External  Affairs  Ministry  and  the

 proposals  are  being  discussed  and

 considered.

 को  रास  तरल  यादव  :  मैं  यह  जानना

 चाहता  हूं  कि  सरकार  को  इस  बात  पर
 क्या

 आपत्ति  है  कि  नेफ़ा  आसाम  सरकार  के

 मातहत  किया  जाये  |

 Shrimati  Lakshmi  Menon:  That  does

 not  arise  out  of  this  question.

 Shri  Jaochim  Alva:  The  problem  is

 not  merely  administrative.  It  needs
 a  dynamic  and  responsive  administra-
 tion  in  that  area.  There  is  a  vast
 uninhabited  area  which  is  covered  by
 the  land-hungry  Chinese.  What  is

 being  done  to  inhabit  that  portion  of

 NEFA?

 Shrimati  Lakshmi  Menon:  That  does
 not  arise  out  of  this  question  at  all.
 This  question  deals  with  a  particular
 Committee  which  was  appointed.

 aft  यशपाल  सिंह  :  क्‍या  मैं  जान  सकता

 हूं  कि  यह  मसला  कितना  एक्सटर्तेल  एफ़ेयर्ज

 मिनिस्ट्री  प्रौढ़  कितना  होम  मिनिस्ट्री  के

 मातहत  चल  रहा  है  ?

 Shrimati  Lakshmi  Menon:  It  is  dealt
 with  by  the  External  Affairs  Minis-
 try.
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 Shri  Basumatanm:  According  to  the
 Constitution  of  India  NEFA  is  gradu-
 ally  to  be  integrated  with  the  neigh-
 bouring  State.  What  steps  have  been
 taken  or  are  proposed  to  be  taken  in
 view  of  this  constitutional  provision?

 Shrimati  Lakshmi  Menon:  That  has
 already  been  answered.

 Shri  Hem  Barua:  Apart  from  the
 measures  proposed  to  be  taken  to
 give  an  opportunity  to  the  people  of
 NEFA  to  taste  the  pangs  and  plea-
 sures  of  democratic  set-up,  may  I
 know  what  steps  Government  have
 Proposed  so  far  to  accelerate  the
 process  of  integration  of  NEFA  with
 the  rest  of  India?

 Shrimati  Lakshmi  Menon:  The
 Same  question  has  been  answered.

 Shri  Hem  Barua:  This  is  not  the
 Same  question.  I  want  the  barrier
 Of  separateness  to  be  broken  and  the
 psychology  of  oneness  to  be  created
 and  a  comprehensive  Indian  mind  to
 be  created.  What  steps  have  the
 Government  taken  to  achieve  that
 comprehensive  Indian  mind,  so  far
 as  the  people  of  NEFA  are  concerned?

 2.00  hrs,

 Mr.  Speaker:  The  Question  Hour
 38  over.  Question  No.  637  has  been
 asked  by  several  Members.  If  the
 hon.  Minister  has  no  objection,  it
 might  be  answered.

 Anti-Indian  Propaganda  by  Sheikh
 Abdullah
 +

 (  Shri  P.  C.  Borooah:
 Shri  Prakash  Vir  Shastri:
 Shri  Hem  Barua:
 Shri  Hukam  Chand  Kach-

 havatiya:
 Shri  Rameshwar  Tantia:
 Shri  Shivaji  Rao  S.

 Deshmukh:
 Shri  Hem  Raj:

 |  Shrimati  Savitri  Nigam:
 |  Shri  S.  M.  Banerjee:

 |  Shri  Gulshan:
 *637,  4  Shri  Balmiki!

 |  Shri  p.  H.  Bheel:
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 Shri  Tan  Singh:
 Shri  M.  P.  Swamy:
 Shri  Abdu]  Ghani  Goni:
 Shri  Radhelal  Vyas:
 Shri  Sheo  Narain:
 Shri  Panna  Lal:
 Shri  Braj  Bihari  Mehrotra:
 Shri  Sivamurthi  Swamy:
 Shri  Naval  Prabhakar:
 Shri  Dafi:
 Shri  Yashpal  Singh:
 Shri  D.  J.  Naik:
 Shri  Chhotubhai  Patel:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government  have
 taken  note  of  the  adverse  effects  of
 the  anti-Indian  propaganda  made  by
 Sheikh  Abdullah,  the  Kashmir  leader,
 during  his  recent  foreign  tour,  to
 Cairo  (UAR),  England  =  and  other
 countries;  and

 (b)  if  so,  the  steps  being  taken  to
 counter  this  propaganda?

 The  Ministey  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Government
 have  seen  statements  made  by  Sheikh
 Abdullah  in  the  UAR  and  Britain.
 In  most  of  them  he  has  been  contra-
 dicting  his  earlier  statements  on  the
 facts  of  accession,  Pakistan  aggres-
 sion,  etc.

 (b)  Our  Missions  have  been  in-
 sturcted  to  counter  any  anti-Indian
 propaganda  by  Sheikh  Abdullah.
 Some  of  them,  as  in  Cairo  and  Lon-
 don,  have  issued  Sheikh  Abdullah's
 own  statements  upholding  the  finality
 and  __irrevocability  of  accession,
 emphasising  the  unbreakable  bond
 between  Kashmir  and  the  rest  of
 India  and  exposing  Pakistan  agres-
 sion,  including  atrocities  committed
 by  Pakistan  invaders  on  the  innocent
 people  of  Jammu  and  Kashmir.  This
 material  has  been  issued  jin  Arabic
 and  English.

 aft  प्रकाश बीर  शास्त्री  :  विदेश  यात्रा
 का  जब  यह  पासपोर्ट  दिया  गया  तो  क्‍या  यह
 सत्य  है  कि  उन्होंने  अपने  को भारतीय  नागरिक
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 न  लिख  कर  काश्मीरी  मुस्लिम  लिखा  और

 इतने  पर  भी  प्रधान  मंत्री,  विदेश  मंत्री  शौर

 उच्च  स्तर  पर  उन  को  पासपोर्ट  देने  का  निर्णय

 किया  गया,  यदि  हां  तो  उस  का  कारण  क्‍या

 था?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  This  passport
 was  issued  to  him  some  months  ago
 and  on  this  present  occasion  it  was
 only  a  question  of  extension  of  it.
 This  was  issud,  I  think,  in  May  last
 year  when  he  wanted  to  go  to
 Pakistan.  It  is  a  fact  that  there
 he  had  described  himself  as  a_resi-
 dent  of  Jammu  and  Kashmir.  Jammu
 and  Kashmir  ig  part  of  India  and  let
 us  not  try  to  read  in  this  something
 which  does  not  exist...  (Interrup-
 tion).

 Some  hon.  Member:  No,  no.

 Shri  Swaran  Singh:  He  has  accept-
 ed  the  passport  as  an  Indian  national
 and,  therefore,  we  are  quite  clear
 that  by  doing  this,  we  have  not  com-
 promised  our  position  at  all.

 Shri  Kapur  Singh:  The  question  has
 been  wholly  side-tracked.  The  ques-
 tion  is  not  as  to  what  place  he  is
 resident  of.  The  question  is  whether
 he  described  himself  as  a  national
 of  India  or  not,  and  if  he  did  not  des-
 cribe  himself  as  a  national  of  India,
 why  was  the  passport  granted  to  him?

 Shri  Swaran  Singh:  We  have  issued
 the  passport  which  he  has  accepted
 in  which  his  nationality  is  described
 as  Indian.  That  is  enough  from  our
 point  of  view.

 Shri  Kapur  Singh:  No,  Sir.  You
 have  to  come  to  our  rescue.

 Mr.  Speaker:  Yes.  When  an  Indian
 has  to  put  in  his  nationality,  then
 Kashmir  Muslim  is  no  nationality  et
 el.

 Several  hon.  Members:  Yes;  hear.
 hear.
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 Mr.  Speaker:  When  it  came  before
 the  External  Affairs  Ministry  to  see
 whether  all  those  things  and  columns
 had  been  filled  up  properly,  did  they
 care  to  see  that  the  column  ‘Nation-
 ality’  really  contained  the  nationality
 that  was  his.

 Shri  Swaran  Singh:  This  passport
 was  issued  beforeI  took  over  ..  .(In-
 terruption).

 ft  बागड़ी  :  आप  से  पहले  विदेश  मंत्री
 कौन  थे  ?

 Shri  Swaran  Singh:  I  would:  like  to
 clarify  that  in  view  of  the  points  that
 have  been  urged,  it  is  our  intention
 to  issue  strict  orders  that  in  future  if
 there  is  any  passport  application
 where  in  any  person  does  not  describe
 himself  clearly  as  an  Indian  national,
 they  have  not  to  take  any  notice  of
 such  an  application.

 Shri  A.  P.  Jain:  Will  you  kindly
 listen  now  to  my  question?.

 Mr.  Speaker:  I  am  listening  to  the
 question.

 Shri  A.  P.  Jain:  I  am  addressing
 this  to  the  External  Affairs  Minister
 because  he  is  gossiping  there.

 Has  the  External  Affairs  Minister
 seen  the  news  item  in  today’s  paper
 that  Sheikh  Abdullah  has  been  invit-
 ed  by  China,  ang  if  so,  what  'is  his
 reaction  to  it?

 Mr.  Speaker:
 thing  altogether.

 That  is  a  different

 I  have  already  received  a  notice
 about  it,  and  I  have  sent  it  on  to  the
 hon.  Minister.  That  would  be  dealt
 with  separately.  That  would  not
 come  within  the  scope  of  the  present
 question.

 Shri  A.  P.  Jain:  Then,  please  let
 me  ask  another  question.

 Mr.  Speaker:  No.  Shri  Kapur  Singh.
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 Shri  Kapur  Singh:  Do  we  under-
 stand  the  External  Affairs  Minister
 to  have  told  us  that  although  it  is
 now  conceded  that  a  mistake  was
 made  in  this  particular  case,  yet,  in
 future,  strict  instructions  will  be
 issued  that  if  a  person  does  not  des-
 cribe  himselg  as  an  Indian  national,
 no  passport  will  be  issued  to  him?
 Have  we  understoog  him  correctly?

 Mr.  Speaker:
 said.

 That  is  what  he  has

 Shri  Kapur  Singh:  Have  we  under-
 stood  him  correctly  in  regard  to  the
 first  part  also,  namely  that  a  mistake
 has  been  made?

 Mr.  Speaker:
 said.

 That  is  what  he  has

 Shri  H.  N.  Mukerjee:  The  hon.
 Minister  has  said  that  inadvertently
 Sheikh  Abdullah  was  given  his  pass-
 port  even  though  he  had  not  describ-
 eq  himself  as  an  Indian  national  but
 as  a  Kashmiri  Muslim.  That  came  out
 in  answer  to  your  question.  May  I
 take  it  that  Government  was  s0  un-
 conscious  of  the  possibilities  of  this
 kind  of  mistake  being  exploited
 against  the  interests  of  India  not  only
 by  the  person  concerned  but  by  other
 people,  and  in  spite  of  that,  allowed
 this  mistake  by  inadvertence  or  what-
 ever  jt  may  be,  to  go  through,  and
 in  that  case,  what  steps  are  being
 taken  in  this  regard?

 Shri  Swaran  Singh:  In  the  first
 instance  I  would  like  to  say  that  I
 have  not  said  that  the  passport  was
 issued  inadvertently.

 Shrj  H.  N.  Mukerjee:  Deliberately?
 You  had  issued  it  deliberately?

 Shri  Swaran  Singh:  The
 alternative  to  inadvertence
 deliberation;  there  are
 vening  things.

 only
 is  not

 other  inter-

 Shri  H.  N.  Mukerjee:  That  is  the
 definition  of  your  carefulness.

 Shri  Swaran  Singh:  About  the
 other  part  of  the  question,  I  may  say
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 that  this  position  has  not  at  all  been
 utilised  by  Sheikh  Abdullah  in  any  of
 the  countries,  and  he  has  not  said
 anywhere  that  he  got  this  Indian
 passport  notwithstanding  the  fact
 that  he  did  not  describe  himself  as
 an  Indian  national.  So,  that  question
 does  not  arise  at  all.  In  view  of  my
 clear  statement  that  in  future  it  is
 our  intention  not  to  issue  a  passport
 unless  the  person  concerneg  clearly
 describes  himself  as  an  Indian
 national,  I  fee]  that  the  House  should
 be  satisfied.

 Some  hon.  Members:  May  I  ask
 One  question?

 Mr.  Speaker:  I  should  suggest  that
 we  should  not  take  it  up  further.
 We  should  stop  tere.  But  I  must
 make  one  suggestion  to  the  hon.
 Minister.  Ig  it  had  beén  done  by
 oversight  by  some  official  in  the
 Ministry.

 Some  hon..Members:  No.

 Mr.  Speaker:  ....then,  certainly
 some  inquiry  might  be  made  and
 some  action  might  be  called  for.  If
 it  was  done  at  a  high  level,  then  I
 have  nothing  to  say.

 Some  hon.  Members  rose—

 Mr.  Speaker:  Now,  let  us  take  up
 the  next  item.  I  have  already  allow-
 ed  a  sufficient  number  of  questions.  I
 had  allowed  this  question  to  be  ans-
 wered,  even  though  the  time  allotted
 for  questions  had  been  over,  and  the
 Question  Hour  also  had  been  over.

 Shri  Hem  Barua:  My  name  is  also
 there  in  the  question.

 Mr,  Speaker:  Now  we  should  net
 pursue  it.

 शी  प्रकाश बीर  शास्त्री  :  35,000  की

 विदेशी  मुद्रा  स्पेशल  सेंक शन  की  है  ।

 Shri  S.  M.  Banerjee:  Let  there  be
 an  inquiry.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 integration  of  Aircraft  Projects

 Shri  S.  C.  Samanta:
 Shri  M.  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  B.  K.  Das:
 Shri  S.  M.  Banerjee:
 Shri  Yashpal  Singh:
 Shri  Sidheshwar  Prasad:
 Shri  Himatsingka:

 [  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  details  have  now  been
 worked  out  to  set  up  a  single  inte-
 grated  corporation  to  manage  the
 various  aircraft  production  projects
 under  the  Ministry;

 -(b)  if  so,  the  broad  features  there-
 of;  and

 (c)  when  it  will  begin  to  function?

 Ministry  of
 (Shri  A.  M.

 *626.

 The  Minister  in  the
 Defence  Production
 Thomas):  (a)  Yes,  Sir.

 (b)  and  (c).  A  single  integrated
 company  to  manage  the  various  air-
 craft  production  units  came  _  into
 existence  with  effect  from  Ist  Octo-
 ber,  1964,  This  consists  of  the  old
 Hindustan  Aireraft  Ltd,  Bangalore,
 the  Aircraft  Manufacturing  Depot  at
 Kanpur  and  the  three  factories  at
 Nasik,  Koraput  and  Hyderabad  which
 are  being  set  up  for  MIG  production.
 A  system  of  delegation  from  the
 Board  of  Directors  has  been  devised
 for  business-like  functioning  of  these
 five  divisions.

 India’s  Ambassador  to  U.S.A.

 *627.  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have
 noticed  the  speech  of  Shri  B.  K.
 Nehru,  India’s  Ambassador  to  the
 United  States  of  America,  that  a
 combined  and  collective  guarantee  by
 all  the  present  nuclear  powers  should
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 be  given  to  non-nuclear  powers
 against  nuclear  attacks  while  speaking
 before  the  American  Business  Press
 in  Washington;

 (b)  whether  Government  have  also
 noted  the  following  sentence  in  the
 Ambassador’s  speech:

 “The  Prime  Minister  of  India
 has  posed  this  question  to  the
 nuclear  powers  and  we  are  wait-
 ing  for  an  answer.”;

 (c)  whether  the  Ambassador  was
 authorizeq  by  Government  to  maxe
 these  statements;  and

 (d)  whether  any  explanation  has
 been  called  from  Shri  Nehru  _  for
 making  these  statements?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir.  How-
 ever,  the  statement  was  not  made  in
 the  course  of  a  set  speech  but  while
 answering  questions  after  dinner
 sponsored  by  the  American  Business
 Press.

 (b)  Yes,  Sir.

 (c)  and  (d).  It  is  the  usual  prac-
 tice  for  our  Ambassadors  to  make
 statements  on  international  issues  at
 various  gatherings.  They  do  not  have
 to  obtain  Government's  special
 authority  for  making  statements  on
 such  occasions.

 As  is  well  known,  the  Prime  Minis-
 ter  has  raised  the  general  question  of
 the  responsibility  of  the  nuclear
 powers  for  preventing  proliferation  of
 nuclear  weapons  and  for  reassuring
 non-nuclear  powers  against  §  the
 dangers  of  proliferation  and  nuclear
 attack.  The  Ambassador  was  expres-
 sing  hig  personal  views  against  the
 background  of  this  question.  Govern-
 ment  do  not  prdpose  to  take  any
 action.

 लोक  सहायक  सेना

 क्रि  हुकूम  खुद  कछवाय  :

 |  प्रकाइवबीर  शास्त्री  :
 +  628.  <  भी  गौरी  शंकर  कक्कड़ 1
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 किस  मो०  बनर्जी  :

 शी  सु  लिये  :

 श्री  शिव  नारायण  :

 शी  हारका  दास  मंत्री :
 श्री to  fro  पाटिल  :

 शी fo  go  भील  :

 शी  यामलाल  तरफ  :

 शी  जगदेव  सिह  सिद्धान्त  :

 शिशु  qo  सिह  :

 लहरी  सिह  :

 क्या  भ्रतिश्क्षा  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  लोक  सहायक
 सेना  में  सेना  पग्रधिनियम  के  अन्तर्गत  भर्ती

 की  गई  थी  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  चीन  के

 आक्रमण  के  समय  नियमित  सेना  के  साथ

 लोक  सहायक  सेना  को  सीमान्त  क्षेत्रों  में

 जाने  का  आदेश  दिया  गया  था  ;  और

 (ग)  यदि  हां,  तो  उन  को  सेवा  से

 हटाने  भर  सेना  अ्रधिनियम  के  अन्तर्गत
 प्राप्त  सुविधायें  न  देने  के  क्या  कारण  हैं  ?

 प्रतिरक्षा  मंत्री  (शी  यदावग्त  राव

 चह्वाण)  :  (क)  लोक  सहायक  सेना  में
 “सिविलियन ों  की  भरती  सेना  अधिनियम  के

 मातहत  नहीं  की  गई  थी  t  बहुतेरे  भूतपूर्व
 सैनिक  लोक  सहायक  सेना  की  टुकड़ियों  में
 शिक्षण  कर्मचारी-वर्ग  में  सेवा  करने  के  लिए
 भरती  हुए  थे  ।  अनुशासन  के  मामलों  में  वे
 सेना  भ्र धि नियम  में  दी  गई  संबंधित  व्यवस्थाओं
 के  अन्तर्गत  कराते  हैं

 (ख)  एक  विशेष  आदेश  जार  किया
 गया  था,  जिसके  शभ्रन्तगंत  रोना  अधिकारी
 शिक्षण  कर्मचारीवर्ग  को  रेगुलर  सेना  में  रख
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 सकते  थे  ।  किन्तु  वास्तविक  काम  में  इस
 व्यवस्था  का  कभी  भी  उपयोग  नहीं  किया

 गया  था  |

 (ग)  चूंकि  लोक  सहायक  सेना  की

 टुकड़ियां  समाप्त  कर  दी  गई  हैं.  प्रत:  शिक्षण

 कर्मचारीवर्ग  को  विमुक्त  करना  झ्रावश्यक  हो
 गया  है  ।  यह  कर्मचारीवर्ग  केवल  अनुशासन
 के  मामलों  में  सेना  अधिनियम  के  श्रुतांत

 जाता  था  ।  इस  कर्मचारियों  की  सेवा  के

 नियम  तथा  शर्तें  अन्य  विनियमों  के  ब्रन्तर्गत

 जाती  थीं  ।  अतः  उन्हें  सेता  अधिनियम  के

 प्रतिशत  सुविधायें  देने  का  प्रश्न  नहीं  उठता  ४

 दक्षिण  अफ्रीका  से  व्यापार

 (ह |  मधु  लिमये  :

 *629.  4  sto  राम  मनोहर  लोहिया  :

 श्री  रामसेवक  यादव  :

 क्या  बेदेशिक-कार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :'

 (क)  क्‍या  सरकार  का  ध्यान  इस
 तथ्य  की  ओर  गया  है  कि  दक्षिण  ग्र फ्री का

 का  व्यापार  पूर्व  यूरोप  तथा  चीन  के  साथ

 बढ़  रहा  है  ;  आर

 (ख)  यदि  हां,  तो  क्‍या  दक्षिण  भ्रफीका

 में  जाति  भेद  के  बारे  में  भारत  की  नीति  को

 सफल  बनाने  की  दृष्टि  से  सरकार  ने  पूर्व
 जम॑नी  जैसे  मित्र  देशों  से  अनुरोध  किया  है  कि

 वे  दक्षिण  अफ्रीका  के  साथ  व्यापारिक  संबंध

 केवल  कम  ही  न  करें  बल्कि  बिल्कुल  तोड़  दें

 वैदेशिक  कार्य  संत्रालय  में  उप  मंत्री  क्यो
 दिनेश  सिंह:  (क)  कौर  (ख).  सरकार

 ने  इस  ग्राह्य  की  खबरें  देखी  हैं  कि  इधर

 कुछ  दिनों  से  दक्षिण  अफ्रीका  का  व्यापार

 कुछ  देशों  के  साथ  बढ़  गया  है,  जिनमें  चीन
 भी  शामिल  है  ।  सरकार  की  घोषित  नीति
 पर  चलते  हुए  हमने  दक्षिण  प्र फीका  का
 व्यापारिक  कौर  राजनयिक  दृष्टि  से  बायकाट
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 करने  में  सा  क्त  राष्ट्र  का  दौर  एसो-एशियाई
 देशों  की  कोशिशों  का  पूरा-पूरा  समन

 किया  है  ।

 Economic  Development  Plan  of  Afro-
 Asian  Countries

 Shri  Surendra  Pal  Singh:
 Shrimati  Savitri  Nigam:
 Shri  P.  Rg.  Chakraverti:
 Shri  P.  C.  Borooah:

 <  Shri  K.  N.  Tiwary:
 Dr.  L.  M.  Singhvi:
 Shri  Dinen  Bhattacharya:
 Dr.  Ranen  Sen:  5

 Will  the  Minister  of  External
 Affairs  be  pleased  to  refer  to  the
 reply  given’  to  Starred  Question
 No.  589  on  the  2lst  December,  964

 regarding  the  Inter-Ministerial  Com-
 mittee  set  up  to  assess  the  require-
 ments  of  the  developing  countries  of
 Asia,  Africa  and  Latin  America  and
 for  promoting  India’s  technical,
 economic  co-operation  with  those
 countries  and  state:

 (a)  whether  the  various  proposals
 under  the  consideration  of  this  Com-
 mittee  have  now  been  finalised;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  and  (b).  The  Inter-
 Ministerial  Co-ordinating  Committee
 is  a  continuing  body  whose  recom-
 mendations  are  being  constantly
 pursued  and  implemented.

 Lok  Sahayak  Sena

 Shri  Yashpa]  Singh:
 Shri  Bhagwat  Jha  Azad:
 Shri  8.  M.  Banerjee:
 Shri  Maheswar  Naik:
 Shri  Hukam  Chand  Kach-

 havaiya:
 Shri  prakash  Vir  Shastri:
 Shri  Gauri  Shankar  Kakkar

 *68l.  <  Shri  U.  M.  Trivedi:
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 Shri  Bade:
 Shri  Mate:
 Shri  Sinhasan  Singh:
 Shri  Jashvant  Mehta:
 Shri  Madhu  Limaye:
 Shri  Sheo  Narain:
 Shri  D.  D.  Mantri:
 Shri  D.  8S.  Patil:
 Shri  P.  H.  Bheel:
 Shri  Sham  Lal  Saraf:

 Shri  Jagdev  Singh
 Siddhanti:

 Shri  Y.  D.  Singh:
 Shri  Lahri  Singh:

 Will  the  Minister  of  Defence  be-
 please  dto  state:

 (a)  whether  it  has  been  decided  to
 disband  the  Lok  Sahayak  Sena;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes,  Sir.

 (b)  The  object  of  the  Lok  Sahayak
 Sena  Scheme  is  now  served  better,  or
 more  effectively,  by  various  other  or-
 ganisations  set  up  in  the  States,
 which  attract  a  major  portion  of  citi-
 zenry  to  their  ranks.

 As  a  result  the  popular  response  to
 the  Scheme  in  a  majority  of  the
 States  was  not  encouraging.

 Fung  for  Experimental  Films

 ose  J  Shri  P.  BR.  Chakraverti:
 me  Shri  P.  C.  Borooah:

 Will  the  Minister  of  Information:
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  the  Union  Government
 propose  to  set  up  a  Fund  on  British:
 model  to  encourage  the  production
 of  experimental  films;

 (b)  whether  there  is  any  scheme
 of  setting  up  an  Indian  Film  Institute
 to  administer  the  Fund  raised  from
 the  proceeds  of  the’  entertainment
 tax;  and’

 (c)  whether  Government  have
 examined  the  question  of  setting  up:
 a@  permanent  Festival  Directorate,
 consisting  of  knowledgeable  persons?
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 The  Minister  of  Information  and

 Broadcasting  Shrimati  Indira
 Gandhi):  (a)  and  (b).

 (c)  This  is  under  examination.

 Kashmir  Case  in  U.N.O.

 Shri  P.  0.  Borooah:
 #633,

 {  Shri  Gulshan:

 Will  the  Minister  of  External  Affairs
 fbe  pleased  to  state:

 (a)  whether  the  Kashmir  problem
 was  again  raised  by  Pakistani  delega-
 tion  in  the  U.N.  General  Assembly  in
 its  recent  session;

 (b)  if  so,  the  points  raised  by  that
 ‘Delegation;  and

 (c)  Indian  Delegation’s  reply  there-
 to?

 The  Minister  of  State  in  the  Minis-
 try  of  Externa)  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  All  that  the
 Leader  of  the  Pakistan  Delegation  did
 was  to  refer  to  the  Kashmir  situation
 in  his  statement  in  the  General  Debate
 in  the  General  Assembly.

 (b)  The  Pakistan  Delegation  put
 forwarg  the  usual  fallacious  argu-
 ments  with  which  the  House  i;  only
 too  familiar,

 (c)  The  Indian  Delegation  exposed
 the  distortions  and  misrepresenta-
 tions  of  the  facts  by  the  Pakistan  De-
 legation.

 राष्ट्रीय  रक्षा  कोष

 [श्री  प्रकाशबीर  शास्त्री  :

 थी  हुकम  खुद  कछवाय  :
 श्री दे०  शि०  पाटिल

 श्री  बड़े  :

 बची  माते  :

 क्रो  शिव  नारायण  :
 #  6  34.

 रे

 मेहता  :

 शी  Jo  मू  त्रिवेदी  :

 शो १०  go  भील  :

 किस  मो०  बनर्जी  :
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 |  श्री  मधु  लिसयें  :

 |  श्री  जगदेव  सिंह  सिद्धान्त

 शी  पु०  छह  सिह
 शी  गौरी  शाकर  कक्कड़  :

 श्री  रामे घो बर  टाटिया

 |  श्री  हिम्मर्तासहका
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 क्या  प्रधान  मन्त्री  23  नवम्बर,  1964

 के  अतारांचित  प्रश्न  संख्या  45  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्‍ली  के  मेयर  की  परिषद्‌  की

 मौत  दी  गई  उन  रसीद  बलों  के  बारे  में

 राष्ट्रीय  रक्षा  कोष  की  कार्यकारी  समिति  द्वारा
 क्या  प्रति  निर्णय  किया  गया  है  जो  खो  चुकी
 हैं  अथवा  लौटाई  नहीं  गयी  हैं)  कौर

 (ख)  क्‍या  सरकार  ने  उन  रसीद  चूकों
 की  संख्या  सुनिश्चित  की  है  जो  सब  भी  उन्हें
 लौटानी  हैं  कौर  उनमें  लगभग  कितना  धन
 फंसा  हुआ  है  ?  ‘

 प्रधान  मंत्री  तथा  अणु  शक्ति  मंत्री

 (क्रि  लाल  बहादुर  शास्त्री):  (क)  कौर

 (ख).  इस  मामले  पर  राष्ट्रीय  रक्षा  कोष  की

 कार्यकारी  समिति  ने  अपनी  2  मान,  1965
 को  हुई  गैठक  में  विचार  किया  शौर  यह  निश्चय

 किया  गया  कि  इस  बात  को  ध्यान  में  रखते  हुए
 कि  खोई  हुई  भर  बक़ाया  रसीद  बुकों  को

 ढूंढने  क ेलिए  सब  सम्भव  प्रयत्न  किये  जा  चुके
 थे,  मेयर  की  राष्ट्रीय  रक्षा  परिषद्‌  के  सामान्य
 सदन  (जैनरल  हाउस)  की  सिफ़ारिश  को

 स्वीकार  कर  लिया  जाना  चाहिए  और  मामला
 समाप्त  हुआ  समझा  जाना  चाहिए  ।  फिर  भी,
 यदि  बाद  में  ऐसी  कोई  कौर  सूचना  मिली  कि
 किसी  खोई  हुई  रसीद  बुक  पर  कोई  दान

 इकट्ठा  किया  गया  है  तो  उपयुक्त  कार्यवाही
 की  जायेगी  ।

 परिषद्‌  द्वारा  जारी  की  गयी  2,610
 रसीद  बुकों  में  से  अन्तिम  रूप  से  खोई  गई  या
 बक़ाया  रसीद  गुणों  की  कुल  संख्या  07  है  ।
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 परिषद्‌  को  लौटाई  गई  रसीद  बलों  पर  इकट्ठी  ra

 की  गई  कुल  रक़म  रुपये  7,67,646.  438  |

 “विज्ञापनों  के  दिये  जाने  के  बावजूद,  खोई  हुई
 रसीद  बुतों  पर  कोई  दान  प्राप्त  किए  जाने  की

 सूचना  नहीं  मिली  ।

 Violation  of  Cease-Fire  Line  by
 Pakistan

 *635  JS  Shri  Rameshwar  Tantia:

 |  Shri  Daljit  Singh:

 Will  the  Minister  of  Defenve  de
 pleased  to  state:

 (a)  whether  it  ig  a  fact  that  Pakis-
 tani  soldiers  violated  the  cease-fire
 line  on  the  6th  March,  965  and  killed

 me  soldiers  of  India  Army  in
 Naushehra,  Mendhar  and  Poonch  scc-
 tors  of  cease-fire  line;

 (b)  if  so,  the
 cand

 particulars  thereof;

 (c)  whether  any  protest  has  been
 lodged?

 The  Ministry  of  Defence  (Shri  Y,  B
 Chavan):  (a)  and  (b).  On  the  6th
 March,  965  Pakistan  troops  violated
 the  cease-fire  line  in  Naushehra  sec-
 tor  (7  times),  Mehdhar  sector  (twice),
 -Akhnur  sector  (twice)  and  in  Uri  sec-
 tor  (once),  There  was  no  incident  ir
 the  Poonch  sector  on  that  date.  In  al!
 these  incidents  Pakistanis  fired  at  our
 posts  and  picquetg  with  L.M.Gs,
 MMGs,  Mortars  etc,  The  fire  was  re-
 turned  to  the  extent  considereg.neces-
 sary.  One  Indian  soldier  was  kilied
 and  one  wag  wounded  during  these
 incidents,

 (c)  Cease-fire  violation  complaints
 were  lodged  with  the  U.N.  Military
 ‘Observers  in  al]  these  cases.

 Tuskar  Project

 *636.  Shri  Yashpal  Singh:  Wil)  the
 Minister  of  Defence  be  pleased  to  re-
 fer  to  the  reply  given  to  Starreq  Ques-
 tion  No,  265  on  the  30th  November,
 964  regarding  the  allegation  of  cor-
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 ruption  in  the  Tuskar  Project  and
 state:

 (a)  whether  the  final  report  on  the
 third  case  investigated  by  the  Special
 Police  Establishment  has  been  sub-
 mitteq  to  Government;  and

 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  by  Government  in
 all  the  three  cases?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes,  Sir.

 (b)  In  all  three  cases  it  has  been
 decided  to  prosecute  the  officers  and
 their  alleged  accomplices  in  a  cour;  of
 law,  In  two  cases,  chargesheet  has
 been  filed  in  the  court  ang  in  the
 remaining  one,  chargesheet  is  expect-
 ed  to  be  filed  in  court  shortly.

 Use  of  U.S.  Arms  by  Pakistani  Troops
 in  Kashmir

 (  Shri  Rameshwar  Tantia:
 *688.  <  Shri  Yashpal  Singh:

 |  Shri  D.  C.  Sharma:

 Will  the  Minister  of  External  Affairs
 be  pleaseq  to  refer  to  the  reply  given
 to  Starred  Question  No.  60l  on  the
 2lst  December,  964  and  state:

 (a)  whether  the  reaction  of  the
 U.S,  Government  to  the  _  protest
 made  to  them  against  the  use  of  U.S.
 arms  by  Pakistani  troops  in  Kashmir
 has  since  been  received;  and

 (b)  if  so,  the  nature  of  the  reply
 received?

 The  Minister  of  State  in  the  Minis-
 try  of  Externa)  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  and  (b).  The
 matter  is  still  under  discussion  with
 the  United  States  Government.

 Telephoneg  in  Panchayat  Samiti
 Offices

 1648.  Shri  Karni  Singhji:  Wili  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  number  and  names  of  Pan-
 chayat  Samiti  Offices  in  Rajasthan
 which  have  been  provided  with  tele-
 phones  during  the  Third  Plan  period
 so  far;  and
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 (b)  the  provision  made  for  this
 purpose  during  the  next  three  years’

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhag-
 avati):  (a)  A  Statement  is  as  follows:

 Statement
 Sl.  Name  of  Panchayat  Samiti  Office

 l.  Srikolayat  Ji
 2.  Sridungargarh
 3,  Mandawar
 4.  Desuri
 5.  Sahapura
 6.  Dunta  Ramgarh
 7.  Sanchore
 8.  Osian
 9  Degana
 10.  72९)
 ll.  Hindoli

 12,  Atru
 13.  Mandal
 14,  Zahazpur
 15,  Kotri

 26.  Kesheraipatan
 27.  Chipa  Barod
 28,  Chhabra
 29.  Sadri
 30.  Bhopalsagar
 31.  Deogarh
 32,  Bhim.

 (b)  About  0  more  Public  call
 offices  are  proposed  to  be  opened  dur-
 ing  the  remaining  period  of  the  Third
 Five  Year  Plan.  The  expenditure  will
 be  Rs.  4  lakhs  approximately.
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 Vacancies  Notified  in  Orissa

 ig49,  J  Shri  Ramachandra  Ulaka: *
 |  Shri  Rama  Chandra  Mallick:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  total  number  of  vacancies
 notified  in  the  public  and  private  sec-
 tor  establishments  in  Orissa  from
 September,  964  to  3st  December,
 ‘1964;  and

 (b)  the  number  of  vacancies  filled
 up  in  those  establishments  through
 various  employment  exchanges  during
 the  same  period?

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D.  Sanjivayya):  (a)  and
 (b).

 Sector  Vacancies  Vacancies
 Notified  Filled

 I  2  3

 Public  I2,892  7,019

 Private  ‘1,005  448

 §.C.  and  S.T.  Candidates  in  Orissa

 1650.  Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  number  of  candidates  be-
 longing  to  the  Scheduleq  Castes  and
 Scheduled  Tribes  registered  in  var-
 ious  Employment  Exchanges  in  Orissa
 as  on  the  8lst  December,  1964;  and

 (b)  the  number  out  of  them  who
 were  provided  with  employment  as-
 sistance  during  the  calender  year
 19647

 The  Minister  of  Labour  ang  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 and  (b),
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 rod
 Category  Number  Number

 on  Live  placed  in
 Register  employ-
 atthe  end  ment  dur-
 of  Dece-  ingthe  «
 mber,  year  1964.
 1964.

 Scheduled  Caste  6,009  1,195,

 Scheduled  Tribe  8,037  1,694

 Unemployment  in  Rajasthan

 Sf  Shri  Dhuleshwar  Meena:
 ‘Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Labour  and
 Empleyment  be  pleased  to  state:

 1651,

 (a)  the  number  of.  women  candi-
 dates  (both  Graduates  and  non-
 Graduates)  registered  in  various  Em-
 ployment  Exchanges  in  Rajasthan  as
 on  the  3lst  December,  ‘1964;  and

 (b)  the  number  out  of  them  provid-
 ed  with  employment  assistance  during
 the  year  ending  the  3lst  December,
 1964?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 and  (b).

 Number  Number
 Category  on  Live  placed  in

 Register  employ-
 a

 theend  ment ०  e-  during
 mber,  the  year

 I964.  1964.

 Graduates  (including
 Post  Graduates)  I57  46

 Matrsiculates  and  Hi-
 gher  Secondary

 passed
 (including

 termediates)  उ235  507
 Below  Matricula-
 B

 ae  mandard  Gn- cluding  illiterates).  2,777  6
 a  et  क्या

 ५५  43

 TOTAL.  45763  T,396

 Unemployed  Technical  Persons  in
 Rajasthan

 1652  J  Shri  Dhuleshwar  Meena:
 \  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  number  of  technical  per-
 sons  registered  in  various  employ-
 ment  exchanges  in  Rajasthan  as  on
 the  3lst  December,  1964;  and
 .

 (b)  the  number  out  of  them  pro-
 vided  with  employment  assistance
 during  the  year  ending  the  3151  De-
 cember,  ‘1964?

 The  Minister  of  Labour  ond  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 i,78.

 (b)  1,288  technical  persons  were
 placed  in  employment  during  the
 year  1964,

 Employment  Offites  in  Rajasthan

 1653  J  Shri  Dhuleshwar  Meena: "
 |  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  number  of  employment
 offices  at  present  in  Rajasthan;  and

 (b)  the  places  where
 located?

 they  are

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):
 (a)  8  Employment  Exchanges  and  l
 University  Employment  Information
 and  Guidance  Bureau.

 (b)  .  Ajmer
 2.  Alwar
 3.  Banswara
 4.  Bharatpur
 5.  Bhilwara
 6.  Bikaner
 7.  Chittorgarh
 8.  Jaipur
 9.  Jhunjhunu

 10.  Jodhpur
 ll  Kotah
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 12,  Nagaur
 13,  Pali
 14.  Sikar
 15.  Sirohi
 16.  Sri  Ganganagar
 7.  Swai  Madhopur
 18,  Udaipur.

 Jaipur  (Unversity  Employ-
 ment  Information  and
 Guidance  Bureau).

 Postmen  in  Rajasthan

 i¢54,  J  Shri  Dhuleshwar  Meena: *
 ‘|  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  the  number  of  Postmen  em-
 ployed  at  present  in  various  Post
 Offices  in  Rajasthan;

 .

 (b)  the  number  out  of  them  who
 are  getting  house  rent  allowance;  and

 (c)  the  total  amount  of  house  rent
 allowance  paid  to  them  so  far  during
 the  Thirg  Plan  period?

 The  Deputy  Minister  in  the  De-
 partment  of  Communications  (Shri
 Bhagavati):  Ta)  1143.

 (b)  460.

 (c)  Rs.  1,43,569.

 Cost  of  Living  Index

 (  Shri  Rama  Chandra
 1685.  ट  Mallick:

 [  Shri  D.  0.  Sharma:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state  the
 cost  of  living  index  on  the  Ist  March,
 964  as  compared  to  that  on  the  Ist
 March,  963  ang  1962?

 The  Minister  of  Labour  ang  Em-  ‘

 Sanjivayya): ployment  (Shri  D.
 The  All-India  (Interim)  Working
 Class  Consumer  Price  Index  Number
 (base  1949-100)  on  Ist  March,  964

 was  43  as  compared  to  30  as  on  Ist  “Science  Service  and
 March,  963  and  27  as  on  Ist  March,
 1962,
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 National  Sample  Surveys

 1656.  Shri  M.  Malaichami:  Wil]  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether-  any  socio-economic’
 survey  owas  conducted  by  _  the:
 National  Sample  Survey  during  1964-
 65  in  Madras  State;

 (b)  if  so,  the
 who  are  dependent  on
 and

 number  of  people
 agriculture;

 (c)  the  number  out  of  them  who:
 are  landless  labourers,  tenants  and
 peasant  proprietors?

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  (a)  Yes,  Sir.  Socio-econo-
 mic  enquiries  of  National  Sample
 Survey  are  conducted  in  the  form  of
 rounds,  each  round  being  generally
 Of  ONe  year  duration.  The  l9th  Round
 of  National  Sample  Survey  com-
 menced  on  the  Ist  of  July,  964  and
 is  expected  to  be  completed  by  the
 30th  June,  1965.

 (b)  and  (c).  The  required  infor-
 mation  will  be  available  only  after
 the  9th  Round  data  is  tabulated  after
 the  completion  of  the  Round.

 Training  in  Defence  Research

 Shri  Ram  Harkh  Yadav:
 of  Defence  be

 1657.
 Will  the  Minister
 pleased  to  state:
 -

 (a)  whether  Government  have  de-
 cided  to  send  a  team  of  expert
 Scientists  to  Britain  for  training  in
 Defence  Research;

 (b)  if  so,  the  details  of  the  person-
 nel  of  the  team;  and

 (c)  when  the  team  is  expected  to
 start  for  Britain  ang  the  duration  of
 their  stay  there?

 The  Minister  of  Defence  Produc-
 tion  in  the  Ministry  of  Defence  (Shri
 A.  M.  Thomas):  (a)  and  (b).  3
 officers  belonging  to  the  Defence

 from  among
 §Army  officers  serving  in  Defence

 i  gScience  have  been  deputed  to  U.K.
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 for  training.  The  ranks  of  service
 officers  vary  from  Major  to  Colonel
 and  that  of  the  Scientific  Staff  from
 Foreman  to  Senior  Scientific  Officer
 Grade  iL  They  are  attached  to  vari-
 ous  Establishments  in  Britain.

 (c)  These  officers  left  for  Britain
 by  air  on  22nd  March,  1965.  7  officers
 will  be  under  training  for  6  months
 and  the  rest  for  |  year.

 Sainik  School,  Bijapur

 1658.  Shri  S.  M.  Siddiah:  Will  the
 Minister  of:  Defence  be  pleased  to
 state:

 (a)  whether  a  reservation  of  5  per
 cent  for  Scheduled  Castes  and  5  per
 cent  for  Scheduled  Tribes  has  been
 made  in  the  matter  of  admission  to
 the  Sainik  School,  Bijapur  (Mysore
 State);

 (b)  whether  any  other  concession
 is  given  to  them;  and

 (c)  the  number  of  Scheduled  Castes
 ang  Scheduled  Tribes  students  ad-
 mitted  in  1963284  and  1964-65?

 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Dr.  D.  S.  Raju):  (a)
 No.

 (b)  For  candidates  belonging  to
 Scheduled  Castes/Scheduled  ‘Tribes
 special  consideration  has  been  given
 in  that  admission  is  given  on  securing
 qualifying  marks,  without  regard  to
 the  position  in  the  merit  list.

 (c)  Two,  one  in  963  and  one  in
 1965,

 Rehabilitation  of  Ceylon  Repatriates

 1659.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government’:  atten-
 tion  has  been  drawn  to  the  resolu-
 tion  adopted  by  the  working  com-
 mittee  of  the  INTUC  in  Hyderabad
 urging  upon  Government  to  open  new
 plantation  areas  in  the  country  to
 rehabilitate  the  repatriates  from
 Ceylon  under  the  Indo-Ceylon  agree-
 ment;  and

 (b)  if  so,  Government's  reaction
 thereto?

 The  Minister  of  External  Affairs-
 (Shri  Swaran  Singh):  (a)  and  (b).
 The  Government  of  India  have  seen:
 the  resolution  concerning  the  Rehabi-
 litation  of  Indian  repatriates  from
 Ceylon,  passed  by  the  INTUC  at  its.
 Hyderabad  session  in  December,  1964.
 The  suggestions  made  therein  wil]  be
 borne  in  mind  when  _  finalising
 arrangements  for  the  settlement  of
 repatriates  from  Ceylon.

 Electronic  Physics  in  School.
 Education

 {  Shri  Yashpal  Singh:
 1660.  {  Shri  S.  M.  Banerjee:

 L  Shri  Bhagwat  Jha  Azad:
 Will  the  Prime  Minister  be  pleased"

 to  state:

 (a)  whether  jt  is  a  fact  that  the
 Head  of  the  Physics  Division  of  the
 Atomic  Energy  Establishment,  Bom--
 bay,  has  suggesteq  the  introduction:
 of  electronic  physics  in  school  curri-
 culum;

 (b)  ig  so,  the  reaction  of  Govern--
 ment  thereto;  and

 (c)  whether  any  financial  assist-.
 ance  would  be  offered  to  those
 schools  where  such  courses  are  in-
 troduced?

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shri  Lal  Bahadur:
 Shastri):  (a)  No.  All  that  the
 Director,  Physics  Group,  Atomic:
 Energy  Establishment,  Trombay  sug-
 gested  was  that  “university  students
 and  teachers  should  be  made  as  elec-
 tronic-minded  as  _  possible,  so  that
 when  they  think  of  designing  gadgets,
 electronics  methods  are  used
 wherever  possible”.

 (b)  and  (c).  The  Central  Com-
 mittee  on  Educational  Literature
 under  the  Chairmanship  of  the
 Education  Minister  has  set  up  panels
 for  preparing  standard  text  books  in
 general  science  and  physics.  While:
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 there  is  no  proposal  to  introduce,  at
 the  schoo]  level,  the  teaching  of  elec-
 tronic  physics  as  a  separate  discipline
 Or  part  of  a  discipline,  the  text  book
 in  general  science  is  expected  to  con-
 tain  basic  information  about  the
 principles  of  electronics  in  relation  to
 radio  communication.  Similarly,  it  is
 proposed  to  include  an  enunciation  of
 the  rudimentary  principles  of  elec-
 tronic  physics  in  the  text  book  on
 physics.

 Children  Allowance  to  Reservists

 i663,  /  Shri  P.  8.  Chakraverti: *
 Vv  Shri  P.  0.  Borooah:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Children’s  educational  allowance
 payable  to  those  Government  ser-
 vants  who  being  amongst  the  Reser-
 vists  called  for  military  duties  during
 the  last  Chinese  aggression,  has  not
 been  paid  to  them  so  far:

 (b)  if  so,  the  reasons  therefor  and
 the  number  of  persons  affected;  and

 (c)  the  steps  taken  for  the  payment
 of  such  allowances?

 The  Minister  of  Defence  (Shri  Y.  B.
 (a)  to  (c).  The  required

 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House  in  due  course.

 Heads  of  Indian  Missions  Abroad

 (  Shri  Ramachandra  Ulaka:
 1662.  <  Shri  Dhuleshwar  Meena:

 [  Shri  P.  0.  Borooah:

 Will  the  Minister  of  External
 ‘Affairs  be  pleaseg  to  state:

 (a)  which  posts  of  the  Heads  of
 Indian  Missions  abroad  have  been
 filleg  during  the  past  three  months;

 (b)  the  posts  which
 vacant;  anda

 (c)  whether  some  of  the  persons
 @esignated  to  fill  such  posts  have  de-

 still  remain
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 clined  to  accept  them  and,  if  so,  the
 reasons  therefor?

 The  Minister  of  External
 (Shri  Swaran  Singh):  (a)

 Algiers.
 Buenos  Aires.

 Affairs

 Mogadiscio.
 Berne.
 D’  Jakarta.

 Kathmandu.
 Tokyo. ४9७

 9०
 :०
 ०१
 ०७

 #
 ९०
 ९७
 ik

 —
 1

 fom  ~  _  Peking.
 Santiago.
 Leopaldville.
 Tananarive.
 Colombo.

 Wellington.
 Dar-es-Salam. द

 9
 छा

 hk
 w
 ND

 The  post  at  Peking  is  vacant  for
 obvious  reasons.  Heads  of  Missions
 for  Santiago,  Colombo  and  Welling-
 ton  have  been  nominated  and  are
 expected  to  take  over  shortly.

 (c)  No  one  has  declined  to  fill  the
 posts  mentioned  in  reply  to  part  (a)
 of  the  question.

 dearer  की  परियोजनाएं

 1 |  हुकम  चंद  कछवाय  :

 करी  झोंककर  लाल  बैरवा  :

 श्री  विभूति  मिथ :

 सहा राजकुमार  विजय

 झान  :

 |  श्री जिद्बनाथ  पाण्डेय  :

 663

 क्या  वैदेशिक  कार्य  मस्ती  यह  बताने

 की  कृपा  करेंगे  कि  :  ‘

 (क)  क्‍या  यह  सच  है  कि  भारत  सरकार

 ने  नेपाल  की  कुछ  बड़ी  परियोजनाओं  को  पूरा

 करने  में  छः  करोड़  रुपया  व्यय  किया  है;  और
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 (ख)  यदि  हां,  तो  परियोजना भों  का

 ब्यौरा  क्या  है  भौर  उनको  पूरा  करने  का  कार्य

 कहा  तक  निर्धारित  कार्यक्रम  के  प्रसार  चल

 रहा  है  ?

 वैदेशिक  कार्य  मंत्री  (श्री  स्वर्ण  सिह)  :

 (क)  भारत  की  भारिक  सहायता  के  अन्तर्गत

 भारत  ने  नेपाल  में  वहां  की  कुछ  प्रायोजनायें

 को  पूरा  करने  पर  तीन  वर्षों,  96i-64,  में

 सख् रग भग  7.  20  करोड़  रुपए  खर्च  किए  |

 (ख)  नेपाल  में  भारत  की  सहायता  से

 पूरी  की  जाने  वाली  विभिन्न  योजनायें  कौर
 प्रायोजनाशों  पर  जो  खर्च  हुआ  है,  उसका

 ब्यौरा  सभा  पटल  पर  रख  दिया  है।  [पुस्तक-
 लपटें  रख  गधा,  देखिए  संख्या  एल  टी---

 4085/65]  |  प्रयोजनाओं  पर  भ्रमण  करने

 का  कार्य  निश्चित  कार्यक्रम  के  अनुसार  हो

 रहा  है  t

 Film  on  Mahatma  Gandhi’s  Life

 (Shri  Surendra  Pal  Singh:
 1664.  <  Shri  p.  L.  Barupal:

 [  Shri  Surya  Prasad:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  a  new  film
 eompany  by  the  name  of  India-British
 Films  Ltd.  has  been  formed  in
 London  to  make  the  film  on  Mahatma
 Gandhi's  life;  and

 (b)  if  so,  whether  the  sponsorg  of
 this  Film  Company  contacted  the
 Indian  Government  and  took  their
 prior  approval  for  the  same?

 The  Minister  of  Information  and  =

 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  and  (b).  Yes,  Sir.
 Messrs  Indo-British  Films  Limited
 of  Richmond  Green,  Surrey,  England
 approacheq  the  Government  in  May,
 968  for  the  production  of  a  film  on
 the  life  of  Mahatma  Gandhi  and  the
 Government  have  given  their
 approval.
 2640  (Ai)  LSD—3.

 Foreign  Service  Rules

 1665  J  Shri  Surendra  Pal  Singh:
 ‘|  Shri  Vidya  Charan  Shukia:

 Will  the  Minister  of  External
 Affairs  be  pleaseq  to  state  the  num-
 ber  of  officers  of  our  foreign  service
 made  to  resign  from  the  service
 during  the  last  five  years  for  contra-
 vening  the  rules  regarding  marriage  ,
 with  foreign  nationals?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  One.  Under  the
 Indian  Foreign  Service  Rules,  a  mem-
 ber  of  the  Service  has  to  send  his/her
 letter  of  resignation  along  with  his|her
 request  for  permission  to  marry  a
 foreigner,  The  decision  to  accept  the
 resignation  rests  with  the  Govern-
 ment.  In  this  case,  the  Government
 decided  to  accept  the  resignation  of
 the  officer.

 Commemoration  Stamp

 1686,  J  Shri  8S.  M.  Banerjee:
 ‘|  Shri  Yashpal  Singh:

 Will  the  Minister  of  Communtica-
 tions  be  pleased  to  state:

 (a)  whether  any  requests  have
 been  received  from  several  organisa-
 tions  for  the  issue  of  commemoration
 stamp  in  honour  of  the  late  Maithali
 Saran  Gupta,  a  noted  Hindi  poet;  and

 (b)  if  so,  the  decision  taken  by
 Government  in  this  regard?

 The  Minister  in  the  De-
 partment  of  Communications  (Shri
 Bhagavati):  (a)  No  Sir.

 (b)  Does  not  arise.

 Wage  Boarg  for  Engineering
 Industries

 Shri  Ss.  M.  Banerjee:
 Shri  Yashpal  Singh:
 Shri  Onkar  Lal  Berwa:
 Shri  Bade:
 Shri  Hukam  Chand  Kach-

 havalya:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to

 1667.
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 the  reply  given  to  Starred  Question
 No.  6]  on  the  4th  September,  964
 and  state:

 (a)  whether  the  Wage  Board  for
 Engineering  industries
 working;  and

 has  started

 (b)  if  so,  whether  evidence  have
 been  given  by  the  various  trade
 unions?

 The  Minister  of  Labour  ang  Em-
 Ployment  (Shri  D.  Sanjivayya):  (a)
 Yes.  The  Board  held  its  first  meet-

 pe
 at  Calcutta  on  the  8th  February,

 65.

 (b)  Not  yet.

 Can‘een  Workers  of  Defence
 Establishments

 1668,  5  Shri  S.  M.  Banerjee:
 ‘|  Shri  Yashpal  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  final  decision  has
 been  taken  to  bring  the  canteen
 workers  of  defence  establishments  ut
 par  with  other  civilian  defence  em-
 ployees;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Defence  (Shri
 Y.  B.  Chavan):  (a)  No,  Sir.  The
 question  is  still  under  consideration  of
 Government.

 (b)  This  is  a  general  question  in-
 volving  large  scale  financial  and  ad-
 ministrative  implications,  However,
 necessary  efforts  are  being  made  to
 finalise  it  as  early  as  possible.

 Employees  participation  in  P.  &  T.
 Administration

 Shri  P.  R.  Chakraverti:
 Shri  Sudhansu  Das:
 Shri  P.  C.  Borooah:
 Shri  Balkrishna  Wasnik:
 Shri  P.  K.  Deo:

 1669,  <  Shri  Narasimha  Reddy:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Shri  Koya:
 [  Shri  M.  Rampuare:
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 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  evolved  qa  scheme  of
 participation  of  the  employees  of  the
 Posts  and  Telegraphs  in  administra-
 tion;

 (b)  if  so,  the  specific  clauses  en-
 unciated  and  embodied  in  the  scheme;
 and

 (c)  when  the  scheme  is  likely  to
 come  into  force?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  and  (b),  No  scheme  as
 such  has  been  evolved  for  the  Posts
 and  Telegraphs  employees  separately.
 But  a  scheme  for  providing  machinery
 for  Joint  Consultation  and  Compul-
 sory  Arbitration  for  the  Central  Gov-
 ernment  Employees  is  under  consi-
 deration.  In  this  connection  attention
 ig  drawn  to  the  answer  given  by  the
 Home  Minister  to  the  starred  ques-
 tion  No.  68  by  Shri  Umanath  and
 others  in  the  Lok  Sabha  on  the  20th
 November  1963.  A  copy  of  the  scheme
 was  alSo  laid  on  the  Table  of  the
 Sabha.

 (c)  Attention  is  invited  to  the  ans-
 wer  given  by  the  Home  Minister  to
 the  starred  question  No.  8  by  Shri
 Prabhat  Kar  and  others  on  24-2-1965,
 wherein  the  reasons  for  delay  in  the
 implementation  of  the  scheme  and
 the  steps  the  Government  are
 taking  to  expedite  the  implementa-
 tion  of  the  same  in  consultation  with
 various  Organisations  of  Govern-
 ment  employees.  have  been  explain-
 ed.

 -U.D.Cs.  of  Armed  Forces  HQS

 S  Shri  Heda:
 ‘|  Shri  M.  RB.  Krishna:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  number  of  Upper  Division
 Clerks  who  were  promoted  as  Assis-

 1670.
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 tants  in  the  Armed  Forces
 quarters  during  963  and  1964,
 their  average  length  of  service
 Upper  Division  Clerks;

 Head-
 and

 as

 (b)  the  number  of  U.D.Cs.  who
 ‘were  promoted  as  Head  Clerks  Grade
 II  in  Army  Ordnance  Corps  during
 ‘this  period  and  the  average  length  of

 The  Minister  of  Defence  (Shri  Y.  B
 Chavan):  (a)  666  Upper  Division
 Clerks  were  promcted  in  AFHQ  as
 Assistants  during  the  years  963  and
 1964;  their  average  length  of  service
 as  Upper  Division  Clerks  was  30
 years.

 (b)  9  U.D.Cs.  were  promoted  as
 963 service  put  in  by  them  as  U.D.Cs.,;

 and

 (c)  the  total  strength  of  civilian
 clerical  staff  of  both  establishments
 in  various  gra‘les  and  scales?

 Head  Clerks  Grade  II  during
 and  1964;  their  average  length  of  ser-
 vice  as  U.D.Cs.  was  9  years.

 (c)  Total  strength  of  civilian  cleri-
 cal  staff  is  ag  under:—

 (i)  AFHQ  and  Inter-Service  Organisations

 Grade  Scrength  Scale  of  Pay

 Assistant.  328r  Rs,  210—10—270—15 —300—EB—15—450—EB—20—  539

 Upper  Division  Clerk  1627  Rs.  30—5—I60—8—200—EB—8—256—EB—8—280,

 12  Rshr30—5—160—8—200—EB—8—256—EB—8—280
 ‘Cashier  pies  ड्  T5/-  to  Rs.  4ol-  as  special  pay  according  to

 the  amount  of  cash  disbursed.

 Lower  Division  Clerk  2676  Rs,  10—3—131—4—155—EB—4—175—5—180,

 Steno-Typist  220  Rs.  10—3—131—4—155—EB—4—175—$—180  plus
 Rs.  20/-  89  special  pay.

 (ii)  Army  Ordance  Corps

 12  Rs.  230—s—360—8—200-—EB—8—256—EB—-8—280 ‘Cashier .
 0  00  plus  Rs.  30/-  as  special  pay.

 Asstt.  Cashier  8  Rs.  30—5—360—8—200—EB—8—256-——-EB—8—280
 I0-—300.

 Head  Clerk,  Grade  I.  १8  Rs,  335—I5—425.

 Head  Clerk,  Grade  II  257  Rs.  230—I0—290—I5—320—EB—I5—380.

 Upper  Division  Clerk  II0$  Rs.
 Eee

 Lower  Division  Clerk  (Selec-  410"  Rs.  50——$—75—-6—20§5—EB—7—240.
 tion  Grade).

 ‘Lower  Division  Clerk(Or-  4009  Rs.  r0-~—3—3I—4—5  —EB—4—75—5—80,
 dinary  Grade).

 we
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 Persecution  of  Tibetans  by
 Chinese

 367l.  JS  Shri  0.  0.  Sharma;
 ‘\  Shrimati  Savitri  Nigam:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  reports  regarding  the
 persecution  of  Tibetans  by  the  Chinese
 authorities  in  Tibet;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Externai  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  The  Government  of  India  de-
 plores  the  persecution  of  the  people  of
 Tibet  by  the  Chinese  authorities,  The
 Government  has  expressed  itself  un-
 equivocally  against  the  denial  of
 fundamental  human  rights  to  the  peo-
 ple  of  Tibet  and  the  suppression  of
 the  traditional  autonomy  of  Tibet  by
 the  Chinese  Government.

 Sainik  Schools.

 1672.  Shri  Daljit  Singh:  Will  the
 Minister  of  Defence  be  pleased  to

 state:  ba

 (a)  the  number  of  Sainik  Schools
 opened  so  far  in  Delhi  and  New  Delhi
 areas  with  locations;  and

 (b)  the  proposals  to  open  such
 schools  during  the  Fourth  Five  Year
 Plan  period  in  other  States?

 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Dr.  D,  8.  Raju):  (a)
 Nil.

 (b)  There  are  no  proposals  pend-
 ing  at  present.

 Delegation  sent  Abroad

 1673.  Shri  Daljit  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:
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 (a)  the  number  of  delegationg  seuit
 abroad  during  1964-65;  and

 (b)  the  names  of  the  countries  visit-
 ed.and  the  object  of  their  visits?

 The  Deputy  Minister  in  the  Minty-
 try  of  Defence  (Dr.  D.  S.  Raju):  (a)
 35  (This  does  not  include  cases  of  visits
 of  officers  deputed  to  foreign  coun-
 tries  for  training).

 (०)  The  countries  visited  were:—
 Australia
 Canada
 Czechoslovakia
 France
 Holland
 Iraq
 Ireland
 Italy
 Malaysia
 Norway
 Phillipines
 Spain
 Switzerland
 U.AR.

 ”  UK.
 U.S.A.
 USSR.
 West  Germany
 Yugoslavia.

 The  visits  were  made  in  connection
 with  purchase/acquisition/manufacture
 of  stores,  equipment  and  animals,  for
 technical  discussions,  as  members  of
 official  missions  to  provide  goodwill
 and  for  attending  conferences/semi-
 nars,  etc.

 Dock  Workers  from  Burma

 1674.  Shri  M.  8,  Krishna:  Will  the
 Minister  of  External  Affairs  be  pleased
 to  state:

 (a)  whether  any  scheme  has  been
 evolved  to  rehabilitate  the  sixteen
 thousand  experienced  dock  workers
 uprooted  from  Burma;  and

 (b)  if  so,  the  broad  details  thereof?

 The  Minister  of  External  Affairs:
 (Shri  Swaran  Singh):  (a)  Directives
 have  been  issued  by  the  Ministry  of
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 Labour  and  Employment  and_  the
 Ministry  of  Transport  for  sympathe-
 tic  consideration  of  Dock  Workers
 amongst  Burma  repatriates  in  the
 matter  of  employment.

 (b)  The  Ministry  of  Labour  and
 Employment  has  askeq  the  Dock

 Labour  Boards  of  Cochin,  Mad-
 हम  Visakhapatnam  to  consider  sym-
 pathetically  the  registration,  under
 the  Decasualisation  Schemes,  of  the
 eases  of  Dock  Workers  amongst
 Burma  repatriates  who  have  register-
 ed  themselves  with  the  Employment
 Zxchanges  and  are  duly  sponsored  by
 them  for  vacancies.  The  Ministry  of
 ‘Transport:  have  also  issued  similar
 instructions  to  the  Port  authorities  of
 Cochin,  Madras  and  Visakhapatnam.

 Pakistan’s  Foreign  Minister's
 Invitation

 Shri  P.  C.  Berooah:
 Shri  P.  R.  Chakraverti:
 Shri  Man  Sinh  P.  Patel:

 f

 Shri  Yashpal  Singh:

 3675.

 Will  the  Minister  of  External  Affairs
 ‘be  pleased  to  state:

 (a)  whether  he  is  likely  to  visit
 Pakistan  in  the  near  future  in  res-
 ‘ponse  to  an  invitation  extended  by  the
 Pakistan  Foreign  Minister  somegime
 “ago;  and

 (b)  if  so,  what  will  be  the  agenda
 for  the  meeting?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  I  received
 wometime  ago  an  invitation  from  the
 Foreign  Minister  of  Pakistan.  I  have
 replied  accepting  the  invitation.  Cir-
 ‘cumstances  permitting,  I  may  visit
 ‘Pakistan  at  a  future  date,

 {b)  it  ig  intended  to  be  a  goodwill
 visit  during  which  some  matters  con-
 eerning  Indo-Pakistan  relations  may
 we  discussed.
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 Telegraph  Check  Office,  Calcutta

 Shri  Indrajit  Gupta:
 1676.  {  Shri  Daji:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  whether  there  is  any  Reorgani-
 sation  Scheme  for  the  Telegraph
 Check  Office,  Calcutta;  and

 (b)  if  so,  its  main  features
 when  it  will  be  introduced?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  Yes.

 and

 (b)  Under  the  present  system,  about
 40  million  copies  of  telegraph  mes-
 sage  drafts  comprising  the  telegra:ns
 booked,  telegrams  passed  through  in-
 termediate  Tclezraph  offices  and  tele-
 grams  dlivered,  are  sent  by  over  7,00५
 Telegraph  offices  for  post-transmission
 check  and  record  etc.  to  the  Telegraph
 Check  office  at  Calcutta,  every  year.
 The  scheme  at  present  under  conside-
 ration  is  to  decentralise  the  work  of
 recording  and  disposal  of  telegraph
 message  drafts  so  that  excepting  a
 very  small  number  of  drafts  whick
 are  to  be  forwarded  to  and  retained

 in  the  Telegraph  Check  office  at  Cal-
 cutta  for  purposes  of  billing  and  inter-
 national  accounts,  all  other  drafts  will
 be  preserved  for  the  prescribed
 period  at  the  Telegraph  offices  con-
 cerned  and  thereafter  destroyed.  The
 scheme  is  being  finalised  in  consulta-
 tion  with  the  Accountant  General,
 P.  &  T.

 Transmitter  for  Nagaland

 Shri  Ramachandra  Ulaka:

 ५३0४  ‘  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Infomation
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  030  on  7th  December,  964
 ang  state:

 (a)  whether  the  request  of  the
 Nagaland  Administration  to  instal  a



 6393  Written  Answers

 a  powerful  radio  transmitter  in  the
 State  hag  since  been  considered  by
 the  Central  Government;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Information  and

 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  and  (b).  Yes,  Sir,  It  is
 proposed  to  instal  a  powerful  medium-
 wave  transmitter  in  the  State,  Suit-
 able  sites  are  under  survey.

 Complaints  against  Foreign  Envoys

 1678.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  the  Union  Government
 have  drawn  the  a:tention  of  fcreign
 envoys  to  the  increasing  number  cf
 complaints  regarding  contravention  of
 lease  agreements  entered  iuto  by
 theiy  staff  in  respect  of  private  houscs;

 (b)  if  so,  the  reaction  of  the  fureign
 envoys  thereto;  and

 (c)  whether  it  is  also  a  fact  that
 the  Ministry  has  requested  the  Diolo-
 matic  Missions  to  ensure  that  drivers

 of  their  cars  conform  to  local  traffic
 regulations?

 The  Minister  of  External
 (Shri  Swaran  Singh):

 Affairs
 (a)  Yes,  Sir.

 (b)  Some  Missions  have  achnow-
 ledged  the  receipt  of  tle  circular  and
 it  is  hoped  that  all  of  tnem  will  take
 greater  care  in  future.  However  fresh
 cases  of  complaints  are  still  being
 received  in  this  Ministry.

 (c)  Yes,  Sir.

 Stoppage  of  Work  in  Collieries

 ‘  Shri  Prabhat  Kar:
 |  Shri  Indrajit  Gupta:

 1679.  Dr.  U.  Misra:
 Dr.  Ranen  Sen:
 Shri  Mohammag  Elias:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:
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 (a)  the  number  of  stoppages  of  work
 and  production  in  coal  mines  in  India
 in  963  and  1964;

 (b)  the  names  of  the  collieries.
 where  work  was  stopped;  and

 (c)  the  reasons  for  such  stoppages.
 and  duration  thereof?

 The  Minister  of  Labour  and  Employ-
 men  (Shri  D.  Sanjivayya):  (a)  1963-
 59,  1964-84  (Provisional).

 (b)  and  (c).  The  required  informa-
 tion  is  given  in  the  statement  laid  on
 the  Table  of  the  House  [Placed  in
 library,  see  No.  LT-4086|65].

 नेताजी  सुभाव  चल,  बोस  पर  आरोप

 1689.  श्री  विभूति  मिश्र :  क्‍या

 वैदेशिक  कार्य  मन्त्री  यह  बताने  की  कपा  करेंगे

 कि  :

 (क)  क्या  प्रन्तर्राष्ट्रीयी  कानन  के

 अनुसार  नेताजी  सुभाष  चन्द्र  बोस  पर  ब्रिटेन
 की  सरकार  के  विरुद्ध  युद्ध  करने  का  कोई
 आरोप  है  ;  भौर

 (ख)  बनावे  भी  युद्ध  भ्रपराधी  है  ?

 वैदेशिक  कार्य  मंत्री  (भी  स्वर्ण  सिह):
 (क)  भारत  सरकार  को  यह  मालूम  नहीं  है
 ॥:  ब्रिटिश  सरकार  के  खिलाफ  युद्ध  करने  के

 लिए  भ्रन्तर्राष्ट्रीय  कानून  के  भ्रन्तर्गत  नेताजी

 सुभाष  श्वन्द्र  बोस  पर  कोई  आरोप  है  1

 *  )  जी  नहीं  ।

 Use  of  Hindi  in  Official  Work

 68l.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Information  ang  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  cir-
 cular  issued  by  the  Ministry  of  Infor-
 mation  and  Broadcasting  regarding.
 the  use  of  Hindi  towards  the  end  of
 January,  1965,  hag  been  held  in  8090०
 yance;  and
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 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  and  (b).  A  circular
 regarding  the  use  of  Hindi  in  official
 work  was  issued  by  this  Ministry  in
 December  1964,  Pending  issue  of
 general  instructions  by  the  Ministry
 of  Home  Affairs  in  the  matter,  it  was
 held  in  abeyance  towards  the  end  of
 January  1965.

 Seminar  on  Industrial  Relations

 1682,  Shri  Rameshwar  Tantia:  Will
 the  Minis:‘er  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  semi-
 nar  on  Industrial  Relations  was  re-
 cently  held  in  New  Delhi;

 (b)  whether  it  is  also  a  fact  that
 some  foreign  delegates  attended  the
 seminar;  and

 (c)  the  suggestions  made  at
 seminar?

 the

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D.  Sanjivayya):  (a)  Yes.
 A  seminar  on  ‘Industrial  Relations  in
 a  Developing  Economy’  was  ४९७  by
 the  Shri  Ram  Centre  for  Industrial
 Relations  in  New  Delhi  from  the  27th
 February  to  3rd  March,  1965.

 (b)  It  is  understood  that  some
 foreign  delegates  attended  the  semi-
 nar.

 (c)  It  is  understood  that  the  Report
 of  the  seminar  is  being  prepared  by
 the  Shri  Ram  Centre  for  Industrial
 Relations.  It  is  not  a  Government
 Institution.

 गुह-कार्य  मंत्री  के  वक्तव्य  पर  क्यूबा
 को  प्राप़्ति

 [थ्री मधु मधु  जिसपे  :

 1683.  {
 डा०  राम  मनोहर  लोहिया  :

 (  भी  राम  सेवक  यादव :

 क्या  बैदेशिक-कार्य  मन्त्री  यह  बताने  की

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  क्यूबा  की  सरकार  ने  भारत

 में  साम्यवादियों  की  गिरफ्तारी  के  बारे  में  गृह-
 कार्य  मन्त्री  द्वारा  दिये  गये  बताया  में  क्यूबा
 के  साम्यवादी  नेता  श्री  ए  रास्ता  थे  गुवरो  के

 उल्लेख  पर  आपत्ति  की  है  ;  कौर

 (ख)  यदि  हां,  तो  सरकार  की  इस
 सम्बन्ध  में  क्‍या  प्रतिक्रिया  है  ?

 बेदेशिक-कार्य  मंत्री  (री  स्वर्ण  सिह):

 (क)  कौर  (ख).  क्यूबा  की  सरकार  ने  कोई
 विरोध-पत्र  नहीं  भेजा  है  v  क्यूबा  राजदूतावास
 के  कार्येदूत  ने  गृह  मानी  द्वारा  दिए  गए  बयान

 के  खास-खास  नशों  की  भोर  संकेत  किया  था

 कार्यरत  को  यह  स्पष्ट  कर  दिया  गया  कि

 वह  केवल  तथ्यों  का  वर्णन  मात्र  था  कौर  ऐसा
 कोई  सुझाव  नहीं  था  कि  क्यूबा  सरकार  प्रथा

 बयान  में  उल्लिखित  व्यतीत  प्रत्यक्ष  अथवा

 परोक्ष  रूप  से  दक्षिण  पंथी  साम्यवादियों  के

 कार्यकलापों  में  सम्मिलित  थे  ।  क्यूबा  के  साथ

 हमारे  मैत्रीपूर्ण  सम्बन्धों  में  कोई  परिवर्तन  नहीं

 हुमा  है  ।  :

 Broadcasts  by  Office  Bearers  of  Far-
 mers  Association

 1684,  Shri  P.  R.  Patel:  Will  the
 Minister  of  Information  ang  Broad-
 casting  be  pleased  to  state:

 (a)  whether  any  office-bearers  of
 the  farmers’  associations  are  invited
 to  broadcast  talks  in  rural  program-
 mes  of  A.I.R.  especially  on  matters
 concerning  increased  agricultural  out-
 put;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Information  and

 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  Yes,  Sir.

 (b)  A  statement  ig  laid  on  the  Table
 of  the  House.  [Placed  in  the  library,
 see  No,  LT-4087/65).



 6397  Written  Answers

 Prime  Minister’s  visit  to  Kerala

 1685.  Shri  A,  K.  Gopalan:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  there  was  any  official
 function  in  Kerala  during  the  first
 week  of  January,  965  in  which  the
 Prime  Minister  took  part;

 (b)  the  number  of  election  meetings
 he  addressed;  and

 (c)  whether  the  tour  expenses  were
 met  by  Government?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  (a)  to  (c).  The  Prime
 Minister  did  not  go  to  Kerala  in  the
 first  week  of  January,  1965.  He  visit-
 ed  Kerala  later,  from  3lst  January  to
 8rd  February.  His  visit  wag  non-offi-
 cial  and  the  expenditure  on  his  tour
 ‘was  not  met  by  Government.

 Acquisition  of  Land

 1686,  Dr.  P.  S.  Deshmukh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  5000  agriculturists  had
 been  served  with  notices  by  the  Land
 Acquisition  Officer,  Darjeeling  direct-
 ing  them  to  hand  over  5000  acres  of
 cultivable  land  to  the  authorities  for
 defence  purposes  on  or  before  the  i2th
 March,  ‘1968;

 {b)  whether  these  farmers  will  be
 given  suitable  alternative  land;

 (c)  the  amount  of  compensation  that
 would  be  paid  to  them;  and

 (d)  whether  any  interim  relief  has
 been  or  is  proposed  to  be  given  to  the
 owners  fo  the  land?

 Fhe  Deputy  Minister  in  the  Minis-
 ‘try  of  Defence  (Dr.  D.  S,  Raju):  (a)
 About  4546  acres  of  land,  including
 929  acres  of  paddy  lands,  in  Mouza

 Bagdogra,  Darjeeling  District,  are  be-

 ing  requisitioned  for  Defence  purposes.
 The  exact  number  of  agriculturists
 who  will  be  affected  is  not  known.
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 (b)  Rehabilitation  of  displaced  per-
 sons  is  the  responsibility  of  the  State
 Government.

 (c)  The  compensation  to  be  paid
 will  be  assessed  by  the  Land  Acquisi-
 tion  Officer.

 (d)  In  the  event  of  delay  in  assess-
 ment  of  compensation  the  competent
 authority  i.e.,  the  Collector  can  make
 ‘on  account’  payment  upto  80  per  cent
 of  the  amount  likely  to  be  assessed.

 Acquisition  of  Land  for  Defence
 Purposes

 1687,  Dr,  P,  S.  Deshmukh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  3000  acres  of  agricul-
 tural  land  hag  been  requisitioned  for
 defence  purposes  in  the  Siliguri  sub-
 division  of  Darjeeling  District  of  West
 Bengal;

 (b)  if  so,  the  number  of  families
 who  have  beer  deprived  of  their  cul-
 tivable  land  as  a  result  thereof;

 (९)  whether  any  compensation  has
 been  paid  so  far;

 (a)  if  not,  when  iv  is  likely  to  be
 paid;  and

 (e)  the  rate  per  acre  that  has  been
 determined  as  compensation?

 The  Minister  of  Defence  (Shri  Y.  B.
 (a)  Yes,  Sir.  About  2,930

 acres  of  land  has  been  requisitioned.
 Out  of  this,  700  acres  approximately  is
 agricultural  land.

 (b)  The  exact  number  of  families
 affected  is  not  known.  However,  it  is
 estimated  to  be  about  150.

 (c)  Yes,  Rs.  87,447°00  have  been  paid
 ‘On  account’  pending  determination  of

 -final  compensation  by  the  Collector,
 Darjeeling.

 (da)  The  balance  amount  would  be

 paid  as  soon  as  the  compensation  pay-
 able  is  determined  by  the  Civil  autho~
 rities,
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 (e)  The  rate  per  acre  will  be  known
 after  the  assessment  is  completed  by
 the  Collector,

 Reception  to  Head  of  German  Demo-
 cratic  Republic  at  Cairo

 Shri  Mohammad  Elias:
 ‘1638.  Dr.  Ranen  Sen:

 Shri  H.  N.  Makerjee:

 Will  the  Minister  of  External  Affairs
 ‘be  pleased  to  state:

 (a)whether  it  is  a  fact  that  neither
 ‘the  Indian  Ambassador  at  Cairo  or
 any  of  his  representative  was  present
 when  Mr.  Walter  Ulbricht,  Head  of
 German  Democratic  Republic  was  re-
 ceived  by  President  Nasser  at  Cairo
 Railway  Station;  and

 (b)  if  so,  the  reason  for  the  absence
 of  Indian  representative  at  this  re-
 ception  which  was  attended  by  many
 diplomatic  representatives  including
 those  whose  countries  did  not  have
 diplomatic  relations  with  German
 ‘Democratic  Republic?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  Our  Ambassador  in  Cairo,  who
 is  also.  concurrently  accredited  to

 Libya  was  away  in  Libya  for  pre-
 gentation  of  his  Credentials  at  that
 the.  The  Charge  4’  Affaires  did  not
 receive  an  intimation  to  this  effect
 trom  the  Government  of  the  United
 the  ‘United  Arab  Republic.

 भोजपुरी  में  झाफाशबायों  कार्यक्रम

 1689.  डा०  महादेव  प्रसाद  :  क्‍या

 शुक्ला  और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  भ्राकाशवाणी  से  भोजपुरी
 भाषा  में  भी  कार्यक्रम  प्रसारित  किये  जाते  हैं;
 और

 (यय)  यदि  हां,  तो  उस  का  ब्यौरा

 क्‍या  हे?
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 सूचना  शौर  प्रसारण  मंत्री  (गोमती
 इंदिरा  गांधी  )  :  (क)  जी  हां  ।

 (@)  भोजपुरी  भाषा  में  पटना  कौर

 लखनऊ-इलाहबाद  केन्द्रों  से  महीने  भर  में
 क्रमश:  340  कौर  30  मिनट  के  कार्यक्रम
 प्रसा  किये  जाते  हैं।  (लखनऊ-इलाहबाद
 केन्द्र  एक  दूसरे  के  कार्य  क्रम  रिले  करते  हैं  )।
 इन  में  लोक-ग्रीन,  लोकोक्तियां,  समागम,
 बातचीत,  वादविवाद,  नाटक,  फीचर
 तथा  कवितायें  प्रसारित  किये  जाते  हैं  ।

 Atomic  Energy  Plant  near  Madras

 1690,  Shri  Muthiah:  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  the  steps  taken  so  far  for  setting
 up  the  Atomic  Energy  Plant  at  Kal-
 pakkam  near  Madras;

 (b)  when  it  will  be  set  up;  and

 (c)  whether  it  would  be  included  is
 the  Fourth  Plan?

 The  Prime  Minister  and  Minister  ef
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  (a)  to  (c),  A  proposal  to
 set  up  an  atomic  power  station  at  Kal-
 pakkam  near  Madras  is  under  the
 active  consideration  of  Government.
 Meanwhile,  some  preliminary  work,
 such  as  hydrographic  and  marine  sur-
 vey  for  determining  the  precise  loca-
 tion  of  the  reactors,  of  the  ancillary
 facilities  and  of  the  housing  colony
 etc.,  is  in  progress.

 Safety  Hats  for  Mine  Workers

 69l.  Shri  M.  Rampure:  Will  tne
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 Committee  on  Mines  have  suggested
 supply  of  safety  hats  to  mine  workers;

 (b)  if  so,  the  date  when  the  sug-
 gestion  will  be  given  effect  to;  and

 (ec)  the  category  of  mine  workers
 to  whom  it  will  be  made  applicable?
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 The  Minister  of  Labour  and  Em-
 Ployment  (Shri  D.  Sanjviayya):  (a)
 It  was  agreed  at  the  9th  Session  of  the
 Industrial  Committee  on  Coul  Muning
 held  on  l0th  and  llth  August,  964
 that  safety  hats  shoulqg  be  supplied
 to  coal  mine  workers  free  of  cost  and
 without  any  security  deposit  and  that.
 any  deposits  already  received  should
 be  refunded.  A  similar  agreement
 was  arrived  at  at  the  Industrial  Com-
 mittee  on  Mines  other  than  Coal  dur-
 ing  its  Fourth  Session  held  on  the
 20th-2lst  February,  965  in  respect  of
 workers  of  mines  other  than  coal.

 (b)  The  decision  of  the  Industrial
 Committee  on  Coal  Mining  was  circu-
 lated  by  the  Chief  Inspector  of  Mines
 to  the  Coal  Mines  managements  for
 compliance  in  November  964  and  the
 decision  of  the  Industrial  Committee
 on  Mines  other  than  Coal  is  being
 communicated  by  him  to  non-coal
 mines.

 (c)  The  following  categories  of
 workers  have  to  be  provided  with
 hard  safety  hats;

 (l)  Persons  employed  in  depillar-
 ing  areas;

 (2)  Timbermen;

 (3)  Supervisory  staff;

 (4)  Persons  employed  in  sinking
 shafts;

 (5)  Onsetters;

 (6)  Operators  of  drilling,
 and  loading  machines
 locomotives  etc.;

 (7)  Persong  engaged  at  loading
 chutes,  transfer  points  etc.

 cutting
 and

 Coloured  Immigrants  in  London

 1692.  Shri  0.  0.  Sharma:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  colour-
 ed  immigrants  living  in  London  are
 often  exploited  when  they  try  to  buy
 or  rent  homes  according  to  a  repoit
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 published  in  London  by  an  _  indepen-
 dent  Committee;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  of  India  thereto  and  the
 ac.ion  proposed  to  be  taken  in  this
 regard?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Govern-
 ment  are  aware  of  the  report  of  the
 Committee  under  the  chairmanship  of
 Sir  Milher  Holland.

 (b)  It  is  a  matter  for  United  King-
 dom  Government  to  consider,  How-
 ever,  our  High  Commission  is  alive  to
 the  issue  so  far  ag  it  might  affect  our
 nationals.

 Firings  by  Pakistani  Rifles

 sex,  J  Shri  D.  C.  Sharma:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  External  Affairs.
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tani  Rifles  fired  five  rounds  on  the
 l0th  March,  965  from  Dholdanga  in
 East  Pakistan  on  Lotefela  village  in
 Cooch  Behar  district;

 (b)  whether  it  is  also  a  fact  that
 East  Pakistan  Government  have  rein-
 forced  its  forces  along  Rangpur  bor-
 der,  a  pathan  regiment  has  been  stu-
 tioned  and  trenches  have  been  dug
 opposite  Lotefela  village;

 (c)  whether  it  is  also  a  fact  that
 the  firing  has  created  a  panic  in  the
 border  village  Lotefela;  and

 (d)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  in  this  regard?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  No,  Sir.

 (b)  Government  have  no  such  infor-
 maion.

 (c)  and  (d).  Do  not  arise.
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 ईल स्थन  में  गोलमा  के  राजनीतिक  बन्दो

 ि  जसवन्त  :
 I694.

 tt  कांबले  :

 कया  बेदेशिक-कार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  पुतंगाल  द्वारा  लिस्बन  कारावास

 में  गोवा  के  कितने  राजनीतिक  |  बन्दी
 रखे  गये  हैं;  कौर

 (ख)  कया  सरकार  ने  इस  सम्बन्ध  में

 कोई  कार्यवाही  की  है  t

 बंदे शिक  कार्य  मंत्री  (भरी  स्वर्ण  सह)  :

 (क)  दो  t

 (ख)  सरकार  इन  बन्दियों  की  भलाई

 कौर  रिहाई  के  लिये  आवश्यक  कार्यवाई

 करती  रही  है  ?

 कांगो  जिद्रो यों पों  हारा  भारतीय  फोटो  प्रकार
 को  फांसी  रिया  जाना

 भी  हुकम  चन्द  कछवाय:
 ;

 1695.
 - भी झोंकार  लाल  बैरवा  :

 क्या  बे  रेशिकन्हार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नैरोबी  में

 विद्रोही  कांगो  लोगों  ने एक  बीस  वर्षीय

 भारतीय  फोटोग्राफर  को  फांसी  पर  खड़ा

 दिया;  कौर

 (ख)  यदि  हां,  तो  सरकार  ने  इस
 सम्बन्ध  में  क्या  कार्यवाही  की  है  ?

 जेदेशशिक-कार्य  मंत्री  (भी  स्वर्ण  सिह)  :

 (=)  कौर  (ख).  सरकार  के  पास  कोई
 प्रामाणिक  सूचना  नहीं  है  परन्तु,  महिन्द्र
 सिंह  मरजारा,  जो  कीनिया  के  नागरिक  हैँ
 कौर  जिन  के  पास  ब्रिटिश  पासपोर्ट  है,  कुछ
 दिनों  से  लापता  बताये  जाते  हैं  कौर  भरफवाहों

 से
 ऐसा

 पता  चलता  है  कि  जब  वह  मांगों  में  थे

 तो  कार  दुघंटना  में  भ्रथवा  किसी  भौर  तरह
 उनकी  मृत्यु  हो  गई  ।

 Coal  Mines  Labour  Welfare  Fund

 1696.  Shri  R.  N.  Reddi:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  stage  at  which  the  proposal
 to  raise  the  rate  of  cess  under  Section
 3  of  the  Coal  Mines  Labour  Welfare
 Fund  Act,  947  from  50  paise  to  Re,  l
 Per  tonne  stands;  and

 (b)  when  this  amending  legis-
 lation  is  likely  to  be  introduced?

 The  Minister  of  Labour  and  Em-
 Ployment  (Shri  D.  Sanjivayya):  (a)
 and  (b).  The  proposal  has  been  kept
 in  abeyance  for  the  time  being.

 Apprentices  Act

 1697.  Shri  R.  N.  Reddi:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  Apprentices  Act,
 1961,  is  proposed  to  be  extended  to
 the  Coal  Mining  Industry;  and

 (b)  if  not,  the  main  reasons  there-
 for?

 The  Minister  of  Labour  and  Em-
 Ployment  (Shri  D.  Sanjivayya):  (a)
 No.

 (b)  The  scheme  for  training  ap=
 prentices  envisaged  under  the  Appren-
 tices  Act,  ‘1961,  will  not  meet  the  ree
 quirements  of  the  Coal  Mining
 Industry.

 भारतीय  बाय  सेना  विमान  दुर्घटना

 1698.  भी  हुकम  ध ॥  कछवाय:  नया
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  दिनांक
 I6  मार्च,  965  को  भारतीय  वायु  सेना  के

 एक  विमान  की  कलाई  कुण्डा  के  पास  दुर्घटना
 हो  गयी  थी;
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 (ख)  क्‍या  यह  भी  हच  है  कि  इस  दूं टना
 में  जो  पायलट  अफसरों  की  मृत्यु  हुई;  कौर

 (ग)  यदि  हां,  तो  दुर्घटना  के

 “कारण  हैं  ?
 क्या

 प्रतिरक्षा  मंत्री  श्री  पशवन्तराब  चह्वाण )  1
 (क)  5  मार्च,  965  को  कलाई  कुण्डा  के

 पास  एक  दुर्घटना  हुई,  जिस  में  भारतीय

 वायु  सेना  के  दो  बिमान  दुघर्टना-ग्रस्त

 हए

 (ख)  जी  हां  t

 (ग)  दुघंटना  की  जांच  के  लिये  कोर्ट

 “ग्राफ  इंक्वायरी  गठित  कर  दी  गई  है।  कोर्ट

 आफ  इन्क्वायरी  की  रिपोर्ट  प्राप्त  हो  जाने

 “पर  पूरा  विवरण  मिल  सकेगा  |

 ee

 712,08  hrs.

 «CALLING  ATTENTION  TO  MATTER
 «OF  URGENT  PUBLIC  IMPORTANCE *
 PAKISTAN  RIFLES  FIRING  ON  WEST

 BENGAL  BORDER

 Mr.  Speaker:  I  have  received  an
 ‘adjournment  motion  and  also  some

 calling  attention  notices  about  the
 continued  firing  by  the  East  Pakistan
 Rifles  in  the  Cooch-Behar  district  of
 ‘West  Bengal.  Is  the  hon,  Minister  in
 +a  position  to  make  a  statement  now?
 First,  Shri  Yashpal  Singh  may  for-
 mally  call  the  attention  of  the  hon.

 Minister  to  the  same,

 it  यश्पाल  सिह  (कराना)  :  मैं
 !  झ्रविलमस्बनीय  लोक  महत्व  के  निम्नलिखित

 विषय  की  ओर  बैदेशिक-कार्य  मंत्री  का  ध्यान

 दिलाना  हूं  और  प्रार्थना  करता  हूं  कि  वह
 इस  बारे  में  एक  वक्तव्य  दें  :

 “पश्चिमी  बंगाल  के  कूच  बिहार  जिले  में

 “पूर्वी  पाकिस्तान  राइफल्स  द्वारा  लगातार
 “गोली  चलाया  जाना”

 :  undertakings

 Papers  laid  6406

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  I  would  like
 to  find  out  the  latest  position  and,  if
 it  is  convenient  to  you,  Sir,  and  to
 the  House,  I  would  like  to  make  a
 statement  giving  the  latest  position
 tomorrow  after  the  question  hour.

 Mr.  Speaker:  Yes,

 Shri  Swaran  Singh:  Because  some
 talk  is  still  going  on.  Giving  the
 latest  position,  I  will  make  a  state-
 ment  tomorrow.

 Shri  Basumatari  (Goalpara):  Will
 that  statement  include  the  position  in
 Assam  also  because  there  is  firing  on
 that  side  also?

 Mr.  Speaker:  As  regards  what  I
 have  got  before  me,  I  have  asked  him
 to  collect  information.  He  might  col-
 lect  those  figures  also.

 2.9  hrs.
 RE:  SHORT  NOTICE  QUESTION

 (Query)
 Shri  Jaipal  Singh  (Ranchi  West):  I

 had  tabled  a  short  notice  question.

 Mr.  Speaker:  I  have  not  got  it.  I
 will  try  to  find  out—He  will  get  the
 information.
 2.202  hrs.

 PAPERS  LAID  ON  THE  TABLE
 ACTION  ON  ASSURANCES,  PROMISES  AND

 UNDERTAKINGS

 PAPERS  LAID  ON  THE  TABLE

 The  Minister  of  Communications
 and  Parliamentary  Affairs  (Shri  Satya
 Narayan  Sinha):  I  beg  to  lay  on  the
 Table  the  following  statements  show-
 ing  the  action  taken  by  Government
 on  various  assurances,  promises  and

 given  by  Ministers
 during  the  various  sessions  of  Third
 Lok  Sabha:—

 (i)  Supplementary  Statement
 No,  I!J—Tenth  Session,  1964.

 (ii)  Supplementary  Statement
 No.  V--Ninth  Session,  1964.
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 (iii)  Supplementary  Statement
 No,  V—Eighth  Session,  1964,

 (iv)  Supplementary  Statement
 No.  X~—~Seventh  Session,
 1964.

 (v)  Supplementary  Statement
 No.  XII—Sixth  Session,  1963,

 (vi)  Supplementary  Statement
 No.  XIII—Fifth  Session,  1963.

 (vii)  Supplementary  Statement
 No.  XVI—Fourth  Session,
 1963.

 [Placed  in  Library.  See  No,  LT-
 4077to  LT-4083/65.]

 Coat  Mines  Pit-Heap  Bath
 (AMENDMENT)  RULES

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D,  Sanjivayya):  I  beg
 to  lay  on  the  Table  a  copy  of  the  Coal
 Mines  Pit-head  Bath  (Amendment)
 Rules,  ‘1964,  published  in  Notification
 No.  S.0.89  dated  the  2nd  January
 1965,  under  sub-section  (7)  of  section
 59  of  the  Mines  Act,  1952,

 [Placed  in  Library.  See  No,  LT-
 4084/65].

 2.2  hrs.
 *DEMANDS  FOR  GRANTS

 Ministry  or  SocraL  Securrry
 Mr.  Speaker:  The  House  will  now

 take  up  discussion  and  voting  on  the
 Demands  for  Grants  Nos.  07  and  08
 under  the  control  of  the  Department
 of  Social  Security,  for  which  5  hours
 are  allotted.  Hon.  Members  desirous
 of  moving  their  cut  motions  might
 send  slip;  to  the  Table  within  5
 minutes  indicating  which  of  the  cut
 motions  they  would  like  to  move.

 DemAnp  No.  07—DEPARTMENT  OF
 SocraL  SEcurRrry

 Mr,  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 13,59,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  Slst
 day  of  March,  1966,  in  respect  of
 Department  of  Social  Security’.”
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 Demanp  No.  08—OTHER  Revenue  Ex-

 PENDITURE  OF  THE  DEPARTMENT  OF
 CIAL  SECURITY

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding  Ri.

 16,40,95,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  wil  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1966,  in  respect
 of  ‘other  Revenue  Expenditure  of
 the  Department  of  Social  Security’.”
 Shri  Warior  (Trichur):  ‘There  are

 two  Demands  Nos.  07  and  08  under
 this  Department.  This  Department  i3
 of  very  recent  organisation  and  origin,
 There  were  certain  departments  exist-
 ing  covering  social]  security  in  the
 industrial  labour  field.  They  were
 taken  over.  Apart  from  that,  other
 departm:nts  like  those  dealing  with
 the  scheduled  castes  ang  scheduled
 tribes,  women’s  organisations,  women’s:
 welfare,  child  welfare  and  so  on  were
 also  brought  together  under  this  de-
 partment.  Although  this  department
 had  been  formed  a  year  ago  in  this
 manner,  it  has  more  or  less  function-
 ed  only  as  an  adjunct  of  the  Labour
 Department.  The  Labour  department
 had  been  handling  the  social  security
 schemes  concerning  industrial  iabour.
 Apart  from  that,  what  else  the,  Depart-
 ment  is  doing  or  has  done  is  i”  not
 clearly  seen,  or  at  least  the  detuils
 are  lacking,  in  the  first  report  they
 have  published.
 2.4  hrs.

 (Mr.  Deputy-Speaker  in  the  Chair].
 As  far  as  social  security  and  indus-

 trial  labour  legislation  are  concern-
 ed.  we—not  only  the  AITUC  but
 also  the  INTUC—are  of  the  opinion
 that  these  should  not  have  been  trans-
 ferred  to  this  new  department  in  this
 manner.  The  Labour  department  it-
 self  should  have  continued  to  manage
 these  things,  especially  labour  legis-
 lation,  provident  fund  schemes,  ESI
 schemes,  instead  of  letting  them  be
 looked  after  by  another  department:
 called  the  Department  of  Social  Secu-
 rity.  The  reason  is  quite  clear.  Many

 *Moved  with  the  recommendation  of  the  President.
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 of  these  problems  arising  from  the
 management  and  administration  of
 provident  fund  schemes  and  ESI
 schemes  give  room  for  trade  disputes;
 many  of  these  trade  disputes  are  con-
 cerned  with  the  administration  of  the
 schemes  in  various  forms.  If  the
 Labour  department  was  handling
 these  things,  it  would  be  much  better
 becaure  that  department  is  conver-
 sant  with  all  these  difficult  problems
 concerning  the  relationship  between
 labour  and  management  as  also  the
 needs  and  requirements  of  _indust-
 ‘trial  labour.  Hence  it  is  our  view  that
 this  department  ought  not  to  have
 been  transferred  to  a  new  Ministry
 like  this.

 D.  G.—Min.  of

 The  report  says  that  there  are  dire-
 ctives  in  the  Constitution  as  regards
 sncial  security.  Of  course,  they  are
 there,  but  what  happens  in  practice  is
 that  Government  remember  many
 other  things  in  the  Constitution  but
 forget  oftentimes  these  directives  re-
 lating  to  the  social  security  of  the  peo-
 Ple  at  large.

 Coming  to  the  subjects,  Scheduled
 ‘Castes  ang  Scheduled  Tribes,  for  ins-
 tance,  were  under  the  Home  Ministry
 till  recently,  but  now  that  has  been
 taken  over  by  this  Ministry.  Instead
 of  this,  I  think  subjects  which  are  not
 confined  to  particular  seclion  of  the
 people,  like  tribal  we"fare,  women  and
 children’s  welfare,  old  age  pension
 scheme,  care  of  the  handicapped  etc.,
 could  have  been  taken  over  by  _  this
 Ministry.  Many  of  the  handicapped
 are  untrained,  and  even  those  who  are
 trained  and  educated  find  it  difficult
 to  get  employment.  So,  I  think,  if  the
 Government  has  any  intention  of  ap-
 plying  the  social  security  measures  to
 these  vast  sections  of  the  people,  it
 will  be  well  and  good,  and  we  will
 welcome  St.

 When  we  deal  with  this  question  of
 social  security,  it  must  be  noted  that
 it  is  basically  an  economic  problem.
 Unless  and  until  people  have  some
 income  for  their  existence,  how  can

 there  be  any  social  security.  For  in-
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 stance,  that  is  the  problem  of  the
 Scheduued  Castes  and  Scheduled
 Tribes,  and  if  this  problem  is  not  tack-
 led  the  social  disabilities  arising  out  of
 this  cannot  be  tackled  at  all  satis-
 factorily.  That  is  the  main  problem
 before  us  and  only  if  Government
 find;  some  solution  for  that,  there  will
 be  sufficient  security.

 Coming  to  the  administration  of  the
 department  for  the  last  one  year,
 there  are  many  disputes  outstanding
 even  now.  For  instance,  under  the
 provident  fund  scheme,  which  was
 till  recently  under  the  Labour  Minis-
 try,  the  contribution  of  the  workers  is
 equal  to  that  of  the  employers.  We
 have  been  disputing  and  arguin;,  all
 the  while  that  the  workers’  contribu-
 tion  should  not  be  as  much  as  that  of
 the  employers.  The  employers  must
 be  asked  to  give  more  because,  after

 all,  they  make  a  huge  profit.  Further
 even  thig  payment  on  a  par  with  the
 workers  is  not  done  by  most  of  the

 employees.  We  find  from  the  report
 that  there  are  huge  arrears  kept  by
 the  employers.  In  the  Coal  Mines

 provident  fund  I  am  told  it  is  coming
 to  some  crores  now.  In  the  general
 provident  fund  scheme  for  industrial
 labour  also,  it  is  coming  to  a  few

 crores.

 Not  only  that.  It  is  the  employer
 who  has  to  pay  his  share  as  also  that

 of  the  worker  into  the  provident  fund.

 Actually,  not  only  do  they  not  pay
 their  own  share,  they  do  not  even  pay
 the  share  of  the  workers  which  they
 have  collected  from  them.  That  is

 one  of  the  major  problems  now.

 The  second  problem  is  of  interest
 rates.  The  interest  rate  on  the  Pro-

 vident  fund  now  is  4.25  per  cent.  When

 the  bank  rate  has  been  raised  and  all

 other  rates  of  investment  are  going  up,

 why  should  this  alone  remain  at  4.25?

 It  is  high  time  it  is  also  raised,  and  I

 am  quite  sure  Government  is  thinking

 on  these  lines.
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 Along  with  that,  I  think  the  invest-
 ment  policy,  as  far  as  provident  fund
 moneys  are  concerned,  should  also  be
 reviewed.  At  present  the  investments
 are  all  made  in  Government  securities.
 That  is  well  and  good,  as  it  is  secure
 with  the  Government,  but  actua'ly
 there  are  certain  securities  which
 fetch  much  higher  interest.  These
 provident  fund  amounts  are  not  in-
 vested  in  them,  but  in  _  securities
 giving  lower  rates  of  interest.  That
 must  be  reviewed.  I  also  qemand
 that  these  amounts  be  invested  in  the
 highly  profitable  industrial  concerns
 of  the  Government  itself.  I  do  not
 suggest  that  this  should  go  to  the  pri-
 vate  sector,  but  why  not  invest  it  in
 public  sector  undertakings  like  the
 Hindustan  Machine  Tools  which  are
 showing  more  profits  or  giving  more
 dividends,  so  that  that  benefit  may  go
 to  those  who  invest  their  money  in
 the  provident  fund.

 There  is  a  lot  of  delay  in  the  settle-
 ment  of  claims.  We  find  from  the
 statistics  given  in  the  report  that  these
 claims  are  not  settled  in  time,  and
 that  there  are  more  accounts  of  provi-
 dent  fund  contributors  than  those  act-
 ually  employed  in  the  concerned  in-
 dustries.  For  instance,  in  the  Coal
 Mines  provident  fung  we  find  that  the
 number  of  accounts  is  5.66  lakhs,
 while  actually  the  number  employed
 is  only  about  5  lakhs  or  so.  How  does
 this  happen?  It  is  because  the  balan-
 ce  of  0  lakhs  accounts  are  of  those
 who  have  been  discharged  or  dismis-
 sed,  who  have  gone  out  of  employ-
 ment  or  who  might  have  died.  All
 these  are  outstanding,  but  no  settle-
 ment  has  been  made,  and  the  amounts
 have  not  been  paid  to  the  persons  con.
 cerned.  If  this  is  the  position  of  the
 Coal  Mines  which  employ  only  5  lakhs
 of  persons,  We  can  imagine  what  the
 povition  will  be  for  all  the  industries
 taken  together.

 As  regards  the  ESI  scheme,  I  wish
 to  say  very  modestly  and  humbly  that
 the  whole  administration  is  coming

 very  near  to  scandal.  It  should  cover
 areas  where  the  labour  employed  is
 800  or  more,  but  actually  there  are

 3887  (SAKA)  Social  Security  6412

 places  where  tens  of  thousands  of
 workers  are  employed  where  jt  has  not
 been  extended.  For  instance,  near
 Calicut  in  Malabar,  I  know  there  is  a
 tyre  factory  which  emp‘oyes  a  few
 thousands  of  people.  Lately,  though
 the  hospital  or  dispensary  haq  been
 started,  there  are  no  doctors  or  nurses
 Or  dressers  or  even  medicine!  It  ig  un-
 derstood  that  the  ESI  scheme  is  going
 to  cover  family  peop’e  also,  It  is  not
 even  covering  the  actual  workerg  now.
 How  can  the  Government  implement
 this  scheme  with  at  least  come  satis-
 faction  to  those  people  who  neeg  the
 help  of  this  scheme?  There  are  no
 hospitals.  Where  there  are  hospitals
 there  are  no  doctors,  There  is  a  gene-
 ra]  dearth  of  doctor:.  Production  is
 hampered  wherever  this  scheme  is  not.
 there  or  is  not  implemented  properly.
 That  is  our  experience  also.  50,  this
 scheme  must  be  implemented  pro-
 perly,  especially  in  the  industrial
 sector.

 There  is  the  sickness  and  old  age
 insurance  scheme.  But  do  the  em-
 ployer  contribute  to  that  scheme?
 No.  What  is  contributed  to  the  pro-
 vident  fund  is  diverted  to  this  scheme.
 Alhough  there  is  coverage  of  risk,  it
 ig  not  an  additional  benefit  that  the
 workers  are  getting.  The  workers
 are  entitled  to  that.  There  are  of  the
 matters  like  the  constitution  of  the
 regional  boards,  their  administration.
 The  administrative  and  overhead
 chages  are  increasing  by  leaps  and
 bounds  but  actually  the  working  of
 the  administrative  system  is  far  from
 satisfac‘ory.  I  am  told  that  in  Pun-

 jab  there  are  no  such  regional  boards
 even  now.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude  now.  All  the

 parties  had  to  be  given  a  chance  ana
 a  number  of  speakers  are  there.

 Shri  Warior:  I  think  I  can  take  upto
 17  minutes.  We  were  given  a  printed
 list  allotting  the  time  for  each  party.
 I  will  finish  within  20  minutes,  in  any
 case.
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 The  Coalmines  provident  tung  scheme

 alco  suffers  from  all  these  diseases.
 The  expenditure  there  comes  to  about
 Rs,  89.5  lakhs.  There  has  been  again
 a  general  increase  from  Rs.  7.l  crore;
 to  Rs.  9.l  crores,  This  is--increasing
 year  by  year.  There  is  no  detinite  ac-
 tion  taken  by  the  Government  to  sec
 that  at  least  it  marks  a  _  decrease
 somewhere.  The  annual  statement  of
 acounts  are  not  sent  to  the  members.
 They  pay  money  and  they  are  eutitled
 to  get  the  annual  statement  of  ac-
 counts  but  they  are  not  given  that.
 There  also  the  administrative  expen-
 ses  are  going  up.  There  must  be  a
 curb  on  the  rise  of  expenditure.

 In  this  department,  ००  many  items
 are  clubbed  together.  There  is  for  in-
 stance,  the  Harijan  welfare  scheme
 and  the  backward  classes  commission-
 er’s  report.  There  is  even  now  forced
 labour  in  the  form  of  bond  labour.
 What  action  had  been  taken?  Then,
 there  are  other  instances.  I  will  state
 one  instance.  Whenever  Harijans  ate
 convicted,  they  are  specially  employed
 for  scavenging  work  only.  They  are
 not  given  eny  other  work,  as  if  it  is
 their  birth-right  to  do  only  this  kind
 of  work.  We  speak  aloud  about
 Harijan  welfare  and  all  that  but  I
 would  request  the  Government  to  see
 what  is  happening  in  real  life.  Is  the
 scavenging  work  the  monopoly  of  the
 Harijans  today?  Dig  the  State  Gov-
 ernment;  or  the  Union  Government
 Wook  into  the  matter?  They  never  did.
 If  at  all  the  Harijans  refuse  to  do  that,
 they  are  compelled  to  do  it.  On  com-
 Pulsion,  they  are  asked  to  do  it;  other-
 wise,  they  are  penalised,  and  pena-
 lised  by  putting  them  in  jail  means
 they  are  beaten,

 the
 the

 Then  there  is  reservation  for
 Harijans.  I  would  like  to  ask
 Government,  how  many  of  these
 reserved  seats  for  employment  and
 for  seats  in  educational  institutions
 are  actually  filled  up  and  if  they  are
 not  filled  up,  why  are  they  not  filled
 up?  This  is  a  perennial  problem  and
 8  perpetual  problem  in  our  country.
 What  I  submit  is,  let  us  not  make  a
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 hue  and  cry  about  all  these  things.
 Let  us  see  whatever  is  possible’  is
 done.  But  even  if  whatever  is  pus-
 sible  is  not  known  ang  is  not  done,
 why  should  it  be  80?

 Take  next  the  co-operative  move-
 ment,  and  the  tribal  problem.  I  am
 skipping  many  things  and  am  men-
 tioning  only  the.  most  important
 points.  The  tribal  people  are  naving
 co-operatives.  But  who  are  running
 these  co-operatives  and  who  are  reap-
 ing  the  pofits  of  these  co-operatives?
 These  co-operatives  are  just  continu-
 ing  now  in  the  new  form  of  old  ex-
 ploitation.  I  know  these  things;  I
 have  travelled  54  miles  inside  the  hilly
 areas  populated  by  the  tribals.  These
 tribal  people  collect  all  the  material
 from  the  forest  produce,  and  hand
 them  over  to  these  big  people  who
 keep  up  a  Board  of  Co-operatives,  so
 to  say,  somewhere  in  the  plains,  and
 the  latter  take  all  these  produce,  and
 give  the  tribal-people  something  as  a
 matter  of  gift,  but  not  the  cctual
 value.  Thus,  the  tribal  people  are
 Not  at  all  benefited  by  th  existence  of
 these  co-operatives.

 Then,  in  every  village,  you  can  see
 even  now,  the  caste  Hindus  and,  in
 Kerala,  the  caste  Christians  also,  do-
 minating  over  the  tribals  and  the  poor
 people.  These  Harijans  are  suffering
 from  acts  of  goondaism  and  all  sorts  of
 humiliation.  The  State  Governments
 are  not  taking  care  of  these  Harijans.
 and  their  problems.  They  are  not
 even  knowing  all  these  things  hap~
 pening.  Whenever  the  Haripans  put
 In  petitions  to  the  local  police  stations
 nobody  cares  for  them.

 Then,  about  education,  there  are  not
 sufficient  hostels.  The  Harijans  are
 supposed  to  be  rewarded  with  scholar-
 ships,  but  the  scholarships  reach  the
 students  much  later  in  the  year.  The
 text-books  are  given  to  them  in  the
 last  month  when  the  examinations  are
 to  commence.  What  about  clothing?
 Nothing.  These  disabilities  continue
 to  be  there.  If  these  are  not  removed,
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 how  can  the  backward  community
 which  had  been  suffering  for  centuries
 come  up  and  compete  with  the  highly
 sophisticateq  sections  of  our  society
 and  feel  secure  and  fill  those  posts
 which  are  reserved  for  them?  It  isa
 very  difficult  position.

 I  go  not  know  how  I  can  cover  al!
 these  subjects  in  so  short  a  time.  Take
 this  khadi  business.  I  do  not  know
 whether  the  Minister  will  take  it  that
 I  am  biassed.  I  am  not  biassed.  I
 am.  completely  at  one  with  anybody
 in  the  matter  of  promoting  rurai  in-
 dustries  or  the  cottage  industries.
 But  actually,  what  is  the  position?  I
 shall  put  one  pointed  question,  Whal
 is  the  percentage  of  Ambar  Charkha
 in  use  today?

 An  hon.  Member:  Only  one.

 Shri  Warior:  Not  even  five  per  cent.
 Finally,  the  research  institute  of  the
 Khadi  Commission  has  been  transfer-
 Ted  to  somebody  else  and  Ambar
 Charkhas  are  produced  by  Biila  Com-
 pany;  I  am  told  so;  I  do  not  know.
 Ultimately,  the  proceeds  go  to  the
 same  pockets,  whether  it  is  cottage  in-
 dustry  or  charkha  or  anything  else.
 Gandhiji’s  own  favourite  mission  in
 life,  his  philosophy,  idea  of  economy,
 politics,  everything—they  ail  go
 through  the  same  channel  and  to  the
 same  hands.  This  is  the  position  of
 Ambar  Charkha  also.

 I  wish  to  know  from  the
 what  is  the  average  income  of  a  spin-
 mer  on  the  Amber  Charkha.  What  is
 the  average  income  that  he  is  getting
 or  the  Khadi  Commission  is  paving?
 That  is  the  first.  question  about  the
 Khadi  Commission.  About.  its  work,  I
 need  not  say  anything  further,  be-
 cause  the  PAC  Reports  are  there;  they
 are  open  records  for  any  Ministry  or
 Government  Department  to  see.  Take
 the  vilage  industries:  has  it  not  been
 a  mockery?  I  know  an  instance
 where  matches  were  produced  from
 the  bamboo  sticks.  In  order  to  close
 the  accounts  finally,  they  burnt  all
 the  match  sticks!
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 security
 (Shi  A.  K.  Sen):  Where  is

 it?

 Shri  Warior:  I  come  from  Kerala
 and  it  is  in  Kerala.  If  it  happens  in
 Kerala,  it  must  be  happening  also
 in  West  Bengal  and  other  places  also.

 Whether  it  is  potteries  or  milling
 of  gingelly  or  cocoanut,  people  take
 away  money  from  the  Government,
 but  you  will  not  fing  a  trace  of  any
 industries  there.  The  real  people
 who  are  engaged  in  these  cottage  in-
 dustries  suffer  as  a  whole.

 Finally,  I  would  submit  that  al-
 though  this  department  of  social
 security  has  been  created,  it  is  worth-
 while  to  consider  whether  this  de-
 partmént  should  retain  all  these
 things.  I  think  it  will  be  better  if
 they  leave  those:  well-organised  and
 well-established  industries  in  charge
 of  the  Industry  Ministry  or  Labour
 Minister  and  retain  the  other  depart-
 ments,  which  will  cover  a  vast  section
 of  our  population,  where  many  things
 have  to  be  looked  into  like  old  age
 pensions,  etc.  It  is  worthwhile  to
 consider  this  and  take  an  early  deci-
 sion,

 Mr.  Deputy-Speaker:  Shri  Uikey.
 I  request  Congress  members  to  con-
 clude  in  ten  minutes,  because  there
 are  a  large  number  of  them.  Other-
 wise,  many  will  not  get  a  chance  to
 speak.

 श्री  उद्दैके  (मंडला)  :  उपाध्यक्ष  महोदय,

 पिछड़े  हुए  समाज  का  उत्थान  कार्य  की  रिपोर्ट

 प्रभी  तक  गृह-मंत्रालय  की  तरफ  से  पालथिमेंट

 में रक्खा  जाता  था  ।  यह  पहला  अवसर  है

 जब  कि  सोशल  सिक्‍योरिटी  डिपार्टमेंट  की

 श्लोक  से  पिछड़े  हुए  समाज  के  कार्यक्रम  को,

 रिपोर्ट  को  रक्खा  गया  है  ।  पिछला  हम  लोगों

 का  यह  अनुभव  है  कि  जब  कभी  भी  पैसे  की

 कमी  होती  है  तब  सोशल  सर्विस  ग्रुप  से  पैसे

 की  कमी  की  जाती  है  सेंटर  से  ।  उस  का  असर

 इस  सोशल  सर्विस  ग्रुप,  पिछड़े  हुए  समाज  के
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 उत्थान  कार्य  पर  पड़ता  है  भ्र ौर  उस  के  कार्य

 में  भारी  कटौती  की  जाती  है।  पिछली  दो  रोज-

 नामों  के  भ्रन्तर्गत  जो  कार्य  हुआ  उस  का  हम
 लोगों  का  यह  अनुभव  है  हालांकि  पिछड़े  हुए
 समाज  के  कार्य  में  श्रावक  कौर  शैक्षणिक

 यह  दोनों  कार्य  हैं।  सोशल  सर्विस  ग्रुप  से

 केसा  कम  करने  से  ग्राफिक  और  शैक्षणिक  कार्य

 हो  नहीं  सकते  ।  इसलिये  भविष्य  में  इस
 सोशल  सिक्‍योरिटी  मंत्रालय  को  इस  बात  का

 ध्यान  रखना  चाहिये  कि  सोशल  स्विस  ग्रुप  से

 पिछड़े  हुए  समाज  का  जो  उत्थान  कार्य  है
 उस  को  अलग  रक्खा  जाय  ताकि  सोशल

 बीस  से  जो  रकम  केन्द्र  स ेकम  की  जाती  है
 उस  का  असर  पिछड़े  हुए  समाज  के  आर्थिक
 और  शैक्षणिक  उत्थान  कार्य  पर  न  पड़े  ।

 पहली  दौर  द्वितीय  पंचवर्षीय  योजना  हुई
 उस  'पंचवर्षीय  योजनायें  में  स्टेटों  के  शरीर

 पिछड़े  हुए  समाज  का  कल्याण  करने  वाले
 जो  महकमे  थे  उन  की  अच्छे  तरीके  से  रचना

 नहीं  हुई  थी  ;  इसलिए  इस  गहन  भ्रादिवासी

 इलाकों  में  पैसे  का  पूरा  खर्च  नहीं  हो  सका
 और  बड़ी  भारी  रकम  वापिस  करनी  पड़ी  ।

 तीसरी  पंचवर्षीय  योजना  में  रकम  की  कमी
 का  कारण  एमरजेंसी  रहा  क्योंकि  लड़ाई  का

 काम  शुरू  हुआ  इसलिए  बहुत  सी  रकम
 कर  दी  गई  है  भर  जैसा  मैं  ने  बतलाया  उस

 कमी  का  असर  इस  सोशल  सब्र  ग्रुप
 के  काम  पर  पड़ा,  उस  के  कारण  बहुत  सा  काम

 नहीं  हो  पाया  ।  तब  चौथी  योजना  में  जो

 205  करोड़  रुपये  का  एक  आंकड़ा  प्रंदाजन

 रक्खा  गया  है,  205  करोड़  की  रकम  बढ़ाना
 जरूरी  दिखता  है  इसलिये  उसे  तीन  सी

 करोड़  के  करना  मुझे  भ्ननिवार्य  दिखता  हैं  ।

 बहुत  से  श्रीनिवास।  कौर  हरिजन  भ्र भी  तक

 आदिवासी  और  हरिजन  होते  हुए  प्रा दिवा सो

 आर  हरिजन  नहीं  माने  गये  ।  शायद  इस

 सम्बन्ध  में  इस  डिपार्टमेंट  की  तरफ  से  कोई

 कमेटी  मुक़र्रर  की  जा  रही  है  कौर  उससे

 शझ्रादिवासियों  और  हरिजनों  की  संख्या  में
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 कुछ  लाख  की  वृद्धि  हो  जायेग।  |  205  करोड़
 रुपये  की  जो  रकम  रखी  गई  है,  वह  पिछली
 जन-संख्या  के  भ्रनुमान  से  रखी  गई  है।  कितनों
 जन-संख्या  आगे  बढ़ने  वाली  है,  उसके
 अन्दाज  से  इस  रकम  को

 भी  बढ़ा
 दिया  जाना

 चाहिए  ।

 योजना के  प्रतिशत  रुपये  को  खर्च  करने
 के  लिए  यह  व्यवस्था  रहती  है  कि  एक-तिहाई
 रकम  केन्द्र  खर्च  करता  है  और  दो-तिहाई

 राज्य-सै  क्टर  में  डाल  दी  जाती  है  कौर  उसमें

 पचास  फ़ीसदी  रुपया  केन्द्रीय  सरकार  द्वैत

 है  कौर  पत्ता  फ  सदी  राज्य  सरकार  देत॑  है;
 लेकिन  जिस  राज्य  से  मैं  आता  हूं,  उस  में--
 मध्य  प्रदेश  में--लगभग  66  लाख  आदि-

 वासी  रहते  हैं,  जो  कि  वहां  की  जनता  का

 एक  तिहाई  भाग  हैं,  और  भारत  की  आदि-

 वास  जनता  का  पंचमांश  है  ।  इसलिए
 मध्य  प्रदेश  सरीखे  राज्य  के लिए  यह  मुश्किल

 मालूम  होता,  है  कि  वह  गश्रादिवासियों  आर

 हरिजनों  के  कल्याण-कार्य  के  लिए  केन्द्र

 के,  प्रभुपाद  से  पचास  फ़ीसदी  रकम  दे  ।

 मगर  राज्य  सरकार  मैचिंग  एमाउंट  नहीं
 देती  है,  तो  वे  कार्य  नहीं  होते  हैं।  इसलिए

 'इस  मंत्रालय  से  मेरी  प्रार्थना  है  कि  चौथी

 पंचवर्षीय  योजना  में  इस  बात  का  विशेष

 ध्यान  रखा  जाये  कि  आदिवासियों  और

 हरिजनों  के  लिए  जो  कुछ  स्पेशल  प्रोग्राम

 हैं,  वे  राज्य-सैक्टर  से  भ्र लग  रखे  जायें,  वे

 सब  केन्द्रीय  सैक्टर  में  रहें  श्र  राज्य-सैक्टर

 पर  उसका  अंश  न  पड़े  ।  मगर  ऐसा  न

 किया  गया,  तो  जैसे  पिछली  तीन  पंच-

 वर्षीय  योजनाओं  में  कार्य  नहीं  हो  सका,
 वैसे  ही  चौथी  पंच-वर्षीय  योजना  में  भो

 कोई  कार्य  नहीं  हो  सकेगा  |

 आदिवासियों  शादी  के  लिए  जो

 उत्थानकार्य  किये  जाते  हैं,  वे  विभिन्न  स्थानों

 की  विशेष  परिस्थितियों  भौर  लोगों  की.
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 प्रावश्यकताओों  को  दृष्टि  में  रखते  हुए  ही
 किये  जाने  चाहिए  ।  जिस  प्रकार  झाम
 विभागों  के  द्वारा  श्राम  जनता  में  काम  होता
 है,  मगर  उसी  प्रकार  का  कार्य  आदिवासी
 विभाग  में  भी  किया  जायेगा,  तो  जैसा  कि
 पिछली  तीन  योजनायें  में  देखने  में  पाया  है,
 यद्यपि  बहुत  सी  रकमें  दिखाई  जाती  हैं,
 लेकिन  भ्रादिवासियों  को  उन  से  कोई  लाभ

 नहीं  होगा  ।

 इस  रिपोर्ट  के  प्रसार  चौथी  पंच-
 वर्षीय  योजना  में  आदिवासियों  के  लिए
 पीने  के  पानी,  जंगलों  के  को-आपरेटिव्ज,

 ट्राइबल  डेवेलपमेंट  ब्लॉक्स  कौर  एजुकेशन
 पर  खास  जोर  दिया  जायेगा  ।  राज  आदि-
 वासी  इलाकों  में  लगभग  तीन  हज़ार  गांव

 ऐसे  हैं,  जहां  प  ने  का  पान  भी  उपलब्ध  नहीं
 है  ।  राजस्थान  में  भी  यह  समस्या  होगी,
 लेकिन  हमारे  यहां  तो  यह  स्थिति  है  कि  झगर
 किसी  जगह  पानी  होगा  भी,  तो  शायद  उस
 पानी  से  अपने  पांव  भी  ड्राप  नहीं  धो  सकेंगे,
 पीना  तो  अलग  बात  है  -  इसलिए  सोशल

 सिक्‍यूरिटी  विभाग  का  सर्व-प्रथम  कत्तव्य

 यह  है  कि  वह  आ्रादिवासी  गांवों  में  पीने  के

 पानी  की  व्यवस्था  करे,  ताकि  इस  एक  कार्य
 से  आदिवासी  गांवों  को  यह  मालूम  हो  कि
 देश  की  स्वतन्त्र  सरकार  ने,  एज़ा तन्त्र  य

 सरकार  ने,  उन  के  लिए  पीने  के  पानो  का

 सुभीता  कर  दिया  है  ।

 जहां  तक  फ़ारेस्ट  को-आपरेटिव्ज़  का

 सम्बन्ध  है,  मैं  कहना  चाहता  हूं  कि जब  तक

 फ़ारेस्ट  पालिसी  चेंज  नहीं  होती  है,  तब  तक

 को-प्रापरेटिव  समितियां  सफल  नहीं  होंगी  ।

 यह  ठीक  है  कि  आदिवासियों  में  फ़ारेस्ट

 को-पआ्लापरेटिव्ज़  कौर  मल्टी-परपज  को-

 ग्रापरेटिग्ज  सही  मानों  में  चलाए  जाने

 चाहिए,  क्‍योंकि  उन  के  उत्थान  के  लिए
 बे  बहुत  आवश्यक  हैं,  लेकिन,  जैसा  कि

 मेरे  पूर्व  वक्ता  ने  कहा  हैं,  सहकारिता  का
 * असल  सार  आदिवासियों  को  नहीं  मिल

 पाता  है  |  काम  करने  वाले,  आर्गेनाइज

 CHAITRA  8,  887  (SAKA)  Social  Security  &
 a-

 करने  वाले  जो  एक-दो  व्यक्ति  गैर-प्राशि-
 वासी  होते  हैं,  चाहे  वे  सदस्य  न,  भी  हों,  वे

 इसका  सारा  सार ले  लेते  हैं  ,कौर  |.  आदिवासी
 जहां  के  तहां  रह  जाते  हैं  श्र  उनकी  स्थिति
 में  कोई  परिवर्तन  नहीं  हो  पाता  है  ।

 केन्द्रीय  सरकार  एक  एक  ट्राइबल
 डेवलपमेंट  ब्लाक  पर  पन्द्रह  लाख  रुपये  खर्च
 करने  वाली  है  I  इस  सम्बन्ध  में  यह  नियम

 बनाया  गया  है  कि  जिस  इलाके  में  पच्चीस

 हज़ार  की  जन-संख्या  हो  कौर  उसमें  66  2/3

 आदिवासी  हों,  तभी  वहां  ट्राइबल  डेवेलपमेंट

 ब्लाक  बनाया  जाये,  अन्यथा  नहीं  ।  मैं  समझता

 हैँ  कि  केन्द्र  को  स्वयं  इस  काम  की  देख-भाल

 करनी  चाहिए  भ्र ौर  यह  काम  राज्य  सरकार

 पर  नहीं  छोड़ना  चाहिए  ।  श्वास  राज्य

 सरकारों  के  अन्तर्गत  यह  स्थिति  है  कि  जहां

 बिल्कुल  आ्रादिवासी  नहीं  हैं,  वहां  पर  भी

 आदिवासी  ब्लाक  बना  दिया  गया  है  या  जहां
 दस  पन्द्रह  हैं  वहां  पर  भी  आदिवासी  ब्लाक

 बना  दया  गया  है  |  अगर  इस  प्रकार  के

 आदिवासी  ब्लाक  बना  कर  पआ्रादिवासियों  के

 कल्याण  और  विकास  के  नाम  पर  पैसा  खर्च
 किया  ग,  तो  उसका  कुछ  लाभ  नहीं  होगा  |

 एड् केशन  के  सम्बन्ध  में  हमारे  मध्य

 प्रदेश  में  ऐसा  कायदा  है  कि  किसी  गांव  में

 कम  से  कम  तीन  सौ  की  जन-संख्या  होनी

 चाहिए  शौर  45  विद्यार्थी  होने  चाहिए,
 तभी  वहां  परीक्षा  मरी  स्कूल  खोला  जाता

 है  लेकिन  आदिवासी  इलाकों  में  तीन  सो

 की  जन-संख्या  वाले  गांव  नहीं  मिलेंगे  और

 45  विद्यार्थी  भी  नहीं  मिल  सकते  i  इस-

 लिए  ग्रावश्यकता  इस  बात  की  है  कि  स्तर

 को  नीचे  कर  दिया  जाये  कौर  भ्रमर  डेढ़  सौ

 या  दो  सौ  की  जन-संख्या  हो  या  25  विद्यार्थी

 हों,  तो  भी  प्राइमरी  स्कूल  वहां  पर  खोल

 देना  चाहिए  ।

 जैसा  कि  मेरे  पूर्व-वक्ता  ने  कहा  है,
 कालेज  के  स्कालरशिप  जल्दी  देने  की

 व्यवस्था  करनी  चाहिए  ।  प्राइमरी  स्कूल
 में  (सी  छात्र  के  सर्टिफिकेट  पर  यदि  यह



 6424  D.  G.—Min.  of

 [श्री  उदास]

 दर्ज  कर  दिया  जाता  है  कि  उस  की  फ़लां

 जाति  है  प्रौर  वह  जाति  ट्राइबल  डिक्लेयर

 हुई  है,  तो  फिर  मिडिल  स्कूल  से  लेकर  भ्रकालेज

 तक  वही  जाति  सम्बन्धी  सर्टिफिकेट  चलता

 रहना  चाहिए  ।  राज  कल  स्कालरशिप  देने

 में  हमेशा  दिक्कत  होती  है  i  मैं  समझता  हूं
 कि  जाति  सम्बन्धी  सर्टिफिकेट  के  कारण

 स्कालरशिप  के  देने  में  विलम्ब  नहीं  होना

 चाहिए  |

 प्रा दि वासियों  का  दूसरी  कई  तरह  से

 एक्सप्रलायटेशन  तो  होता  ही  है,  लेकिन

 केन्द्रीय  सरकार  की  ओर  से  ट्राइबल  डेवलपमेंट

 ब्लॉक्स  में  जो  पैसा  दिया  जाता  है,  जो  सरनू-
 दान  दिये  जाते  हैं,  प्रा दि वासियों  को  जो  माफ़ी

 दी  जाती  है,  उस  में  बहुत  बड़ा  एक्‍्सपलायटेशन

 होता  है।  ऐसा  न  हो,  इस  के  लिये  केन्द्र  को

 पूरी  देख-रेख  रखनी  चाहए  -  जिस  विषय
 के  लिए  कोई  अनुदान  दिया  जाये,  उस  की

 काफ़ी  भ्रमण  पब्लिसिटी  की  जानी  चाहए  |

 अगर  भारतवासी  इलाकों  में  शिक्षा  को

 बढ़ाता  है,  तो  पहला  काम  यह  होना  चाहिए
 कि  वहां  पर  जितनी  भी  प्री-प्राइमरी  स्कूल
 खोले  जा  सकते  हैं  वे  खोले  जाने  चाहिए  ।

 अगर  छोटे  बच्चों  के  लिए  स्कूल  खोले  जायेंगे
 तो  वयस्क  और  वृद्ध  आदिवासियों  का  झ्ाकषंरा
 इस  महकमे  की  तक  बहुत  जल्दी  हो  सकेगा
 और  वे  इसका  सही  सही  लाभ  उठा  सकेंगे  t

 Shri  Basumatari  (Goalpara):  Mr.
 Deputy-Speaker,  Sir,  the  Department
 of  Social  Security  is  the  most  impor-
 tant  Department  in  the  Government.
 It  is  a  very  vftal  department.  This
 Department  has  taken  up  the  entire
 responsibility  of  building  up  the
 nation.  This  Department  hag  taken
 the  responsibility  of  bringing  up  the
 weaker  sections  of  the  people.  Many
 departments  have  been  transferred
 from  as  many  88  five  Ministries  to
 this  Department.  Therefore,  to  my
 mind,  this  Department  should  be  up-
 graded  as  a  Ministry.  I  do  not  under-
 stand  why  this  vital  point  has  not
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 been  considered  by  the  Government
 and  it  has  been  kept  only  as  a  De-
 partment,  That  is  why  the  Govern-
 ment  has  to  face  criticism  in  this
 House  even  from  Members  from  the
 Congress  benches,

 Sir,  some  hon.  Members  went  up
 to  the  extent  of  saying  that  we  are
 ‘prisoners  of  indecision’.  It  was  not
 out  of  the  way.  If  we  all  consider
 as  to  how  this  Government  has  been
 functioning,  we  must  say  that  it  is
 quite  correct.  At  the  same  time,
 some  hon.  Members  criticiseq  the
 Government  and  went  to  the  extent
 of  saying  that  socialism  is  only  a
 slogan.  It  is  not  at  all  incorrect.
 There  is  a  point  in  it.  The  criticism
 was  that  the  Government  are  not
 doing  justice  to  the  weaker  sections
 of  the  people  whom  they  want  to
 develop  and  bring  them  up  to  the
 same  level  as  the  other  sections  of
 the  society.  Therefore,  my  first  re-
 quest  to  the  Government,  on  this  vital
 matter,  is  that  this  Department
 should  be  upgraded  as  a  Ministry.

 Now,  I  am  very  thankful  to  the
 hon.  Member  from  the  Communist
 Party  who  advocated  the  cause  of
 tribals  and  pleaded  for  the  develop-
 ment  of  the  tribals  and  Scheduled
 Cas‘es.  I  am  also  very  grateful  for
 the  constructive  suggestion  given  by
 the  hon.  Member  who  preceded  me.  I
 have  no  time  to  go  into  all  the  de-
 tails,  but  I  will  only  deal  with  few
 subjects.

 Mr.  Deputy-Speaker:  He  has  six
 minutes  more.

 Shri  Basumatari:  Just  as  raw  mate-
 rials,  power  and  transport  constitute
 the  infra-structure  of  industry,  for
 the  tribal  development  education  and
 economic  improvement  constitute  the
 infra-structure.  So,  I  would  urge  on
 Government  that  instead  og  spending
 money  on  all  and  sundry,  on  any
 scheme  without  proper  consideration,
 they  should  spend  money  on  education
 and  economic  development.  While  on
 education  I  will  first  say  that  better
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 education  should  be  imparted  to  stu-
 dents  belonging  to  the  tribal  and
 Scheduleg  Caste  children.  At  the  same
 time,  it  should  be  of  the  residential
 type,  like  the  public  schoolg  and  the
 schools  that  run  by  the  missionaries.

 As  99  per  cent  of  the  people  belong-
 ing  to  Scheduled  Castes  are  agricul-
 turists,  they  should  be  provided  with
 land,  better  seeds,  irrigation  facilities
 and  fertilizers.  Now  even  though
 many  of  these  things  are  provided  by
 Government  when  we  go  to  the  field
 we  find  that  the  really  poor  and
 deserving  agriculturists  are  not  getting
 any  thing.  Moneyed  people  and  the
 most  vocal  people  get  the  lion’s  share.
 The  Government  seem  to  feel  that
 once  the  money  is  allotted,  their  jub
 is  over.  That  is  a  negative  approach
 and  it  should  change.  They  should
 ensure  that  the  money  really  goes  to
 those  people  for  whom  it  is  meant.

 There  are  many  non-governmental
 agencies  in  the  social  welfare  field.
 There  is  the  Bharat  Sevak  Samaj  and
 then  the  Social  Welfare  Board,  which
 has  now  been  transferred  to  the  De-
 partment  of  Social  Security,  Though
 we  hear  a  lot  about  the  BSS,  when
 we  go  into  the  details  we  fing  that  no
 real  work  has  been  done  by  that  or-
 ganisation.  People  who  have  no  ex-
 perience,  and  have  no  work  in  hand,
 they  are  appointed  either  as  Secretary
 or  Chairman  of  BSS.  They  do  no
 work  and  bring  no  result.  This  has
 been  going  on  since  953  and  there  has
 been  no  improvement  in  the  field  so
 far  and  question  arises  whether  per-
 song  are  benefited  or  the  organisations.

 When  the  Central  Social  Welfare
 Board  came  into  being  in  ‘958  we
 thought  it  will  do  a  lot  of  constructive
 work  and  improve  the  position  of  wo-
 men  and  children.  But  I  am  disap-
 pointed  because  I  see  no  constructive
 work  done  by  that  organisation.
 There  is  no  co-ordination  between  the
 various  agencies,  not  even  between  the
 Ministries  and  the  agencies.  Even
 now  the  Central  Government  has
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 nothing  to  do  with  the  organisations
 which  are  run  in  the  States.  Their
 activities  and  money  spent  go  without
 proper  check,  The  result  is  that  even
 though  money  is  being  sanctioned  by
 the  Planning  Commission,  it  is  misued
 or  spent  lavishly  without  any  benefits
 to  the  people  for  whom  that  money
 is  meant.

 There  is  an  organisation  calleg  the
 Adimjati  Sevak  Samaj  started  by  late
 lamented  Thakar  Bapa  which  was
 doing  a  lot  of  good  work  for  the  deve-
 lopment  of  the  tribal  people.  Now  the
 position  has  changed.  It  is  my  expe-
 rience  that  whenever  meetings  of  this
 body  are  convened,  people  meet  to-
 gether,  have  good  feasts,  discuss  many
 things  and  then  forget  the  whole
 thing;  no  follow  up  action  is  taken.  It
 is  my  view  that  this  organisation  has
 now  become  useless;  it  is  of  no  use
 to  the  tribal  people.

 IT  am  thankful  to  the  Department  for
 having  starteg  a  centre  for  imparting
 training  to  candidates  for  shorthand,
 clerical  and  similar  jobs.  I  am  also
 thankful  to  the  Department  for  open-
 ing  two  pre-examintion  centres  for
 training  candidates  belonging  to  S.C.
 and  S.  T.  for  IAS  examination.  SoI  had
 been  urging  the  Government  to  start
 similar  type  of  institutions  for  train-
 ing  students  for  class  I  ang  class  II
 posts  in  which,  as  the  hon.  Minister,
 Shri  Sen,  himsel¢  has  rightly  stated
 the  percentage  of  officers  belonging
 to  Scheduled  Castes  and  Scheduled
 Tribes  is  negiligible,

 Even  though  the  Indian  map  has
 changed  since  independence,  particu-
 larly  in  the  economic  field  and  in  edu-
 cation—there  is  no  doubt  about  it  but
 compared  to  other  advanced  foregin
 countries,  our  rate  of  progress  is  neg-
 ligible.  Similarly,  the  rate  of  pro-
 gress  of  backward  section  as  com-
 pared  to  the  advanced  communities  is
 also  very  poor.  Therefore,  while  re-
 plying  to  the  debate,  instead  of  being
 very  jubilant  about  the  amount  of
 money  spent  for  the  development  of
 the  trial  people,  as  it  is  not  a  question
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 ४ of  allotting  money  but  a  question  of

 spending  it  wisely  and  usefully;  the
 hon.  Minister  shoulg  tell  us  the  steps
 the  Government  propose  to  take  to
 ensure  that  the  money  meant  for  the
 welfare  of  the  tribal  people  really
 percolates  to  them  and  the  physical
 target  achieved  up  (till  now.
 It  it  intended  to  start.  450
 tribal  blocks  and  a  lot  of  money  is
 being  spent  on  them.  But  if  we  go  to
 those  blocks  and  see  thé  condition
 there  you  will  find  that  only  25  per
 cent  of  the  money  is  actually  spent  on
 the  tribal  people  and  the  rest  goes  to
 the  other,  advanced  communities.  The
 other  communities  had  been  taking
 advantage  of  the  weaker  sections  of
 the  people  up  till  now.  I  would  re-
 quest  the  hon.  Minister,  Shri  A.  K.
 Sen,  ang  Shri  Jaganatha  Rao  and
 Shrimati  Chandra  Shekhar  to  go  and
 make  inspections  on  the  spot  instead
 of  relying  on  notes  supplied  by  the
 officers.  Then  they  will  know  how
 much  the  backward  areas  and  Sche-
 dule  Caste  and  Scheduled  Tribe  peo-
 ple  have  developed  in  various  spheres,

 Shri  Narendra  Singh  Mahida
 (Anand):  I  have  been  a  social  worker
 all  these  20  or  more  years  and  from  so-
 cial-work  point  of  view  I  consider
 this  Ministry  very  important  one,  The
 progress  of  our  country  can  be  judg-
 €d  not  by  the  material  possessions  but
 by  the  progress  that  we  make  in  the
 social  field.  From  that  point  of  view,
 I  call  this  a  Ministry  in  sympathy
 with  sufferers.

 This  Ministry  is  vitally  connected
 with  the  rural  areas  because  it  is  in
 the  rural  areas  that  the  position  of
 women  and  children  is  more  deplora-
 able.  I  would  request  the  Ministry  to
 take  more  vigorous  measures  in  the
 field  of  child  welfare.  I  have  been
 visiting  the  villages  during  the  last

 20  years  and  whenever  I  have  gone
 there  I  have  seen  children  of  5  to  7
 years  taking  to  smoking.  When  this  is
 pointed  out  to  elders,  or  members  of
 the  panchayats,  they  all  laugh  and  ask
 what  coulq  we  do?  So,  I  would  say
 that  there  should  be  training  for  the
 panchayat  leaders  and  they  should  be
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 empowered  with  gufficient  powers  to
 impose  light  sentences  on  children
 and,  if  necessary,  on  their  parents  to
 ensure  that  they  do  not  indulge  in
 these  bad  habits,

 Then,  when  I  see  the  condition  of
 orphans  in  thig  country  I  feel  asham-
 ed.  When  the  foreigners  come  to  this
 country,  they  see  the  condition  of
 these  poor  orphaneg  children  and
 they  take  pity  and  adopt  them,  It  is
 also  a  matter  for  shame  that  the  chil-
 dren  of  refugees  of  Tibet,  to  whom  we
 have  extended  an  asylum,  because  we
 can  not  take  proper  care  of  them  or
 probably  we  cannot  afford  to  look
 after  them,  they  are  being  taken  away
 to  Switzerland.

 I  wish  our  Government  had  more
 money  to  spend  on  these  children.
 But,  unfortunately,  the  fundg  at  our
 disposal  are  limited.  The  poverty  in
 this  country  is  very  acute  ang  we
 cannot  remove  it  without  adequate
 fudns  and  hardwork.  Beggary  is  another
 nuisance.  Although.  we  consider  it  a
 nuisance,  perhaps  it  is  a  necessity  which
 makes  children  and  their  parents  to
 go  about  begging.  The  railway  stations
 are  centres  of  this  evil.  Then,  when
 foreign  tuorists  land  at  Bombay,  these
 beggar  children  run  after  them  to  get
 money.  Even  at  the  famous  ‘aj
 Mahal  we  see  a  lot  of  beggars.  We
 have  become  So  used  to  these  beggars
 everyday,  that  we  do  not  pay  atten-
 tion  to  them.  But  the  foreigners  are
 aghast  to  see  them.  When  we  talk
 about  high  advancement  or  talk
 about  use  of  atomic  energy  and  other
 such  things,  it  is  a  shame  to  me.  as  an
 Indian,  that  we  cannot  remove  beg-
 ging  even  after  17  years  of  our
 Independence.

 3  hrs.

 Then,  there  are  children  in  the  vil-
 lages  who  are  crippled  and  are  suffe-
 ring.  They  suffer  from  polio,  and  are
 not  being  attended  to.  I  took  one  of
 them  to  various  hospitals  in  Bombay
 and  he  could  not  be  admitted  because
 he  was  suffering  since  a  very  long
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 time  ang  there  wag  no  cure  for  him.
 ‘The  crippled  children  are  bemg  now
 attended  to,  but  not  to  the  extent  we
 require.  I  am  glad  that  the  Railway
 Ministry  sometime  back,  took  some
 of  our  deaf  and  dumb  children,  by  the
 Taj  Express  to  see  Taj  Mahal  and  gave
 them  a  treat.  I  wish  other  Ministries
 also,  the  Ministry  of  Civil  Aviation,
 the  Ministry  00  Defence  can  arrange

 such  visists  and  show  love  to  the  chil-
 dren  and  make  them  feel  that  they  are
 being  careg  for  in  this  country.

 The  problem  of  harassment  of  wo-
 men  is  there.  There  were  so  many
 of  them  from  Pakistan  who  were  dis-
 placed  and  we  have  tried  to  resettle
 them.  The  problem  of  immoral  tra-
 ffic.  in  women  remains.  Though  we
 have  done  away  with  it  by  legislation
 yet  in  certain  big  cities,  we  are  asham-
 ed  to  see  these  women  indulging  in
 immoral  traffic,  In  a  city  like  Bom-
 bay,  .\Whenever  we  pass  through  a
 particular  area,  it  s  a  shame  for  us  to
 see  them  standing  in  front  of  their
 case  like  rooms  by  law  we  may  have
 prohibited  the  immoral  traffic,  but  in
 practice  it  remains  there.  We  must
 take  this  question  in  a  more  serious
 way.  After  all,  they  are  our  sisters
 and  because  of  poverty  they  should

 not  be  made  to  indulge  in  immoral  tra-
 ffic.  I  hag  the  privilege  some  time
 ‘pack  of  meeting  a  group  of  immoral
 women  in  reputation  in  Baroda  and
 they,  said,  “We  would  like  to  do  away
 with  this  practice  of  immorality.  But
 please  give  us  the  bread.”  The  Collec-
 tor  who  was  present  there,  posed  me

 a  question:  “What  alternative  should
 we  offer  to  these  women?  १.  That  very
 question  I  put  to  the  Ministry  and  to
 the  honourable  House;  What  should
 ‘we  say  to  these  women,  who  want  to
 live  a  decent  life  and  who  need  two
 square  meals  a  day  to  eat?  What  solu-
 tion  can  we  offer?  If  we  can  offer  any
 practical  solution,  our  country  will
 rise,  The  country’s  barkwardness  i
 judged  by  the  conditions  of  women.
 We  may  talk  very  tall  of  our  advan-
 cement  but  we  are  really  a  very  back-
 ‘ward  nation  as  far  as  women  go  and
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 the  conditions  of  immorality  remain
 in  this  country.  I  must  congratulate
 Russia  where  they  have  largely  done
 away  with  this  evil.  I  am  not  a°Com-
 munist  and  I  do  not  have  any  sympa-
 thy  towards  Communist  ways.  But  I
 admire  them  for  eradicating  this  evil
 of  immorality  in  Russia.

 Social  Security

 I  now  come  to  village  industries.
 We  have  had  various  small  industries
 in  the  villages.  But  I  am  afraid,  after
 the  death  of  Gandhiji,  the  villages  are
 neglected  and  practically  forgotten
 and  much  less  importance  ig  given  to
 their  industries.  I  have  been  touring
 about  in  the  villages  of  various  dis-
 tricts  in  India  ang  I  see  that  economi-
 cially  our  villages  are  being  ruined
 and  brought  down.  There  are  hardly
 any  industries  left  in  villages.  In  Guj-
 arat  State  the  illicit  manufacture  of
 drinks,  because  of  prohibition,  is  the
 only  home  industry  that  is  talked
 about.  Unless  we  go  in  for  village
 industries,  we  will  not  go  ahead.  We
 cannot  now  merely  say  that  charkha
 is  the  only  solution.  I  had,  in  the  past,
 posed  a  question  to  our  late  beloved
 Prime  Minister  to  the  effect  that  per-
 sons  who  are  keen  to  develop  _  this
 country  should  be  prepared  to  bury
 themselves  in  the  villages.  But  they
 shoulq  be  sustained.  Unfortuna-
 nately  this  is  not  happening
 I  had  then  offered  to  the  Prime  Mi-
 nister  that  I  would  take  only  Rs,  200

 88  salary  and  would  go  and  serve  a
 chosen  village.  I  had  said:  supposing
 if  I  have  no  money,  for  trade  nor
 have  any  agricultural]  land,  how  am

 {  to  sustain  in  a  village.  Show  me  a
 way,  how  I  could  earn  Rs.  200  in  a
 village?  By  merely  working  on  a
 charkha,  I  can  make  about  0  annas
 or  a  rupee  and  not  more.  How  could  I
 be  expected  to  maintain  my  family
 with  Rs.  60?  I,  therefore,  plead  with
 the  Government  that  since  we  have
 now  taken  to  industrialisation,  we
 must  introduce  more  industries  in  the
 villages.  The  charkha  should  remain
 and  will  always  remain,  But  we  should
 offer  better  amenities  and  oppor-
 tunities  to  educated  persons-



 6429  D,  G.—Min.  of

 {Shri  Narendra  Singh  Mahida]
 persons  who  are  prepared  to  live  in
 villages.  Therefore,  more  village  in-
 dustries  should  be  set  up  since  elec-
 tricity  has  now  gone  there.  Ambar
 charkha  is  a  very  welcome  immova-
 tion.  But  I  am  afraid,  so  many  ot  our
 country  men,  who  had  taken  to  charkha
 have  forgotten  it.  Khadi  is  a  science
 for  simple  living;  khadi  is  a  science
 for  upliftment;  khadi  is  a  science  for
 self-reliance  and  _  self-dependence.
 People  are  first  forgetting  these  ideals
 and  are  taking  more  to  urban  way  of
 life  than  to  village  life,  I  plead  with
 the  Department  of  Social  Security
 thet  unless  we  impress  our  people,
 that  we  should  attend  to  the  need  of
 rural  areas,  and  We  bury  ourselves  in
 the  upliftment  work  of  the  villages,  no
 progress  will  ever  be  achieved  in  this
 country.  No  amount  of  progress  in
 Delhi,  no  amount  of  progress  in  urban

 areas,  is  going  to  raise  standard  of  our
 country.  We  must  raise  up  villages
 and  have  more  village  industries.  If
 we  do  not  do  that,  I  see  no  progress  in
 India.  We  may  talk,  have  convention
 and  hold  seminars,  but  the  real  pro-
 gress  will  not  be  there.

 I  thank  you  for  the  opportunity
 given  to  me  and  I  wish  the  Social
 Security  Department  be  raised  to  the
 status  of  a  Ministry.

 Shri  M.  R.  Krishna  (Peddapalli):
 Mr.  Deputy-Speaker,  Sir,  I  should
 congratulate  the  Prime  Minister,  at
 least  after  7  years,  to  think  of  a  Mi-
 nistry  of  this  nature.  Various  social
 service  activities  have  been  entrusted
 to  this  Ministry,  the  Harijan  welfare,
 tribal  welfare,  women  welfare,  child
 welfare  etc.  These  are  the  actiwities
 which  are  very  essential  and  which
 were  dealt  by  different  departments
 at  the  Centre  and  the  implementation
 of  various  schemes  did  not  help  the
 deserving  sections  since  the  depart-
 ments  were  in  different  hands  in  Cen-
 tre  ang  in  State  Governments.  Now
 the  Prime  Minister  has  thought  it  pro-
 per  to  bring  all  these  departments
 under  one  Ministry.  The  framers  ot
 the  Constitution  and  the  leaders  of
 this  country  never  failed  to  speak
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 about  the  social,  economic  and  politi-
 cal  justice  and  they  did  not  hesitate
 to  stress  about  the  equal  opportunity
 which  has  to  be  provided  to  the  have-
 nots,  mostly  the  people  who  have  been
 made  cripple  religiously,  socially,
 politically  and  economically,  They
 have  been  made  cripples.  It  is  not
 because  of  pleasure  that  they  have
 become  cripples  but  it  is  because  of
 the  force  which  the  other  com-
 munities  have  used  against  these
 people  that  they  still  remain  as  cri-
 pples.  I

 oy
 lq  even  to  go  the  extent

 of  saying“+hat  with  the  representation
 in  various  legislatures,  they  still  re-
 main  politically  cripple  because  their
 representation  and  their  voice  is  not
 very  effective  as  it  used  to  be  when
 this  kind  of  representation  was  not
 there.

 The  President  has  very  fine  inten-
 tiong  in  making  this  order.  The  inten-
 tion  of  the  Presidential  order  is  to  put
 all  these  activities  under  one  organi-
 sation  which  could  be  identified  with
 the  responsibility  for  the  execution
 of  the  various  social  security  and  wel-
 fare  measures  of  the  State.  Emphasis
 has  been’  placed  on  the  res-
 ponsible  execution  of  these  schemes.  IT
 do  not  know  what  new  agency  or
 machinery  this  Department  has  or
 going  to  create  to  effectively  imple-
 ment  the  few  schemes  which  are  with
 them,  I  would  certainly  need  an  ans-
 wer  to  this  question  from  the  hon.
 Minister,  whoever  is  going  to  reply  to
 the  debate,  because  this  is  really  a
 very  vital  matter.

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):  To
 which  schemes  is  my  hon.  friend  re-
 ferring?

 Shri  M.  R,  Krinshna:  J  am.  referring
 to  all  the  welfare  schemes  which  have
 been  bitherto  entrusted  to  the  States,
 because  the  Presidential  Order  says
 that  these  schemes  will  be  executed
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 by  this  Department.  I  want  to  know
 the  agency  on  which  this  Department
 ig  going  to  depend  to  execute  these
 sehemes.

 _It  has  been  proved  beyong  doubt
 by  various  commissions,  reports,
 speeches  and  also  enquiries  made  that
 economically  no  improvement  has  been
 taade  as  far  as  these  backward  com-
 munities  are  concerned,  Even  though
 as  a  result  of  the  Plans  people  have
 become  rich  and  some  have  become
 fabulously  rich,  I  have  yet  to  come
 across  any  person  or  any  agency  of
 Government  who  could  say  to  the
 House  that  at  least  7  people  during
 the  last  ॥7  years  from  amongst  the
 members  of  these  communities  have
 become  economically  sound.  I  would
 submit,,  therefore,  that  the
 programmes  meant  for  their  uplift
 are  really  neglected.  The  Central  and
 the  State  Governments  have  absolu-

 tely  no  plan  to  improve  their  condi-
 tions  economically.

 Shri  Maurya  (Aligarh):  Including
 Harijan  Ministers  or  excluding  them?

 Shri  M.  R.  Krishna:  If  I  could  cite
 the  position  in  my  own  State,  I  might
 point  out  that  Andhra  Pradesh  is  not

 very  much  anti-Harijan.  In  Andhra
 Pradesh  nearly  90  per  cent  of  the  ag-
 ricultural  population  I  mean  agricul-
 tural  labour  is  from  the  Harijan  com-
 munity.  Even  that  State  while  making
 allocation  of  only  Rs.  4.25  crores  for
 the  Fourth  Plan  have  earmarked  no
 amount  for  economic  development
 schemes.  They  have  allocated  money
 for  hostels,  run  by  Government  as
 well  as  privately,  and  also  pre-mater-
 culation  scholarships,  A  meagre  sum
 of  Rs.  0  lakhs  has  been  apart  for
 miscellaneous  works;  I  do  not  know
 what  they  meant  by  miscellaneous
 works,  because  they  have  not  specifl-
 ed.  I  believe  that  this  must  be  the
 pattern  followed  by  almost  every  other
 State.  Therefore,  my  point  is  that  the
 Central  or  the  State  Government  have
 not  so  far  been  able  to  bring  before
 this  House  any  measure  which  would
 go  to  improve  the  financial  and  eco-
 nomic  condition  of  these  communities.

 The  Khadi  and  Village  Industries
 Commission  has  been  added  on  to  this
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 Department.  I  am  really  very  happy
 to  know  about  it,  because  even  that:
 comission  which  perhaps  must  have
 been  created  to  help  the  weaker  links.
 has  not  done  proper  justice  to  these.
 people.  It  may  have  been  giving  money
 or  doles  to  help  those  people  who  are.
 already  rich  and  who  would  never  re-
 quire  any  assistance  from  their.
 schemes.  Since  this  is  also  dealt  with
 by  this  Department,  I  think  they  will
 be  able  to  do  something  in  order  to
 give  some  help  to  the  members  of
 the  poorer  communities.

 I  woulg  like  to  remind  the  hon.
 Ministers  who  are  probably  not  aware
 that  the  late  lamented  Pantji  when
 he  was  answering  some  questions  re-
 garding  this  community  had  made  it.
 very  clear  in  his  very  effective  speech
 that  the  Scheduled  Castes  and  Sche-
 duled  Tribes  should  not  merely  de-
 peng  upon  the  funds  provided  by  the
 Ministry  handling  their  programme
 at  the  Centre,  but  they  were  definitely
 entitled  for  a  fair  share  from  out  of
 the  other  developmental  schemes.

 Now,  child  welfare,  women’s’  wel-
 fare,  village  and  cottage  industries  etc.
 have  all  been  aded  on  to  this  Depart-
 ment.  Previously,  the  Ministry  con-
 cerned  used  to  come  before  the  House
 ang  often  say  that  their  intentions
 were  very  good  but  the  State  Govern-
 ments  were  not  implementing  the
 schemes,  but  now  this  Department,  I
 hope,  will  cease  to  give  the  same  ex-
 cuse  to  this  House,  since  it  hag  got  all.
 these  portfolios  ang  subjects  under  it
 and  if  it  wants  to  honestly  implement
 the  assurances  given  by  the  late  Ya-
 mented  Pantji,  it  can  earmark  certain
 amounts  for  the  benefit  of  these  com-
 munities.  It  is  only  after  doing  this
 that  thig  Department  will  have  a  right
 to  ask  the  State  Governments  to  fol-
 low  suit.  Until  we  get  justice  from
 the  Department  at  the  Centre,  until
 we  know  that  the  Depratment  here  is
 honest  and  serious  and  sincere  in  put-
 ting  into  effect  some  of  the  assurances
 given  here  which  are  really  sacred  for
 these  communities,  I  do  not  think  that
 this  Department  has  got  any  right  to.
 advise  the  State  Governments  to  fol-
 low  a  particular  method.
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 Mr.  Deputy-Speaker:  The  hon.
 Member  should  try  to  conclude  now.

 Shri  M.  R.  Krishna:  When  we  ask
 for  money  we  do  not  get  it;  at  least
 when  we  ask  for  timé,  it  should  be
 generously  given  to  us.

 Mr.  Deputy-Speaker:  May  other
 Members  are  waiting  to  speak.

 Shri  M.  R,  Krishna:  I  want  this  De-
 partment  to  do  another  thing,  The
 Supreme  Court  has  given  its  verdict
 in  favour  of  the  Scheduled  Castes  in
 regard  to  reservation  in  promotions.
 Supreme  Courts’  interpretation  or  that
 verdict  has  been  thrown  into  cold
 storage.  I  do  not  have  any  complaint
 even  if  that  is  so.  But  a  greater  da-
 mage  has  been  done  to  the  members
 of  the  Scheduled  Castes  in  the  ser-
 vices,  Ever  since  this  verdict  has  been
 given  by  the  Supreme  Court,  as  far
 as  my  information  goes,  most  of  the
 people  whose  confidential  reports,  be-
 fore  the  Supreme  Court’s  verdict,
 were  good,  if  not  excellent,  have  been
 completely  ruined  beyond  repair.  This
 is  really  a  very  seriouse  thing.  I  hope
 that  this  Department  will  take  it  up
 seriously  and  collect  this  information
 from  the  various  Ministries  and  De-
 partments.  There  is  one  more  thing
 which  is  directly  conected  with
 you,  Sir.  The  Scheduled  Castes’  Com-
 missioner’s  report  is  discussed  here  in
 this  House  every  time,  This  is  a  mat-
 ter  which  is  connected  with  the  Parlia-
 ment,  the  Speaker  and  the  Minister
 of  Parliamentary  Affairs.  The  Sche-
 duled  Castes’  Commissioner’s  report
 is  a  very  sacred  report,  and  it  is  di-
 rectly  submitted  to  the  President  of
 the  country  and  it  is  discussed  here.
 But  the  recommendations  made  by
 the  commissioner  are  not  at  all  being
 implemented  and  they  do  not  see  the
 light  of  the  day.  There  has  been  a
 suggestion  that  this  report  should  be
 treated  on  par  with  the  reports  of  the
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 Public  Accounts  Committee  and.  the
 Estimates  Committee,  if  not  with  a
 better  status.  The  Minister  of  Par-
 liamentary  Affairs  who  comes  before
 the  House  and  often  informs  the  House
 of  the  action  taken  on  varioug  assu-
 tances  should  also  be  entrusted  with
 this  responsibility,  namely  that  he
 should  inform  the  House  now  and  then

 about  the  various  action  taken  on  re-
 port  of  the  Commissioner  and  assu-
 rances  given  by  the  various  Ministers
 including  the  Prime  Minister  to  this
 House  at  least.in  every  session.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  try  to  conclude  now.

 Shri  M.  R.  Krishna:  Have  I  got
 some  more  time?  Or  shoulg  I  con-
 clude  now?

 Mr.  Deputy-Speaker:  I  am
 He  has  to  conclude  now.

 Shri  M.  B.  Krishna:  I  do  not  want
 to  exploit  your  goodness.  That  never

 sorry.

 used  to  be  the  tradition  with  my
 community.

 So,  I  would  thank  you  and  con-
 clude  now,

 श्रीमती  सुभाष  जोशी  :  (बलरामपुर)  :

 उपाध्यक्ष  महोदय,  मैं  सरकार  को  बधाई
 देता  चाहती  हूं  कि  उन्होंने  इतनी  भ्रावश्यक

 मिनिस्ट्री  का  निर्माण  किया  है  -  सोशल

 इनसीक्योरिटी,  शौर  बातों  के  ग्र लावा

 करप्शन  की  एक  बहुत  बड़ी  जड़  है।  राज
 जो  व्यक्ति  भी  बेरोजगार  या  रोजगार  में  है
 उसको  यह  नहीं  मालूम  है  कि  राज  या  कल
 मेरा  क्या  होने  वला  है,  इसलिए  समाज  का

 शौर  देश  का  भारी  नुकसान  होता  है  ।  जो

 कमाता  है  वह  समझता  है  कि  राज  मैं  कमाता

 हूँ  मुझे  नहीं  मालूम  कल  कराऊंगा  या  नहीं,
 मैं  बूढ़ा  हो  जाऊंगा  तो  मुझे  कुछ  मिलेगा

 या  नहीं,  वह  सोचता  है  कि  उसके  बच्चों  का

 क्या  होगा,  स्त्री  का  क्या  होगा  ।  इसलिए

 वह  सोचता  है  कि  जब  तक  वह  पावर  में

 है  तब  तक  अपना  पेट  शौर  भ्र पता  धर  भर
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 ले,  कौर  उसके  बाद  देखा  जाएगा  ।  जो

 बेरोजगार  हैं  वे  मुसीबतों  में  पड़ते  हैं  भौर

 खराब  कामों  में  पड़  जाते  हैं।  इसलिए  इस

 मिनिस्ट्री  का  निर्माण  करके  सरकार  ने  एक

 बहुत  लाभदायक  काम  किया  है  ।

 इसके  बाद,  उपाध्यक्ष  महोदय,  मैं  सर-

 कार  की  तवज्जह  कुछ  चीजों  की  तरफ  दिलाना

 चाहती  हूं।  i956  जी  पते  इस

 हाउस  में  वायदा  किया  था  कि  वह  शिडयूल्ड
 कास्ट  और  शिडयूल्ड  ट्राइब्स  की  लिस्ट

 को  रिवाइज  करने  वाले  हैं  ।  इतने  साल

 तक  हम  लोगों  ने  बार  बार  सरकार  को  कहा
 कि  किस्म  किस्म  के  लोग  हैं  जिनकों  राज  भी

 शिडयूल्ड  कास्ट  का  नहीं  माना  जा  रहा

 हमने  कई  बार  सरकार  की  तवज्जह  इस
 ओर  दिलायी,  लेकिन  ब्र भी  तक  कुछ  नहीं
 किया  गया  है  ।

 पिछले  होम  मिनिस्टर,  जो  आज  हमारे
 देश  के  प्राइम  मिनिस्टर  हैं,  ने  बहुत  से  वायदे
 किये  ।  पहले  तो  उन्होंने  कहा  कि  इस  लिस्ट
 को  रिवाइज  करने  के  लिए  पहले  तो  राज्यों

 की  तरफ  से  सिफारिशें  शनी  चाहिए।  कई
 बरस  तक  उन  सिफारिशों  का  इन्तजार  किया

 गया  ।  जब  सिफारिशें  श्र  गईं  कि  किन
 लोगों  को  शिडयूल्ड  ट्राइब्स  में  और  डालना

 चाहिए  तो  पिछले  डिप्टी  होम  मिनिस्टर
 ने  और  आज  के  प्राइम  मिनिस्टर  ने,  जो
 उस  वक्‍त  होम  मिनिस्टर  थे,  राज्यों  में  जा
 जा  कर  उनकी  मीटिग्स  कीं,  उनके  जल्से

 किए  और  कहां  कि  हम  फौरन  एक  ऐसा  बिल
 सदन  में  लाने  वाले  हैं  जिसके  द्वारा  आपको

 फौरन  शिडयूल्ड  ट्राइन्स  में  शामिल  कर  लिया

 जाएगा  ।  आज  जब  यह  मिनिस्ट्री  बनी  है  तो
 उम्मीद  हमारी  यह  थी  कि  जल्दी  से  जल्दी  वह

 काम  हो  परन्तु  इस  बात  को  सुनकर  हम  लोगों
 को  सचमुच  बहुत  धक्का  लगा  कि  नये  मिनिस्टर

 साहब  यह  समझते  हैं  कि  जो  फैसले  पिछले

 होम  मिनिस्टर  साहबान  ने  तक़रीबन  तय
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 कर  दिये  थे,  तक़रीबन  तय  हो  चुके  थे  कौर  जो

 होम  मिनिस्टर  साहब  राज  प्राइम  मिनिस्टर

 बन  गये  हैं  उनके  फैसलों  के  होते  हुए  भी

 मौजूदा  मिनिस्टर  साहब  एक  दूसरा  ट्रिब्यूनल
 बैठायें  और  उस  पर  एक  दूसरी  कमेटी  बैठायें

 कि  जो  यह  तय  करे  कि  उन  को  शेडयूल्ड
 ट्राइव्स  में  शामिल  किया  जाय  या  न  किया

 जाय  मैं  समझता  हूं  कि  ऐसा  करना  गैरज़रूरी

 है  मैं  उन  से  बड़ी  नम्रता  से  निवेदन  करना

 चाहती  हूं  कि  प्रा पकी  उम्र  बड़ी  लम्बी  है
 लेकिन  यह  सोशल  सिक्‍योरिटी  का  मुहकमा
 भी  बहुत  लम्बा  चौड़ा  है  और  भविष्य  में  शाप

 को  बहुत  से  काम  करने  हैं  -  कम  से  कम  पीछे

 जाने  की  कोशिश  न  करिये  क्‍योंकि  अगर

 पीछे  जाने  की  कोशिश  करेंगे  तब  तो  जन्म

 जन्म  तक  वह  उस  काम  को  पूरा  नहीं  कर

 पायेंगे  ।

 उदाहरण  के  लिए  मैं  बतलाऊं  कि

 था रूज़  ट्राइब  जिनको  कि  सूची  में  शामिल

 करने  के  लिए  राज  जो  डिप्टी  सिक्‍योरिटी
 मिनिस्टर  हैं  वे  खुद  उन  से  वायदा  कर  के

 अराई  हैं  ।  उन्होंने  उनकी  कई  कांफेंसेंज़  एटेंड
 की  और  वहां  पर  मंत्री  महोदय  ने  उन  से  यह

 कहा  कि  मैं  फौरन  दिल्‍ली  जाकर  एक  बिल

 पालियामेंट  में  लाने  वाली  हूं  जिससे  कि

 तुम्हारा  भला  हो  जायगा  और  तुम  लोगों  को

 श डयूल्ड  ट्राइब्स  में  शामिल  कर  लिया

 जायगा  |  राज  वह  थारूज़  लोग  पूछते  हैं  कि

 बह  मिनिस्टर  साहिबा  जिन्होंने  हमसे  सूची
 में  शामिल  कराने  का  वायदा  किया  था  वह

 कहां  चली  गई  ?  अरब  हमारे  लिए  बहुत  मुश्किल
 है  कि  हम  उन्हें  इस  तौर  पर  जबाब  दें  कि  जो

 पहले  होम  मिनिस्टर  थे  वे  सब  प्राइम  मिनिस्टर

 हो  गये  हैं  और  बह  डिप्टी  मिनिस्टर  साहिबा
 शब  सोशल  सिक्‍योरिटी  में  चली  गई  हैं

 इसलिए  वह  अपने  वायदे  से  पीछे  हट  रहे  हैं
 या  इसे  नहीं  कर  र  हे  हैं  -  इसलिए  देर,  प्रार्थना

 है  कि  डिप्टी  मिनिस्टर  साहिबा  ख़ास  तौर  से

 इस  मामले  में  शी  करता  करें  भ्रौर  उन्हें  लिस्ट  मे
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 [कीमत  सुभद्रा  जोश]

 शामिल  कर  लें  क्‍योंकि  उन्होंनें  पहले  से  ही

 इसका  वायदा  किया  हुआ  है।

 उपाध्यक्ष  महोदय,  मैं  एक  ऐस।  जमात

 तानो  कांग्रेस  से  ताल्लुक  रखता  हूं  जोकि

 कास्ट  की  बातों  में  नहीं  पड़ती  परन्तु  इस  पर

 ह. ल  जब  मैं  अपने  उन  इलाक़ों  में  जात  हूं
 तो  वहां  मुईन  से  कहा  जाता  है  कि  तुम
 ब्राह्मण  हो  और  तुम  लोगोंने  एक  ज़माने

 से  हम  पिछड़े  लोगों  का  शोषण  किया  है

 सामाजिक,  आर्थिक  हर  प्रकार  से  शोषण
 किया  है  |  सदा  तुम  लोग  हमारे  रास्ते  में.

 झा  जाते  हो  और  हमको  शैडयूल्ड  कास्ट  का

 “लिस्ट  में  शामिल  नहीं  होने  देते  हो,  लिस्ट

 में  हमको  नहीं  डालना  चाहते  हो  क्योंकि  इससे
 शायद  हम  लोगों  की  सीटें  बढ़  जायेंगी,  सीटों  में

 कुछ  फर्क  पड़  जायेगा  |  इस  किस्म  का  आज

 भी  हम  लोगों  पर  चार्ज  पड़ता  है  और  इसलिए
 मैं  खासतौर  से  प्रार्थना  करूंगी  कि  इस  चीज़

 को  फौरन  शामिल  कर  लेना  चाहिए  ।  इसके

 लिए  शौर  कोई  द्विव्यूनल  बैठाने  की  ज़रूरत

 नहीं  है,  फैसले  हो  चुके  हैं,  स्टेटस  गवर्नमेंट
 की  ग्रांट्स  हो  चुकी  हैं,  उनको  शामिल  करना

 तय  हो  चुका  है  |  खाली  इसको  करना  दस  मिनट

 का  काम  है  ।  यहां  की  लिस्ट  को  रिवाइज
 किया  जाय,  इनको  भी  सूची  में  शामिल  किया
 जाय  शौर  जहां  पर  एग्रीमेंट  न  हो  उनके  लिए
 अलबत्ता  ट्रिब्यूनल  बैठा यें  या  कोई  कमेटी
 बैठा यें  ।

 मैं  यह  कहना  चाहती  हूं  कि  जब  यह
 टद् राइवल  ब्लाक्स  बने  तो  मेरा  इस  मिनिस्टरी
 से  निवेदन  है  कि  उन  ब्लॉक्स  की  देखरेख  वे

 खुद  करे  हमारे  कम्युनिटी  ब्लॉक्स  में  जो

 बी०  डी०  भोज  हैं  उनके  पास  बहुत  काम

 है  अगर  रुपया  दूसरी  मिनिस्टरी  ने  लगाना

 है  कौर  स्पेशल  प्राचीन  करना  है  तो  यह

 बहुत  लाभदायक  रहेगा  |  झगर  उस  रुपये  का

 जो  खर्च  होना  है  उसकी  देखभाल  यह  मिनिस्टरी
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 खुद  ही  करेगी  तो  उन  लोगों  को  उस  का  लाभ

 पहुंच  सकेगा  यह  भी  मेरी  उन से  प्रार्थना  है  ।

 कुछ  चीजें  जियों  के  बारे  में  मैं  कहना

 चाहती  हूं  ।  महिलाझों  के  बारे  में  श्राप  जानते

 हैं  कि  सबसे  ज्यादा  जुल्म  उन  पर  होता  है,.
 वे  कभी  भी  सबसे  ज्यादा  आप्रस्ड,  डिप्रैस्ड

 कौर  ऐक्सप्लाएटेड  हैं  ।  मजा  तो  यह  है  कि

 घरों  पर  जाकर  यह  शैडयूल्ड  ट्राइव्स  और

 शैडयूल्ड  कास्ट  के  लोग  भी  उनको  ऐक्सप्लाएट
 करते  हैं।  हम  भ्रौरतों  को वह  तक  ऐक्सप्लाएट
 करते  हैं  -  इसलिए  मैं  इस  मंत्रालय  से  कहूंगी
 कि  उनके  प्रति  वह  स्पेशल  तवज्जह  दें

 राज  हालत  यह  है  कि  अगर  कोई  स्त्री  बेरोजगार

 हो  जाती  है,  वेसहारा  हो  जाती  है  तो  उसे  कोई

 सहारा  नहीं  दिया  जाता  है  और  बहू  तवाह

 हो  जाती  है,  रास्ते  में  मजबूरन  भटक  कर

 पतित  हो  जाती  है  जो  कि  पूरे  समाज  की

 तबाही  का  बायस  होता  है  ।  आज  स्त्री  के

 पतित  हो  जाने  के  बाद  पुलिस  उसकी  सुधि
 लेती  है  और  उसे  होम  में  रखा  जाता  है  t

 जब  किसी  पतित  स्त्री  का  पुलिस  को  पता  लगता

 है  तो  वहू  वहां  पहुंच  जाती  है,  उस  को  वहां  से

 निकालती  है  कौर  वीमैन  होम  में  ले  जाकर

 रख  देती  है  1  उस  के  खाने,  पीने  का  बन्दोबस्त

 भी  सरकार  वहां  पर  करती  है  लेकिन  ताज्जुब
 की  बात  यह  है  कि  ऐसा  कोई  इंतजाम  इस

 सरकार  ने  नहीं  किया  है  जहां  कि  पतित

 होने  से  पहले  अगर  कोई  महिला  दरवाज़ा

 खटखटाये  तो  उसको  पतित  होने  से  बचा  लिया

 जाय,  गलत  रास्ते  पर  बहकने  से  रोक  लिया

 जाय  शौर  उसको  प्राय  प्रदान  कर  दिया

 जाय  ।  ज़रूरत  तो  इस  बात  की  है  कि

 इसके  पहले  कि  महिला  लाचार  और  लावारिस

 हो  कर  अपनी  इज्जत  बेचने  पर  मजबूर

 हो  जाय,  मगर  वह  जा  कर  सरकार  के  दरवाजे

 खटखटाये  भर  कहे  कि  मेरे  पास  काम  नहीं  हें,
 रोज़ी  का  साधन  नहीं  है,  मेरे  पास  अपने

 बच्चों  को  खिलाने  के  लिए  कोई  बन्दोबस्त

 नहीं  है,  मेरे  पास  घर  नहीं  है  तो  सरकार

 उसका  मुनासिब  इंतज़ाम  करे  ।  त्र
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 ae  स्त्री  रोटी  के  टुकड़े,  टुकड़े  के  लिए

 :मुहताज  हो  जाय,  मजबूर  हो  कर  पथ  भ्रष्ट
 :  हो  जाती  है  तब  उस  के  बाद  सरकार  उस  को

 विमान  होम्स  में  रखती  है  |  दरअसल

 हमारे  वहां  ऐसे  होम्स  की  बहुत  ज़रूरत

 हैं  जहां  कि  स्त्रियों  को  पहले  से  आश्रय

 मिले  ।

 में  यह  भ.  निवेदन  करूंगी  कि

 पिछले  दिनों  जो  इम्मोरल  ट्रैफिक  इन  बी मैन
 के  बारे  में  एक  कमेटी  थी,  इस  क्षेत्र  में

 'जो  बहन  या  भाई  काम  करते  हैं  उन्होंने
 मंत्रालय  से  यह  सिफारिश  की  थी  कि

 नहम्मौरेल  ट्रैफिक  के  कानून  में  संशोधन

 होना  चाहिये  ।  अभी  क्या  होता  है  ?

 'पकड़  कर  उन  को  ले  जाते  हैं,  सज़ा  दे  दी

 जुर्माना  कर  दिया  लेकिन  फिर  उस  के  बाद

 वह  औरतें  बेचारी  फिर  वहीं  की  वहीं  पहुंच
 जाती  हैं  ।  झ्र भी  इस  मोजूदा  क़ानून  का  ज्यादा

 लाभ  नहीं  हो  रहा  है।  कभी  तो  यही  हो

 रहा  है  कि  जुर्मानों  क ेकारण  जो  दरअसल
 उन  पथभ्रष्ट  औरतों  की  ऐक्सप्लाएट
 करने  वाले  हैं  वह  उनको  और  भी  ज्यादा

 'ऐक्सप्लाएट  कर  रहे  हैं  7  हमा  रे  इस  कानून
 से  प्रभी  बहुत  लाभ  नहीं  हुआ  है  लेकिन
 अगर  उसमें  थोड़ा  सुधार  हो  जाय  तो  इस

 कानून  से  ज्यादा  लाभ  होगा  ।

 उपाध्यक्ष  महोदय,  मैं  इस  मंत्रालय
 से  निवेदन  करूंगी  कि  ऐसी  स्त्रियां  जो

 बेसहारा  हैं,  जिनकी  रोजी  रोटी  का  कोई
 प्रबन्ध  नहीं  है  उन्हें  मंत्रालय  काम  करने  को
 दे।  उन्हें  यह  हैंडीक्राफ्ट  का  काम  दिया  जाय  ।
 मैं  बहुत  से  इम्पोरियम्स  में  अक्सर  जाती

 'रहती  हूं  और  जहां  से  वे  सामान  खरीदते
 हैं  वह  भ॑  मैं  देखती  रहती  हूं।  यह  इम्पा-
 रियाज़  राज्य  सरकारों  के  पैसे  से  बनते  हैं
 व्प्रीर  इसलिये  बनते  हैं  कि  यह  ऐक्सप्लाएटेशन

 दूर  हो  लेकिन  वह  इसम्पोरियम्स  भी  बड़े
 बड़े  बिजनेसमैनों  से  अपने  लिए  सामान
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 बड़े  बड़े  दुकानदारों  से  सामान  खरीदते  हैं  ।

 एक  मर्तबा  उत्तर  प्रदेश  सरकार  के  एक
 सेक्रेटरी  ने  मुझ  से  यह  शिकायत  की  थी

 ग्रा पका  यह  जो  दिल्ली  का  इम्पोरियम  है

 यह  कोआपरेटिव  से  सामान  नहीं  खरीदता

 है,  ग़रीब  आदमियों  से  सामान  नहीं  खरीदता

 है,  जब  भी  उसे  सामान  खरीदना  होता  है  तो

 बड़े  से  बड़े  बिजनैसमैन  के  पास  जाता  है  t

 इस  तरह  से  सरकार  इम्पोरियम  का  बहाना
 ले  कर  गरीब  आदमियों  का  प्रौर्टृज्यादा  शोषण

 होता  हैं।  कोशिश  यह  करनी  चाहिये  कि

 हैंडीक्राफ्ट  वगैरह  जो  यह  चीजें  हैं,  इन  का

 लोगों  को  सीधा  फ़ायदा  मिले  ।

 एक  झ्राखिरी  बात  उपाध्यक्ष  महोदय,
 जो  मैं  सरकार  के  ध्यान  में  लाना  चाहती  हूं
 वह  यह  है  कि  यह  जो  नई  मिनिस्टरी'  बनी

 है  उस  के  लिए  कहा  यह  जा  रहा  है  कि

 कभी  यह  लोग  फौरन  टूर  करेंगे,  वहां  पर

 इस  काम  के  बारे  में  भ्रध्ययन  करेंगे  कौर

 वहां  से  सीख  कर  लौटने  के  बाद  इस  सोशल
 सिक्‍योरिटी  का  इन्तज़ाम  करेंगे  ।  मेरा

 खयाल  है  कि  फौरेन  टूर  बिलकुल  प्रनावश्यक

 है  कौर  यह  समय  भर  पैसे  को  बर्बाद  करने
 के  अलावा  कौर  कुछ  नहीं  है

 शैडयूल्ड  ट्राइब्स  के  'रिफॉर्म्स  के  लिए
 जो  भी  हम  करना  चाहते  हैं  उसे  जल्दी  से

 जल्दी  पूरा  कर  लेना  चाहिये  ।  क्योंकि

 हम  ने  उनके  रिलेशंस  दूसरे  सवर्ण  लोगों
 से  बिगड़ना  दिये  हैं।  इस  के  बारे  में

 लोगों  के  दिमाग़  में  एक  टेंशन  क्रिएट  कर
 दिया  है,  पहले  जहां  लोग  दया  खाकर
 गरीब  शौर  इस  तरह  के  बेस  लोगों
 को  कुछ  दान  शादी  दे  दिया  करते  थे  जब

 वह  कहते  हैं  कि  जब  सरकार  ने  इनके

 लिए  कानून  पास  कर  दिया  है  तो  हम  क्‍यों
 इन  की  क्म्ता  करें  ?  सरकार  ने  कानून
 बना  कर  इस  तरह  से  जब  इस  चीज़  को  छेड़
 दिया  है  और  एक  टेंशन  क्रिएट  कर  दिया  है  तो
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 [भ्र  मत  सुभद्रा  जोश  ]

 ऐसे  समर्थ  सवर्ण  व्यक्ति  जिनके  कि  पास

 देने  को  है  वह  शब  अ्रपने  हाथ से  कुछ
 भी  इन  पस्त  और  पिछड़े  हुए  बेकस  लोगों

 को  नहीं  देते  हैं।  इसलिये  शरीर  हम  चाहते

 हैं  कि  जो  स्वप्न  हम  इनको  समाज  के  दूसरे
 रंगों  के  बराबर  लाने  का  देखते  हैं  वह
 साकार  हो,  इनको  पस्ती  की  हालत  से

 उठा  सकें  तो  हमें  इस  मामले  में  बहुत  जल्दी

 करनी  होगी,  बहुत  जल्दी  ऐसे  कानून
 बनाने  चाहिये  और  उनको  बराबर  लाने

 के  लिए  आवश्यक  कदम  उठाने  चाहिये
 ताकि  ज्यादा  से  ज्यादा  फ़ायदा  शैडयूल्ड
 कास्ट  के  लोग  उनका  उठा  सके  और

 वह  अन्य  जाति  के  लोगों  की  बराबरी  में

 झा  सके  t

 Mr.  Deputy-Speaker:  The  hon.
 Members  may  now  move  their  cut
 motions  to  Demand  for  Grants  relating
 to  the  Department  of  Social  Security,
 subject  to  their  being  otherwise
 admissible.

 Shri  Narendra  Singh  Mahida:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Amenities  so  far  provided  to  the  peo-
 ple  of  the  Scheduled  Castes,  Sche-
 duled  Tribes  and  other  backward
 classes  (i)],

 Shri  Krishnapal  Singh  (Jalesar):  I
 beg  to  move:

 “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social
 Security’  be  reduced  by  Rs.  100.”

 [Irregularities  in  Khadi  and  Village
 Industries  Commission  (14)).

 Shri  Maurya:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by  Res,  100.”
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 [Failure  to  fill  up  the  quota  in  Gov-
 ernment  services  reserved  for  Sche-
 duled  Castes  ang  Scheduled
 Tribes  (15) J.

 Shri  Warior:  I  beg  to  move:

 (i)  “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Slow  progress  in  the  implementation
 of  s0cial  security  measures  to  con-
 tract  labour  (16)),

 (ii)  “That  the  demand  under  the
 head  ‘Department  of  9029]  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Need  for  extension  of  provident  fund
 scheme  to  contract  labour  (17).

 (iii)  “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Need  for  proper  investment  of  Pro-
 vident.  Fund  amounts  (18) ).

 (iv)  “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  T00.”

 [Need  for  recovery  of  provident  fund
 arrears  from  employers  (19) J.

 (v)  “That  the  demand  under  the
 head  ‘Department  of  Socjal  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Working  of  Tribal  and  Scheduled
 Castes  Co-operatives  (20)).

 (vi)  “That  the  demand  under  the
 head  ‘Department  of  Socia]  Secu-
 rity’  be  reduced  by  Rs.  700.”

 [Need  for  extension  of  education  to
 Adivasis  (2l)].

 (vii)  “That  the  demand  under
 the  head  ‘Department  of  Social
 Security’  be  reduced  by  Rs.  100.”

 [Need  for  removal  of  untouchability
 (22)  j.

 (viii)  “That  the  demand  under
 the  head  ‘Department  of  Social
 Security’  be  reduced  by  Rs.  100."
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 {Need  for  giving  more  economic
 protection  to  destitute  women  (28)  le

 (ix)  “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Need  to  extend  old  age  pension
 scheme  to  all  States  (24)].

 (#)  “That  the  demand  under  the
 head  ‘Department  of  Socia]  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Need  to  open  new  roads  in  areas
 where  Adivasis  and  Hill  Tribes

 _inhabit  (25))

 (xi)  “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Need  for  establishing  more  correction
 schools  for  juvenile  delinquente
 (26)  lL

 (xii)  “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 {[Neeq  to  increase  the  rate  of  interest
 of  Provident  Fund  amounts  (27)).

 (xiii)  “That  the  demand  under
 the  head  ‘Department  of  Social
 Security’  be  reduced  by  Rs.  100.”

 [Need  to  improve  the  working  of
 Provident  Fund  Scheme  in  order  to

 expedite  speedy  settlement  of
 claims  (28)  ].

 (xiv)  “That  the  demand  under
 the  head  ‘Department  of  Social
 Security’  be  reduced  by  Rs.  100."

 [Need  to  solve  the  problem  of  beg-
 gary  in  the  country  (29)].

 (xv)  “That  the  demand  under
 the  head  ‘Department  of  Social
 Security’  be  reduced  by  Rs.  100.”

 towards  the
 (30)  1

 (xvi)  “That  the  demand  under
 the  head  ‘Department  of  Social
 Security’  be  reduced  by  Rs.  100.”

 {Need  to  tackle  the  problem  of  child
 welfare  (31) J.

 [Unhelpful  attitude
 handicapped
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 (xvii)  “That  the  demand  under
 the  head  ‘Department  of  Social
 Security’  be  reduced  by  Rs.  100.”

 [Neeq  to  extend  the  Employees’  Statc
 Insurance  Scheme  to  all  institutions
 where  there  are  ten  or  more
 workers  (82)].

 (xviii)  “That  the  demand  under
 the  head  ‘Department  of  Social
 Security’  be  reduced  by  Rs.  100.”

 [Need  to  establish  more  E.S.I,  hos-
 pitals  (33)  i.

 (xix)  “That  the  demand  under
 the  head  ‘Department  of  Social
 Security’  be  reduced  by  Rs.  100.”

 [Need  to  reserve  more  beds  in  TB.
 Sanatoriums  for  workers  (34) 1].

 Shri  Maurya:  I  beg  to  move:

 (i)  “That  the  demand  under  the
 heag  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Need  to  include  converted  Buddhists
 from  Scheduleg  Castes  or  Scheduled
 Tribes  in  the  lists  of  Scheduled
 Castes  and  Scheduleg  Tribes  (35)].

 (ii)  “That  the  demand  under  the
 heag  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Failure  to  uplift  the  Scheduled  Castes
 and  Scheduled  Tribes,  socially,  eco-
 nomically,  educationally  and  poli-
 tically  (36)  i

 Dr.  M.  S,  Aney  (Nagpur):  I  beg  to
 move:

 (i)  “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Non-utilisation  of  the  amount  granted
 during  ‘1964-65  (37) ).

 (ii)  “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  I00.”

 (Need  to  improve  the  working  of
 Training-cum-  Production  Centres
 under  the  Department  (38)].
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 [Dr.  M,  S.  Aney]
 (iii)  “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Need  to  give  more  wages  for  Gov-
 ernment  order  work  at  various
 training  centres  (39)]J.

 (iv)  “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 {Need  for  proper  education  of  the
 Blind  (40)).

 (v)  “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 {Working  of  Central  Braille  Press,
 *

 Dehra  Dun  (4l)]).

 (vi)  “That  the  demand  under  the
 heag  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 1. ड  Braille {Neeg  for  improvements
 Libraries:  (42)].

 (vii)  “That  the  demand  under
 the  head  ‘Other  Revenue  Expen-
 diture  of  the  Department  of
 Social  Security’  be  reduced  by
 Rs.  100.”

 {Implementation  of  the  Provident
 Fund  Schemcs;  including  the  Coal
 Mines  Provident  Fund  Schemes
 (43)  J.

 Shri  Sezhiyan  (Perambur):  I  beg
 to  move:

 (i)  “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  to  Re.  1”

 {Failure  to  eradicate  untouchabdility
 (44)).

 (ii)  “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  to  Re.  4a"
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 [Failure  to  remove  the  economie
 backwardness  of  the  Scheduled
 Castes  ang  Scheduled  Tribes  (45)).

 (iii)  “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Need  to  appoint  an  expert  committee
 to  investigate  the  basis  and  the  form
 of  existence  of  untouchability  and
 to  suggest  concrete  measures  for  #s
 eradication  (47)].

 (iv)  “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by  Rs,  100.”

 [Need  to  take  effective  steps  to  tm-
 prove  the  economic  condition  of  the
 backward  classes  (48) J.

 (v)  “That  the  demand  under  the
 head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Need  for  greater  vigilance  over
 practice  of  untowuchability  in  rural
 parts  (49)].

 (vi)  “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 nity’  be  reduced  by  Rs.  100.”

 [Need  to  improve  the  condition  of
 Scheduled  Caste;  and  the  Scheduled
 Tribes  (59)  ].

 (vii)  “That  the  demand  under  the
 heag  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Neeq  to  provide  free  and  compulsory
 educational  facilities  to  children  of
 Scheduled  Castes  and  Scheduted
 Tribes  (60) J.

 (viii)  “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 [Need  to  open  more  orphanages  and
 centres  for  child  welfare  (61)).

 (ix)  “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
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 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs,  100.”

 [Need  to  ensure  quick  and  easy  pay-
 ments  to  employees  under  the  Em-
 ployees’  State  Insurance  Scheme
 (62)).

 (x)  “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  T00.”

 [Need  to  check  irregularities  and  im-
 proper  utilisation  of  the  funds  allot-
 ted  for  the  development  of  Khadi
 and  handicrafts  (63)).

 (xi)  “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Department  of  Social  Secu-
 rity’  be  reduced  by  Rs.  100.”

 {Need  to  open  more  schools  for  the
 blind  in  every  State  (64)).

 Mr.  Deputy-Speaker:  These  cut
 motions  are  now  before  the  House.

 श्री  युद्धपोत  सिंह  :  (महेन्द्रगढ़  )
 उपाध्यक्ष  महोदय,  इस  नये  विभाग  की
 जिसकी  कि  स्थापना  गत  वर्ष  हुई  है,  उसका

 एक  लेखाजोखा  हालांकि  राज  यकजा  रूप
 में  हमारे  सामने  नहीं  है  किन्तु  अनेक  रुपों
 के  भ्रन्दर  इस  रिपोर्ट  के  इन्दर  बहुत  सी
 बातें  जो  कि  विभिन्न  विभागों  के  इन्दर
 गतवर्ष  में  थीं,  उन  के  बहुत  से  कामों  से

 और  बातों  से  जिनकी  कि  हम  कल्पना  करते
 आये  हैं  या  जो  बातें  हमारी  रिपोर्ट  की शकल
 में  या  गत  वर्षों  में  विभिन्न  रिपोर्टों  की
 शकल  में भ्राती  रहती  हैं  उन  के  झ्राधार  पर

 जो  चर्चा  इस  वक्‍त  यहां  इस  सदन  में  सारे

 विभाग  के  बारे  में  की  जा  रही  है  उन  सारे

 विषयों  की  झोर  तो  मैं  श्राप  का  ध्यान

 आकर्षित  करना  नहीं,  चाहूंगा  मगर  एक
 दो  बातें  जो  किसी  भी  शक्ल  में  सदन  में
 मेरे  से  पूर्व  वक्ताओं  द्वारा  प्रस्तुत  नहीं  की
 गई  हैं  उनकी  ओर  मैं  सदन  का  ध्यान  इस

 अवसर  पर  अवश्य  आ्राकर्षित  करना

 चाहूंगा  t

 2640  (Ai)  LSD—5.

 यह  जो  नया  विभाग  बना  है,  जिसकी

 i964-65  की  रिपोर्ट  यहां  पर  प्रस्तुत
 की  गई  है,  मैं  उस  के  एक  मुख्य  कत्तव्य  की
 शोर  इस  सदन  का  ध्यान  आकर्षित  करना

 चाहता  हूं।  हमा  रे  सामने  राज  जो  सब  से

 बड़ी  समस्या  है,  वह  ज़मीन  पर  बोझ  के

 बारे  में  है।  अक्सर  जब  भी  यहां  पर
 खाद्य  का  प्रश्न  भाता  है,  तो  हम  लोग

 इस  बात  का  ज़िकर  किया  करते  हैं  कि  देश
 में  ज़मीन  बहुत  थोड़ी  है,  लेकिन  उस  पर

 निर्भर  करने  वालों  की  संख्या  अपेक्षाकृत
 ग्रसित  है,  चाहे  वे  काश्तकार  भ्रमणा  कृषक

 हों  शोर  चाहे  खेतिहर  मज़दूर  हों।  इस
 संदर्भ  में  यह  बहुत  आवश्यक  हो  जाता  है
 कि  हम  देश  के  लोगों  को  रोजगार  देने  के  लिए
 अपने  देहात  में  खादी  और  ग्रामोद्योगों  को

 ब्रिक  विकसित  करें  ।  इस  लिये  इस
 मंत्रालय  पर  एक  विशेष  उत्तरदायित्व
 कराता  है  कि  पिछले  तीस  चालीस  साल  से

 जो  यह  नीति  चली  झा  रही  है  कि  हम  ने

 फ़लां  फ़लां  सेक्शन्स  कौर  कम्यूनिटीज़  को

 जमीन  के  बारे  में  कोई  भ्र दवा सन  या  वादे  दिय

 हुए  हैं,  उस  नीति  पर  चल  कर  सारा  बोझ

 जमीन  पर  न  डाला  जाये,  बल्कि  गांवों  में  छोट

 छोटे  कुटीर  उद्योगों  को  प्रोत्साहन  दिया  जाये।

 इस  बात  का  प्रयत्न  किया  जाना  चाहिये
 कि  हमारे  समाज के  जों  भंग  इन  लघु  उद्योगों

 में  रुचि  रखते  हैं,  वे  ज़मीन  के  चक्कर

 में  अधिक  न  पड़  कर  इन  उद्योगों  को  विक-

 सित  करें,  ताकि  उन  की  माली  हालत

 सुधरे  कौर  सरकार  पर  इस  प्रकार  का

 लांछन  या  आरोप  न  लगाया  जा  सके  कि

 पिछले  सत्रह  सालों  में  सत्रह  व्यक्तियों  की

 भी  ग्राफिक  स्थिति  में  सुधार  नहीं  किया  जा

 सका  है  श्लोक  वे  अपने  पैरों  पर  खडे  नहीं

 हो  सके  हैं।  मैं  समझता  हूं  कि  यदि  हम
 अपनी  सारी  ताकत  और  शक्तियां  केवल

 मात्र  खेती  पर  ही  लगायेंगे,  तो उस  से  हमारी
 समस्या  हल  नहीं  होगी,  बल्कि  हमारी

 ज़मीन  अलग  अलग  टुकड़ों  में  बंट  जायेगी,

 जिस  पा  परिणाम  यह  होगा  कि  ज़मीन
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 से  जो  उत्पादन  होने  वाला  है,  वह  भी

 नहीं  हो  सकेगा  |

 हमारे  ग्रामोद्योगों  और  लघु-उद्योगों
 के  विकास  का  उत्तरदायित्व  इस  नये

 विभाग  पर  जाताहै।  इस  लिये  उस  के

 मूल  नीतियों  को  ध्यान  में"  रख  कर  इस

 कार्यक्रम  का  सुन्दर  रूप  से  विस्तार  करना

 चाहिये,  ताकि  ज़मीन  पर  बोझ  कम  हो  और

 हमारे  देश  की  खाद्य-समस्या  हल  हो  ।

 मैं  यह  भी  निवेदन  करना  चाहता  हूं  कि

 बाय  समस्‍या  का  सम्बन्ध  केवल  खाद

 मंत्रालय  से  ही  नहीं  है,  बल्कि  इस  विभाग

 पर  उस  का  उत्तरदायित्व  है  ।

 इस  विभाग  की  रिपोर्ट  में  बहुत  सी

 बातों  का  जिक्र  हु  है,  जिन  की  चर्चा

 कई  माननीय  सदस्यों  ने  की  है  |  मैं

 समयाभाव  के  कारण  केवल  एक  बड़े  प्रमुख
 ग्रोवर  महत्वपूर्ण  विषय  को  बाप  के  सामने

 प्रस्तुत  करना  चाहता  हूं  ।  मैं  विशेष  रूप

 से  यह  निवेदन  करना  चाहता  हूं  कि  जो

 सनसनीखेज  बातें  मैं  इस  वक्‍त  आप  के  सामने

 प्रस्तुत  करने  का  जा  रहा  हूं,  उस  पर  विशेष

 ध्यान  दिया  जाये  ।  कभी  मुझ  से  पहले
 श्रीमती  सुभद्रा  जोशी  ने  महिलाओं  के  उत्थान

 का  जिक्र  किया  और  इस  सम्बन्ध  में  शौर  भी

 कई  (विचार  इस  सदन  में  प्रकट  किये  गये  ।

 मैं  प्राथंना  करूंगा  कि  जिस  विषय  की  ओर

 मैं  संकेत  करने  जा  रहा  हूं,  मंत्रिणी  जी  या

 श्री  ए०  के०  सेन,  जो  भी  इस  बहस  का

 जवाब  दें,  उस  का  उत्तर  प्रवीण  दें

 i4  मार्च,  965  का  हिन्दुस्तान
 टाइम्स  श्राप  की  नज़र  से  गुज़रा  होगा,  जिस

 में  एक  सनसनीखेज  ख़बर  देखने  को  मिली  |

 उस  ख़बर  का  हेडिंग  था  “स्टेटूटरी  स्टेट्स

 लाइकली  फ़ार  दि  सोशल  वेलियम  बोझ  i”

 जैसा  कि  सोशल  वबेलफ़्यर  बोर्ड  प्रख्यात

 समाज  कल्याण  बोदे  के  नाम  से  ज्ञात  होता
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 है,  यह  अपेक्षा  की  जाती  है  कि  यह  बोर्ड

 समाज-कल्याण  के  कार्यों  से  सहानुभूति
 रखेगा  कौर  उन  कामों  को  करेगा।  लेकिन

 इस  संस्था  ने  पिछले  चार  पांच  सालों  में

 क्या  काम  किया  है,  उस  का  ब्योरा  केवल

 इस  ख़बर  से  ही  नहीं,  बल्कि  पब्लिक  एकाउंटस
 कमेटी  की  रिपोर्ट  और  आडिट  रिपोर्ट  से

 भी  प्रकट  होता  है,  जिस  का  सारांश  इस
 समाचारपत्न  में  दिया  गया  है।  समाज  कल्याण

 बोझ,  खादी  ग्रामोद्योग  बोर्ड  और  इस  प्रकार
 की  न्य  संस्थानों  को  सरकार  प्रति-वर्ष
 कितना  पैसा  देती  है घ्रौर  उन  के  बा  रे  में

 जो.  अनेकों  शिकायतें  नित्य-प्रति  भ्रखबारों
 सेया  अन्य  साधनों  से  हम  को  मिलती

 रहती  है,  इन  बातों  का  ज़िक्र  न  कर
 के  मैं  केवल  इस  बात  की  अरबाज़  का  ध्यान

 आपबीती  करना  चाहता  हूं  कि  पब्लिक

 एकाउंट्स  कमेटी  की  रिपोर्ट  और  आडिट

 रिपोर्ट  के  भ्र नू सार  समाज  कल्याण  बोर्ड  ने

 गत  वर्षों  में  किस  तरह  काम  किया  है  ।

 समाज  कल्याण  बोले  के  बारे  में  एक

 अनहोनी  स्थिति  यह  है  कि  उसकी  अपनी

 कोई  कानूनी  शक्ल  नहीं  है  कौर  पार्लियामेंट
 के  किसी  एक्ट  से  उस  को  कानूनी  शक्ल  नहीं
 दी  गई  है,  लेकिन  फिर  भी  प्रति  वर्ष  दो  करोड़
 रपये  उस  को  सरकार  की  भ्रमर  से  दिये  जाते

 हैं  ।  भ्रमर  इन  रुपयों  को  सुचारु  रूप  से

 खर्च  किया  जाता,  तो  किसी  भी  देश-वासी
 या  इस  सदन  के  माननीय  सदस्य  को  कोई
 एतराज़  न  होता,  लेकिन  स्थिति  बिल्कुल
 भिन्न  है।  आडिट  रिपोर्ट  में  कहा  गया  है  कि

 इस  संस्था  पर  बिना  किसी  प्रकार  का  कंट्रोल
 या  नियंत्रण  किये  हुए  केन्द्र  क ेकानसालिडेटिड
 फंड  से  रुपया  बाहर  रख  कर  सरकारी

 एजेन्सियों  के  द्वारा  हर  साल  दों  करोड़  रुपये
 की  राशि  इस  को  दी  जाती  है।  इस  संस्था  में

 सरकारी  रुपये  का  किस  प्रकार  से  अपव्यय

 होता  है,  यह  बात  पब्लिक  एकाउंट  कमेटी
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 की  रिपोर्ट  में  तो  विस्तृत  रूप  से  दी  गई  होगी,
 लेकिन  मैं  संक्षेप  में  कुछ  उदाहरण  दे  कर  श्राप
 के  मीर  सदन  के  सामने  यह  तथ्य  रखना

 चाहता  हूं  ।

 we
 इस  संस्था  के  बारे  में  एक  कौर  बात

 यह  सुनने  में  भाई  है  कि  यह  रजिस्टर्ड  नहीं  है
 झगर  कल  को  पार्लियामेंट  इस  की  कार्य-.

 वासियों  का  नोटिस  लेना  चाहे  या  कोई  कानूनी
 शक्ल  वाली  बाडी  इस  के  एकाउंटस  जैक  करने
 के  लिए  जाये,  तो  इस  की  अपनी  कोई  कानूनी
 सत्ता  न  होने  के  कारण  इस  में  साविधानिक
 बाधा  करायेगी,  कानूनी  भ्रड़चन  भायेगी  ।

 इस  स्थिति  में  इस  संस्था  के  द्वारा,  जिस  से

 यह  सदन  कौर  देश  इतनी  भ्रपेक्षा  करता  है,
 प्रति  वर्ष  हमारे  टैक्सों  के  दो  करोड़  रुपये  किस
 प्रकार  फ़िजूल  खर्च  किये  जाते  हैं  या  मैं  कहूं
 कि  उन  रुपयों  की  नशंस  हत्या  की  जाती  है,
 इस  के  उदाहरण  बाप  के  सामने  विद्यमान  हैं  |

 राज  हमारे  जवान  प्र पने  बच्चों,  पत्नियों,
 भाइयों  शौर  मां-बाप  को  पीछे  छोड़  कर  देश

 की  सीमाओं  पर  युद्ध  कर  रहे  हैं  कौर  शीत  या

 गर्मी  की  परवाह  न  कर  के  झपने  देश  की

 रक्षा  कर  रहे  हैं  7  उन  का  नाम  ले  कर
 समाज  कल्याण  बोर्ड  के  कार्यकर्ता भों  ने

 जगह  जगह  जा  कर  और  अरन्य  साधनों  से

 लगभग  छ:  लाख  रुपये  के  ऊनी  वस्त्र,  स्वेटर

 कौर  कम्बल  आदि  हकटठा  किये  ।  लेकिन
 श्राप  को  यह  जान  कर  हैरानी  होगी  कि

 समाज  कल्याण  बोर्ड  के  द्वारा  रक्षा  मंत्रालय

 को,  जिस के  द्वारा  ये  चीज़ें  सामानों  पर  तैनात

 हमारे  जवानों  को  भेजी  जानी  थीं,  केवल
 1.27  लाख  रुपये  का  माल  दिया  गया  कौर

 बाकी  के  4.  73  लाख  रुपयों  का  कभी  तक
 घोटाला  है  ।  मैं  आशा  करता  हूं  कि  मंत्री

 महोदय  इस  बात  का  स्पष्टीकरण  देंगे  कि

 वह  रकम  कहां  गायब  हुई  भौर  कौन  उस

 को  ले  गया  ।  उन  रुपयों  का  राज  तक  कोई
 ज्ञान  नहीं  है  कौर  पब्लिक  एकाउंट  कमेटी
 कौर  प्राधिकर-जेने रल  के  नोटिस  में  राज  तक

 उस  की  सूचना  नहीं  भा  सकी  है।  यह  कितनी

 दर्दनाक  बात  है  शौर  कितना  भयंकर  चार्ज

 ओर  प्रतियोगी  समाज  कल्याण  बोर्ड  पर

 कराता  है  |

 जैसा  कि  मैं  ने  कहा  है,  समाज  कल्याण
 बोर्ड  की  कोई  कानूनी  शवल  नहीं  है  कौर

 इसलिए  उस  को  जो  दो  करोड़  रुपये  प्रति-वर्ष

 दिये  जाते  हैं,  वह  उस  सारे  रुपये  की  नेशंस

 हत्या  कर  रहा  है  कौर  बेदर्दी  से उस  को  खर्च
 कर  रहा  है  a  कुछ  लोगों  की  जान-पहचान
 के  कारण  उस  के  चेयरमैन  घौर  मेम्बर  बनने

 हैं,  जिन  को  भ्रमणी  माकूल  तन्ख्वाह  मिलती  है
 और  जहां  तक  रुपये  का  ताल्लुक  है  वह
 मनमाने  तौर  पर  खर्च  किया  जाता  है  |

 इस  के  अलावा  समाज  कल्याण  बोर्ड  ने

 पिछले  कुछ  वर्षों  में--सही  तारीख  या  प्रबंधन

 मेरे  पास  इस  वक्‍त  नहीं  है,  लेकिन,  मार्च,
 19642  पहले  तीन  सालों  में--पत्न-पत्रिकाप्रों

 के  विज्ञापन  और  विक्रय  इरादी  पर  40  लाख

 रुपया  व्यय  किया  |

 उपाध्यक्ष  महोदय  :  भव  भाप  खत्म  करें

 श्री  यद्धबं/र  सिह  :  पंद्रह  मिनट  हमारी
 पार्टी  के  हैं  1

 उपाध्यक्ष  महोदय  :  एक  मिनट  बाकी  है  ।

 बाप  की  पार्टी  का  समय  बारह  मिनट  है

 श्री  युद्धवीर  सिह :  मैं  यह  कह  रहा  था  कि

 4.  40  लाख  रुपया  इन्होंने  इन  पत्न-पत्रिकाश्रों

 के  ऊपर  खच  किया,  प्रचार  इरादी  में  खर्च

 किया  शौर  इतना  भारी  खर्च  करने  के  बाद

 इनको  लाभ  केवल  57,000  रुपये  का  ही

 हुआ  ।  तब  भाप  कल्पना  कीजिये  कि  इतनी
 भारी  धनराशि  खच  करने  का  क्‍या  लाभ

 हुमा।
 महिला  विभाग  जो  है,  महिला  बोझ

 जो  है  उसको  78.  2  लाख  रुपये  की  फ़ांट

 967  तक  के  लिए  दी  गई  थी,  महिला भों
 के  उद्धार  के  वास्ते  दी  गई  थी,  महिलायें
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 की  भलाई  के  कुछ  काम  किये  जायें,  इसके

 लिए  दी  गई  थी।  उसके  बारे  में  भी  पब्लिक

 एकाउंट  कमेटी  ने  और  झाडिट  रिपोर्ट
 में  यह  है  कि  बिना  इस  बात  को  देखे  हुए
 कि  रुपया  किस  प्रकार  इस्तेमाल  होगा,
 कितने  टैक्नीकल  ग्रामीण  उनके  पास  होंगे"
 कितने  भ्रादमी  ऐसे  होंगे  जिन  को  इन  बातों
 का  ज्ञान  होगा,  किस  प्रकार  से  यह  रुपया

 महिलाओं  के  उत्थान  के  लिए  खच  किया

 जायेगा,  बिना  कुछ  सोचे  बिचारे  ही  लाखों
 रुपया  उसके  पास  फेंक  दिया  गया  और
 सारे  का  सारा  यह  रुपया  व्यर्थ  गया,  उसका

 कोई  रिजल्ट  नहीं  निकला,  कोई  परिणाम

 नहीं  निकला  ।  ये  जो  उदाहरण  दिये  गये

 हैं  ये  उदाहरण  भी  आपके  सामने  हैं  कौर

 इनकी  तरफ  भी  आपका  ध्यान  जाना  चाहिये  |
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 सब  से  बड़ी  राशि  i.04  करोड़
 रुपये  की  दी  गई  थी  967  तक  के  लिए
 12,000  महिलाझों  को"  कुछ  नौकरियां

 देने  के  लिए,  उनको  काम  कुछ  देने  के  लिए  t

 हमारी  सुभद्रा  जोशी  जी  ने  प्रभी  इसका
 जिक्र  किया  है  ।  श्राप  के  नोटिस  में  भी

 यह  बात  शाई  होगी  कि  यह  सारे  का  सारा
 रुपया  बड़ी  बेदर्दी  के  साथ  खच  कर  दिया
 गया  t  बहुत  ज्यादा  दाहरण  न  दे  कर,

 चूंकि  समय  कमी  है,  एक  ही  उदाहरण
 मैं  फापो  इस  रुपये  के  खर्च  के  बारे  में

 देना  चाहत  हूं  कि  लप्सी  तरह  से  इन्होंने
 एक  स्थान  पर,  एक  केन्द्र  पर  कितना  काम

 _ किया ।

 Shrimati  Lakshmikanthamma
 (Khammam):  fverything  is  given,
 how  it  is  spent  and  all  that.  Kindly
 read  it.

 श्री  पुद्धबीर  सिह:  कहीं  पर  इस  को

 दे  रखा  है,  उसकी  बात  मैं  कर  रहा  हूं

 इन्होंने  कोई  तीन  चार  लाख  रुपये  के  खर्चे

 से  एक  केन्द्र  चलाया  महिलायें  की  ट्रेनिंग

 केलिए।  उस  केन्द्र पर  इन्होंने  3.  लाख
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 रुपये  का  खर्चा  किया  अरब  श्राप  देखें  कि

 कितनी  महिलाओं  को  इन्होंने  शिक्षित  किया  ?

 कुल  25  महिलाओं  को  वहां  पर  शिक्षित

 किया  गया  ।  25  महिलाओं  को  ही  इसका
 लाभ  पहुंचाया  गया  ।  इस  बात  से  ही  आप

 भ्रंदाज़ा  लगा  सकते  हैं  कि  किस  बेदर्दी  से

 , रुपया  खर्च  किया  गया  है  ।  क्‍या  इतना
 भारी  शिक्षण  दिया  जाना  था  जो  इतना
 भारी  रुपया  उस  केन्द्र  पर  खर्च  श्राप  को

 करना  पड़ा  ।  किस  रूप  में  दौर  किस  तरह  से

 यह  सारी  बात  की  गई,  इसका  स्पष्टीकरण

 माननीय  मंत्री  जी  अपने  भाषण  में  करें,

 वह  अपने  भाषण  में  इसकी  सारी  सफाई
 दें  t

 एक  और  घोटाले  की  तरफ  मैं  आपका

 ध्यान  दिलाना  चाहता  हूं  ।  इन  को  28
 जीपों  की  झ्रावश्यकता  पड़ी  और  उनके

 लिए  डायरेक्टर  ग्राफ  सप्लाइज़  एंड  किस-

 पोज  पर  आर्डर  प्लेस  किया  गया  ।  28

 जीपों  इनके  काबू  में  जरा  गईं  ।  इनका  खर्चा

 लाखों  के  इन्दर  पहुंचा  होगा  |  यह  सब

 खर्चा  तब  किया  गया  जबकि  248  जीपों

 पिछले  कुछ  सालों  में  जोकि  कुछ  काम  करने

 के  लिए  इनको  दी  गई  थीं  वे  फालतू  हो  गई
 थीं  चूंकि  वह  सारे  का  सारा  काम  समाप्त

 हो  गया  ।  उन  में  से  222  जीपों  इन्होंने

 दूसरे  विभागों  को  दे  दी  थीं  -  बाकी  इनके
 पास  बची  पड़ी  थीं  ।  उनका  कोई  प्रयोग

 नहीं  हो  रहा  था  t  लेकिन  उसके  बावजूद
 भी  यह  श्राडेर  दे  दिया  गया  और  रुपया

 जाया  कर  दिया  गया  ।  मुझे  उनके  चेहरे
 से  कुछ  परेशानी  नज़रीया.  रही  है,  कुछ
 तड़फड़ाहट  नज़र  भा  रही  है।  मैं  समझता

 हूं  कि  यह  जो  जीपों  पर  खर्च  किया  गया  है

 यह  सारे  का  सारा  रुपया  बेकार  गया,  यह
 अपव्यय  ही  था  ।  जो  चेयरमन  हैं,  उनका

 नाम  मैं  नहीं  लेना  चाहता  हूं  ।  जो  अध्यक्षा

 हैं,  उनके  ऊपर  मैंने  इतने  सारे  सीरियस

 चाजिज्ञ  लगाये  हैं  भ्रभियोग  लगाये  हैं,  तो
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 समझ में  नहीं  प्राता  है  कि  उनको  दो  साल
 के  लिए  एक्सटेंशन  क्‍यों  दे  दिया  गया  है  t
 सब  से  मजेदार  बात  यह  है  कि  बोर्ड  का  छः

 महीने, के  प्रकार  पुनर्गठन  होने  जा  रहा  है,
 सारे  का  सारा  यह  बोर्ड  टूट  जायेगा  और

 हो  सकता  है  कि  मैम्बर  दूसरे  ा  जायें  ।
 तब  दूसरा  बोर्ड  बनेगा  भ्र ौर  वह  काम  करेगा  |

 कुछ  राजनीतिक  दबाव  के  कारण,  देश  के
 श्रीधर  कुछ  बड़े  ऊंचे  राजनीतिक  नेता  हैं
 उनके  दबाव  के  कारण  ऐसा  लगता  है  कि
 चेयरमैन  को  दुबारा  एक्सटेंशन  दे  दिया
 गया

 मेरे  कहने  का  तात्पयं  यह  है  कि  इस
 प्रकार  के  घोटाले  नगर  समाज  कल्याण
 बोद  में  होते  हैं,  तो  इस  बोर्ड  को  बनाये  रखना
 ब्यर्थ  है  शोर  उस  भ्रवस्था  में  कल्याण  बोर्ड
 क्या  कल्याण  करेगा  |

 Shri  Elayaperumal  =  (Tirukoilur):
 Mr.  Deputy-Speaker,  in  the  first  ins-
 tance  I  would  like  to  comment  on  the
 annual  report  of  the  department  of
 social  security,  I  am  constrained  to
 observe  that  the  department  of  social
 security  has  given  scant  attention  and
 minor  importance  to  the  welfare  of
 the  scheduled  castes  and  tribes.  The
 information  furnished  is  very  scanty
 and  does  not  give  even  a  picture  of
 the  activities  of  the  department  of
 social  security  relating  to  the  welfare
 of  the  scheduled  castes  and  tribes  and
 other  backward  classes.  With  the  ad-
 vent  of  this  department,  now  hopes
 were  aroused  in  the  minds  of  people
 that  greater  attention  will  be  bestowed
 by  not  only  vigorously  laying  down
 of  policy  but  also  by  its  proper  imple-
 mentation.  We  find  on  the  other  hand
 that  whatever  its  prestige  was  while
 the  subject  was  being  dealt  with  by
 the  Ministry  of  Home  Affairs  was  lost
 and  more  or  less  it  is  being  done
 anonymously,  if  I  may  be  permitted  to
 borrow  a  word  from  the  report.  The
 65  million  scheduled  castes  and  30
 million  scheduled  tribes  do  not  seem
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 to  have  any  hope  at  the  present  pace
 at  which  the  welfare  and  develop-
 mental  activities  are  being  carried  on.

 Under  the  head  ‘special  schemes  for
 scheduled  castes’,  the  Teport  has  ad-
 mitted  that  the  most  pressing  prob- lem  ig  that  of  untouchability.  Ac-
 cording  to  our  Constitution  untouch-
 ability  is  abolisheg  but  it  eixsts  every-
 where  not  only  in  the  countryside  but
 among  our  educated  society  and  also
 with  our  leaders  and  other  workers.
 Yet  we  find  that  the  untouchability
 offences  Act  had  been  passed  by  the
 Government  but  it  had  not  been
 amended  to  make  it  more  effective  for
 the  eradication  of  this  evil.  It  had
 often  been  requested  in  this  House  as
 well  as  elsewhere  but  it  is  regretted
 that  it  has  not  been  done  till  today. The  other  loopholes  that  are  found  in
 this  Act  have  to  be  plugged.  No  doubt
 a  committee  has  been  set  up  by  the
 Government  to  go  into  the  question  of
 untouchability  and  suggest  ways  and
 meang  so  that  this  practice  may  be
 abolished.  I  am  also  a  Member  of  this
 Committee.

 In  the  Third  Plan  an  allocation  of
 Rs,  300  lakhs  had  been  made  for  95
 million  scheduled  castes  and  tribes  and
 this  works  out  to  about  Rs.  60  lakhs
 per  year,  and  per  capita  less  than  a
 rupee  per  annum  perhead.  This  will
 hardly  touch  even  the  fringe  of  the
 problem.  The  problem  is  not  only
 that  of  social  awakening  but  it  is  to
 make  some  provision  for  the  economic
 uplift.  Nothing  has  been  done  in  the
 last  47  years  for  the  economic  deve-
 lopment.  It  is  impossible  for  the  sche-
 duled  castes  or  tribes  people  to  get
 permits  or  quotas  according  to  the
 present  rule.  Unless  the  rules  are
 changed  it  is  impossible  for  them  to
 enter  the  business  line  or  get  permits
 for  exports  or  imports.  I  request  the
 Ministry  to  consider  this  matter  also:
 I  find  from  the  report  an  amount  of
 Rs.  205  crores  has  been  provided  dur-
 ing  the  Fourth  Plan  period,  while  an
 amount  of  Rs,  4  crores  allotted  dur-
 ing  the  Third  Plan.  Rs.  205  crores  will
 be  hardly  sufficient  to  continue  the
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 existing  schemes  and  to  provide  for
 scholarships  at  the  existing  rates,
 There  will  be  hardly  any  amount  left
 for  taking  up  new  schemes.  Great
 hopes  were  aroused  on  the  creation  of
 the  Department  of  Social  Security,  but
 hopes  are  only  dupes.

 I  would  only  like  to  mention  a  few
 words  about  the  tribal  development
 blocks.  A  good  deal  of  amount  is  be-
 ing  spent,  but  unfortunately,  it  does
 not  reach  the  beneficiaries.  The  im-
 plementation  is  not  proper.  I  find
 there  is  no  machinery  with  the  Depart-
 ment  of  Social  Security  to  see  that  the
 schemeg  are  implemented  properly.  The
 criteria  of  a  concentration  of  66-2/3rd
 per  cent  is  rigid,  and  ad  hoc  schemes
 wil}  have’  to  be  taken  up  wherever
 the  tribals  are  found  to  the  extent  of
 three  to  four  thousands.  Most  of  the
 people  belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes  sre  agri-
 cultural  Jabourers.  The  Minimum
 Wages  Act  was  passed  in  the  year
 1948,  but  it  was  amended  thrice.  No
 Government  has  come  forward  to  im-
 plement  this  Act.  So,  what  is  the  use
 of  passing  so  many  Acts  and  so  many
 pieces  of  legislation  without  imple-
 menting  them?  Therefore,  I  request
 the  Government  to  instruct  all  the
 State  Governments  to  implement  the
 Minimum  Wages  Act.  Then  only  the
 problems  of  the  people  could  be  ;olved.

 I  would  also  urge  upon  the  Govern-
 ment  that  more  pre-examination
 training  centres  should  be  opened.
 Gome  institutions  should  be  started
 for  training  persons  for  jobs  such  as
 Assistants,  Section  Officers  and  steno-
 grapher.  Again,  I  would  emphasise
 that  the  allocation  made  for  the  fourth
 Pjan  is  insufficient.  I  feel  that  we
 fave  still  time  to  reconsider  this  mat-
 ter.  I  would  urge  that  the  amount
 should  be  raiscd  at  least  io  Rs.  390
 crores.  This  should  not  be  ditficult,
 when  we  have  resources  to  the  extent
 at  Rs.  22,000  crores  for  the  next  Plan.
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 In  the  village  part,  the  Harijans  are
 not  allowed  to  wear  shoes.  They  are
 not  even  allowed  to  take  water  from
 the  public  well.  Even  in  the  Pancha-
 yat  Raj  in  villages,  the  people  are  not
 allowed  to  sit  in  the  chairs.  This  is
 the  condition  of  the  poor  and  the
 downtrodden  people.  They  have  not
 just  been  suffering  for  the  Jast  7
 years  only;  they  have  been  suffering
 like  this  since  the  past  thousands  and
 thousands  of  years,

 Now,  I  am  not  saying  anything
 against  the  refugees,  but  our  Govern-
 ment  is  taking  keen  interest  in  them.
 They  had  spent  Rs.  800  crores  for
 nearly  six  crores  of  refugees.  I  am
 not  saying  anything  against  them.  If
 the  Government  is  thinking  seriously
 of  taking  up  the  problem  of  these
 downtrodden  people  and  to  eradicate
 their  suffering,  it  is  easy  for  them  to
 solve  this  problem.  How  is  it  possi-
 ble  to  eradicate  all  these  evils  in  res-
 pect  of  the  downtrodden  community
 with  the  small  amount  set  apart  for
 these?

 The  conditions  of  the  downtroddés
 are  very  poor.  The  Government  gave
 scholarships  for  the  last  5  years.
 Some  people  from  the  downtrodden
 community  came  in  for  the  scholar-
 ships.  We  see  in  the  advertisements
 in  the  newspapers  even  today  that  the
 employing  authorities  in  many  cases
 want  ment  with  three  years,  or  five
 years  to  0  years’  experience.  It  is
 very  difficult  to  get  such  experienced
 people  from  the  downtrodden  commu-
 nity  for  these  jobs.  Why  not  choose
 someone  from  among  the  educated
 people  and  to  give  these  people  some
 training  and  why  not  make  these  poor
 people  competent  to  fill  up  the  quotas
 that  are  reserved  for  them?  Is  it  not
 possible  for  the  Government  to  do  sc?
 I  think  some  serious  attention  must  be
 given  to  the  question  of  relief  of  the
 downtrodden  community.  Otherwise,
 the  antisocial  elements  will  take  the
 lead  and  they  will  begin  to  mislead  and
 misguide  the  poor  masses  and  that  will
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 create  a  great  confusion  among  the
 People  as  a  whole,

 Shri  Jaganatha  Rao:  Mr.  Deputy-
 Speaker,  Sir,  I  am  grateful  to  the  hon.
 Members  who  have  taken  part  in  this
 debate  so  far.  I  also  join  them  in  con-
 gratulating  the  Prime  Minister  for
 having  created  a  separate  Department
 of  Social  Security  to  deal  with  all  the
 schemes  which  have  been  hitherto
 dealt  with  by  four  or  five  different
 Ministries  of  the  Government  of  India.

 The  phrase  “social  security”  has
 attained  a  wide-spread  usage  in  the
 past  25  years.  The  House  ig  well
 aware  of  the  Beveridge  Report  of  942
 in  the  United  Kingdom.  Hopes  have
 been  created  all  over  the  world  in
 every  country  in  the  minds  of  the
 people  for  social  security  schemes.
 ‘What  does  this  phrase  “social  secu-
 rity”  really  mean?  I  am  sure  in  our
 country,  some  people  if  not  all,  do  not
 fully  realise  the  implications  of  this
 phrase,  “social  security”.  Social
 security  schemes  and  measures,  are
 Measures  for  the  security  of  the  peo-
 ple  under  the  auspices  of  the  Gov-
 ernment.  Social  security  includes
 social  insurance  schemés,  social  wel-
 fare  schemes  and  social  assistance
 echemeg  under  the  auspices  of  the
 Government.

 My  hon.  friend  Shri  Warior  who  ini-
 tiated  the  debate  did  not,  I  am  afraid,
 speak  warrior-like.  He  had  not  a  good
 word  about  the  Department.

 Shri  Warier:  It  is  too  early!

 Shri  Jaganatha  Rao:  Perhaps  he  was
 happier  when  the  Employees’  Provi-
 dent  Fund  Schemes  and  the  Employees’
 State  Insurance  Scheme  were  imple-
 mented  and  managed  by  the  Labour
 Ministry.  The  whole  idea  in  creating
 this  Department,  as  I  said  earlier,  is
 to  see  that  all  these  schemes  are  un-
 der  one  Department  and  one  Ministry
 so  that  greater  attention  can  be  paid
 to  the  implementation  of  these
 echemes,
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 The  problem  before  the  country  and
 the  problem  the  Government  is  faced
 with  is  how  to  begin.  We  are.a  deve~
 loping  economy.  The  resources  are
 limited,  and  we  have  Jaunched  the
 Five  Year  Plans,  and  can  we  imple-
 ment  all  the  social  security  schemes
 which  are  obtaining  in  the  world  im
 the  other  countries?  Two  contrary
 views  are  expressed.  One  view  is  that
 there  should  be  a  comprehensive
 social  security  scheme  and  if  that  is
 done  the  economy  will  take  care  of  it-
 self.  The  other  extreme  view  is  that
 if  there  is  economic  development,
 automatically  there  will  be  social
 security  for  the  people.  According  to
 me,—it  is  based  on  some  authority-—
 either  of  the  views  ig  not  correct.
 Therefore,  we  have  to  take  a  via
 media  ang  take  some  schemes  into  con-
 sideration  and  implement  them.  In
 our  country  the  organiseg  sector  is
 labour.  So,  the  Government  have
 been  constantly  endeavouring  to  ses
 that  the  employees’  provident  fund
 schemes  and  the  employees’  state  in-
 surance  schemes  are  extended  as
 widely  as  possible.  The  employees’
 provident  fund  scheme  now  applies  to:
 97  industries  and  the  total  number  of
 establishments  covered  by  this  Act  is
 28,325;  the  total  number  of  subscribers
 are  41,30,000  in  round  figures.  The
 number  of  industries  where  the  rate
 of  contribution  has  been  raised  from
 6%  per  cent  to  eight  per  cent  is  30,  My
 hon.  friend  Shri  Warior  has  said  that
 there  are  provident  fund  arrears  accu-
 mulating.  Perhaps  he  is  correct  to  8
 certain  extent.  Wherever  it  comes  to
 the  notice  of  the  Department  or  the
 Chief  Commissioner,  that  is,  the  Chief
 Provident  Funds  Commissioner,  in»
 tructions  are  given  to  the  Regional
 Provident  Fund  Commissioners  to  take
 recourse  to  recovery  proceedings  in
 respect  of  arrears  of  provident  fund
 as  arrears  of  land  revenue.  It  is  a  re-
 covery  under  the  Public  (Demand)  Re-
 covery  Act.  Therefore,  recovery  pro-
 ceedings  are  started  and  prosecutions
 are  also  launched.  It  is  now  proposed
 to  make  this  Act  more  effective  and  to
 introduce  some  amendments  to  the
 Act  in  order  to  minimise  the  genera?
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 tendency  of  the  employers  to  contra-
 vene  the  provisions  of  the  scheme  or
 default  in  depositing  the  provident fund  contributions.  It  is  also  proposed to  amend  the  Coal  Mines  Provident
 Fund  Act  to  provide  that  if  a  person who  has  been  convicted  once  of  any offence  punishable  under  the  Act  and
 the  schemes  framed  thereunder,  is
 again  guilty  of  any  such  offence  with-
 in  a  period  of  two  years  from  the
 date  of  previous  conviction,  he  shall
 be  punishable  on  conviction  with  im-
 prisonment  for  a  term  which  may  ex-

 _tend  to  one  year  or  with  a  fine  which
 May  extend  to  Rs.  2000  or  with  both.
 This  amending  Bill  may  be  introduced
 very  shortly.  So,  Government  ig  not
 unaware  of  the  existence  of  arrears
 and  prompt  action  is  taken  when  it
 comes  to  their  notice,

 0.  G.—Min,  of

 i4  hrs.

 About  the  rate  of  interest,  Mr.
 Warior  asked,  why  not  these  huge
 funds  be  deposited  in  some  public  sec-
 tor  undertaking?  The  House  is  well
 aware  of  the  labour  laws.  In  the  Coal
 Mines  Provident  Fund  Act,  there  is  a
 provision:  that  all  monies  belonging  to
 the  Coal  Mines  Provident  Fund  are  to
 be  invested  in  securities  referred  to  in
 clauseg  (a)  to  (d)  of  section  20  of  the
 Indian  Trusts  Act,  1882.  So,  they  have
 to  be  invested  according  to  the  manner
 prescribed  therein.  While  thinking  of
 earning  more  interest,  we  should  see
 that  the  money  is  safe.  These  monies
 under  the  Employees’  Provident  Fund
 Act  and  the  Coal  Mines  Provident
 Fung  Act  are  taken  into  consideration
 in  assessing  the  resources  of  the  coun-
 try  for  the  five  year  plans.  So,  it  is
 much  safer  to  be  assured  of  a  certain
 rate  of  interest  which  in  1965-66  will
 be  4%  per  cent.,  instead  of  venturing
 to  invest  them  in  some  other  securi-
 ties  which  may  yield  more  interest.

 Shri  Warior:  There  are  securities
 with  higher  interest  with  Government
 itself.  Why  not  invest  in  them?
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 Shri  Jaganatha  Rao:  My  hon,  friend.
 referred  to  the  delay  in  settlement  of
 claims.  The  general  instructiong  are
 that  all  claims  should  be  attended  to  in
 70  days.  In  some  cases  if  the  claims
 application  is  not  properly  filled  up,
 naturally  there  is  delay.  In  Decein-
 ber,  963  the  total  valid  claims  which
 had  to  be  settled  was  2,2l,  The  total
 claims  settled  were  12,601.  Out  of  this, within  a  month  ‘11,684,  claims  were
 settled  and  over  a  month  967  claims
 were  settled,  which  means  only  8  per
 cent  were  settled  over  a  month  and
 92  per  cent  were  settled  within  a
 month.  In  December,  1964,  the  total
 valid  claims  tp  be  settled  were  21,967,
 out  of  which  ‘14,245  claims  were  set-
 tled—l2,849  or  9l  per  cent  within  a
 month  and  1,297  or  9  per  cent  over  a
 month.  We  are  now  trying  to  stream-
 line  the  settlement  of  claims  by  mecha-
 nising  them.  It  may  take  a  little  time
 and  after  this  is  done  there  will  be  no
 room  for  complaint.

 Under  the  Employees’  State  Ingu-
 rance  Scheme,  at  present  the  coverage
 is  about  29°50  lakh  insured  persons.
 This  includes  26°80  lakhs  who  are  actu-
 ally  working  and  2°70  lakhs  who  were
 originally,  though  not  currently,  in
 employment  and  are  entitled  to  the
 benefit  on  the  basis  of  their  past  con-
 tribution,  We  are  anxious  to  extend
 the  ESI  Act  as  far  ag  possible.  Many
 areas  have  been  covered.  We  are
 anxious  to  see  that  first  all  the  areas
 which  have  500  or  more  persons  are
 covered  and  thereafter  apply  the  Act
 even  to  factories  and  establishments
 employing  less  than  20  persons.  That
 would  depend  upon  the  availability  of
 medical  facilities,  Hospitals  have  to
 be  constructed.  Though  we  have  got
 many  schemes  for  construction  of  hos-
 pitals,  shortage  of  cement  and  steef
 causeg  difficulty.  The  will  is  there,
 but  there  are  some  factors  beyond
 our  control.

 Shri  Mahida  mentioned  about  care
 of  children  and  women.  It  ig  said  that
 the  child  is  the  father  of  man.  The



 6463  D.  G—Min.  of  CHAITRA  8,

 child  has  to  be  taken  care  of  from  tne
 beginning.  We  must  see  that  the  child
 shapes  itself  into  a  proper  person,  80
 that  its  personality  can  be  built  up.
 Out  of  our  population  of  440  million,
 40  per  cent  are  children  below  16.  So,
 every  care  hag  to  be  taken  for  the
 upbringing  of  the  children.  The
 Children’s  Act  of  960  is  a  Central  Act
 and  all  the  States  have  been  advised
 to  have  legislation  on  these  lines,  so
 that  proper  care  can  be  taken  of  the
 children.  Then  only  d>linquency  can
 be  checked.  This  is  a  matter  again  for
 the  State  Governments.  The  Central
 Government  has  been  financially  assis-
 ting  the  State  Governments  to  the
 extent  of  50  per  cent  for  schemes  to
 check  juvenile  delinquency  and  juve-
 nile  vagrancy.  The  principal  approach
 to  the  tackling  of  the  problems  is
 through  the  implementation  of  the
 measure  knoWn  commorly  as  Children
 Act,  to  which  I  have  already  referred.
 The  State  Governments  have  been  ad-
 viseq  to  have  a  similar  legislation  and
 there  are  only  four  States,  viz.,  Assam,
 Bihar,  Orissa  and  Rajasthan  now  with-
 out  guch  a  legislation.

 Measures  adopted  by  the  State  Gov-
 ernments  for  the  prevention  of  juve-
 nile  delinquency  are  financially  assist-
 ed  by  the  Government  of  India  to  the
 extent  of  50  per  cent  of  the  total  ‘cost.
 At  present  there  are  23  Remand
 Homes,  2  certified/approved  schonls,
 3  Children  Homes  and  |  Borstal  School
 which  have  been  set  up  in  the  country.

 I  would  request  hon.  members  who
 are  interested  in  child  welfare  to  visit

 -the  Bal  Bhawan  in  Delhi  and  see  the
 good  work  being  done  there.  Children
 are  educated  not  only  by  teaching  in
 class  rooms,  but  by  recreation  also.

 There  ig  proposal  to  have  a  children
 museum.  In  every  State,  there  should
 be  a  museum.  We  have  got  the
 schemes,  but  go  far  as  implementation
 is  concerned,  the  State  Governments
 should  come  forward  and  the  Central
 Government  is  willing  to  give  financial
 assistance.

 887  (SAKA)  Social  Security  646  4

 ‘Shrimati  Subhadra  Joshi  and  some
 others  referred  to  the  suppression  of
 immoral  traffic,  I  agree  that  the  im-
 plementation  of  this  Act  has  not  been
 very  effective,  as  it  ought  to  be.  Some
 defects  and  loopholes  have  been  point-
 ९8  out  and  some  amendments  suggest-
 ed.  These  are  under  Government's
 consideration.  But  I  suppose  this
 question:  Can  morals  be  promoted  by
 legislation?  Where  8  particular  case
 of  prostitution  comes  to  the  notice  of
 the  special  police  officer,  certainly
 steps  are  taken  to  see  that  the  keeper
 of  the  brothel  or  the  prostitute  who
 sits  in  a  public  place  is  brought  to  book
 under  section  7.  But  it  is  a_  difficult
 problem,  The  other  day  I  inaugurated
 a  seminar  organised  by  the  Associa-
 tion  for  Moral  and  Social  Hygienc.
 They  have  been  deeply  interested  in
 this  problem.  I  am  glad  to  say  that  in
 every  State  there  are  voluntary  orga-
 nisations  consisting  of  dedicated  wor-
 kers  for  dealing  with  this  problem.
 We  need  not  be  pessimistic;  there  are
 some  tangible  results  and  most  of  the
 fallen  women  are  now  giving  up  this
 trade.  But  there  are  bound  to  be
 lapses  here  and  there.

 Apart  from  schemes  which  we  have
 for  the  organised  sector  of  labour,  the
 real  problem,  as  stated  by  my  senior
 colleague  the  other  day  while  reply-
 ing  to  the  debate  on  the  report  of  the
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes  is  to  create  em-
 ployment  potential  for  the  people  in
 the  rural  areas.  83  per  cent  of  our
 population  live  in  the  villages,  We
 have  5,58,000  villages.  As  Gandhiji
 said,  India  lives  in  the  villages.  They
 are  the  backbone  of  our  country;  they
 are  the  backbone  of  our  democracy
 Therefore,  we  have  to  create  opportu-
 nities  for  the  people  so  that  they  can
 have  an  economic  living.  Esablish-
 ment  of  agro-industries  in  the  rural
 areas  is  under  the  examination  of  the
 Government.  The  Rural  Industriali-
 sation  Committee  of  the  Planning
 Commission  presided  over  by  Shri
 Ashoka  Mehta  went  into  the  question
 in  detail  and  45  pilot  projects  have
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 ‘been  established  all  over  the  country.
 About  Rs.  202  lakhs  have  been  pro-
 vided  for  in  the  years  1964-65.  Of
 course,  it  is  too  early  to  estimate  the
 result,  but  the  policy  of  the  Govern-
 ment  is  going  to  be  to  disperse  the
 industries  in  the  villages  and  rural
 areas  and  not  to  concentrate  them  in
 urban  areas  so  that  it  will  also  pre-
 vent  urbanisation  and  the  people  in
 rural  areas  can  have  full  employment
 or  part-time  employment  in  addition

 ‘to  their  agriculture  wherever  it  may
 be  possible.  Therefore,  I  can  assure
 the  House  that  this  Department  is
 alive  to  this  problem.

 Shri  Mahida  mentioned  about  beg-
 gary  and  about  prevention  of  beggary.
 It  is  also  with  the  States  for  imple-
 mentation,  Here  again,  the  Central
 Government  is  giving  grants  to  the
 State  Governments  to  the  extent  of  50
 per  cent  of  the  cost  for  providing  ser-
 vices  for  welfare  of  beggars  provided
 the  relevant  scheme  is  included  in  the
 Plan.  In  the  Third  Plan  there  is  a
 provision  for  56°8  lakhs  for  dealing
 with  various  aspects  of  the  problem,
 including  Rs.  46  lakhs  for  control  and
 eradication  of  juvenile  beggary.

 A  scheme  of  providing  non-institu-
 tional  services  for  the  training  and  re-
 adjustment  of  children  found  begging
 has  been  sanctioned  recently  by  the
 Government  of  India  ag  an  experimen-
 tal  measure  to  be  applied  to  eight
 cities.  This  scheme  introduces  a  com-
 munity  approach,  and  combines  social
 ‘case  work  with  opportunities  for  voca-
 tional  training,  part-time  paid  employ-
 ment  and  recreational  facilities.  The
 echeme  has  already  been  started  at

 Hyderabad.  The  other  cities  proposed
 to  be  coverea  are  Ahmedabad,  Madras,
 Kanpur,  Calcutta,  Delhi  Bombay  and
 Bangalore.  The  sub-group  for  social
 defence,  which  has  been  constituted,
 has  made  some  very  valuable  sugges-
 ‘tions  for  the  prevention  of  beggary.
 ‘These  are  under  the  examination  of

 the  Government.  I  hope  in  the  Fourth
 Plan  something  positive  can  be  done
 to  prevent  heggary  and  juvenile  beg-
 ‘gary.

 MARCH  29,  965  Social  Security  6466

 14.12  hrs.

 (Dr,  Sarosinr  MaHisH  in  the  Chair]

 My  hon.  friend  over  there—I  forget
 his  name—referreq  to  the  Social  Wel- fare  Board.  He  referred  to  certain  de-
 facts.  It  is  an  olg  story.  They  were
 printed  out  in  the  Audit  Report  com-
 mented  upon  by  the  Public  Accounts
 Committee.  All  those  defects  have
 been  taken  into  consideration.  The
 Government  and  the  Public  Accounts
 Committee  are  examining  those  things.
 Therefore,  nothing  amazing  or  terri-
 fying  has  newly  happened.

 Madam,  these  are  some  of  the  points
 on  which  I  wanted  to  speak.  The
 other  points  will  be  covered  by  my
 senior  colleague  in  his  reply.

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  Madam  Chairman,  while  inter-
 vening  in  the  debate  the  Deputy  Minis.
 ter  said  something  about  why  the
 Government  brought  the  ESI  scheme
 under  this  Ministry.  I  am  not  satis-
 fied  with  the  explanation  given  Le-
 cause  the  ESI  has  got  much  to  do
 with  the  labour  relations  and,  more
 or  less,  the  ESI  has  been  implement-
 ed  up  till  now  only  in  the  organised
 big  industries  and  not  in  the  village
 industries.

 Coming  to  the  performance  of  this
 ESI  I  beg  to  submit,  in  the  year  1962-
 63  when  the  Labour  Ministry  sub-
 mitted  its  report  an  assurance  was
 given  that  the  construction  of  hospi-
 talg  and  dispensaries  will  be  speeded
 up.  From  this  year’s  report  it  is
 foung  that  eight  hospitals  have  been
 up  till  now  built  and  these  cight
 hospitals  are  functioning.  Of  these
 eight  hospitals  I  know  of  one  hospital
 in  West  Bengal,  in  Kamerhati.  I
 know  that  in  some  government  hos-
 pitals  in  Calcutta  and  Howrah  some
 beds  are  reserved  for  the  imsured
 workers.  But  my  experience,  so  far
 in  Calcutta  and  West  Bengal  has  been
 that  this  type  of  arrangement  for  the
 hospitalisation  of  insured  workers  is
 creating  much  trouble  not  only  for
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 the  insured  workers  but  also  for  the
 ordinary  public,  because  when  in  cer-
 tain  hospitals  a  certain  number  oi
 beds  are  reserved  for  certain  types  of
 Patients  coming  from  the  ESI  or  from
 the  refugees  department  the  ordinary
 West  Bengal  people  do  not  have  any
 scope  for  getting  treatment  in  those
 hospitals.

 With  regard  to  the  question  of  ea-
 tension  of  ESI  scheme,  I  also  want
 that  this  scheme  should  be  extended.
 But  before  the  extension  is  made  the
 Government  should  see  that  the  ar-
 rangements  for  the  treatment  of  the
 injured  persons  are  perfect.  What  is
 the  situation  now?  Even  for  taking
 the  payment,  for  four  days’  medical
 leave  the  worker  has  to  spend  a  whole
 day  in  the  ESI’s  regional  or  sectional
 office.  Again,  if  one  has  to  go  to  a
 specialist  one  has  to  spend  many  days
 simply  for  getting  a  slip  from  the  ESI
 for  getting  oneself  examined  by  a
 specalist.  This  thing  is  actually  going
 on.  Therefore,  when  there  is  a  pro-
 posal  for  the  extension  of  the  scheme
 to  the  Hooghly  District  where  there
 are  more  than  two  lakh  workers,  I
 would  request  the  Government  not
 to  extend  it  before  they  have  good
 lospitals  and  they  have  made  the
 other  arrangements  perfect.  If  this
 ie  not  done,  there  will  only  be  chaos
 im  those  areas  where  it  wil]  be  ex-
 tended.  That  is  what  is  obtaining
 everywhere  now—at  least  with  re-
 gard  to  the  portion  of  West  Bengal.
 ZT  can  say  this  from  personal  exper-
 sence.

 1418  prs.

 (Mr.  SPEAKER  in  the  Chair].

 Another  question  that  I  want  to
 put.  to  the  Ministry,  through  you,  Sir,
 ig  this.  Just  now  the  hon.  Deputy
 Minister,  while  he  was  speaking,  said
 that  this  is  a  social  security  measure
 under  the  auspices  of  the  Govern-
 ment.  If  it  is  so,  may  I  ask  the
 Government,  whyshould  it  not  be
 mon-contributory?  Enough  fund  has
 been  accumulated  in  the  ESI  account.
 Workers  have  already  contributed
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 enough.  Why  should  it  not  be  non-
 contributory?  Why  should  not  the
 employers’  alone  be  askeq  to  ccntri-
 bute  and  the  workers  not  asked  to  con-
 tribute  anything  for  this  scheme?  This
 is  not  something  unjustificd.  Take
 the  example  of  the  railway  workers.
 They  are  getting  free  treatment  from
 the  Railway  Administration,  Way
 should  only  the  factory  workers,  the
 cotton  textile  mill  workers.  the  jute
 mill  workers,  the  engineering  work-
 ers  and  others  be  made  to  contribute
 something  for  their  treatment?  Be-
 fore  the  introduction  of  the  ESI
 scheme,  some  big  factories  were  main-
 taining  their  own  ho‘pitals.  ‘There
 was  alsqg  the  Workmen’s  Ccompensa-
 tion  Act.  If  any  worker  met  wi'h  an
 accident  he  got  compensation  under
 the  Act.  I  would,  therefore,  request
 the  Government  to  consider  this  point
 that  the  ESI  scheme  must  be  non-
 contributory  for  the  workers  and  the
 contribution  must  be  from  the  em-
 ployers  and,  if  necessary,  by  the  Gov-
 ernment.

 Then,  Sir,  regarding  provident  fund
 I  do  not  know  why  this  provident
 fund  has  also  been  brought  under
 this  Ministry.  Regarding  pruvident
 fund  I  have  got  to  say  that  there  are
 so  many  factories  which  are  not  clear.
 ing  their  dues,  even  the  ques  that
 they  collect  from  the  workers.  That
 is  to  say,  both  the  workers’  share  and
 the  employers’  share  are  not  deposit-
 ed  with  the  Government.  These  fac-
 tories  are  not  exempted  from  the
 Provident  Fund  Act.  Even  ‘then,
 year  after  year,  they  are  not  deposit-
 ing  their  contributions  and  the  work-
 ers’  contributions,  One  example  I!
 can  cite  is  that  of  Dhakeshwari  Cot-
 ton  Mill  in  Assansol.  They  did  not
 pay  a  single  farthing  to  the  workers
 against  their  claims  and  to  the  extent
 of  lakhs  of  rupees  in  this  way  they
 were  cheated  by  these  employers.
 The  workers  contributed  from  their
 salaries.  But  when  this  factory  was
 closed  down  for  some  reason  the
 workers  lost  their  provident  fund
 dues.  The  game  thing  has  happened
 in  respect  of  a  smal]  concern,  but  a
 very  important  concern,  namely  the
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 Chandranagore  Electric  Supply.  I
 have  written  to  the  Ministry  ang  I
 expect  that  something  should  be  done.
 The  Chandranagore  Electric  Supply
 Company  is  neither  depositing  a  sing-
 le  farthing  to  the  Government  nor
 even  making  any  payment  to  any
 worker  who  has  in  the  meantime  re-
 tired  or  gone  away  from  7  service.
 These  things  must  be  looked  into  by
 the  Government,

 Regarding  other  things,  what  I  want
 to  emphasize  is  that  there  have  been
 so  many  reports  and  so  ‘many  recom-
 mendations  by  the  so  many  commit-
 tees  appointed  by  the  Government  to
 uplift  the  backward  classes.  There  wag
 the  Dhebar  Commission’s  report  and
 so  many  commissions’  reports.  I  do
 not  find  in  the  report  how  many  reco-
 mmendations  have  been  implemented
 really  or  at  least  what  attempts  are
 made  by  the  Government  to  imple-
 ment  those  recommendations  ‘n
 respect  of  either  the  scheduled  tribes
 or  the  scheduled  castes.  There  are
 55  million  scheduled  castes  and  near
 about  30  million  scheduled  tribes.

 I  was  reading  a  memorandum  from
 Tipporah  submitted  to  the  Govern-
 ment  by  the  so  many  tribal  organi-
 sations  there,  saying  how  the  orginal
 Tipporah  scheduled  tribes  are  being
 ousted  from  Tipporah.  The  main
 question,  not  only  in  Tipporah  but
 everywhere,  is  that  if  the  Govern-
 ment  really  want  to  eradicate  back-
 wardness  of  these  people,  then  they
 must  come  to  the  question  of  land.
 Unless  the  land  problem  is  solved,
 unless  land  is  distributed  to  this
 weaker  section  of  the  people,  no  pro-
 blem  can  ever  be  solved.  It  must  be
 taken  for  granted  that  a  majority  of
 these  scheduled  castes  and  scheduled
 tribes  people  are  share-croppers  or
 land  labourers.  With  regard  to  this
 section  of  people,  if  some  arrange-
 ment  is  not  made  so  that  these  people
 who  are  share-croppers  are  not  at-
 least  evicted,  nothing  can  be  done.
 So  I  will  request  the  Government
 that  if  they  want  to  do  anything  in
 this  direction,  they  must  touch  the
 Toot  of  the  problem,  that  is,  the  Tand
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 problem.  So  lopg  as  land  reform  is
 not  done,  the  proBlem  of  scheduled
 tribes  gr  scheduled  castes  or  other
 weaker  sectiong  of  the  people  cannot
 be  solved.

 One  more  thing.  I  have  received
 so  many  letters  from  our  place  in
 West  Bengal,  especially  from  Malda.
 There  is  provision  for  giving  help  to
 the  State  Governments  so  that  they
 may  arrange  drinking  water  especially
 for  the  gcheduleg  tribes  and  sche-
 duled  castes  people.  So  many  Ietters
 have  come  to  me  from  Malda  district
 saying—not  to  speak  of  new’  tube
 wells—that  even  derelict  tube  wells,
 tube  wells  that  are  not  working,  are
 not  repaired  in  time  and  the  people
 suffer.  I  can  give  you  a  list  indicat-
 ing  other  areas  also.  So  is  the  case
 in  my  district  in  Hooghly  where  the
 scheduled  caste  people  reside.  They
 are  neglected  by  the  panchayat  and
 other  Government  authorities.

 One  more  thing.  I  do  not  know
 how  the  Khadi  Board  has_  been
 brought  under  this  Ministry.  In
 Delhi  Connaught  Place  outside  the
 Khadi  Gramodyog  Bhavan  yuu  will
 find  so  many  posters.  A  newspaper
 of  Delhi  has  come  out  with  a  cartoon
 and  here  it  ts.  Most  probal’y  the
 Government  and  the  Ministry  have
 seen  it.  It  shows  how  Drauradi  is
 derobed  by  these  khadiwaliahs.

 An  hon.  Member:  Which  is
 paper?

 Shri  Dinen  Bhattacharya:  This  is
 Patriot.  In  Connaught  Place  they  are
 demanding  that  the  Government
 should  institute  enquiry  into  the  work-
 ing  of  this  institution.  I  think  it  is
 nothing  secret  that  they  have  brought
 some  charges  of  defalcation  and  mis-
 use  of  money  and  regarding  the  con-
 dition  of  the  workers  who  are  work-
 ing  there.  The  Ministry  shou'd  give
 a  thought  to  it  and  see  that  this  type
 of  corruption  does  not  go  on  at  least
 in  the  name  of  Mahatma  Gandhi  und
 specially  in  the  name  of  develop-
 ment  of  khadi.  That  is  my  last  point.

 Shri  A.  है,  Sen:  May  I  have  a  copy
 of  that  paper?

 that
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 श्री  प०  ला०  बारुपाल  (गंगानगर)  :

 माननीय  भ्रध्यक्ष  महोदय,  सामाजिक  सुरक्षा
 विभाग  की  ओर से  जो  मांगें  प्रस्तुत  की  गई  हैं,
 मैं  उन  का  समर्थन  करने  के  लिए  खड़ा  हुआ

 हू  ।  हमारा  देश  बहुत  बड़ा  है  भौर  उस  में

 समस्‍यायें  भी  बहुत  बड़ी  भर  ज्यादा  हैं  |

 इस  में  अनेकों  धर्म,  मज़हब  झ्र  सम्प्रदाय

 हैं।  माननीय  सदस्यों  न  कई  बातों  की  तरफ़

 ध्यान  दिलाया  है  उन्होंने  महिलाओं  शौर

 हरिजनों  की  समस्याओं  और  वेश्याओं  शादी
 के  बारे  में  अपने  विचार  प्रकट  किये  हैं।  लेकिन
 मैं  अपने  तेरह  साल  के  संसदीय  अनुभव  के

 ग्रा धार  पर  कहना  चाहता  हूं  कि  जिन  लोगों
 के  भाषण  मैं  सुनता  हूं,  उन  की  कथनी  और

 करनी  में  बड़ा  अन्तर  होता  है  ।  जब  तक

 हमारे  नेतायों  और  दूसरे  लोगों  की  कथनी

 शर  करनी  में  अन्तर  होगा  और  जब  तक
 वे  सैद्धान्तिक  और  व्यावहारिक  रूप  से  कार्य

 नहीं  करेंगे,  तब  तक  देश  की  किसी  समस्या
 का  समाधान  नहीं  हो  सकेगा  |

 हम  ने  हस  सदन  में  वेश्यालयों  के  सम्बन्ध

 में  एक  कानून  पास  किया,  लेकिन  जो  प्रकृति
 का  नियम  है,  क्‍या  उस  को  कोई  रोक  सकता

 है,  यह  मैं  जानना  चाहता  हूं  ।  एक  दिन  मुझे
 इन  बहनों  से  बात  करने  का  मौका  मिला  ।

 मैं  दिल्‍ली  नगर  निगम  के  एक  उपचुनाव  में

 वोट  मांगने  के  लिए  गया  था  ।  वहां  पर

 कुछ  लोग  इकटठा  हुए,  जिनमें  इन  बहनों  की

 प्रेज़िडेंट  कौर  सैक्रेटरी  शादी  भी  थीं  पिछले

 सैशन  4  मैंने  इस  सदन  में  लड़कियों  के  साथ

 छेड-छाड़  के  बारेमें  भाषण  दिया  था  t  वहां
 पर  एक  सज्जन  ने  मेरे  बारे  में  कहा  कि  यह

 वही  भ्रादमी  है,  वही  सदस्य  है,  जिस  ने

 आप  की  आलोचना  की  ।  उन  बहनों  ने

 मुझे  घेर  लिया  ।  उन्होंने  मुझ  से  पूछा,  “भाई

 साहब,  श्राप  क्यों  आये  हैं  शरीर  पहले  क्‍यों  नहीं
 दाये  थे  ?  my

 मैं  ने कहा  कि  मैं  अब  बोट  मांगने

 साया  हूं  ग्रोवर  चूंकि  पहले  कोई  काम  नहीं  था,

 इसलिए  नहीं  पाया  ।  उन्होंने  कहा  कि  एक
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 बात  को  गारंटी  दो  कि  हमें  भी  सामाजिक

 जीवन  मनुष्य  की  तरह  बिताने  का  भाप  भ्र वसर
 देंगे  और  अवसर  देना  चाहते  हैं  बहुत  से  लोग
 आते  हैं,  आश्वासन  देते  हैं  लेकिन  हमारी
 समस्या  का  समाधान  कोई  नहीं  करता  है  |

 हम  उसी  भादमी  को  वोट  देंगी  जोकि  हमारी
 समस्या  का  समाधान  कर  दे,  फिर  वह  चाहे
 जन  संघ  का  आदमी  हो,  हिन्दू  महासभा  का

 हो  या  कांग्रेस  का  हो  या  किसी  दूसरे  दल  का

 हो  ।  किसी  ने  कहा  कि  मेरी  चार  लड़कियां

 हैं,  किसी  ने  कहा  मेरी  तीन  हैं  कौर  किसी  ने

 कहा  मेरी  दो  हैं  ।  उनके  साथ  शादी  करने
 के  लिए  क्‍या  कोई  तैयार  होगा  ?  क्‍या  उन

 लड़कियों  को  कोई  भ्र पना ना  चाहेगा  ?  उन  को

 मालूम  है  कि  वे  प्यार  उनके  साथ  शादी  करेंगे
 तो  वे  भी  पतित  हो  जायेंगे  ।  अगर  कोई  उनके

 साथ  शादी  नहीं  करना  चाहता  है  तो  ऐसा
 किया  जाये  कि  इस  वेश्या  वृत्ति  को  चलाने  के

 लिए  हमें  लाइसेंस  दे  दिया  जाये  क्योंकि  इसके
 बगैर  हमारा  काम  नहीं  चलता  है

 हम  जो  लोग  हैं,  चाहे  हम  कांग्रेस  के  हों,
 या  जन  संघ  के  हों,  या  स्वतंत्र  पार्टी  के  हों,
 इन  में  से  किसी  में  भी  इतना  साहस  नहीं  है  कि

 किसी  वेंश्या  पतिता  के  साथ  शादी  कर  लें  या

 किसी  ने  शादी  की  हो  ।  हर  आदमी  उनको

 झूठे  आश्वासन  दे  देता  है  भर  दे  करके  वोट
 ले  लेता  है  ।  इस  समस्या  का  समाधान  कैसे

 होगा  ?  स्वामी  जी  हंस  रहे  हैं  ।  मैं  उनको
 बताना  चाहता  हूं  कि  यह  बहुत  बड़ा  प्राबलैम

 है।  इसका  समाधान  हम  सब  को  खोजना  है  ।

 सयासी  भी  वेश्यालयों  के  पास  जाते  हैं  ।

 भगवान  .,

 श्री  'रामेइवरानन्द  (करनाल)  :  शर्म
 पानी  चाहिये,  इस  तरह  की  बात  करते  हुए
 कौर  हमारी  तरफ  संकेत  करते  हुए  ।

 श्री  प०  ला०  बारूपाल  :  मैं  आप  के  लिए

 नहीं  कह  रहा  हूं,  अप  वैसे  ही  गुस्से  हो  रहे  हैं  ।

 जो  श्राप  के  पास  लाठी  है,  इसको  आप  बाहर
 रख  पाया  करें  ।  कहीं  गुस्से  में  श्री  कर  मार

 नदें।
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 att  रामेदवरानन्द  :  मेरा  एक  व्यवस्था

 का  प्रश्न  है  -  यह  जो  मेरी  ओर  संकेत  कर

 रहे  हैं,  उसके  बारे  में  मैं  आप  से  पूछना  चाहता

 हूं  कि  जो  व्यतीत  विवाह  नहीं  करता  उसके

 प्रति  इन।  इस  तरह  की  बात  कहना  क्‍या

 उचित  है,  क्या  ठीक  है  यह  क्या  बात  'कही
 जा  रही  है  ?  क्‍या  यह  सदन  की  प्रतिष्ठा  के

 अनुरूप  है  ?

 अध्यक्ष  महोदय  :  पाप के  बारे  में  उन्होंने
 कोई  ऐसी  बात  नहीं  कही  है  आप  के  बारे  में

 क्या  किसी  के  बारे  में  भी  नहीं  यहां  बात  कहीं
 जानी  चाहिये  ।  खास  तौर  पर  स्वामी  जी

 के  बारे  में  तो  बिल्कुल  भी  नहीं  {

 श्री fo  सदा  बाईपास  :  मैं  यह  कह  रहा

 हूँ  कि  साधू  सयासी  ऐसे  ऐसे  भी  हैं  जो

 व्यभिचारी  हैं  ।  ड्राप  चाहें  तो  मैं  कितने  ही
 ड्राप  को  हर  रोज़  पकड़ा  सकता  हूं  ।

 श्री  रामेपअरशानत्द  :

 हो

 वे  तुम  हो  सकते

 श्री  प०  ला०  बारूपाल  :  इन  के  लिए
 मैं  नहीं

 श्री  रामेशइवरानन्द  अगर  श्राप  इस  को

 साबित  कर  दें  कि  मैं  भ्रष्ट  हूं  तो  मैं  समुद्र  में
 छलांग  लगा  दूंगा  ।  मैं  तुम्हारे  निर्वाचन  क्षेत्र

 में घूमा ह  ।  तुम्हारे  चरित्न  का  मुझे  पता  है  t

 भ्रध्यक्ष  महोदय  :  उन्होंने  आप  के

 बारे  में  तो  कुछ  नहीं  कहा  है,  तो  तब

 श्राप  उनके  बारे  में  क्‍यों  कह  रहे  हैं  ?

 श्री  प०  ला०  बारूपाल  :  इस  मुल्क
 के  अन्दर  एक  करोड़  आदमी  ऐसे  हैं  जो

 निकम्मे  रहते  हैं,  जो  बिल्कुल  काम  नहीं  करते

 हैं।  अगर  एक  पर  दो  रुपया  भी  खर्च  किया

 जाए  या  दो  रुपया  रोज  भी  खच  होता  ही  तो

 दो  करोड़  रुपया  रोज  का  खच  हुआ  और

 साठ  करोड़  रुपये  महीने  का  झा  है  कौर

 साल  का  720  करोड़  हुआ ।  कब  आप  देखें

 कि  आपकी  पंचवर्षीय  योजना  में  कितना

 घन  रखा  जाता  है  कौर  ये  कितना  बिना  कुछ
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 किए  हुए  खर्च  करते  हैं  या  इन  पर  खर्च  होता
 है  T  इनमें  साधू  भी  हैं,  सयासी  भी  हैं,  भीतर-
 मंगे  भी  हैं  और  दूसरे  भी  हैं।  यह  कहा  जाता

 है  कि  इनको  काम  करते  के  लिए  नहीं  मिलता

 है  ।  मैं  चाहता  हूं  कि  यहां  पर  धन  का  जो

 ग्रपव्यय  हो  रहा  है,  इसको  भी  रोका  जाना

 चाहिये  ।  अगर  काम  नहीं  मिलता  है  तो
 मैं  ग्राहको  बतला  सकता  हूं  कि  कहां  इन  को
 काम  पर  लगाया  जाए।  हमारे  यहां  बहुत
 से  निर्माण  कायें  हो  रहे हैं  प्रो  वहां  पर  मजदूर
 काम  करने  के  लिए  नहीं  मिलते  हैं।  मेरे  निर्वाचन

 क्षेत्र  में  नहरें  बन  रही  हैं,  सड़क  वन  रही  हे  भौर

 दूसरे  कार्य  हो  रहे  हैं  लेकिन  वहां  पर  मजदूर
 नहीं  मिलते  हैं  ।  यदि  इन  भीख  मांगों  को
 तथा  दूसरों  को  वहां  पर  काम  पर  लगाया

 जाए  और  उन  से  कुछ  काम  करावाया  जाए
 तो  एक  तो  वहां  पर  निर्माण  कार्य  करने  में

 झासानी  होगी  भर  दूसरे  ये  भी  कुछ  उपयोगी
 काम  देश  के  लिए  कर  सकेंगे  ।  इस  समस्या
 को  आपको  हल  करना  चाहिए,  इस  समस्या
 का  भी  कोई  समाधान  आपको  ढूंढना
 चाहिये  ।

 हमारे  राजस्थान  में  कुछ  जातियां  हैं
 जैसे,  निभाई,  गवारिया,  बालदिया  भाट,
 चोरियों  के  कनात,  कूचिया,  कजड़,  सांसी,
 काल  बेतिया,  बनजारा,  बनवावरिया,

 बाजीगर,  सपेरा,  बेलारी  इरादी,  जिन  के  पास
 न  तो  कोई  रहने  के  लिए  मकान  हैं  शर
 जिनको  नहीं  कोई  बोट  देने  का  अधिका ?
 दिया  हुआ  है  t  जब  हमारे  यहां  चुनाव
 होते  हैं  तो  वे  अ्रपने  इस  मूलभूत  भ्र धि कार  7
 वंचित  रह  जाते  हैं  ।  इसका  कारण  यह  ह
 कि  उनका  कोई  ठौर  ठिकाना  नहीं  है  ।  थे
 निवेदन  करना  चाहता  हूं  कि  राजस्थान  के

 जिन  जातियों  का  मैं  ने  जिक्र  किया  है,  उनक

 मूलभूत  जो  समस्‍यायें  हैं  उन  समस्या प्र ों
 का  समाधान  किया  जाए  शौर  उनके  जीवन
 स्तर  को  ऊंचा  उठाया  जाए  उनके  बाल  बच्चों
 क  पढ़  ई  का  प्रबन्ध  किया  जाए  उनकी  भ्रावास

 की  समस्या  का  समाधान  किया  जाए  ।



 6475  D.G—Min.  of  CHAITRA  8,  887  (SAKA)

 we  मैं  सामाजिक  सुरक्षा  के  सम्बन्ध
 में  कुछ  कहना  चाहता  हूं  ।  हमें  भ्राजाद  हुए
 सतरह  बरस  हो  गये  हैं  ।  बार  बार  मैं  ने
 प्रार्थना  की  है  कि  कुछ  हमारा  जीवन  स्तर
 ऊंचा  उठाया  जाए  लेकिन  कोई  ध्यान  इस
 झोर  नहीं  दिया  गया  है  -  जो  एम०  पी०
 या  एम०  एल०७  ०  बन  जाता  है  उसका  जीवन
 स्‍तर  तो  ऊंचा  उठ  जाता  है  लेकिन  जो

 साधारण  हरिजन  है  गांवों  में  और  पंच  है
 या  सरपंच  भी  है  गांवों  में,  उसका  स्तर  ऊंचा

 नहीं  उठा  है  -  वे  सब  खाली  बेगार  का  काम

 ही  वहां  पर  करते  हैं,  झाड़,  लगा  देते  हैं  गांव
 में  या  चारपाई  उठा  कर  बी०  डी०  को  की

 या  तहसीलदार  की  रख  देते  हैं  ।  यह  पंचों

 तक  का  हाल  है।  यह  दबा  हुआ  समाज  है  ।

 मैं  ने  पहले  भी  कहा  था  कि  राजस्थान  के

 इन्दर  राज  भी  ऐसे  गांव  हैं  जहां  पर  महिलायें
 जेवर  नहीं  पहन  सकती  हैं,  जहां  पर  पुरुष
 रंगीन  कपड़े  नहीं  पहन  सकते  हैं,  पगड़ी  नहीं
 बांध  सकते  हैं,  परों  में  जूता  नहीं  लगा  सकते

 हैं,  ऊंट  पर  चढ़  कर  गांव  में  नहीं  जा  सकते

 हैं  ।  अभी  भी  ऐसे  गांव  हैं  जहां  पर  हरिजन
 अपनी  चारपाई  पर  गांव  में  बाहर  नहीं  बन

 सकते  हैं  ।  अगर  वे  समान  अधिकारों  की

 मांग  करते  हैं,  तो  उनका  सामूहिक  तौर  पर

 गांवों  में  बहिष्कार  किया  जाता  है,  उनके  साथ

 मारपीट  की  जाती  है,  उनके  घरों  पर  डाके

 डाले  जाते  हैं,  उनको  गोली  से  उड़ा  दिया

 जाता  है  चार  पांच  आदमियों  को  जो

 मेरे  ही  रिश्तेदार  हैं,  इस  कारण  से  गोली  से

 उड़ा  दिया  गया  है  और  वे  आदमी  भाग  कर

 पाकिस्तान  चले  जाते  हैं  ।  जो  साधन  सम्पन्न

 वहां  पर  लोग  हैं,  वे  उनको  चन्दे  देते  हैं  ।

 मुझे  दुख  के  साथ  कहना  पड़ता  है  कि  कुछ

 पुलिस  के  अ्रधिकारी  भी  ऐसे  हैं  जो  उनके

 साथ  मिले  हुए  हैं  -  मेरे  पास  यह  पोस्टर  है
 जिसमे  जो  जो  जुल्म  उन  के  साथ  हुए  हैं
 उसका  सारा  विवरण  है,  पूरे  राजस्थान  की

 बात  इसमें  है  भ्र ौर  भ्रमर  श्राप  भाषा  दें  तो
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 इसको  भी  मेरे  भाषण  में  शामिल* कर  लिया
 जाए

 झ्रध्यक्ष  महोदय  :  दे  दीजिये  ।  इसको
 देख  लेंगे  भोर  ऐतराज़  के  काबिल  कोई  बात

 नहीं  है  तो  इसकी  इजाजत  भी  दी  जा  सकती

 है।

 शी प०  ला०  बारक पाल  :  हमारे  मान-

 नीय  मंत्री  इन  लोगों  के  दुख  दर्दे  से  भली-

 भांति  परिचित  हैं  वे  इस  समाज  में  रे  हैं।
 उनको  इस  बात  का  प्रभुत्व  है  |  मैं  शीशा

 करता  हूं  कि  वे  इनके  लिए  परिश्य  कुछ  न

 कुछ  करेंगे  ।

 अपाहिजों,  अंकों,  लगे  लंगड़ों  भारी

 के  लिए  भी  सोशल  वेलफेयर  बोझ  के  बहुत  से  केन्द्र

 खुले  हुए  हैं  ।  लेकिन  श्राप  देखें  कि  वहां  जो  शिक्षण

 प्राप्त  करके  कराते  हैं,  पढ़  करके  आते  हें

 उसके  बाद  उनकी  रोटी  रोजी  का  कोई

 इंतजाम  नहीं  होता  है  1  मैं  न ेकई  बार  कहा  है
 कि  उनका  भी  आपको  कोई  प्रबन्ध  करना

 चाहिये  ।  आप  ऐसे  कर  सकते  हैं  कि  एक
 आदमी  जो  संगीत  में  निपुण  2,  उसके  लिए
 कम  से  कम  संगीत  के  साज  बाज़  का  ही  प्रबन्ध

 कर  दें  ।  लेकिन  उस  बेचारे  गरीब  शादी

 को  यह  भी  नसीब  नहीं  होता  है  -  इस  तरह
 की  जो  चीजें  हैं  इनकी  तरफ  भी  आपका

 ध्यान  जाना  चाहिये  ।

 कुटीर  उद्योगों  की  तरफ  भी  ड्राप  का

 ध्यान  जाना  चाहिये,  जैसे  कुर्सी  बनाने

 का  काम  है  या  दूसरे  ऐसे  छोटे  मोटे  काम  हैं
 ये  काम  बड़ी  झा सानी  से  रंधे  लंगड़े  लूले  को

 सिखाये  जा  सकते  हैं  1  गांवों  में  वृद्ध  आदमी,

 बद्ध  महिलायें  अंधे  शादी  लोग  भी  होते  हैं

 जिनको  देखने  वाला  कोई  नहीं  होता  है,
 न  उनका  कोई  समाज  होता  है  न  उनकी

 कोई  सरकार  होती  है  और  न  ही  उनका  भगवान

 होता  है  ।  उनकी  भ  आप  पूरी  जांच  करवायें

 कौर  देखें  कि  उनको  शाप  की  स्कीमों  से  लाभ

 *The  Speaker  not  having  subsequently  82८९००१९०  the  necessary  permission
 the  poster  was  not  treated  as  laid  on  the  Table,
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 [श्री  प०  ला०  बारूपाल

 किस  प्रकार  मिल  सकता  है।  उन  के  लिए
 भी  श्राप  को  कुछ  करना  चाहिये  |

 कब  मैं  खादी  ग्रामोद्योगों  के  सम्बन्ध  में

 कुछ  कहना  चाहता  हूं  ।  गांधी  जी  ने  यह  खादी

 मूवमेंट  चलाया  तो  राजस्थान  में  सबसे  पहला
 आदमी  मैं  था  जिसने  अपनी  खून  पसीने  की

 कमाई  से  खादी  के  लिए  चन्दा  दे  कर  इन
 संस्थापकों  को चलाया  ।  राज  जो  खादी के  इन्दर

 करप्शन  है,  भ्रष्टाचार  है,  उसको  देख  कर

 द्य  हो  होता  है।  जब  आपने  खादी  ग्रामों-

 योग  का  बीड़ा  उठाया  है  भौर  आप  ने  यह

 कहा  है  कि  गरीब  जो  लोग  हैं,  उनको  भाप

 रोज़गार  के  अवसर  उपलब्ध  करेंगे  तो  भ्रष्टा-

 चार  के  जो  आरोप  लगाये  जाते  हैं  उनको

 आप  देखते  क्‍यों  नहीं  हैं,  उनकी  जांच  क्‍यों

 नहीं  करवाते  हैं  ?  मैं  एक  साधारण  जुलाहे
 के  घर  में  पैदा  हुआ  हूं  भौर  मेरे  बाप  दादा

 का  पेशा  खादी  बुनना  था  ।  लेकिन  राज  मैं

 आप  को  यह  बतलाना  चाहता  हूं  कि  जिस  गांव
 में  पहले  बीस  करघे  थे  राज  वहां  दस  ही  रह
 गये  हैं।  होता  यह  है  कि  खादी  ग्रामोद्योग

 बोर्ड  और  उसकी  जो  दूसरी  संस्थायें  हैं  उनके

 अन्दर  गरीब  लोग  गुलाम  बन  चुके  हैं,
 दराजके  उनकी  दया  पर  निर्भर  हैं  वे  उनको

 कुछ  काम  दें  ।  मगर  वे  काम  नहीं  देत  हैं
 तो  उनको  कुछ  नहीं  मिलता  है  ।

 इनमें  कुछ  राजनीतिक  पीड़ितों  को  पाल  जाता

 है,  उनको  तनाह  दी  जाती  है।  मैं  कहना  चाहता

 हैं  कि  उनकी  दखलप्रंदाजी  मिनिस्ट्री  में

 नहीं  होनी  चाहिये।  मेरे  ये  आरोप  सत्य  इसलिए

 हैं  कि  वहां  पर  झूठे  बिल  बनाये  जाते  हैं,
 ग्रामोद्योगों  के  उत्पादन  की  जो  बिक्री  की  जाती

 है,  वह  झूठ  होती  है  भ्रोर  झूठे  झा धारों  पर

 सबसिडी  प्राप्त  कर  ली  जाती  है  ।  मैं  एक

 बुनकर  के  नाते  कहना  चाहता  हूं  कि  श्राप  हमें

 एक  पैसा  भी  सबसिडी  न  दें  और  इस  सारे

 धंधे  को  सीधा  हमारे  हाथ  में  सौंप  दिया

 जाए,  सरकार  केवल  जो  माल  तैयार  होता  है
 उस  की  बिक्री  की  व्यवस्था  करे,  राज्य  सरकारों
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 के  द्वारा  कराये  और  हम  आपको  बगैर  झ्रापकी

 सहायता  के  इसको  कर  देंगे।  इससे  जो

 गरीब  झादमी  हैं,  उन  को  भी  लाभ  होगा  ।

 मूल  समस्या  की  शोर  एक  बार  फिर  मैं

 आपका  ध्यान  खींच  कर  बैठता  हूं  -  यह  समस्या

 वेश्यावृत्ति  की  है  ।  केवल  महिलाओं  के

 ऊपर  यह  आरोप  लगाया  जाता  है  कि  वे  पतिता

 हैं।  महिला  पतित  कैसे  होती  है।  आदमी  जो

 व्यभिचार  करता  है,  क्‍या  वह  पतित  नहीं  होता

 है।  उस  का  नाम  कहीं  नहीं  जाता  है  ।  पतित

 दोनों  होते  हैं  ।  केवल  महिला  पर  कलंक  का

 टीका  क्‍यों  लगाया  जाता  है,  यह  मेरी  समझ  में

 नहीं  शाया  है  ।  वेश्यावृत्ति  को  बन्द  करने  का

 कानून  आप  ने  बना  रखा  है  लेकिन  कानून
 से  यह  बन्द  नहीं  हो  सकती  है  ।  भ्रच्छा  तो  यह

 होगा  कि  यह  काम  पहले  की  तरह  चालू  रहे,

 इनके  लिए  झलग  बाजार  हों,  एक  दरवाजा  या

 गेट  हो,  वहां  पर  अच्छी  व्यवस्था  हो  रजिस्टर

 रख  दिये  जायें  और  जिस  प्रकार  महिलाझों  को

 लाइसेंस  मिला  होता  है  उसी  प्रकार  पुरुषों  को

 भी  लाइसेंस  दे  दिया  जा ग्रे।  यदि  ऐसा
 किया  जाए  तो  मैं  समझता  हूं  कि  पुरुषों  को

 वहां  जाने  में  हिचकिचाहट  होगी  कौर  वे  इस

 बुरे  काम  को  नहीं  करेंगे  ।

 मैं  आपका  आभारी  हूं  कि  आपने  मूझे
 समय  दिया  मैं  स्वामी  जी  से  माफी  चाहता  हूं
 झगर  उन्होंने  मेरी  बात  का  बुरा  बताया  है  ।

 मैं  न ेउनके  लिए  कुछ  नहीं  कहा  है  ।  जो  सत्य
 बात  थी,  वह  मैं  ने  आपके  सामने  रखी  है  ।

 श्री  मौत:  अध्यक्ष  महोदय,  भारत
 का  दुर्भाग्य  है  कि  पराधीनता  की  बेडियों
 के  टूटने  के  पश्चात्‌  भी  शोषित  समा  के
 शोषण  का  अन्त  नहीं  हुआ  ।  राष्ट्रकवि  झ्रादरणीय

 रवीन्द्र  नाथ  ठाकुर  की  गीतांजलि  की  वाणी

 के  ये  शब्द  ज्यों  के  त्यों  राज  की  व्यवस्था

 पर  लागू  होते  हैं  :
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 “हे  मोर  दुर्भागा  देश,  यादें  करे  अपमान,
 श्पमाने  हते  हवे  ताहादेर  सवार  समान  |

 मानते  भ्धिकारे  वंचित  करे  यारे,
 स  मुखेदांडाये  रेख  तब  कोले  माधो  न  ई  स्थान,
 भ्रपमाने  हते  हवे  ताहा देर  सवार  समान  lad

 Alas,  my  ill-fated  land!

 You  shall  be  as  humiliated  as  those
 you  insult  and  humiliate.
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 सरकारी  नौकरियों  में  संरक्षण  की  बात
 जब  जाती  है  तो  मेरा  अपना  विचार  है  कि  मंत्री

 महोदय  स्वयं  इस  व्यवस्था  को  देख  कर  खीझ

 जाते  होंगे  |  देश  के  सभी  वर्गों  को  देश
 के  प्रबन्ध  में  हाथ  बटाने  का  सौभाग्य  मिलना

 ही  चाहिये
 ि

 इसके  बिना  जनतंत्र  की  रक्षा

 नहीं  हो  ।राज  का  शोषित  समाज

 In  humiliation,  you  shall  be  one  me  के  शोषण  की  देन  है  7  शोषितों  को  विशेष
 with  them—

 Those  whom  you  deny  their  rights
 as  human  beings,

 Those  whom  you  keep  away  from
 yourself,  leaving  them

 Standing  outside  the  door  and  do
 not  ask  them  in  to  sit  by  your  side.

 4.4I  hrs.

 (Mr.  Deputy-SpeakeER  in  the  Chair]

 उपाध्यक्ष  महोदय,  देश  के  संविधान  में

 शैड्यूल्ड  काइट्स  और  शैड्यूल्ड  ट्रान्स  के  लोगों

 का  सामाजिक,  श्रमिक,  राजनीतिक  कौर

 शिक्षा  का  स्तर  उठाने  के  लिये  विशेष  व्यवस्था

 की  गई  है  ।  शिक्षा  के  क्षेत्र  में  सुविधायें  दी

 गई  हैं।  यह  बात  सत्य  है  कि  शोषित  समाज  में,

 पति  सवंहारा  समाज  कौर  श्रुत  कहे  जाने  व  ले

 भौर  शैड्यूल्ड  ट्राइव्स  कहे  जाने  वाले  लोगों  में

 शिक्षा  का  प्रसार  हुआ  है  भर  उस  से  उन  की  कुछ
 उन्नति  भी  हुई  है।  जो  निःशुल्क  शिक्षा  उनको

 दी  जाती  है  और  जो  छात्रवृत्तियां  दी  जाती  हूँ
 उनसे  उनमें  कुछ  शिक्षा  का  प्रसार  हुआ  है।
 लेकिन  जितना  होना  चाहिये  था  उतना  नहीं  हुआ
 कारण  यह  है  कि  जो  कुछ  भी  उनको  सहायता
 के  रूप  में  दिया  जाता  है  वह  नहीं  के  बराबर

 है  ।

 मेरी  एक  प्रार्थना  है  कि  विदेशों  के  लिये

 जब  हम  देश  के  विद्यालयों  को  शिक्षा  के  लिये

 भेजते  हैं  तो  उनमें  जो  भ्छ्  कौर  शैड्यूल्ड
 ट्राइब्स  के  विद्यार्थी  भेजे  जाते  हैं  उनकी  संख्या
 भी  बहुत  कम  रहती  है,  उनकी  संध्या  को

 बढ़ाया  जाये  ।

 सुविधायें  दे  कर  ही  इस  ऋण  को  चुकता
 किया  जा  सकता  है।  संविधान  के  निर्मितियों
 ने  इन्हीं  सिद्धांतों  को सामने  रख  कर  भ्राटिकल

 6  शौर  अ्राटिकल  335  का  निर्माण  किया
 ताकि  सरकारी  नौकरियों  में  शेड्यूल  कास्ट
 कौर  शैडयूल्ड  ट्राइब्ज  के  लोगों  को  उनकी

 जन  संख्या  के  भ्राता  पर  सुरक्षित  स्थान  मिलें  ।

 केन्द्रीय  सरकार  की  नौकरियों  में  शैड्यूल्ड
 कास्ट  के  लिये  i2.  5  प्रतिशत  ग्रोवर  शैड्यूल्ड
 ट्राइबल  के  लिये  5  प्रतिशत  स्थान  सुरक्षित
 हैं।  लेकिन  4  वर्षो  की  प्रगति  सन्तोषजनक

 नहीं  है।  यह  बड़ा  दुर्भाग्य  है  कि  हम  सब  सन्‌
 965  3  चल  रहे  हैं  लेकिन  हमारे  पास  शेड्यूल

 काइट्स  और  शैड्यूल्ड  ट्राइब्ज  के  बारे  में  जो
 रिपोर्ट  भाई  है  वह  सन  962-63  की है।
 इससे  मालूम  होता  है  कि  हम  इस  डिपार्टमेंट

 को  कितना  भुलाये  हुए  हैं।  इस  रिपोर्ट
 के  पन्‍ना  54  पर  लिखा  हुआ  है  कि  शैड्यूल्ड
 कास्ट  के  लोग  फ्स्टें  क्लास  की  नौकरियों
 में  .3  फीसदी  हैं  कौर  सेकेन्ड  क्लास  की

 नौंकरियों  में  2.3  फीसदी  हैं।  इसी  तरह

 शैडयूल्ड  ट्राइब्ज  के  लोग  फर्स्ट  कौर  सेकेन्ड

 कैटेगरी  में  15  फीसदी  कौर  .2  फीसदी

 हैं।  यह  तो  परमानेन्ट  सबिसेज  का  हाल  है।

 जहां  तक  टम्पोरेरी  सर्विसेज  की  बात  है  वहां
 की  हालत  भी  इससे  अच्छी  नहीं  है।  उसमें
 फास्ट  क्लास  केटेगरी  में  शैडयूल्ड  काइट्स
 के  लोग  प  फीसदी  हैं  कौर  सेकेन्ड  कैटेगरी
 में  3.  23  फीसदी  हैं।  शैडयूल्ड  ट्राइब्ज  के

 लोग  उन  में  .28  फीसदी  झौंर  02  फीसदी

 हैं  ।
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 [श्री  मौर्य]
 यह  व्यवस्था  जब  सामने  आती  है  तो

 हम  देखते  हैं  कि  ज्यादातर  शैड्यूल्ड  काइट्स
 के  लोग  इंटरव्यू  में  पीछे  रह  जाते  हैं।  यहां  पर

 मैं  यह  बतला  दूं  कि  जो  इंटरव्यू  की  व्यवस्था

 है  उसके  बोल  में  बैठने  वाले  लोग  प्रिविलेज्ड

 क्लास  के  होती  हैं।  वह  लोग  होते  हैं  जिनका

 प्रछुतोद्धार  में  उतना  विश्वास  नहीं  होता  जितना

 अपने  वर्ग  की  भावना ग्र ों  को, जातीय  भावनाओें
 को  उठा  रने  में  होता  है।  कभी  भ्र भी  राजस्थान

 जुडिशल  सर्विस  के  लिये  वहां  इंटरव्यू  में

 शैड्यूल्ड  काइट्स  के  लोगों  को  बुलाया  गया।

 यहां  पर  मैं  श्रोता  बतला  दूं  कि  राजस्थान
 की  जुडिशल  सर्विस  में  शैड्यूल्ड  काइट्स  और

 शैड्यल्ड  ट्राइबल  के  केवल  एक  या  दो  व्यक्ति

 हैं  पूरे  प्रान्त  में  -  प्रभी  वहां  पर  जो  लिखित

 परीक्षा  हुई  उस  में  एक  शेड्यूल  कास्ट  के

 उम्मीदवार  के  हिन्दी  के  पेपर  में  6i  नम्बर

 थे,  फर्स्ट  पेपर  लॉ  में  49  नम्बर  थे,  सेकेन्ड
 पेपर  लॉ  में  3  नम्बर  थे,  लैंग्वेज़  पेपर  प्रथम

 में  9  नम्बर  जाये  कौर  लैंग्वेज  पेपर  द्वितीय
 44  नम्बर  जाये  इसी  तरह  से  इंटरव्यू
 में  47  नम्बर  दिये  गये।  मगर  इन  को  जोड़
 लगाया  जाये  तो  44.  5  प्रतिशत  जाता  है।
 झगर  इंटरव्यू  में  उस  को  2  नम्बर  शौर  दे
 दिये  जाते  तो  वह  चुन  लिया  जाता  |  जहां  पर

 00  में  47  नम्बर  दिये  गये  वहां  i00  4

 से  49  भी  दिये  जा  सकते  थे।  लेकिन  जो

 लोग  बोर्ड  में  बैठे  थे  उन  को  मालूम  था  कि  बजाय
 49  के  भ्रमर  47  नम्बर  दे  दें  तो  उसके  45

 फी  सदी  नहीं  बन  पायेंगे  ।  इससे  श्राप  भ्रन्दाजा[|
 लगा  सकते  हैं  कि  कितना  विशस  सकील

 वहां  पर  फैला  हुआ  है  उन  लोगों  में  जो  लोग

 शेड्यूल  कास्ट  और  शेड्यूल  ट्राइब्ज  के

 लोगों  को  चुनते  हैं।  राजस्थान  जूडिशल
 सर्विस  में  राज  तक  शैड्यूल्ड  काइट्स  का  शौर

 शैड्यूल्ड  ट्राइबल  का  फी  सदी  कोटा  भी

 नहीं  है।  हमें  इन  सब  बातों  को  देखना  होगा  ।

 यही  नहीं  मगर  केन्द्र  को  भी  श्राप  देखें

 तो  यूनियन  पब्लिक  सर्विस  कमिशन  में  एक
 चैम्बर  शैड्यूल्ड  कास्ट  के  जो  पहले  थे  वह
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 7  प्रशस्त,  96]  को  रिटायर  हो  गये।

 उनके  बाद  शैड्यूल्ड  काइट्स  का  या  शैड्यूल्ड

 ट्राइब्ज  का  यूनियन  पब्लिक  सर्विस  कमिशन

 में  कोई  भी  मेम्बर  नहीं  रहा  -  इसी  की  नकल

 प्रान्त  भी  करते  हैं।  भ्रमर  हर  प्रान्त  के  पब्लिक

 सर्विस  कमिशन  में  दौर  यूनियन  पब्लिक  सर्विस

 कमिशन  में  कम  से  कम  शैड्यूल्ड  कास्ट  का

 शौर  शैड्यूल्ड  ट्राइबल  का  एक  एक  मेम्बर

 नहीं  होगा  तो  इन  लोगों  के  साथ  कभी  भी

 न्याय  नहीं  हो  सकता  t

 झगर  श्राप  प्रान्तों  की  रिपोर्टों  को  उठा

 कर  देखें  तो  पता  चलेगा  कि  वहां  से  पूरी  रिपोर्ट

 नहीं  जातीं  |  इसमें  यह  बतलाया  गया  है  कि

 प्रांत  रिपोर्ट  नहीं  देते  ।  जब  प्रान्त  इस  बात  की

 रिपोर्ट  नहीं  देते  कि  उन्होंने  अछूत  कहे  जाने

 वाले  या  शैड्यूल्ड  ट्राइब्ज  के  कितने  लोगों  को

 नौकरियों  दी  हैं  तो  इसका  इम्प्लिमेंटेशन
 किस  भ्राधार  पर  करते  होंगे  इसका  अन्दाज़ा

 श्राप  लगा  सकते  हैं  |

 कराई  ए०  एस०,  कराई  पी०  एस०,  शौर

 आईएफएस  के  आंकड़े  मेरे  पास  हैं।
 मैं  आपको  बतलाऊं  कि  क्या  परिस्थिति

 इस  सम्बन्ध  में  है।  शेड्यूल  काइट्स की  फीसदी

 इस  प्रकार  है:

 झाई०  ए०  एस०  3.  7  परसेन्ट

 भाई०  पी०  एस०  3.  8  परसेन्ट

 झाई०  एफ०  एस०  (ए)  3.  2  परसेन्ट

 झाई०  एफ०  एस०  (बी)  2.  2  परसेन्ट

 शेडयूल्ड  ट्राइब्ज  की  फीसदी  इस  प्रकार  है  :

 भाई o  Yo  एस०  1. 2 परसेन्ट

 आई  पी०  एस०  l.  2  परसेन्ट

 भाई०  एफ०  एस०  (ए)  .  3 परसेन्ट

 भाई  एफ०  एस०  (बी)  0.  2  परसेन्ट

 इस  प्रकार  के  आंकड़ों  से  श्राप  भ्रन्दाजा  लगा

 सकते  हैं  कि  हमने  पन्द्रह  वर्षों  में कितनी  तरक्की

 की  है,  हम  अछूतोद्धार  के  नाम  पर  उनको
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 नौकरियां  देने  में  कहां  तक  पहुंचे  हैं  ।  प्यार  पाप

 इस  मामले  में  दौर  आगे  चलें  तो  आपको

 59  पन्‍ना  उठा  कर  देखना  चाहिये  |  शैड्यूल्ड
 काइट्स  कौर  शैइयूल्ड  ट्राइब्ज  के  जो

 रिपोर्ट  हू  उसको  भ॑'  देखने  से  श्राप  को

 पता  चलेगा  कि  हमने  क्‍या  क्‍या  भूलें  की  हैं।
 5.08,  की  तादाद  शैड्यूल्ड  काइट्स-
 निल  है,  शैड्यूल्ड  ट्राइबल  की  निल  है  ।  प्रगर
 निल  की  कटेगरी  में  श्राप  के  सामने  रख
 तो  आप  इस  रिपोर्ट  के  पार्ट  टू  के  भ्रपेन्डिक्स  25
 फो  उठा  कर  देखी।  t  fra  ही
 निल  भरा  पड़ा  हुआ  है  |  बहुत  से  ऐसे  डिपो-

 पेंट्स  हैं  जिनमें  शेड्यूल्ड  काइट्स  शौर  शेड्यूल्ड
 ट्राइव्ज  का  एक  भी  व्यक्ति  नहीं  ।  मैं  श्राप  को
 गिनवा  देता  हूं  ।  कामर्स  एण्ड  इण्डस्ट्री  में

 कटेगरी  में  शैड्यूल्ड  काइट्स  के  4  तौर

 शैड्यूल्ड  ट्राइबल  के  निल,  कामर्स  एण्ड  इण्डस्ट्री
 कम्पनी  ला  एड  मि निस् ट्रेशन  में  शैड्यूल्ड
 कास्ट्सब्निल,  शैड्यूल्ड  ट्राइबल-निल,  कम्यु-
 निटी  डेवेलपमेंट  एण्ड  को ग्रा परेशन  में  शेड्यूल्ड
 ट्राइबल-निल,  शेड्यूल  काइट्स-निल  ।

 इसी  तरह  से  श्राप  डिफेन्स  देखिये  ।  वहां  भी
 निल  है  ।  एकानामिक  एण्ड  डिफेन्स  कालमाड़ी-

 नेशनल-निल,  एजुकेशन-निल,  फाइनेंस-

 निल,  फाइनेन्स  डिफेन्स-निल,  फूड  एण्ड
 एग्रीकल्चर-निल,  हैल्थ-निल,  होम  प्ले-

 सं-निल,  इन्फेक्शन  एण्ड  ब्रॉडकास्टिंग,
 जिसमें  हमारी  बहन  श्रीमती  इन्दिरा  गांधी

 मन्त्री  हैं,  उसमें  भी  निल  हैं।  यह  तो  एक  कटे-
 गरी  की  बात  है,  अगर  मैं  सब  को  यहां  कहने

 लगूं  तो  मेरा  सारा  समय  नष्ट  हो  जायेगा  ।  बहुत
 से  डिपार्टमेंट्स  ऐसे  हैं  जिनमें  शेड्यूल्ड  ट्राइब्ज
 कौर  शेड्यूल्ड  काइट्स  का  एक  भी  झादमी

 नहीं  हैं,  न  फर्स्ट  कटेगरी  में  और  न  सेकेन्ड
 कटेगरी  में  ।  भ्रमर  इन  तमाम  बातों  को  देखा
 जाये  तो  ऐसा  प्रतीत  होगा  कि  राज  की  सरकार

 शेड्यूल्ड  काइट्स  कौर  शेड्यल्ड  ट्राइबल  के  बारे
 में  बहुत  ही  उदासीन  है  |

 मैं  तो  कहूंगा  कि  झगर  बाप  इसी  तरह
 से  काम  करना  चाहते  हैं  तो  शेडयूल्ड  काइट्स
 के  लिये  कौर  शेड्यूल्ड  ट्राइबल  के  लिये  संविधान
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 में  जो  व्यवस्था  है  जो  रिजर्वेशन  है  उसे  समाप्त

 कर  दिया  जाये  या  फिर  उसे  ठीक  प्रकार  से

 पूरा  किया  जाये  ।  वह  तब  तक  पूरा  नहीं  हो
 सकता  जब  तक  कि  हर  प्रान्त  के  पब्लिक  सर्विस

 कमीशन  में  दौर  केन्द्रीय  पब्लिक  सर्विस  कमी-

 शन  में  शेड्यूल्ड  काइट्स  का  और  शेड्यूल्ड
 ट्राइबल  का  कम  से  कम  एक  एक  व्यक्ति  न

 हो।  दोनों  सेक्शन्‌स  के  व्यक्तियों  का  वहां  होना
 प्निवाये  है  |

 जहां  तक  परसेंटेज  का  प्रश्न  है,  मैं  कहना

 चाहूंगा  कि  सरकारी  स्टैटिस्टिक्स  को  उठा  कर

 देखा  जाये  तो  जो  शेडयूल्ड  काइट्स  के  लिये

 2°5  प्रतिशत  रिजर्वेशन  है  उसे  कम  से  कम

 i5  प्रतिशत  हो  जाना  चाहिये  आबादी  के

 हिसाब  से  क्‍योंकि  भ्रछूतों  की तादाद  बढ़  गई  है  1

 हसी  तरह  से  शेडयूल्ड  ट्राइन्ज  का  रिज़वान

 5  प्रतिशत  से  बढ़  कर  7  प्रतिशत  हो  जाना

 चाहिये  |  भाबादी  के  लिहाज  से  टोटल  रिज वें-

 शन  7°5  प्रतिशत  की  जगह  पर  22

 प्रतिशत  हो  जाना  चाहिये  |

 जहां  तक  फौज  में  भरती  का  सवाल  है
 फौज  के  दफ्तरों  के  बाहर  बोझ  लगे  हैं  कि  चमारों

 की  भरती  नहीं  है,  भंगियों  की  भरती  नहीं  है,

 अछूतों  की  भरती  नहीं  है  ।  राज  भी  फौज  में

 विशेष  बिरादरियों  के  नाम  पर  रेजीमेंट  चल

 रहे  हैं,  राजपूत  रेजीमेंट  है,  जाट  रेजीमेंट  है  ।

 पर  मुझे  भ्रफसोस  है  कि  चमार  रेजीमेंट  को

 तोड़  दिया  गया,  कौर  शब  जब  भरती  का  सवाल

 उठता  है  तो  चमारों  को  भरती  भी  नहीं  किया
 जाता।  मेरा  मनु  रोध  हैं  कि  इन  सब  रेजीमेंटों  को,
 जो  कि  बिरादरी  के  नामों  पर  हैं,  मिटा  दिया

 जाना  चाहिए,  कौर  झगर  ऐसा  नहीं  किया

 जाता  है  तो  चमारों  का  भी  रेजीमेंट  होना

 चाहिए,  भंगियों  का  भी  रेजीमेंट  होना  चाहिए,
 जैसा  कि  पहले  मौजूद  था  ।  प्रंग्रेजों  ने  भी चमार
 रेजीमेंट  की  बड़ी  प्रशंसा  की  थी,  इन  रेजिमेंटों

 ने  पहले  शौर  दूसरे  महायुद्धों  में  बहुत  अच्छा

 काम  किया  था  ।  लेकिन  उनकी  रेजीमेंट  को

 समाप्त  कर  दिया  गया  ।



 6485  0.  G.—Min.  of

 [श्री  मौत]

 जहां  तक  सरकारी  नौकरियों  का  सवाल

 है,  ऐसा  कोई  डिपार्टमेंट  नहीं  है  जहां  अछूतों
 का  कोटा  पूरा  कर  दिया  गया  हो  ।  जहां  तक

 लोकल  बाडीज  का  सवाल  है,  उनकी  तो  कोई

 रिपोर्ट  ही  नहीं  कराती  -  भ्रमर  लोकल  बाडीज,

 'म्युनिसिपैलिटीज़,  टाउन  एरियाज  शौर  कारपो-

 सेशन्स  को  भी  शामिल  कर  लिया  जाए  तब

 तो  यह  परसेंटेज  शौर  भी  घट  जाती  है  ।  ज़ो

 सैमी  गवर्नमेंट  संस्थाएं  हैं  उनमें  अछूतों  का

 कोई  पुराने  हाल  ही  नहीं  है  1  उनमें  तो  शिड्यूल्ड
 कास्ट  कौर  शिड्यूल्ड  ट्राइब्स  को  लेने  का  प्रश्न

 ही  नहीं  उठता  ।  जब  सरकार  उनके  प्रति

 इतनी  उदासीन  है,  तो  सैमी  गवर्नमेंट  संस्थाओं

 में  तो  उनके  कोटे  के  पूरे  होने  का  प्रश्न  ही  नहीं
 उठता  q  मेरा  अनुरोध  है  कि  इस  कोटे  को

 पूरा  किया  जाना  चाहिए  a  मैं  नहीं  चाहता  कि

 इस  देश  के  शोषित  कहे  जाने  वाले  समाज  के

 लोग  भीख  मांगें,  वे  कहें  कि  हम  भंगी  हैं  हमें
 भीख  दो,  हम  चमार  हैं  हमें  भीख  दो  ।  विद्वता

 में  व ेकिसी  से  कम  नहीं  रहे,  न  थे,  लेकिन  उनको

 कम  कर  दिया  गया,  उनका  शोषण  हुआ  ।  मैं

 चाहता  हूं  कि  यह  कलंक  जितनी  जल्दी  दूर
 हो  सके  किया  जाए  7  मैं  चाहता  हूं  कि  यह  जो

 जातियों  और  बिरादरियों  के  नाम  से  रिश्वत

 दी  जा  रही  है  यह  बन्द  हो  ।  अगर  शाप  इसको
 बन्द  करना  चाहते  हैं  तो  जो  रिजर्वेशन  है  उसको

 पूरा  करना  चाहिए  4  मैं  राज  इस  कांग्रेस  सर-

 कार  से  मांग  करता  हूं,  अनुरोध  करता  हूं  कि

 हमारी  यह  मांग  है  कि  इस  रिजर्वेशन  को  पूरा
 किया  जाए  और  इसको  पूरा  करने  के  लिए
 ज्यादा  से  ज्यादा  सख्त  कदम  उठाए  जाएं  |

 जहां  तक  राजनीतिक  संरक्षण  का

 सवाल  है,  मैं  इसको  एक  रिश्वत

 समझता  हूं,  यह  एक  पोलिटिकल  ब्राइट

 है  ।  इससे  आप  शोषित  समाज  के

 लोगों  में,  अछूत  कौर  शिडयूल्ड  काइट्स  शौर

 शिडयूल्ड  ट्राइब्स  के  लोगों  में  फूट  डाली

 जा  रही  है  और  इस  से  ज्यादा  कोई  लाभ

 नहीं  होता  ।  इस  राजनीतिक  संरक्षण  का
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 लाभ  वे  लोग  उठाते  .हैं  जो  श्रसेम्बलियों

 और  पालियामेंट  में  जाते  हैं।  उन्होंने  राज  तक

 कोई  भी  ऐसी  मांग  नहीं  की  है,  कोई  भी

 ऐसा  आन्दोलन  नहीं  छेड़ा  है  जिससे  श्रुत
 कहे  जाने  वालों  की  श्राथधिक  अवस्था  में

 सूधार  होता  ।  भ्रगर  राज  श्राप  इस  देश  के

 भ्छ्  कौर  शैड्यूल्ड  कास्ट  और  शिडयूल्ड
 ट्राइबल  कहे  जाने  वाले  दस  करोड़  की  पर
 कैपिटा  इनकम  उठा  कर  देखें  तो  आपको

 पता  चलेगा  कि  वह  केवल  दस  पैसा  प्रति

 व्यक्ति  से  ज्यादा  नहीं  है  -  जब  कि  इन  लोगों
 की  पर  कैपिटा  की  यह  हालत  है,  उस  समय

 इस  सदन  में  80  या  86  लोग  कितने  ही  प्रान्तों
 के  उन  के  नाम  से  बैठे  हैं,  लेकिन  वे  राजनीतिक

 पार्टियों  के  इशारे  पर  चलते  हैं  t  वे  मुझे  ऐसा

 कहने  के  लिये  क्षमा  करेंगे  ।  य ेलोग  उन  राज-

 नीतिक  पार्टियों  के  इशारों  पर  चलते  हैं  जिन  के
 टिकट  पर  ये  जाते  हैं।  शोषित  समाज  के  लोगों
 के  कल्याण  के  लिये  उन्हों  ने  इस  सदन  में
 या  प्रान्तों  के  सदनों  में  कोई  काम  नहीं  किया

 है,  न  करेंगे,  कौर  न  इनसे  वह  काम  होगा  ।

 इस  राजनीतिक  संरक्षण  से  इन  गरीबों  की

 टोली  में  फूट  डाली  जाती  है  i  मैं  राज  पुराना
 इतिहास  नहीं  उठाना  चाहता  ।  मैं  राज

 आदरणीय  महात्मा  गांधी  तथा  आदरणीय

 बाबा  साहब  डा०  अम्बेडकर  की  गाथा  को

 नहीं  लाना  चाहता  ।  लेकिन  मैं  इतना  अवश्य

 कहना  चाहता  हूं  कि  बाबा  साहब  डा०  भ्रम्बेडकर
 ने  ही!  यह  मांग  की  थी  |  नगर  बाबा  साहब  डा०

 अम्बेडकर  जैसे  महान्‌  पुत्र  इस  देश  में  पैदा
 न  होते  तो  श्रुत  कहे  जाने  वाले  लोगों  को

 कोई  भी  संरक्षण  प्राप्त  नहीं  होता  |  क्या  श्राप

 चाहते  हैं  कि  मैं  इस  समय  यहां  पर  राऊंड

 टेबल  कानफरेंस  का  इतिहास  दुहराईं,  क्‍या
 श्राप  चाहते  हैं  कि  मैं  यहां  साइमन  कमीशन

 का  इतिहास  दुहराईं,  क्या  आप  चाहते  हैं
 कि  मैं  पूना  पैक्ट  की  गाथा  को  दुहराईं  ?

 ये  तमाम  इस  बात  की  साक्षी  हैं  कि  वाज़

 राइट,  शौर  बाबा  साहब  डा०  अम्बेडकर

 पोलिटिकल  रिजर्वेशन  के  हामी  थे  ।  लेकिन
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 बाबा  साहब  डा०  भ्रम्बेडकर  ने  अपने  जीवन  में

 अहसास  किया  कि  राजनीतिक  संरक्षण  से

 कोई  भी  लाभ  श्रुत  कहे  जाने  वाले  लोगों  को

 नहीं  हो  सकता  ।  इसलिये  राज  मेरी  यह  मांग

 है  कि  अछूत  कहे  जाने  वालों  के  लिए,

 शिड्यूल  कास्ट  कौर  शिडयूल्ड  ट्राइब्स

 कहे  जाने  वाले  लोगों  के  लिये  जो  यह  पोलिटि-
 कल  रिजरवेशन  दिया  गया  है  यह  समाप्त  हो
 जाए  तो  बहुत  कुछ  हो  सकता  है।  लेकिन  भ्रमर

 यह  कहा  जाए  कि  श्रुत  कहे  जाने  वाले  इस
 सदन  में  निर्वाचित  हो  कर  नहीं  श्री  पायेंगे,
 तब  मैं  फिर  मांग  करूंगा  कि  अगर  कांग्रेस  सरकार

 यह  चाहती  है  कि  अछूतों  के  सच्चे  नुमाइन्दे

 फ््द्स  सदन  में  आवें  तो  संयुक्त  निर्वाचन  की

 बात  छोड़  दो  ।  पृथक  निर्वाचन  की  बात  हम
 करते  हैं  ।  मगर  पृथक  निर्वाचन  किया  जाए

 ई्डमोर  अछूत  कहे  जाने  वाले  लोगों  को  प्र पने

 नुमाइंदों  को  चुनने  के  लिए  स्वतन्त्र  छोड़
 दिया  जाए  तो  पता  चलेगा  कि  कौन  लोग

 ,  यहां  चुन  कर  जाते  हैं।  उस  समय  यहां  वे  लोग

 चुन  कर  शभाायेंगे  जो  सच्चे  मानी  में  अछूतों

 के  हमदर्द  हैं  -  मैं  केवल  इतना  ही  कहना

 है चाहता  हूं  ।  मैं  यह  नहीं  चाहता  कि  देश  के

 टूटने  की  बात  कही  जाए  -  मैं  नहीं  चाहता
 कि  यहां  पर  कोई  साम्प्रदायिक  भावना  पैदा

 हो  I  मैं  तो  चाहता  हूं  कि पोलीटिकल  रिजर-
 बेशक  समाप्त  कर  दिया  जाए  an  wit  तो

 ऐसे  लोग  बैठे  हैं  जिन  के  ऑंखें  हैं  लेकिन  वे  देख

 नहीं  सकते,  जिन  के  कान  हैं  लेकिन  ये  सुनना
 हीं  चाहते,  जिन  के  जबान  है,  लेकिन  वे  बोल

 नहीं  सकते,  जिन  के  शक्ति  है  लेकिन  उन  को

 इस्तेमाल  नहीं  कर  सकते  ।  मगर  ऐसे  लोगों  को

 यहां  बिठाया  गया  तो  हम  सेपरेट  कलेक्टोरेट
 के  मांग  लायेंगे  और  उस  के  लिए  एक  बहुत
 बड़ा  ग्रान्दोलन  छेड़ेंगे।  इसलिये  मेरी  मांग  है
 कि  इस  राजनीतिक  संरक्षण  को  समाप्त
 किया  जाए  तो  इस  देश  के  टूट  जाने  का,
 इस  देश  में  भ्रराजकता  छा  जाने  का  डर  है  t
 जो  लोग  यहां  पर  अछूतों  की  भलाई  की  बात

 करते  हैं,  बे  अछूतों  को  टुकड़ों  में  बांटने  की

 कोशिश  को  छोड़  दें
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 अभी  तक  शिडयूल्ड  कास्ट  शौर  शिडयूल्ड
 ट्राइब्स  की  भ्र वस् था  सुधरी  नहीं  है,  भ्रमर  कहीं
 भ्र काल  होता  है,  भुखमरा  होती  है,  सूखा  पड़ता

 है,  बाढ़  कराती  है,  या  बीमारी  कराती  है,  ताऊ

 कराती  है,  हैज़  जाता  है,  तपेदिक  भ्राता  है  त
 उस  के  सब  से  पहले  शिकार  मजदूर  और  भर्ती

 सबंहारा  शोषित  वर्ग  के  लोग  ही  होते  हैं

 अछूत  कहे  जाने  वाले  लोग  होते  हैं  ।  मैं  कहना

 चाहता  हूं  कि  राज  तक  सरकार  ने  कोई

 ऐसा  कदम  नहीं  उठाया  जिस  से  उन  की

 पर  कैपिटा  आय  बढ़े,  उन  की  आ्राथिक  अवस्था  में

 सुधार  हो  ।  आज  तक  सरकार  ने  ऐसा  कोई
 कदम  नहीं  उठाया  कि  जिस  से  मजदूर  वर्ग  की,
 जिन  में  शत  प्रति  शत  पिछड़े  वर्ग  के  लोग  हैं,
 कौर  जिन  में  90  प्रतिशत  शिडयूल्ड  कास्ट
 कौर  शिडयूल्ड  ट्राइब्स  के  लोग  हैं,  उन  खेत

 हीन  मजदूरों  की  भ्रवस्था  को  सुधारा  जाए,
 उन  की  माली  हालत  अच्छी  की  जाए,  और

 उन  की  गुलामी  की  जंजीरों  को  तोड़ा  जाए  ।

 मैं  आदरणीय  बाबू  जगजीवन  राम  के  शब्दों  में

 कहना  चाहता  हूं  कि  खेतीहीन  मजदूर
 गुलामी  का  प्रतीक  हैं,  गुलामी  का  निशान  हैं
 श्र  जब  तक  यह  खेतहीनता  का  कलंक

 देश  से  दूर  नहीं  होता  तब  तक  ये  गुलामी  की

 जंजीरें  टूट  नहीं  सकतीं  जो  जंजीरें  इस  देश  के

 मजदूरों  की  बड़ी  तादाद  को  जकड़े  हुए  हैं,
 जिन  में  90  प्रतिशत  शिडयल्ड  कास्ट  और

 शिडयूल्ड  ट्राइब्स  के  लोग  हैं  ।  मेरा  सुझाव
 है  कि  तमाम  देश  में  जो  करीब  ढ़ाई  करोड़

 एकड़  जमीन  बेकार  पड़ी  है,  जिस  में  हल  चल

 सकता  है,  रेल  के  किनारे  की  जमीन,  नहरों
 के  किनारे  की  जमीन,  या  वह  जमीन  जो

 जंगलात  के  नाम  से  रिजर्व  कर  रखी  गयी  है,
 उस  जमीन  को  इन  लोगों  को  दिया  जाय

 तो  इन  की  श्रमिक  भ्रवस्था  को  सुधारा
 जा  सकता  है  ।

 शझ्ाज  यह  प्रश्न  उठता  है  कि  अछूतों  में

 शिक्षा  का  प्रसार  क्‍यों  नहीं  होता।  मैं  कहना

 चाहता  हूं  कि  अछूतों  में  शिक्षा  का  प्रसार
 केवल  उनके  लड़कों  को  वजीफे  देने  से  नहीं  हो
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 [श्री  मौतें]
 सकता,  उनके  बच्चों  को  बिना  फीस  शिक्षा

 देने  से  नहीं  हो  सकता।  राज  अवस्था  यह

 है  कि  गरीबी  के  कारण  भ्र छूत  बालक  जो  कि

 2  साल  का  है,  या  श्छ्त  बालिका  जो  कि

 दस  साल  कहे,  जानवरों  को  चराने  भेजे

 जाते  हैं,  उनमें  से  कोई  जूते  गांठता  है,  कोई
 दास  काटता  है।  राज  सर्वहारा  शोषित

 समाज  का  बारह  सौदा  साल  का  बालक

 अपने  माता  पिता  के  लिए  कमाता  है,  वह
 हरामखोर  नहीं  होता।  झगर  उसको  पढ़ने
 भेज  दिया  जाए  तो  उसके  बूढ़े  माता  पिता  क्या

 खाओगे  ?  इसलिए  मेरा  कहना  है  कि  जब  तक

 उनकी  भ्राथिक  अवस्था  नहीं  सुधरेगी  उन  में

 गिद्धा  का  प्रसार  नहीं  हो  सकता।  इसलिए
 मेरी  भांग  है  कि  उनकी  भ्रामक  अवस्था  को

 सुधारने  के  लिए  मजबूत  कदम  उठाए  जाएं।

 चौथी  पंच  वर्षीय  योजना  में  शोषित

 के  सुधार  के  लिए  205  करोड़  रुपया  रखा

 गया  है,  जब  कि  देश  में  एक  एक  मिल  मालिक

 कौर  एक  एक  बड़े  प्रोजेक्ट्स  चलाने  वाला

 करोड़ों  रुपया  हजम  कर  जाता  है।  पर  इन
 0  करोड़  प्रति  सर्वहारा  लोगों  की  भलाई

 के  लिए  चौथी  योजना  में,  जिसकी  कुल  राशि

 22,500  करोड़  है,  केवल  205  करोड़
 रुपया  रखा  जागया  है।  कुछ  लोग  यह  बहस
 करते  हैं  कि  योजना  में  जो  कुल  22,500

 करोड़  रुपया  रखा  गया  है  उसमें  भी  तो  इन
 लोगों  का  हिस्सा  है।  लेकिन  ड्राप  देखें  कि

 योजना  का  रुपया  बड़े  लोगों  पर  खर्च  होता

 है,  टाटा,  बिड़ला,  डालमियां  पर  खर्च  होता

 है,  बड़े  बड़े  कारखाने  बनाने  पर  खर्च  किया

 जाता  है,  शोषित  समाज  के  लोगों  के  हिस्से
 में  कुछ  नहीं  पड़ता

 उपाध्यक्ष  महोदय  :  भ्रामक  20  मिनट

 हो  गया,  तब  खत्म  कीजिए  |

 श्री  सौर्य  :  मेरे  लिए  तीस  मिनट  का  समय

 है।  *

 उपाध्यक्ष  महोदय  !  बाकी  समय  बजट

 डिमांड हस  पर  ले  लीजिएगा।
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 श्री  मौत:  मेरा  तो  सम्बन्ध  इसी  से  है,
 मैं  तो  इसी  पर  तीस  मिनट  बोलूंगा,  और  मैंने

 यह  ड्राप  को  लिख  कर  भी  दे  दिया  है।

 उपाध्यक्ष  महोदय  :  मालूम  है,  श्राप  पांच

 मिनट  शौर  ले  लीजिए

 भरी  मौर्य  :  अरब  झुग्गी  झोंपड़ी  का  प्रश्न
 उठ  रहा  है।  एक  जमाना  था  मनुस्मृति  का

 जब  श्रुत  लोगों  को,  शूद्रों  को,  बस्ती  के  बाहर
 बसाया  जाता  था।  राज  वही  जमाना  फिर

 दोहराया  जा  रहा  है।  जिन  स्थानों  पर  ये

 पिछड़े  वर्ग  के  लोग  रस्सी  रस्सी  साल  से  रह
 रहे  हैं,  जहां  इन  के  बाप  दादा  रहते  रहे  हैं
 उन  स्थानों  को  स्लम  एरिया  घोषित  करके

 उनको  वहां  से  हटाया  जा  रहा  है  शौर  दिल्‍ली

 से  दूर  भेजा  जा  रहा  है।  दिल्ली  तो  देवताओं

 के  रहने  की  जगह  है,  यहां  पर  शोषित  समाज

 के  लोग  कैसे  रह  सकते  हैं।  जो  लोग  इन  स्थानों

 पर  सदियों  से  रहते  श्र  रहे  हैं  उनको  निकाल

 कर  शहादरा  से  दो  मील  बागे  या  बदरपुर
 से  चार  मील  आगे  भेजा  जा  रहा  है,  जहां  से

 दिल्ली  शाने  जाने  का  रोज  डेढ़  रुपया  लगता

 है।  उनके  जाने  जाने  की  कोई  व्यवस्था  नहीं
 की  गयी  है  ताकि  वे  भ्र पनी  रोजी  कमा  सकें।

 अगर  आप  के  पास  स्‍लम  क्लियरेंस  की  स्कीम

 है  तो  बहुत  भ्रच्छा  है,  लेकिन  इस  को  अभिशाप

 के  रूप  में  शोषित  समाज  पर  लागू  मत  करो  |

 ये  लोग  इन  स्थानों  पर  साठ  साठ  सत्तर  सत्तर

 साल  है  रह  रहे  हैं।  मेरा  सुझाव  है  कि  जहां  ये

 लोग  रहते  हैं  वहीं  इन  के  लिए  मल्टी  सटोरिड

 इमारतें  बना  कर  इनको  उस  में  रखा  जाए
 ताकि  वे  भ्र पनी  रोजी  कमा  सकें  और  भरना

 पेट  भर  सकें  यह  मल्टी  स्टोरीज़  बिल्डिंग्स

 बनाने  की  बात  मैं  पहले  कई  बार  कह  चुका

 हूं  लेकिन  इसकी  शोर  कोई  ध्यान  नहीं  दिया

 जाता।  सरकार  का  ध्यान  किसी  समस्या

 की  ओर  उस  समय  तक  नहीं  खिचता  जब  तक

 कि  उसके  लिए  कोई  आन्दोलन  न  छेड़  दिय

 जाए।  हमारी  रिपबलिकन  पार्टी  मे  जब
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 सरकार  के  सामने  भ्र पनी  डिमांड  का  चारटर
 रखा  तो  उस  तरफ  सरकार  का  ध्यान  नहीं
 गया,  लेकिन  जब  हम  ने  आन्दोलन  छेड़  दिया
 कौर  हमारे  एक  लाख  98  हजार  कार्यकर्ता

 जेलों  में  चले  गए  तो  सरकार  ने  उन  पर  ध्यान

 दिया।  जब  तक  लाखों  अकादमी  जेलों
 में  नहीं  चले  जात  यह  सरकार  किसी  समस्या
 की  जोर  ध्यान  हीं  नहीं  देती।  श्री  खन्ना

 साहब  इस  समय  यहां  मौजूद  नहीं  हैं।  इसलिए
 मैं  माननीय  मिनिस्टर  सोशल  सिक्योरिटी
 के  द्वारा  खन्ना  जी  का  ध्यान  इस  जोर  खींचना

 चाहता  हूं।  मैं  चाहता  हूं  कि  उनका  ध्यान

 इस  समस्या  की  शोर  खिंचे।  जो  लोग  इन
 स्थानों  पर  सदियों  से  बसे  हुए  हैं,  जो  पचास,

 पचास,  साठ  साठ  साल  से  यहां  रह  रहे  हैं
 मगर  उनको  उजाड़  कर  स्लम  क्लियरेंस  के

 नाम  पर  दिल्‍ली  से  बाहर  निकाला  जाएगा
 तो  हम  इस  के  खिलाफ  बहुत  मजबूत  कदम

 उठायेंगे  चाहे  वह  कोई  ताकतवर  गवर्नमेंट

 हो  उसके  खिलाफ़  हमें  एक  मज़बूत  क़दम  उठाने

 में  कोई  दिक्कत  नहीं  आयेगी  |

 5  hrs.  ve

 जहां  तक  झुग्गी,  झोंपड़ियों  में  रहने
 वाले  व्यक्तियों  का  सवाल  है  यह  बात  तय

 हो  गई  थी  कि  3:  दिसम्बर  सन  i962

 तक  जिन  लोगों  के  झुग्गी  झोंपड़ियां  बन  गई

 हैं  उनको  झ्लालटरनेटिव  प्लाटस  वहां  से

 हटाते  समय  दिये  जायेंगे  लेकिन  उनको  उन

 झुग्गी  झोंपड़ियों  से  बेदखल  कर  के,  उनकी

 झोंपड़ियों  को  गिरा  कर  दस,  दस  मील  की

 दूरी  पर  भेजा  जा  रहा  है  जहां  कि  न  तो  पानी

 की  कोई  व्यवस्था  है  न  ही  सड़क  इरादी  की

 कोई  व्यवस्था  है  ।  जब  तक  सरकार  उनके

 लिए  झल टर नेटिव  साइट  पर  सड़क,  पानी

 शादी  आवश्यक  वस्तुओं  की  व्यवस्था  नहीं
 कर  देती  है  तब  तक  उन्हें  उनकी  झोंपड़ियों
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 कौर  झुग्गियों  से  बेदखल  न  किया  जाय,
 उनको  उन के  स्थानों  से  न  उजाड़ा  जाय  कौर

 वहीं  पर  उनको  बने  रहने  दिया  जाय  ।  मैं

 चाहूंगा  कि  3]  दिसम्बर  सन  1962  तक

 झुग्गी  झोंपड़ियों  में  जो  बसने  वाले  लोग  हैं
 उनको  तब  तक  उनके  स्थानों  से  न  हटाया
 जाय  जब  तक  उनको  सरकार  झालटरनेटिव
 प्लाट  80  गज़  के,  50  गज  के  या

 25  गज़,  जैसी  भी  सरकार  की  योजना  हो,
 वे  प्लाटस  उनको  नहीं  दे  दिये  जाते  शौर

 वहां  पर  सड़क  और  पानी  शादी  झ्रावश्यकताप्रों
 की  समुचित  व्यवस्था  नहीं  कर  दी  जाती  ।

 जहां  तक  शभ्रछुतों  के  प्रति  'छुन्माछूत
 बीतने  का  सवाल  है  मैं  समझता  हूं  कि  इस
 बात  से  सदन  के  बहुत  से  माननीय  सदस्य
 नावाकिफ  नहीं  होंगे  कि  प्रभी  भी  ऐसे

 बहुत  से  होटल  हैं  जिनमें  कि  छत  लोग
 जाकर  खाना  नहीं  खा  सकते  हैं  ।  मेहतर
 लोग  कब  भी  वहां  बैठ  कर  खाना  नहीं  खा
 सकते  हैं  ।  ग्रामों  में  कभी  भी  ऐसे  कुएं  हैं
 जहां  कि  श्छ्त  लोग  जाकर  पानी  नहीं  भर
 कसते  हैं  t  गुजरात  में  हालत  यह  है  कि
 पंचायतघर  में  श्रुत  पंचायत  के  मैम्बर्स  को
 बैठने  नहीं  दिया  जाता  है,  शीत  मेम्बर  को
 पंचायतधर  में  घुसने  नहीं  दिया  जाता  है
 शौर  वे  बेचारे  जवाहर  बैठते  हैं  a ee

 Shri  P.  R.  Patel  (Patan):  It  is  not
 correct.  In  many  Of  the  Panchayats
 there  are  cases.

 Shri  Maurya:  It  is  reported  in  it.
 It  is  a  reported  matter.

 पटेल  साहब  को  मैं  साफ़  तौर  पर  कहना
 चाहता  हूं  कि  वे  सत्य  भौर  यथार्थता  को
 स्वीकार  करने  में  हिचकिचाये  नहीं  ।  उनको
 मैं  बतलाना  चाहता  हूं  कि  गुजरात  में  मैं  ने
 स्वयं  देखा  है  कि  आजके  उन  के  राम  राज्य
 में  वहां  गुजरात  में  हमारे  बेकस  भाई  मूर्दा
 जानवर  का  मांस  खाते  हैं  ।  मैं  ने  स्वयं  भ्र पनी
 आंखों  से  उन  लोगों  को  उस  मुर्दो  जानवर
 का  चमड़ा  निकालते  भौर  बाद  में  उसका
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 [att  ate]
 मांस  खाते  देखा  है  कौर  मेरे  द्वारा  इस  बारे  में

 उनसे  सवाल  करने  पर  यह  जवाब  मिला  कि

 हम  लोग  साहब  यहां  गुजरात  में  मुर्दा  जानवर
 का  गोश्त  खाकर  गुजर  करते  हैं  ।  राज  भी

 वहां  पर  उनकी  रोजी,  रोटी  की  समस्या

 हल  नहीं  हुई  है  कौर  जैसा  मैं  ने  प्रभी  कहा
 वह  मुर्दे  जानवर  का  मांस  खाते  हैं  ।  इस

 कटु  वास्तविकता  से  कोई  इंकार  नहीं  कर
 सकता  है  और  जो  भी  सज्जन  सत्य  कौर
 यथार्थ ना  से  श्रांखें  छिपाते  हैं  वे  इस  शुतरमुर्ग़
 की  तरह  हैं  जो  कि  प्रगति  गर्दन  रेत  में  घंटा

 कर  सोचता  है  कि  मैं  सुरक्षित  रहूंगा  लेकिन

 शिकारी  की  गोली  उस  पर  पड़ती  है  कौर

 वह  वहीं  पर  मर  कर  ढेर  हो  जाता  है  भ्रमर
 समय  रहते  न  चेता  गया  और  तत्काल  सक्रिय

 कदम  नहीं  उठाये  गये  तो  हमारा  यह  देश
 फिर  सलाम  हो  सकता  है  ।  भ्रमर  यहां  के

 पिछड़े  वर्गों  की,  यहां  के  शोषितों  की  माली

 हालत,  सामाजिक  हालत  और  राजनैतिक

 हालत  को  नहीं  सूधारा  गया  तो  यह  मुल्क
 फिर  से  गुलाम  हो  सकता  है  ।  चन्द  लोग

 इस  मुल्क  की  आजादी  को  बरक़रार  नहीं
 रख  सकेंगे  t

 ज़रूरत  इस  बात  की  है  कि  ऐसे  ग़रीब

 खेती  मजदूरों  के  लिए,  भ्र नस् किल्ड  लेबर

 के  ऊपर,  इस  शोषित  समाज  के  लोगों  के

 ऊपर  जो  कि  ज्यादातर  भ्र नस् किल्ड  लेबर

 है  और  देहातों  में  बसते  हैं  उनके  लिए  इस
 मिनिमम  वेजेज्ञ  ऐक्ट  सन  948  को  लागू
 किया  जाय  a  are  ऐसे  लोगों  की  कोई  भी  ,

 मजदूरी  नियत  नहीं  है  कौर  मैं  चाहूंगा  कि

 उनके  लिए  इस  मिनिमम  बेज़ेज़  ऐक्ट  को

 लागू  किया  जाय  ।  खेतहीन  मजदूरों  को

 कम  से  कम  ऐक्ट  के  मुताबिक  तनख्वाह  दिलाने

 की  व्यवस्था  की  जानी  चाहिए  वरना  यहां
 की  हालत  ठीक  नहीं  हो  सकती  है  t

 ग्राहकी  इच्छानुसार  मैं  संक्षेप  में  पति

 बात  समाप्त  किये  दे  रहा  हूं  :  एक,  दो  मिनट

 से  भ्र धिक  मैं  नहीं  लेने  वाला  हूं  ।  यहां  पर
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 भाषा  के  प्रश्न  को  लेकर  जब  झगड़ा  हो
 सकता  है,  भाषा  के  प्रश्न  को  लेकर  जब

 मुल्क  के  टूटने  की  बात  आ  सकती  है,  भाषा
 के  प्रश्न  को  लेकर  राष्ट्र  की  |  या  2  करोड़
 रुपये  की  सम्पत्ति  को  स्वाहा  किया  जा  सकता

 है,  भाषा  के  प्रश्न  को  लेकर  जिसको  कि  मैं
 कोई  समस्या  नहीं  समझता,  जब  उसको
 समस्या  बना  कर  यहां  के  कैबिनेट  मिनिस्टर

 इस्तीफा  दे  सकते  हैं  तो  हो  सकता  है  कि
 भले  ही  राज  उन  बेकस  लोगों  की  श्रावाज
 में  इतनी  शक्ति  न  हो,  इतना  बल  न  हो  फिर
 भी  पेट  की  समस्या  लेकर,  रोजी  कौर  रोटी
 की  समस्या  को  लेकर  इस  मुल्क  में  बहुत
 बड़ी  बगावत  हो  सकती  है  ।  इस  मुल्क  में

 बहुत  बड़ी  क्रांति  हो सकती  है  ।  आज  उन
 लोगों  का  सन्तोष  अपनी  चरम  सीमा  पर

 पहुंचा  हुआ  है  शौर  वह  एक  ज्वालामुखी
 पर्वत  के  समान  है  जो  कि  किसी  भी  दिन
 कौर  किसी  भी  क्षण  फट  सकता  है  कौर  याद
 रखिये  कि  जिस  दिन  वह  फट  गया  इस  देश
 को  कोई  भी  जीवित  नहीं  रख  सकेगा  |
 देश  में  एक  बहुत  बड़ी  क्रांति  करा  सकती  है  ।

 एक  शब्द  मैं  यह  कहना  चाहता  हूं  कि
 जब  कि  करोड़ों  लोग  खे  मरते  हुए  भी

 कभी  साम्यवाद  की  जोर  नहीं  जा  रहे  हैं
 कौर  वे  लोकशाही  को  शौर  जम्हूरियत  को

 डरपना  धर्म  समझ  कर  उस  पर  एक  आस्था
 रख  कर  चल  रहे  हैं  मगर  उनकी  हालत  को

 बेहतर  नहीं  किया  गया,  यह  भ्र सहाय  कौर

 बेसहारा  जिनका  कि  कोई  पुरसाहाल  नहीं  है
 अगर  उनका  कोई  खयाल  नहीं  किया  गया

 तो  उनका  रुख  भी  साम्यवाद  की  जोर  होगा
 भ्र ौर  उस  हालत  में  इस  मुल्क  में  स ेलोकशाही
 का  लोप  हो  जायगा  ।  इन  शब्दों  के  साथ

 मैं  धपना  स्थान  ग्रहण  करता  हूं

 Mr.  Deputy-Speaker:  The  hon.
 Minister  will  be  called  at  6.40  hours.
 Shrimati  Chandrasekhar,
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 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrimatl
 Chandrasekhar):  Mr.  Deputy-Speaker,
 Sir,  I  am  most  grateful  to  the  hon-
 ourable  House  because  almost  all  the
 hon,  Members  who  spoke  since  this
 morning  have  given  attention  to  the
 backward  classes.  And,  it  is  most
 gratifying  that  the  House  is  giving
 more  attention  to  the  cause  of  the
 backward  classes.  Sir,  the  Central
 Government  and  the  State  Govern-
 ments  are  fully  alive  to  the  needs  and
 are  paying  more  attention  to  the  wel-
 fare  of  the  backward  classes.  It  is
 well  known  to  the  House.

 Sir,  in  addition  to  the  benefits  that
 the  backward  classes  are  to  derive
 from  the  schemeg  in  the  general  sec-
 tor,  there  is  the  backward  class  sec-
 tor  which  is  earmarking  in  every
 Plan  certain  schemes  and  funds  for
 the  welfare  of  the  backward  classes.
 During  the  First  Plan,  Rs.  35  crores
 were  earmarked;  in  the  Second  Plan,
 Rs,  9l  crores,  and  in  the  Third  Plan,
 Rs.  4  crores.  The  House  is_  well
 aware  from  the  Annual  Report  that
 we  are  to  get  Rs.  205  crores  for  the
 Fourth  Plan.

 Many  hon,  Members  mentioned
 that  there  has  been  a  lot  of  shortfall.
 Of  course,  I  do  admit  that  in  the
 First  Plan  period  there  was  a  great
 shortfall,  because  only  Rs.  25  crores
 were  spent  out  of  Rs.  35  crores  and
 in  the  Second  Plan,  Rs.  78  crores  out

 of  Rs,  9l  cores  were  spent.  In

 the  case  of  the  Third  Plan,  I  do  not

 think  we  should  be  so  dismal,  be-

 cause,  out  of  the  amount  of  Rs.  78.70
 crores  meant  for  the  four  years  of

 the  Third  Plan,  nearly  about  Rs.  72.03
 crores  would  have  been  spent  by  the
 fourth  year  of  the  Third  Plan.  So,
 that  is  not  very  dismal.  So  I  should
 not  think  that  the  House  should
 make  a  sweeping  statement,  saying
 that  there  has  always  been  8  great
 shortfall  in  all  the  backward  class

 sector  programmes.
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 Sir,  when  we  come  to  the  welfare
 schemes  meant  for  the  backward
 classes,  we  have  the  educational
 schemes,  economic  uplift  and  the  soc-
 ial  welfare  schemes  for  the  backward
 classes,  which  include  the  scheduled
 castes,  scheduled  tribes  and  the  other
 backward  classes.

 When  we  take  up  the  educational
 schemes,  we  have  got  schemes  like
 grant  of  pre-matric  and  post-matric
 scholarships;  provision  of  books,  cloth-
 ing  and  other  equipment  to  children;
 opening  and  maintenance  of  schools,
 hostels  and  ashram  schools;  cunstruc-
 tion  of  school  and  hotel  buildings  and
 teachers’  quarters;  and  provision  of
 mid-day  meals  and  boarding  grants.
 This  includes  the  educational  ameni-
 ties  provided  for  the  backward  clas-
 ses.

 Secondly,  coming  to  the  ,chemes
 for  economic  uplift,  I  would  like  to
 mention  that  there  are  schemes  like
 the  supply  of  bullocks,  seeds,  agri-
 cultural  implements  and  insecticides;
 supply  of  poultry,  milch  cattle  and
 sheep;  settlement  of  shifting  cultiva-
 tors;  grants  for  setting  up  of  cottage
 industries;  construction  of  roads,
 bridges,  culverts  and  approach  roads;
 setting  up  of  forest  labourers’  cooper-
 ative  societies  and  marketing  and
 consumers’  cooperatives;  setting  up  of
 Tribal  Developnient  Blocks  for  inten-
 sive  and  coordinated  development  of
 the  tribal  areas;  and  tribal  research
 and  training  institutes.

 Coming  to  the  social  services,  there
 are  various  schemes  like  subsidy  for
 the  construction  of  houses  and  pro-
 vision  of  housing  sites;  provision  of
 medical  facilities;  provision  of  drink-
 ing  water  facilities;  provsion  of  wheel
 barrows  to  eradicate  the  practice  of
 carrying  night  soil  as  headloads,  re-
 servation  of  seats  in  educational  in-
 stitutions;  reservation  in  services;  and
 pre-examination  coaching  facilities  to
 the  Scheduled  Castes  and  Scheduled
 Tribes,
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 [Shrimati  Chandrasekhar]
 Then,  I  would  like  to  say  some-

 thing  about  the  scholarships.  A  few
 hon.  Members  mentioned  about  the
 granting  of  scholarships,  particularly
 the  post-Matric  scholarships.  I  have
 Stated  time  and  again  the  number  of
 steps  taken  by  us  to  expedite  the
 granting  of  the  post-Matric  scholar-
 ships.  The  House  is  also  aware  of
 the  increase  in  the  quantum  of
 scholarships,  the  number  of  scholar-
 ship  and  also  the  amount  that  has
 been  given  towards  the  post-Matric
 scholarships  as  also  the  pre-Matric
 scholarships.  Here,  I  would  like  to
 say  that  in  the  First  Plan,  the  num-
 ber  of  scholarships  awarded  for  the
 scheduled  castes  and  scheduleg  tribes
 was  45,57l  with  an  amount  of  Rs.  2
 crores.  During  the  Second  Plan,  the
 number  was  1,87,058  and  it  covered
 an  amount  of  7.36  crores.  During  the
 Third  Plan,  till  the  end  of  1963,  the
 number  was  ,83,54l  and  the  amount
 spent  wag  Rs.  8.96  crores.  So,  the
 amount  has  been  steadily  increasing.

 In  order  to  reduce  the  hardship  to
 candidates,  a  very  large  number  of
 Persons  have  been  authorised  to  issue
 such  certificates  for  the  candidates  who
 apply  for  scholarships.  They  include
 the  Memberg  of  Parliament,  Members
 of  the  State  Legislatures,  Municipa:
 Commissioners,  Members  of  District
 Boards,  Gazetted  Officers  of  the  Cen-
 tral  and  State  Governments.  On  an
 average,  there  wil]  be  at  least  50  to
 60  authorised  persons  in  a  district  and
 it  should  not  be  difficult  for  the  can-
 didates  to  obtain  such  a  certificate.
 This  was  one  of  the  _  bottlenecks.
 This  was  brought  to  our  notice  and
 we  have  taken  steps  to  minimise  the
 difficulties  that  the  students  would
 be  put  to.  Besides  this,  we  have  tak-
 en  up  With  the  Education  Ministry  to
 formulate  certain  steps  to  see  that
 the  scholarships  are  dispersed  early.
 Education  Ministry  are  taking  up
 steps  to  remedy  the  hardships  along
 with  the  other  schemes  that  they
 have  for  the  merit  scholarships.  ee

 to  the  post-Matric
 we  also  have  got  pre-

 In  addition
 scholarships,
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 Matric  scholarships  which  are  mainly
 carried  out  by  the  State  Govern-
 ments.  We  contribute  75  per  cent
 and  the  State  Governments  contribute
 25  per  cent.  Under  this  scheme,
 stipends  varying  from  Rs.  5  to  Rs.  20
 Per  mensem  are  given  to  scheduled
 caste  and  scheduled  tribe  students.
 The  reimbursement  of  the  examina-
 tion  fee  is  also  made  to  the  students.
 Merit-cum-means  scholarship  in  order
 to  encourage  scheduled  caste  and
 scheduled  tribe  students  to  get  good
 marks  is  also  given.  Out  of  the  total
 provision  of  Rs,  24.2  lakhs  during
 the  Third  Plan,  Rs.  733.86  lakhs  have
 already  been  spent  during  the  first
 three  years  of  the  Plan.  The  physi-
 cal  target  is  that  2,283,362  students
 are  going  to  benefit  by  these  scholar-
 ships  and  stipends  worth  Rs.  l  lakh
 for  reading  and  writing  material  will
 be  given.  All  the  State  Governments
 and  Union  Territories  except  the  West
 Bengal  Government  have  exempted
 all  the  student  belonging  to  these
 communities  from  the  payment  of
 tuition  fees  at  various  stages  of  pre-
 Matric  period.  Recently,  the  West
 Bengal  Government  have  also  decid-
 ed  to  give  gducational  facilities  to
 the  very  backward  students  from  the
 scheduled  caste  communities  and  that
 will  also  mitigate  the  sufferings  of
 these  communities,

 Coming  to  the  services,  a  number
 of  Members  who  spoke  did  say  some-
 thing  about  the  representation  of
 these  scheduled  castes  and  scheduled
 tribes  in  services  being  very  low.
 Some  of  the  Members  said  that  the
 reservation  quota  is  not  being  ad-
 hered  to  and  soMe  gave  certain
 figures.  I  would  like  to  give  the  cor-
 rect  figures  because  some  have  been
 a  little  faulty.  As  regards  Class  IV,
 on  Ist  January  1962,  1,64,429  people
 were  in  service  and  that  makes  about
 17,33  per  cent.

 Shri  Maurya:  We  are  not  eager  to
 come  as  chowkidars  and  chaprasis.
 We  want  a  share  in  the  administra-
 tion,
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 श्री  बागड़ी  (हिसार)  :  केवल  चौकीदार

 चपरासी  और  क्लास  फोर  के  श्रादमी  रखे

 गए  हैं

 Shrimati  Chandrasekhar:  You  need
 not  interrupt  me.  You  will  have  your
 say.  ——

 They  are  also  Government  servants.
 Don’t  decry  them,  They  also  contri-

 -  bute  to  our  administration,  I  do  not
 think  that  chowkidars  and  other  class
 IV  persons  are  in  any  way  inferior.
 They  are  also  part  of  the  administra-
 tion,

 ett  बागड़ी  :  तो  फिर  ड्राप  अपने  घर

 वालों  को  क्लास  फ़ोर  में  भेजें

 Shrimati  Chandrasekhar:  As_re-
 gards  Class  III,  there  has  been  a  pro-
 gressive  increase  in  ‘1957,  the  nuni-
 ber  of  Class  III  employees  was  45,181
 whereas  in  962  it  has  risen  to  70,955.
 But  in  the  case  of  Class  II  and  Class
 I,  though  the  increase  has  been  a
 little  better,  it  is  not  satisfactory.

 The  number  has  increased  from  290  to
 839  in  the  case  of  Class  II  and  from
 44  to  85  in  the  case  of  Clasg  I.

 Shri  Maurya:  I  would  like  to  know
 the  percentages,

 Shri  A.  K.  Sen:  I  have  given  the
 percentages  on  many  occasions.  ‘hey
 will  be  given  again.  Nothing  will  be
 denied.

 Shrimati  Chandrasekhar:  We  do
 admit  that  though  there  has  been  an
 increase,  we  are  not  satisfied  with  at.
 The  hon,  Members  need  not  think
 that  these  figures  are  given  without
 taking  the  House  into  confidence
 about  the  shortage  that  is  still  there.
 I  am  coming  to  the  solution  also.

 श्री  बागड़ी  :  रेंग  रहे  हैं  t

 Shrimati  Chandrasekhar:  In  order
 to  encourage  more  people  to  get  into
 the  services,  the  House  is  well  aware
 that  we  have  taken  certain  measures.
 One  ig  the  relaxation  in  age  limit  by
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 five  years  and  the  other  is  the  reduc-
 tion  of  fees  to  one-fourth  and  we
 have  allowed  the  lowering  of  the
 standards  in  their  favour  wherever
 necessary  and  also  provided  safe-
 guards  in  the  matter  of  pro-
 ‘motion  on  the  basis  of  seniority.
 In  spite  of  that,  we  find  that  things
 have  not  improved.  The  House  also
 knows  that  we  had  two  training
 centres  for  coaching  scheduled  caste
 and  tribe  candidates  free  of  charge
 for  I.A.S.  and  LP.S.  in  Allahabad  and
 Bangalore  and  the  result  of  the  last
 three  years  has  been  very  good  and
 all  the  seats  reserved  for  these  com-
 munities  have  been  filled  up  during
 the  last  three  years.  In  1962,  for
 scheduled  castes,  the  number  requir-
 ed  to  be  reserved  for  the  LA.S.  was
 22  and  all  these  22  seats  were  filled
 and  so  also  in  the  case  of  scheduled
 tribes  4  seats  were  allotted  and  4  were
 filled.  In  1963,  l

 wegen
 allot-

 ted  for  scheduled  castes  and-ti  ‘were
 filled  and  4  were  allotted  for  the
 scheduled  tribes  and  4  were  filled.

 sit  बागड़ी  :  इस  से  ज्यादा  क्यों  नहीं

 लिए  गए  ?

 Shrimati  Chandrasekhar:  In  1964,
 of  the  l5  vacancies  that  were  there.
 4  were  allotted  to  the  scheduled
 castes  and  all  the  4  were  filled  by
 the  scheduled  castes  and  5  were  allot-
 ted  to  the  scheduled  tribes  and  all
 the  5  were  filled  by  scheduled  tribes.

 Shri  Maurya:  Could  you  give  us
 the  record  of  the  State  Governments?

 Mr.  Deputy-Speaker:  We  are  not
 concerned  with  the  State  Govern-
 ments  here.

 Shri  Maurya:  We  who  give  aid  to
 the  State  Governments  have  got  a
 right  to  know  it.

 Shrimati  Chandrasekhar:  We  have
 heard  Shri  Maurya  patiently,  and  now
 he  should  hear  me  patiently.
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 Shri  Jaganatha  Rao:  He  has  no
 patience.  That  is  the  trouble.

 Shrimati  Chandrasekhar:  The  hon.
 Minister  has  still  to  reply  to  the
 debate.

 Shri  Maurya:  We  are  entitled  to
 have  the  report  from  the  State  Gov-
 ernments  according  to  the  provisions
 of  the  Constitution;  this  Department
 has  got  that
 reports  from  the  State  Governments,
 according  to  the  provisions  of  the
 Constitution.

 Mr.  Deputy-Speaker:  The  State
 Governments  will  submit  their  report
 to  the  State  Legislatures.

 Shri  Maurya:  The  point  is  that
 they  have  not’  submitted  their  reports,
 and  no  action  has  been  taken  in  this
 regard.

 Shrimati  Chandrasekhar:  My  say  is
 not  the  final  say.  The  hon.  Minister
 has  still  to  reply.  If  there  are  any
 discrepancies,  the  House  will  get  the
 clarification  from  the  hon.  Minister.
 Moreover,  I  have  not  finished  my
 speech  yet.

 sit  बिगड़ो  :  कहां  से यह  सब  बताया

 जा  रहा  है  ?  कुश्तो  ग्रा धार  होना  चाहिये  |

 Shrimati  Chandrasekhar:  Shri
 Bagri  can  speak  when  he  gets  his
 chance.  If  he  takes  my  time,  then  I
 shall  have  to  take  the  time  of  the
 House  to  that  extent.  So  far  as  the
 IPS  is  concerned,  the  figures  were  as
 follows.  In  1962,  7  seats  were  allot-
 ted  to  the  Scheduled  Castes  and  6  to
 the  Scheduled  Tribes,  and  actually  0
 were  filled  by  the  Scheduled  Castes
 and  5  were  filled  by  the  Scheduled
 Tribes.  In  1963,  of  the  5  seats  allot-
 ted  for  the  Scheduled  Castes  for  the
 IPS,  5  were  filled  by  Scheduled
 Castes,  and  4  were  allotted  for  the
 Scheduled  Tribes,  and  all  the  four
 were  filled  by  Scheduled  Tribe  can-
 didates;  similarly,  in  1964,  0  were
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 allotted  for  the  Scheduled  Castes,  and
 3  allotted  for  the  Scheduled  Tribes,
 and  actually  0  were  filled  by  the
 Scheduled  Castes  and  3  by  the  Sche-
 duled  Tribes,  without  leaving  any
 gap.

 This  shows  that  there  has  been  an
 improvement  in  the.  position.  After
 seeing  this,  we  have  thought  of  giving.
 some  training  for  these  people  for.

 services  other  than  the  IAS,  IPS  that
 is  for  assistants,  stenographers  and
 other  clerical  grades.  The  programme
 will  be  started  shortly.  We  intend
 starting  eight  centres  in  various
 States,  which  will  enable  the  people
 going  in  for  class  III  and  class  II  posts
 to  appear  before  the  UPSC  examina-
 tion  after  getting  the  necessary  train-
 ing,  and  thereby  we  hope  to  fill  up
 the  backlog  that  is  existing  at  pre-
 sent.

 Now,  I  would  go  on  to  tribal  blocks.
 We  had  intended  to  start  450  tribal
 blocks  in  the  Third  Plan,  284  have
 already  been  started.  We  had  stag-
 gened  the  starting  of  these  tribal
 blocks  because  we  wanted  to  have
 trained  personnel  and  we  wanted  to
 have  all  the  equipment  and  other
 facilities  well  set  up  before  the
 entire  number  of  450  tribal  blocks
 could  be  set  up.  So,  each  year,  about
 0  per  cent  or  20  per  cent  or  25  per
 cent  has  been  started,  and  we  have
 started  so  far  284  such  blocks,  and
 we  hope  that  the  targeted  number  of,
 450  tribal  blocks  would  be  covered  in
 areas  where  the  tribal  concentration
 would  be  about  66/2-3  per  cent.
 Having  been  satisfied  with  these
 generally,  now,  we  want  to  cover  a
 larger  portion  of  the  tribals.  So,
 tribal  blocks  covering  50  per  cent  tribal
 population  would  be  now  taken  into
 account,  and  more  tribal  blocks  will
 be  started  very  soon.

 In  addition  to  them,  we  know  that
 there  will  be  other  tribals  who  will
 be  living  out  of  these  tribal  blocks.
 We  want  that  they  also  should  be
 benefited  by  special  schemes  and  for
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 this  purpose,  ad  hoc  assistance  is
 planned  to  be  given,  which  will
 relieve  them  to  a  certain  extent.

 As  I  have  said,  we  want  trained
 workers  for  the  tribal  qgevelopment
 blocks.  So,  we  have  started  tribal
 orientation  and  study  centres  in  three
 places,  namely  Jabalpur,  Udaipur

 .and  Bhubaneshwar  in  addition  to
 the  one  that  has  been  func-
 tioning  so  far  at  Ranchi.
 In  addtion  to  this,  functionaries  work-
 ing  in  animal  husbandry  co-opera-
 tion,  panchayats,  rural  industries  etc.
 and  extension  officers  are  to  be  given
 some  special  training  so  that  they
 will  be  equipped  to  handle  the  tribal
 development  block  work  success-
 fully.

 Mr.  Deputy-Speaker:  The  hon.
 Deputy  Minister  wanted  5  minutes
 and  she  has  taken  5  minutes  now.

 ७

 The  Minister  of  Rehabilitation  (Shri
 Tyagi:):  She  has  a  mastery  over  the
 subject.  So,  she  may  be  given  some
 more  time.

 Shrimati  Chandrasekhar:  I  shall
 just  say  a  word  about  forest  co-ope-
 ratives.  In  the  tribal]  blocks,  for  the
 benefit  of  the  tribals,  the  forest  co-
 operative  is  an  important  program-
 me.  In  the  First  Five  Year  Plan,  33
 forest  labour  co-operatives  of  the
 tribals  were  set  up  in  the  country.
 These  included  a  major  portion  from
 the  erstwhile  Bombay  State.  During
 the  Second  Plan,  another  462  such
 societies  including  220  in  Gujarat  and
 Maharashtra  were  set  up.  The  target
 for  the  Third  Plan  is  3,219,  Of  these,
 in  1961-62,  we  had  started  415,  and
 in  1962-63  we  had  started  619,  and
 in  1963-64,  we  are  expecting  to  com-
 plete  723  which  will  thus  make  a
 total  of  1829,  With  ‘the  accelerated
 tempo  of  the  progress  during  the  last
 two  years  of  the  Third  Plan,  the
 plan  target  of  329  societies  is  likely
 to  be  achieved.

 The  position  regarding  financial
 targets  is  summarised  as  below.  The
 plan  provision  is  Rs.  297.55  lakhs,  and
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 the  total  that  will  be  spent  by  965
 will  be  Rs.  228.28  lakhs,  So,  the
 shortfall  is  very  little.  Complaints
 were  made  about  the  tribals  being
 exploited  in  these  co-operatives.  For
 that  purpose,  certain  legal  and  legis-
 lative  measures  are  being  taken.  We
 have  asked  the  State  Governments  to
 legislate  certain  measures  tg  prevent
 moneylending  in  these  tribal  areas.
 Andhra  Pradesh,  Madhya  Pradesh,
 Punjab  and  certain  other  States  have
 started  action  on  this,  and  we  are
 pursuing  the  matter  with  the  other
 States,  and  we  hope  that  the  other
 States  also  will  fall  in  line  with  these
 States,  and  this  will  reduce  the  prob-
 lem  that  is  existing  in  these  tribal
 areas.

 In  the  Fourth  Plan,  the  Planning
 Commission  have  agreed  to  allot
 Rs.  205  crores.  The  Plan  panel  com-
 mittee  on  social  welfare  is  sitting  in
 the  beginning  of  next  month,  and  we
 are  hopeful  of  getting  a  little  more.
 Some  hon.  Members  have  said  that  it
 should  not  be  merely  Rs.  205  crores,
 but  it  should  be  Rs,  300  crores.  I
 would  submit  that  even  if  we  get
 Rs.  350  or  400  crores,  we  shall  be
 able  to  spend  the  amount,  because
 we  have  schemes  on  hand.  Some  hon.
 Members  made  a  sweeping  remark
 that  we  had  no  programmes’  and
 schemes,  and  we  were  just  shifting
 the  blame  on  to  the  State  Govern-
 ments.  After  all,  the  State  Govern-
 ments  are  the  Implementing  autho-
 rities.  The  hon.  Minister,  while
 replying  to  the  debate  on  the  Report
 of  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes,  had
 stated  that  we  were  going  to  have  a
 supervisory  machinery  to  see  that  the
 implementation  was  perfect.  So.  with
 the  help  of  that  machinery  and  the
 ensuing  conference  of  the  Ministers
 in  charge  of  backward  classes  which
 would  be  held  shortly  after  the  budget
 session  would  be  over,  we  shall  be
 able  to  set  right  some  of  the  existing
 problems.

 Shrimati  Yashoda  Reddy  (Kurnool):
 May  I  ask  one  question  of  the  hon.
 Deputy  Minister?
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 Mr.  Deputy-Speaker:  She  can  put
 that  question  later  to  the  hon.  Minis-
 ter  in  charge.

 Shrimati  Yashoda  Reddy:  I  want
 to  ask  her  because  she  is  dealing  with
 this  subject,

 Shrimati  Lakshmikanthamma:  When
 5  hours’  were  allotted  for  these
 Demands,  we  did  not  know  that  about
 2  hours  would  be  taken  by  the  hon.
 Ministers.  So,  we  request  that  the
 time  may  be  extended.

 Shrimati  Savitri  Nigam  (Banda):
 Time  must  be  extended  for  this.

 Shri  Rama  Chandra  Mallick  (Jai-
 pur):  Time  should  be  extended.  There
 jis  demand  from  both  sides,

 Shrimati  Lakshmikanthamma:  Time
 should  be  extended  because  nearly
 2  hours  are  being  taken  by  the  hon.
 Ministers.

 श्री  बागड़ी  :  करोड़ों  प्राणियों  का

 सवाल  हैं,  श्रादिवासिपों  का  सवाल  है,  समय
 तो  आप  बढ़ायें  |

 श्री  .  Wo  सोच  (सिंहभूम)  :  समय

 बढ़ा  दिया  जाए।

 Mr.  Deputy-Speaker:  It  has  already
 been  agreed  to  that  no  extension  of
 time  would  be  allowed.

 Shrimati  Lakshmikanthamma:  This
 concerns  nearly  80  per  cent  of  the
 people.  Therefore,  time  must  be
 extended.

 Shrimati  Subhadra  Joshi:  We
 would  like  to  ask  some  questions.

 Mr.  Shri
 Utiya.

 Deputy-Speaker;  Now,
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 श्री  दिया  (शाह डोल)  :  उपाध्यक्ष

 महोदय,  सामाजिक  सुरक्षा  मन्त्रालय  पर  कुछ
 बोलने  के  पूर्व  मैं  मन्त्री  महोदय  का  ध्यान  हाल
 की  एक  घटना  की  तरफ  खींचना  चाहता  हूं  ।

 प्रभी  हाल  ही  में  29  जनवरी  को  नेत्र

 विहीन  स्कूल  गृह  उद्योग,  बदरपुर,  नई  दिल्ली
 के  छात्रों  पर  स्कूल  के  नौकरों  के  द्वारा  लाठी

 चार्ज  कराया  गया  है  जिसके  फलस्वरूप  8

 विद्यार्थियों  को  घातक  चोटें  भाई  हैं  कौर  एक
 लड़के  का  हाथ  टूट  गया  है  |  उसके  घर  वालों

 को  सूचना  नहीं  देने  दी  गई  कौर  न  उन्हें  भ्रमण-

 ताल  में  ही  भरती  किया  गया  ।  उनका  खाना
 बन्द  कर  दिया  गया  और  एक  ट्रक  में  भर
 कर  एक  अज्ञात  जगह  पर  छोड़  दिया  गया  है।

 वहां  के  छात्र  गृह  मन्त्री  कौर  प्रधान  मन्त्री  के

 पास  भी  गये  हैं,  लेकिन  उन  को  कभी  तक  न्याय

 नहीं  मिला  है  ।  विद्यार्थियों  की  मांगें,  उचित  हैं,
 यानी  सिर्फ  मैट्रिक  तक  की  पढ़ाई,  नाई,  धोबी,
 चिकित्सा  की  सुविधा,  साबुन,  कपड़ा  और  तेल  |

 बतंन  मांजने  की  व्यवस्था  है  ही  ।

 5.8l  hrs.

 [Dr.  SAROJINI  MaHrsHI  in  the  Chair]

 सामाजिक  सुरक्षा  मिसाल  की  जो

 रिपोर्ट  हम  लोगों  को  मिली  है  उसके  पहले
 प्रत्याय  का  नाम  है  ढांचा  तथा  तत्व  ज्ञान,

 और  सारी  रपट  में  ढांचा  शौर  तत्व  ज्ञान  को

 छोड़  कर  कुछ  भी  नहीं  है  जिससे  पता  चले  कि

 मन्त्रालय  ने  पिछले  साल  सामाजिक  सुरक्षा  के

 लिये  क्‍या  क्‍या  काम  किये  हैं  कौर  उससे  कितने

 लोगों  को  फायदा  हुआ  है  झ्रादिवासी  तथा

 पिछड़ी  जातियों  का  कल्याण  भी  सामाजिक

 सुरक्षा  का  एक  भंग  है,  सल्,  में  यह  सबसे  बड़ा
 अंग  है  ।  धर्म  कौर  सामाजिक  सुरक्षा  ने  मिल

 कर  हिन्दुस्तान  की  आबादी  की  80  प्रतिशत

 जनता  को  श्रकरमण्य  श्र  असहाय  बना  दिया

 है,  कौर  उसके  फलस्वरूप  राष्ट्र  भी  इतना

 लकवा  मार  बन  गया  है  कि  राष्ट्र  का विकास

 हो  नहीं  सकता  ।  किसी  भी  सभ्य देश  में  कन्धे,
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 बहरे,  गूंगे  लोगों  का  जैसा  स्थान  होता  है  हिन्दु-
 स्थान  में  आदिवासी  हरिजन  तथा  अन्य

 पिछड़ी  जातियों  की  वैसी  ही  हालत  है।
 जिस  तरह  भ्रन्धे,  बहरे  और  गूंगे  लोगों  को

 विशेष  सुविधा  भ्र ौर  सहायता  की  सुरक्षा  न

 देने  से  दुष्ट  लोग  उनको  कुचल  देते  हैं,  उनके
 साथ  हरकतें  करते  हैं,  उसी  तरह  हिन्दुस्तान
 के  आदिवासी,  हरिजन  तथा  पिछड़ी  जाति  की

 जनता  को  विशेष  सुविधा  तथा  विशेष  संरक्षण

 न  देने  पर  स्वार्थी  वर्ग  क ेलोग  उन  को  कुचल
 डालते  हैं  ।

 वैसे  तो  भ्रष्टाचार  शौर  जुल्म  हिन्दुस्तान
 के  हर  हिस्से  में  सारी  गरीब  जनता  के  ऊपर
 ढाये  जाते  हैं,  लेकिन  पिछड़े  इलाकों  में  जहां
 आदिवासी  तथा  और  पिछड़ी  जातियों  के  लोग

 रहते  हैं  वहां  पर  पुलिस,  जंगल  तथा  रेवेन्यू  के
 छोटे  छोटे  अफसर  दिन  रात  लूट  कौर  जुल्म
 चलाते  रहते  हैं  । उसकी  कल्पना  करना  भी

 दिल्‍ली  में  बैठ  कर  मुश्किल  है  ।  सच  पूछो  तो

 इन  इलाकों  में  कोई  शासन  या  कानून  चलता

 नहीं  है  ।  एक  एक  अफसर  या  पुलिस  वाला

 आमदनी  में  नहीं  तो  क्षमता  में  एक  एक  मिनी-

 स्टर  से  भी  कम  नहीं  है  ।  शिक्षा,  सभ्यता  कौर

 पैसे  के  अभाव  के  कारण  ये  लोग  भ्रष्टाचार
 झोर  न्याय  से  लड़  नहीं  सकते  ।  बल्कि  परे-

 शानी  से  ऊब  करके  सैकड़ों  लोग  प्रात्महत्या
 कर  डालते  हैं  अथवा  ग्राम  छोड़  जाते  हैं  |

 मध्य  प्रदेश  में  इस  प्रकार  के  बहुत  से

 इलाके  हैं  |  मैं  खुद  एक  पिछड़े  इलाके  का  प्रति-

 निधि  हूं  शौर  मुझे  रोज  ऐसी  घटनाओं  का

 सामना  करना  पड़ता  है।  हाल ही  में  मेरे  इला  के

 का  एक  एम०  एल०  ए०  श्री  चिन्नाराम  ने  इस

 घटना  को  सरकार  के  सामने  लाया  था,  जिसमें

 ग्राम  लखौरा,  (पृष्यराजगढ़  )  क ेएक  काश्तकार

 ने  जंगल  विभाग  द्वारा  सताये  जाने  से  प्राइम-

 हत्या  कर  ली  है।  इस  प्रकार  से  जब  कभी  इन

 इलाकों  में  बन्दोबस्त  का  काम  होता  है  तो  पट-

 वारी  लोग  बेदखली  का  भय  दिखला  कर  हजारों
 रुपये  ठग  लेते  हैं  a लगान  वसूली  के  समय  भी
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 जायज  पैसे  से  धिक  ठग  लेते  हैं।  ऐसे  मामलों

 को  लेकर  मैं  भी  यहां  के  मन्त्रियों  को खत  लिखता

 रहता  हूं  लेकिन  कभी  भी  सन्तोषजनक  कार्य-

 वाही  नहीं  होती  है  |  इन  सब  बातों  को  देखते

 हुए  अगले  वर्ष  के  लिये  मैं  इस  मन्त्रालय  को

 कुछ  सुझाव  देना  चाहता  हूं  :

 l.  इस  मन्त्रालय  का  एक  स्वतन्त्र  विभाग

 रहे  जिसके  पास  श्रादिवासी  हरिजन
 औरतें  ग्राही  पिछड़े  वर्ग  के  लोग

 अपनी  शिकायत  भेज  सकें  ।  मगर

 सरकारी  अफसर  या  प्रभावशाली

 लोगों  की  गैर  कानूनी  प्रत्या चार

 सम्बन्धी  कोई  शिकायत  जाती  है
 तो  प्रमाण  या  साक्षी  का  इन्तजार
 किये  बगैर,  तुरन्त  उन  शिकायतों

 पर  जांच  कौर  कार्रवाई  शुरू  हो
 जाये  कौर  जिन  भ्र फसरों  के  खिलाफ

 शिकायत  हो  उनको  तत्काल  सस्पेन्ड

 कर  दिया  जाये  ।

 2.  ढेबर  कमीशन  तथा  कालेलकर  कमी-

 शन  की  रपटों  को  सामने  रखते  हुए
 नौकरी  कौर  जमीन  के  मामलों  में

 पिछड़े  वर्गों  को  विशेष  सुविधा  भौर

 संरक्षण  देने  के  लिये  पार्लियामेंट  में

 कानून  बनाया  जाये  ।

 3.  पिछड़े  इलाकों  में  स्कूल  भ्र ौर  कालेज

 की  संख्या  बढ़ाने  की  जिम्मेदारी  खुद
 केन्द्र  सरकार  ले  ले  ।

 4.  पिछड़े  इलाकों  में  सड़कों  भ्र ौर  परि-

 बहन  की  संख्या  बढ़ाई  जाये  a

 5.  वृद्धावस्था  के  लोगों  तथा  निश्चित

 औरतों  भ्र ौर  बच्चों  को  पेन्शन  देने

 के  लिये  इस  मन्त्रालय  की  तरफ  से

 पार्लियामेंट  में  एक  विधेयक  लाया

 जाये  ।

 Shrimati  Lakshmikanthamma:
 Madam  Chairman,  I  agree  with  my
 hon.  friend,  Shri  Maurya,  that  a  great
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 {Shrimati  Lakshmikanthamma]
 injustice  has  been  done  to  Harijans,
 Injustice  has  been  done  to  women
 also.  It  is  for  this  reason  that  Gandhi-
 ji  has  always  upheld  their  cause  and
 kept  it  dear  to  his  heart.  He  has
 writen  a  book  on  women  and  social
 justice.  In  the  Report  of  the  Back-
 ward  Classes  Commission  also,  it  is
 said  that  women  are  also  a  backward
 class.

 7.  G.—Min.  of

 An  hon.  Member:  Women?

 Shrimati  Lakshmikanthamma:  Yes,
 they  are  also  included  in  backward
 class.  Kindly  see  the  Report.’

 Shri  A.  K,  Sen;  I  protest.

 Mr.  Chairman:  The  hon.  Member
 should  kindly  address  the  Chair.

 Shri  Tyagi:  She  cannot
 women  in  this  manner.

 insult

 Shrimati  Lakshmikanthamma:  The
 time  taken  in  these  interruptions
 should  not  be  debited  to  my  account.

 The  hon.  Ministers  in  charge  of  this
 department  are  new  to  this  depart-
 ment.  Let  them  see  the  Backward
 Classes  Commission  Report.  There  it
 is  stated  that  women  are  a  backward
 class.  I  have  seen  that.

 Shri  A.  K,  Sen:  I  would  not  accept
 that  proposition  even  if  it  came  from
 God.

 Shrimati  Lakshmikanthamma:  Then
 how  does  the  hon.  Minister,  hailing
 from  Sarojini  Naidu’s  state,  account
 that  Gandhiji  has  written  a  book
 called  Women  and  Social  Injustice?
 Gandhiji  had  himself  said:  ‘If  I  were
 born  a  woman,  I  will  revolt  against
 the  injustice  done  to  women!’

 Shri  A.  K.  Sen:  That  is  true.

 Mr.  Chairman:  I  would  again
 request  the  hon.  Member  to  address
 the  Chair.
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 Shrimati  Lakshmikanthamma:  |
 am  addressing  you  only.

 In  the  limited  time  at  my  disposal, I  cannot  go  into  those  details.  Even
 our  Jawaharlalji  had  himself  said
 that  ‘in  order  to  awaken  the  people, it  is  the  women  who  have  to  be
 awakened;  if  they  are  awakened,  the
 household  moves,  the  village  moves,
 the  whole  country  moves’.

 An  hon.  Member:  Government  does
 not  move!

 Shrimati  Lakshmikanthamma:  Even
 "the  Government  has  to  move.

 I  am  glad  there  is  a  woman  Minis-
 ter  in  the  newly  created  Department
 of  Social  Security.  I  am  sure  the
 creation  of  a  new  Social]  Security
 Ministry  is  a  step  towards  the  emanci-
 pation  of  women,  backward  classes,
 and  Harijans  and  others.  I  also  feel
 that  since  Gandhiji’s  birth  centenary
 falls  in  1969,  we  must  take  a  pledge
 that  we  will  eradicate  untouchability
 by  that  time  in  our  constituencies,

 An  hon.  Member  over  there  said
 something  about  the  Public  Accounts
 Committee,  the  remarks  that  they
 have  passed  regarding  the  Central
 Social  Welfare  Board.  I  am  a  nomi-
 nated  member  af  the  Central  Social
 Welfare  Board.  I  am  glad  I  am_  in
 a  position  to  understand  the  practical
 difficulties  in  the  implementation  of
 certain  of  these  programmes.  In  the
 papers  of  March  14,  some  remarks
 made  by  the  Public  Accounts  Com-
 mittee  regarding  the  Central  Social
 Welfare  Board  had  appeared.  There
 were  certain  misunderstandings  about
 woollen  garments  worth  a  few  lakhs
 of  rupees  not  having  been  recovered.

 I  am  very  glad  that  the  Central
 Social  Welfare  Board  has  been  doing
 very  good  work  after  the  emergency
 in  NEFA.  The  Chairman  visited
 NEFA  and  other  border  areas.  Such
 intensive  work  had  been  undertaken.
 Wool  had  been  purchased  and  distri-
 buted  to  the  States.  From  the  States



 ‘651n  dD.  G—Min,  of

 these  woollen  garments  have  been
 directly  sent  to  the  Army.  In  addition,
 there  were  donations  from  indivi-
 viduals.  So,  more  than  the  given  wool
 was  sent.

 श्री  बागड़ी  :  वह  कलकत्ता  के  बाजार
 में  बिक  गया  ।

 Shrimati  Lakshmikanthamma:  There
 has  been  some  criticism  about  the
 journals  by  the  Central  Social  Wel-
 fare  Board,  and  it  has  been  said  there
 has  been  a  loss.  But,  compared  to
 ‘other  Government  journals,  the  jour-
 nals  published  by  this  Board  have
 more  subscribers,  and  they  are  of  a
 higher  standard,  and  they  are  not
 purely  commercial.

 There  nas  been  some  _  criticism
 regarding  matching  grants  also.  I
 do  not  go  into  details,  but  if  there  is
 any  complaint,  it  is  better  to  clear
 it  from  the  Ministry  or  the  Board
 instead  of  making  wild  allegations
 on  the  floor  of  the  House,  since  it  is
 a  delicate  thing  concerning  women’s
 programmes  run  with  the  co-opera-
 tion  of  so  many  women’s  organisa-
 ‘tions.

 Regarding  jeeps,  most  of  the  jeeps
 have  been  taken  away  by  the  Pan-
 chayats  and  States,  and  now  only  26
 jeeps  are  left  with  the  Board.

 On  the  advice  of  the  Planning
 Commission,  this  vast  independent
 body  was  formed  in  953  with  Rs.  4
 crores  of  capital,  with  the  most  dyna-
 mic  person,  Shrimati  Durgabai  Desh-
 mukh,  as  its  Chairman.  We  are  all
 proud  to  have  such  a  woman  head
 this  institution.  Even  now  we  have
 a  very  constructive  worker,  Shrimati
 Matthai,  as  its  CHairman.  I  do  not
 know  if  we  can  bring  in  names,  but
 व  must  say  it  is  very  difficult  to  get
 such  leadership  to  head  this  institu-
 tion.  Allegations  should  not  be  made
 that  extensions  are  given  for  politi-
 cal  reasons.  It  is  quite  incorrect  to
 say  So.
 2640  (Ai)  LSD—7.
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 In  953  when  this  organisation  was
 set  up,  Shri  Jawaharlalji  himself,
 while  writing  to  the  Chief  Ministers

 of  the  States  said:

 “This  attempt  we  are  making
 to  encourage  social  welfare  acti-
 vities  is,  in  a  sense,  rather  unique.
 It  is  not  some  central  authority
 that  is  doing  it  all  by  itself.  Nor
 does  the  burden  of  this  fall  on
 the  local  social  welfare  organisa-
 tions.  It  is  a  certain  combination
 of  the  two,  where  the  Central
 Board  comes  in  as  helper  and
 adviser,  and  at  the  same  time,
 local  welfare  organisations  which
 are  best  suited  for  it  undertake
 this  work.  In  this  way  we  can
 utilise  the  energy.  enthusiasm
 and  initiative  of  a  vast  number
 of  persons  all  over  the  country.”

 Since  its  inception,  the  Board  has
 been  finding  certain  difficulties.  It
 was  never  given  a  statutory  or  legal
 status.  It  has  been  treated  ag  a  link.
 In  fact,  when  you  are  getting  the  co-
 operation  of  so  many  voluntary  orga-
 nisation,  so  many  individuals,  and
 when  you  are  pooling  the  resources
 of  all  these  people,  you  should  have
 given  it  an  autonomous  status,  which
 it  deserves.  This  you  have  not  done.
 In  view  of  this,  the  Public  Accounts
 Committee  has  always  been  objecting
 as  to  how  you  can  give  funds,  and
 how  this  body  can  distribute  funds,
 when  it  has  not  been  given  a  legal
 status.

 Apart  from  this,  because  it  has  not
 been  given  legal  status,  its  powers
 are  also  limited  either  in  incurring
 expenditure  or  recruiting  staff.  Even
 for  handing  over  smal]  items  of  equip~
 ment  and  furniture  to  institutions  on
 a  permanent  basis,  the  Ministry’s
 approval  is  needed.

 While  reviewing  the  programmes,
 the  conferring  of  an  autonomous
 status  has  been  recommended  even
 by  the  study  team  that  was  appointed
 by  the  Planning  Commission.  They
 said  that  the  Board  should  be  given

 —-
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 [Shrimati  Lakshmikanthamma]
 a  statutory  and  autonomous  status,
 and  that  it  should  also  deal  with  all
 social  welfare  programmes  which  do
 not  arise  out  of  the  statute  and  are
 to  be  implemented  through  voluntary
 agencies.  Even  the  State  Ministers’
 conference  in  960  held  this  view.
 But  it  is  unfortunate  that  all  these
 years  a  statutory  status  has  not  been
 given  to  it.

 They  want  to  treat  it  like  a  book
 trust.  A  huge  organisation  like  this,
 which  has  its  links  in  all  the  States,
 wherein  you  have  to  get  the  partici-
 pation,  co-operation  and  support  of
 80  many  voluntary  organisations  and
 build  up  leadership  in  the  villages,
 should  not  be  treated  as  a  book  trust
 or  a  body  to  be  registered.  This  is
 very  wrong.  I  am  sure  the  Minister
 will  consider  this  and  bring  forth
 early  legislation  to  give  it  an  autono-
 mous  and  statutory  status.

 There  are  a  few  tribal  areas  in  my
 constituency  also,  and  therefore  I
 know  their  difficulties.  These  tribals
 have  played  their  part  in  the  strug-
 gle  for  independence,  but  after
 independence  their  condition  is  no
 better.  There  is  no  change  either  in
 the  forest  policy  or  land  policy,  and
 these  people  are  still  in  the  old  con-
 ditions,  catching  hold  of  insects  and
 eating  them.  They  do  not  have  edu-
 cation,  they  do  not  have  schools  for
 their  children  to  go  and  study,  and
 their  women  are  suffering  from  lack
 of  maternity  facilities.  I  have  known
 a  number  of  cases  where  they  have
 died  because  they  could  not  get  mater-
 nity  assistance.  I  think  they  should
 get  their  due.

 Shri  Krishnapal  Singh:  The  pro-
 blem  of  social  security  is  mainly  an
 economic  problem.  There  are  some
 socia)  evils  which  have  got  into  our
 society,  but  it  is  mainly  due  to  the
 economic  backwardness  of  certain
 classes  or  communities  that  they  are
 looked  down  upon.  Therefore,  we
 should  get  to  the  very  root  of  this
 problem.

 MARCH  29,  965  Social  Security  65I  4

 There  was  a  time,  I  recollect,  when
 I.  was  a  boy  when  our  villages  used
 to  throb  with  life.  There  were  all
 kinds  of  artisans,  and  all  kinds  of
 trades  were  carried  on  in  those  days
 in  the  villages,  but  since  the  intro-
 duction  of  machines  and  the  estab-
 lishment  of  large-scale  industries,
 the  villages  economic  life  has  been
 ruined,  Most  of  the  artisans  and
 most  of  the  traders  who  used  to
 manufacture  articles  or  deal  in  goods
 in  the  villages,  have  had  to  fall  back
 upon  land  and  undertake  cultivation.
 This  has  increased  the  pressure  on
 land.  So,  what  we  have  to  do  is  to
 rehabilitate  these  classes  who  used  to:
 carry  on  certain  trades  and  had
 occupations  which  do  not  exist  any
 longer.  The  only  way  to  do  it  is  to
 take  the  small-scale  and  cottage
 industries  to  the  villages,  not  to
 establish  them  in  towns  and  cities  as
 has  been  done  in  the  past,  and  re-
 habilitate  those  classes  which  have
 now  been  deprived  of  their  occupa-
 tions,

 The  problem  cannot  be  solved  by
 the  sharecroppers  being  given  land
 which  they  cultivate  or  by  land  being
 transferred  to  them  from  the  owners,
 as  was  suggested  by  one  or  two
 Members  here.  It  would  only  accen-
 tuate  the  problem,  and  most  of  the
 owners  would  take  to  self-cultivation.
 The  good  relations  which  existed
 between  the  sharecroppers  and  the
 owners  would  be  disrupted.  Most  of
 the  people  of  the  backward  classes
 who  have  tand  for  cultivation  would
 be  deprived  of  it.

 Nor  can  this  problem  be  solved  by
 giving  service  to  them,  because
 Government  cannot  afford  to  employ
 all  those  who.  need  employment.

 Shri  Maurya:  Either  you  do  not
 reserve,  or  if  you  reserve,  you  give
 them  the  full  quota.

 Shri  Krishnapal  Singh:  I  quite
 agree  that  they  should  be  given  their
 due  share.
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 What  I  mean  to  say  is  that  the  prob-
 lem  cannot  be  solved  by  absorbing
 all  the  people  in  Government  _  ser-
 vices,  ’

 Let  me  ‘say  a  few  words  about  the
 handloom  business.  I  have  said  last
 year  that  this  particular  business  is
 not  run  satisfactorily.  I  would  like
 to  bring  to  the  notice  of  the  hon.
 Minister  a  report  which  has  appeared
 in  one  of  the  Agra  papers  edited  and
 owned  by  no  less  a  man  than  a  for-
 mer  Minister  of  Uttar  Pradesh,  a
 well-known  leader  of  the  Congress
 Party.  The  report  says:

 “भूतपूर्व  मिनिस्टर  द्वारा  एक  करोड़
 का  गोलमाल”

 बिहार  राज्य  हैंडलूम  वीवर्स  कोआपरेटिव

 यूनियन  ने  केन्द्रीय  गृहमंत्री  श्री  बन्दा  को

 एक  स्मरण पत्र  भेजा  है  जिस  में  कहा  गया  है
 कि  बिहार  के  एक  भूतपूर्व  मिनिस्टर  ने  यूनियन
 के  एक  करोड़  रुपये  का  गोलमाल  किया  है

 हजम  कर  गये  हैं।  उन  के  पास  बैंक  में  काफी

 रुपया  है,  ज़मीन  जायदाद  कौर  उन  का  सब

 धन्धा  चल  रहा  है  |

 An  hon.  Member:  It  is  not  a  shock-
 ing  news.

 Shri  Krishnapal  Singh:  The  name
 has  not  been  given  out  but  since  the
 reports  had  been  sent  to  the  Home
 Minister,  I  think  it  must  be  in  the
 knowledge  of  the  Government,  There
 are  several  instances  to  which  atten-
 tion  had  been  drawn  by  the  Public
 Accounts  Committee  and  by  the  audi-
 tors,  several  cases  of  defalcation  and
 embezzlement.  I  want  to  know
 whether  any  enquiry  was_  held,
 whether  any  reports  were  received
 by  this  department  too  and  if  so  what
 action  had  been  taken  by  the  depart-
 ment?  Before  the  Home  Ministry
 had  been  informed,  it  was  proper  for
 this  Ministry  to  take  some  action  in
 this  matter.  I  would  like  to  mention
 briefly  a  few  schemes  which  are  not
 run  satisfactorily  and  where  a  good
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 deal  of  money  is  being  wasted.  Just
 a  few  moments  back  somebody  men-
 tioned  the  ambar  charkha.  I  under-
 stand  that  out  of  lakhs  and  lakhs  of
 ambar  charkhas  which  had  been  dis-
 tributed  and  crores  of  money  spent
 On  this  scheme,  not  more  than  five
 Per  cent  of  the  ambar  charkhas  are
 being  used,  In  fact  they  are  so  de-
 fective  that  they  are  not  capable  of
 being  used  and  the  Government  had
 been  compelled  to  place  an  order  with
 one  of  the  Birla  firms  to  manufacture
 an  improved  and  better  type  of  char-
 kha,  If  we  have  got  to  approach  big
 industrialists  to  help  us  with  khadi.  I
 doubt  whether  it  is  worth  all  the
 trouble  to  have  any  khadi  department
 at  all.  Then,  there  is  the  Palm  Gur
 Scheme  and  the  village  industries
 Scheme  and  Intensified  Area  Scheme
 which  are  equally  unsatisfactory.
 Finally,  Madam,  I  would  like  to
 draw  the  attention  of  the  House  to  the
 affairs  of  the  Khadi  Gramodhyog
 Bhavan  in  Delhi.  Last  year,  when  I
 mentioned  it,  Government  gave  an
 assurance  that  its  affairs  would  be
 looked  into  and  I  understand  that
 some  sort  of  an  enquiry  had  been  ins-
 tituted  against  those  who  were  manag-
 ‘ing  it.

 5.55  hrs,

 [Mr.  SPEAKER  in  the  Chair]

 But  I  also  understand  that  the  mana-
 ger  against  whom  most  of  the  charges
 were  levelled,  against  whom  an  en-
 quiry  was  being  held  has  now  been
 promoted  to  a  higher  appointment.

 The  only  other  point  that  I  would
 like  to  mention  is  the  waste  of  money
 by  way  of  high  salaries  and  Jarge
 amounts  of  TAL  I  understand  that  one
 of  the  functionaries  of  this  crganisa-
 tion  draws  as  much  as  Rs,  6,000—7.000
 amonth  as  T.A.  although  he  is
 honorary  or  supposed  to  be  honorary.
 There  are  other  officers  who  are  being
 given  Rs.  2,000  or  Rs.  3,000  a  month.
 I¢  we  talk  of  a  socialist  society,
 Madam,  it  is  time  that  we  stopped
 these  things....  (Interruptions).



 6537  D.  G.—Min.  of

 Mr.  Speaker:  I  told  the  House  the
 other  day  that  for  a  man  like  me,  it
 does  not  matter  whether  I  am  called
 Madam,  or  Sir,  when  I  am  in  the
 Chair.  Now,  he  should  conclude  with
 ‘Madam’.

 Shri  Krishna  Pal  Singh:  This  ex-
 travagance  must  be  stopped  in  this
 department  now.

 Mr,  Speaker:  Mr.  Mallick.

 Dr.  M.  S.  Aney:  Sir,  I  have  been
 here  for  the  whole  day.  I  have
 Biven  notice  of  seven  cut  motions,  I
 should  be  given  at  least  five  minutes
 to  speak  on  them.

 Mr,  Speaker:  I  will  see.  Hon.
 Members  would  be  very  brief,  seven
 minutes  each.

 Shri  Rama  Chandra  Mallick:  Mr.
 Speaker,  Sir,  I  am  very  grateful  to
 you  because  you  have  very  kindly
 given  me  a  chance  to  speak  un  these
 demands.  I  want  to  congratulate  the
 hon.  Ministers,  Mr.  A.  K.  Sen,  and
 Mr.  Rao  and  also  the  Deputy  Minis-
 ter,  Mrs,  Chandrasekhar.  Mr,  Sen  is
 a  sincere  man,  a  man  of  vision  and
 judicial  outlook  and  a  promising  per-
 son  and  Mr.  Rao  is  also  very  active.
 Mrs.  Chandrasekhar  js  active  and  she
 is  connected  with  various  social  wel-
 fare  organisations  and  her  special  in-
 terest  is  the  uplift  of  Harijans  and
 backward  classes.  I  therefore  hope
 and  trust  that  they  will  take  more
 interest  and  work  with  heart  and
 soul  for  the  uplift  of  the  downtrod-
 den  people  in  our  country.

 Only  one  noble  man  was  in  our
 country  here  thinking  day  and  night
 with  heart  and  soul  for  the  welfare  of
 these  people.  My  thoughts  go  to  the
 memory  of  Mahatma  Gandhi,  the
 Father  of  the  Nation.  He  believed
 that  the  uplift  of  Harijans  and  Adi-
 vasis  actually  necessary  not  only  for
 them  but  also  for  the  betterment  of
 India  as  a  whole.  He  was  stressing
 the  injustice  done  to  them  for  cen-
 turies.  It  is  known  to  everybody  that
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 these  people  are  economically,  social-
 ly,  educationally  and  politically  back-
 ward.  Some  of  them  are  landless;
 some,  homeless  and  most  of  them
 helpless.  The  amount  sanctioned  for
 them  each  year  is  not  fully  utilised
 in  the  proper  time,  in  the  proper  way.
 Lands  should  be  given  to  landless
 Harijans  and  Adivasis.  Drinking
 water  should  be  supplied  to  them  by
 way  of  wells,  tube-wells  and  tanks.
 Financial  assistance  should  be  given
 to  them  to  construct  houses  and  facili-
 ties  for  employment  shouid  be  given
 properly.

 Many  officers  and  workers  have
 been  appointed  by  the  Centre  as  well
 as  by  the  State  Governments  to  do
 welfare  work  among  these  people  in
 the  country.  It  is  a  matter  of  great
 regret  that  while  some  of  them  are
 interested  the  others  are  not  at  all
 interested  and  feel  against  the  sche-
 duled  castes  and  tribes  people  he-
 cause  they  are  getting  some  facilities.
 So,  the  members  or  persons  who  are
 actually  interested  to  work  for  these
 communities  should  be  taken  in  com-
 mittees  and  other  concerned  bodies.

 46  hrs,

 I  humbly  submit  that  much  has  not
 been  done  towards  the  welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes.  I  am  not  saying  that  nothing
 has  been  done  by  the  Government.
 The  Government  have  taken  many
 steps  to  develop  their  conditions.
 However,  it  is  found  that  untoucha-
 bility  still  persists  in  a  very  acute
 form  in  our  country.  Even  after  7
 years  of  Independence,  Harijans  are
 not  allowed  to  enter  the  temples,
 dharmasalas,  hotels,  hair-cutting
 saloons,  etc,  Even  dhobies  and  barbers
 do  not  serve  them  in  the  rural  areas,
 though  in  some  towns  and  cities  they
 serve  them.

 Now,  I  would  like  to  say  something
 about  my  own  State  of  Orissa,  4  am
 very  grateful  to  the  Government  that
 by  the  end  of  the  second  Five  Year
 Plan  period,  li  allopathic  and  11
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 ayurvedic  dispensaries  and  20  six-
 bedded  hospitals  could  be  established
 in  the  tribal  areas  under  the  State
 sector  with  50  per  cent  Central  assist-
 ance  from  the  Government  of  India.
 These  hospitals  are  more  useful  in-
 deed.  But  I  am  sorry  to  say  that  no
 provision  was  made  during  the  third
 Five  Year  Plan  period.

 Sir,  it  is  known  to  everybody  that
 Orissa  is  the  poorest  State  in  our
 country.  So,  the  Health  Department
 of  the  Orissa  Government  has  _  not
 been  able  to  provide  adequate  medical
 facilities  in  the  Harijan  and_  tribal
 areas,  and  since  the  Health  Depart-
 ment  of  the  Orissa  State  Government
 is  unable  to  make  any  provision  for
 these  purposes,  there  is  a  pressing  de-
 mand  from  various  quarters  for  open-
 ing  of  dispensaries.  I,  therefore,
 suggest  that  more  funds  should  be
 made  available  for  this  purpose  to
 the  Orissa  State  and  more  _  dispen-
 saries  should  be  opened  not  only  in
 the  tribal  areas  but  also  in  the  thick-
 ly  populated  Harijan  areas  also  in
 Orissa,  and  in  other  States.

 I  next  come  to  the  question  of  the
 construction  of  girls’  hostels  for  the
 students  of  Scheduled  Castes  and
 Scheduled  Tribes  in  State.  I  am  glad
 that  the  Ministry  has  sanctioned  a
 sum  of  Rs.  2,25,000  for  the  construc-
 tion  of  hostels  for  Scheduled  Tribe
 girl  students  and  also  Rs,  1,50,000  for
 the  construction  of  hostels  for  the
 Scheduled  Caste  gir)  students  during
 the  current  financial  year.  I  request
 that  instructions  should  be  given  to
 the  State  Government  of  Orissa  to
 see  that  the  amounts  are  utilised  pro-
 perly  and  at  the  nick  of  time  and  not
 by  any  private  agency.  To  encour-
 age  girl  students,  more  funds  should
 be  allotted  to  the  State.

 Turning  to  the  payment  of  scholar-
 ships  at  the  pre-matric  stage,  I  may
 Point  out  that  in  Orissa,  during  1963-
 64.  81,500  students  belonging  to  the
 Scheduled  Castes  and  77,382  students
 belonging  to  the  Scheduled  Tribes
 were  reading  in  the  pre-matric  stages.
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 For  the  payment  of  scholarships  to
 the  students,  a  sum  of  Rs,  85  lakhs  is
 required  for  the  State,  according  to
 the  rates  of  stipends  approved  by  the
 State  Government  as  well  as  by  the
 Central  Government.  But  there  is  a
 provision  of  only  Rs.  36,60,000  as
 against  the  total  requirement  of
 Rs.  85  lakhs.  Out  of  the  total  pro-
 vision  of  Rs.  36,60,000,  the  State  Gov-
 ernment  bears  Rs.  27  lakhs  and  the
 Government  of  India  bears  only
 Rs.  9,60,000.  The  number  of  students
 is  increasing  from  year  to  year,  but
 there  is  no  proportion  for  increase  in
 the  allotment  of  funds,  The  State
 Government  is  trying  its  best  to  pro-
 vide  funds  as  far  as  practicable  from
 its  own  resources,  but  unless  the
 Government  of  India  assists  the  State
 to  an  appreciable  extent,  it  will  not
 be  possible  to  pay  scholarships  at
 least  to  poor  and  maritorious  stu-
 dents,  I  therefore  request  that  more
 money  should  be  given  to  the  Orissa
 State  for  the  distribution  of  scholar-
 ships.

 To  improve  the  standard  of  living
 and  provide  better  employment  facili-
 ties  to  the  Harijans  and  tribals,  it  is
 necessary  that  they  are  given  train-
 ing  in  technical  trades  ४०  that  they
 may  be  employed  as  technicians,  and
 they  should  be  trained  in  different
 trades  like  blacksmithy,  weaving,  soil
 conservation,  light  engineering,  wood
 engineering,  tailoring,  shoe-making,
 electric  wiremanship,  agricultural  pro-
 cessing,  industries  etc.

 I  am  also  glad  that  one  special  ITI
 has  so  far  been  opened  at  Takatpur
 in  Mayurbhanj  District  of  Orissa,
 where  260  Scheduled  Tribe  students
 are  being  trained  in  a  two-year  course
 in  different  trades.  Due  to  the
 rapid  growth  of  industrialisation  dur-
 ing  recent  years  in  the  State,  the  de-
 mand  has  been  rising  steadily  for
 more  technicians.  About  4,250  Sche-
 duled  Caste  and  Scheduled  Sribe  stu-
 dents  are  available  each  year.  The
 Government  of  Orissa  have  requested
 the  Centra]  Government  to  allot  sir
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 more  special  ITIs  to  Orissa  to  train
 up  Scheduled  Castes  and  Scheduled
 Tribe  candidates,  of  which  one  was
 proposed  to  be  opened  during  1965-66
 at  a  cost  of  Rs.  2  lakhs  towards  recur-
 ring  expenditure  and  also  Rs,  6
 lakhs  for  building,  equipment  and
 furniture,  etc,  for  which  a  detailed
 estimate  was  sent  by  the  State  Gov-
 ernment.  I  therefore  suggest  that
 this  proposal  may  be  considered  sym-
 pathetically  and  the  six  ITIs  may  be
 allotted  to  Orissa.

 The  openion  of  a  special  ITI  in
 Orissa  would  afford  the  opportunity
 of  adding  some  other  Scheduled  Caste
 and  Scheduled  Tribe,  students  of  the
 neighbouring  States  of  West  Bengal,
 Bihar  and  Andhra  Pradesh  also.  As
 a  matter  of  fact,  some  students  from
 Bihar  have  got  admission  in  the  spe-
 cial  ITI  at  Takatpur  in  the  Mayur-
 bhanj_  district  of  Orissa.  So,  the
 opening  of  the  special  ITI  in  Orissa
 will  help  not  only  the  State  of  Orissa
 but  also  the  adjoining  States.

 In  conclusion,  I  submit  that  for  the
 integration  of  the  country  and  for  the
 betterment  of  our  motherland,  more
 funds  should  be  allotted  to  the  State
 of  Orissa.

 *Shri  Sivasankaran  (Sriperumbu-
 dur):  I  am  glad  to  have  been  given
 this  opportunity  to  speak  on  demands,
 the  first  of  its  kind,  for  the  Depart-
 ment  of  Social  Security,  which  came
 into  existence  by  the  President’s
 Order  in  the  middle  of  June,  1964.
 This  separate  Department  was  usher-
 ed  in  to  give  expression  to  the  policy
 directives  of  the  Constitution  and  to
 create  effective  machinery  to  put
 them  into  existence.  The  Consti-
 tution  of  India  has  unequivocally
 declared  in  its  Preamble  as  well
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 as  in  Chapter  IV  of  the  Directive
 Principles  of  the  State  policy  to  pro-
 mote  the  welfare  of  the  people  by
 securing  and  protecting  a  social  order
 in  which  justice,  social,  economic  and
 political  shall  inform  all  the  institu-
 tions  of  the  national  life.  While
 these  Directives  are  very  laudable
 ones,  We  have  to  see  how  far  these
 policy  directives  have  been  carried
 out  after  5  years  existence  of  the
 Constitution.  It  is  true,  that  untouch-
 ability  has  been  abolished  in  India  by
 Law  and  anybody  who  practices  un-
 touchability  can  be  prosecuted  by  law.
 But  while  constitutional  provisions
 are  clear  on  this  question  of  untouch-
 ability,  it  is  very  clear  to  everybody
 that  untouchability  still  exists  and  I
 May  say  it  exists  in  a  virulent  form
 in  many  ways  throughout  India,  es-
 pecially  if  we  go  to  the  rural  areas
 untouchability  is  there  as  it  was
 about  50  or  00  years  ago.  In  the
 urban  areas,  the  keen  edge  of  un-
 touchability  might  have  lost  but  in
 the  village  life  it  is  there  for  any-
 body  to  see  and  face.  While  the  Con-

 been  honest
 and  sincere  enough  in  their  attempt
 to  eradicate  untouchability  by  suit-
 able  and  stringent  provisions  in  the
 Constitution,  I  am  afraid,  these  pro-
 visions  have  not  been  put  into  prac-
 tice  effectively  by  our  Government
 for  these  past  17  years.  The  main
 difficulty  is  that  while  the  Constitu.
 tion  and  the  Statutory  forms  prohibtt
 untouchability,  the  Government  nave
 been  satisfied  all  along  with  these
 provisions  alone  without  being  con-
 sistently  conscious  of  their  implemen-
 tation.  The  missionary  spirit  of
 eradication  of  untouchability  and  the
 vigorous  fight  carried  on  by  Mahatma
 Gandhi  and  Dr.  Ambedkar  has  been
 lost  now.  In  place  of  missionary
 spirit  we  find  only  departmental
 working  in  its  slow  snail  movement.
 After  prohibiting  untouchability  in
 the  Constitution  everybody  seems  to
 have  satisfied  with  that.  They  have
 almost  forgotten  it.  Day  in  and  day

 *Translation  of  the  speech  deliver  ed  in  Tamil.
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 out  in  the  public  forums  and  in  the
 press,  we  find  burning  questions  dis-
 cussed  about  the  problem  cf  Negroes
 in  the  United  States,  about  the  posi-
 tion  of  the  Congolese  in  the  Central
 Africa,  the  conflict  in  Viet  Nam  and
 anti-colonial  movement  in  Asia  and
 Africa  and  the  apartheid  in  South
 Africa,  but  no  one  seems  to  be  in-
 terested  in  the  plight  of  64  million

 of  our  brethren  in  India  in  the  dark
 eorners  of  its  rural  areas.  64  million
 is  not  a  smaller  number,  probably
 much  bigger  than  the  entire  popula-
 tion  of  United  Kingdom  and  it  is
 more  than  3  times  the  entire  Negro
 population  in  the  United  States,  While
 we  are  very  critical  about  the  ques-
 tion  of  apartheid  and  the  problem  of
 colour  in  other  countries,  we  take  a
 detached  and  indifferent  attitude  to
 the  question  of  untouchability  in  our
 oWn  country.  I  should  say,  the  Gov-
 ernment  is  very  indifferent  and  cal-
 jJous  to  the  state  of  affairs  of  the
 Scheduled  Castes  and  Scheduled
 Tribes  in  this  country.  How  indiffer-
 ent  the  Government  is  can  be  seen
 from  the  fact  that  last  year  while
 submitting  the  l2th  Report  of  the
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes,  the  hon.  Deputy
 Minister  gave  an  apology  that  the
 report  was  delayed  due  to  the  time
 taken  in  the  printing  press,  that  is
 the  Government  of  India  Press,  about
 one  year  to  print  the  report  of  the
 Commissioner.  That  Report  men-
 tions  about  the  inordinate  time  taken
 by  the  State  Government  to  give
 clarifications  asked  by  the  Commis-
 sioner  on  the  basis  of  the  State  Re-

 ports.  To  quote  one  instance,  the  Gov-
 ernment  of  Kerala  took  nearly  30
 months  to  give  clarifications  in  re-
 gard  to  the  progress  report  for  the
 year  i959-60.  Thus,  it  can  be  seen,
 at  every  stage,  for  submitting  reports,
 for  collecting  data,  for  getting  clari-
 fications  from  States  and  getting  them
 printed  at  Government  Press,  at  every
 stage,  there  was  delay,  delay,  delay.
 There  is  an  amount  of  _  indifference
 that  the  problem  receives  athe  hand
 of  Government.  Why  this  apathy
 and  why  this  indiflerence?  That  is
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 why,  I  say,  the  missionary  spirit  that
 was  shown  in  the  days  of  the  Free-
 dom  Movement  under  Mahatma
 Gandhi  and  Dr.  Ambedkar  has_  been
 lost  now.  I  have  to  impress  on  this
 House  one  thing  here  that  unless  we
 investigate  the  cause  and  the  basis  of
 untouchability,  we  are  nowhere  in
 attacking  this  problem.  Mere  pallia-
 tives  or  social  adjustments  or  other
 constructive  schemes  are  not  going  to
 yield  any  results  unless  we  attack
 the  basic  reason  for  the  rise  and  per-
 petuation  of  untouchability.  Un-
 touchability  is  part  and  parcel  of  the
 caste  system  and  unless  the  basis  of
 caste  system  is  analysed  and  a  social
 revolution  takes  place,  there  is  not
 going  to  be  a  final  decision  to  this
 vexed  question  of  untouchability.  It
 is  not  only  a  question  of  disability,
 economic  backwardness  and  standard

 of  living,  it  is  much  more  than  that,
 it  is  a  basic  question  of  human  jus-
 tice,  social  decency  and  of  equalty,
 that  is  fundamental.  Unless  the  con-
 cience  of  the  nation  is  stirred  to  the
 human  injustice  done  to  the  :nillions
 of  people,  unless  the  social  philosophy
 that  protects  and  perpetuates  the
 caste  system  is  effectively  changed,
 unless  you  accept  the  64  million
 people  of  this  country  as  one  among
 yourselves,  you  are  not  going  to  solve
 this  problem.  We  may  pass  any  num-
 ber  of  Acts,  we  may  enshrine  any
 uumber  of  directives,  but  the  pro-
 blem  will  continue,  for  a  long  time
 to  come,  to  rear  its  ugliness  in  one
 form  or  the  other,  practically  in  all
 the  villages  in  India  and  the  aviuil-
 able  information  from  the  reports  of
 the  Commissioner,  it  is  stated  that
 from  1958-59  about  2380  cases  were
 registered  under  the  Untouchability
 Act,  roughly  about  500  cases  a  year.
 Everybody  will  admit  that  this  is  too
 smal]  a  number.  The  Commissioner
 for  Scheduled  Castes  and  Scheduled
 Tribes  states  that  this  statistics  is
 not  only  an_  indication  of  the  total
 number  of  cases  of  untouchability  oc-
 curring  in  this  country,  as  due  to  the
 fear  of  caste  Hindus  on  whom  the
 Scheduled  Castes  are  economically  de-
 pending  and  also  due  to  the  indiffer-
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 ence  at  times  on  the  part  of  the  police
 in  registering  these  cases,  quite  a
 large  number  of  them  remained  un-
 registered.  Therefore,  there  are  two
 things  involved  here:  (l)  the  over-
 whelming  social  dominance  of  the
 caste  Hindus  on  the  fear  that  they
 inspire  in  the  minds  of  the  Scheduled
 Cass  as  well  as  the  indifference
 shown  by  the  Government.  In  the
 last  Review  given  by  the  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
 duled  Tribes  for  the  year  960-6l,  a
 sum  of  Rs.  2.27  lakhs  was  earmarked
 in  different  States  and  Union  Terri-
 tories  for  providing  legal  aid  to  Sche-
 duled  Castes  and  Scheduled  Tribes,
 but  only  an  amount  of  Rs  .3  lakhs
 was  spent.  The  Commissioner  gives
 the  reason:  “the  shortfall  appears  to
 be  due  to,the  people  in  many  areas
 being  unaware  of  the  existence  of
 the  scheme  and  also  in  some  cases
 due  to  the  failure  of  the  officials  con-
 cerned  to  move  in  time”.  Therefore,
 instead  of  making  provisions  and  ap-
 pointing  officials,  it  is  an  imperative
 need  of  the  hour  to  make  a  vigorous
 propaganda  to  make  the  peoplc-affect-
 ed  know  what  are  the  Constitutional
 and  legal  rights.  Unlike  in  America
 where  the  Negroes  are  aware  of  cer-
 tain  human  rights  denied  to  them,  in
 India  under  the  agelong  oppression
 and  ignorance,  the  people  are  not
 aware  of  their  plight  they  are  so
 ignorant  that  they  are  ignorant  of
 even  their  own  ignorance.  That  is
 why,  you  have  to  stir  them  out  of  the
 stupor,  you  have  to  get  them  out  of
 the  darkness  that  surrounds  their
 minds  and  Their  hopes.  For  this  one,
 untouchability  has  been  taken  as  a
 national  issue  and  has  to  be  fought
 with  a  missionary  zeal.  Therefore,
 it  should  be  made  obligatory  for
 official  as  well  as  non-official  agencies
 that  get  grants  from  the  government
 to  combine  propaganda  work  with
 “other  constructive  schemes”,  In  the
 Report  for  960-6l,  the  Commissioner
 himself  states  that  “it  is  desirable
 that  a  major  part  of  time  and  energy
 of  the  social  workers  is  devoted  to
 propaganda  work  and  not  claimed  by

 MARCH  29,  965  Social  Security  6526.

 other  constructive  schemes”.  There-
 fore,  the  crying  need  of  the  hour  is
 to  mobilize  all  the  available  facili-
 ties  and  concentrate:on  the  eradica-
 tion  of  “not  untouchability”  but  on
 the  very  basis  of  untouchability,  that
 is  the  caste  system.  In  this  connec-
 tion,  I  am  glad  to  find  in  the  Annual
 Report  for  ‘1964-65  that  the  Govern-
 ment  have  decided  to  set  up  a  com-
 mittee  to  go  into  this  question  of  un-
 touchability  and  suggest  ways  and
 means  for  ensuring  that  the  practice
 is  eradicated  to  the  least  possible
 delay.  This  is  a  welcome  decision
 and  I  hope  the  Government  will  take
 early  steps  to  constitute  such  an  ex-
 pert  committee  and  chalk  out  a  defi-
 nite  and  effective  programme  to
 tackle  this  problem.

 I  need  not  go  into  the  figures  of
 appointments  given  to  the  Scheduled
 Castes  and  Scheduled  Tribes,  because
 they  are  very  meagre  figures.  Here,
 I  would  refer  to  page  30  of  the  Re-
 port  for  ‘1961-62,  Part  I:  “While  there
 is  no  reason  to  dispute  the  consider-
 ed  opinion  expressed  by  the  Union
 Puble  Servce  Commission,  this  argu-
 ment  advanced  by  the  appointing
 authority,  does  not  always  hold  good.
 Instances  have  come  to  notice,  which
 show  that  while  the  Scheduled  Castes
 and  Scheduled  Tribes  candidates  with
 prescribed  qualifications  are  avail-
 able  and  even  succeeded  in  written
 tests  prescribed  for  judging  their
 suitability,  they  are  rejected  on  the
 basis  Of  marks  secured  by  them  in
 oral  interviews.”  The  position  is
 that  even  if  candidates  belonging  to
 Scheduled  Castes  appear  in  the
 written  tests  and  succeeded  in  a
 fairly  good  number,  they  are  reject-
 ed  in  the  oral  tests  held  later  on.
 While  I  do  not  seek  any  charity  or
 pity  for  these  unfortunate  candidates,
 on  the  basis  of  the  communal  con-
 siderations,  yet  I  cannot  but  ask  this
 Government  and  to  probe  why  ४0
 many  successful  candidates  in  the
 written  @ests  go  down  in  oral  tests.
 The  Commissioner  says:  “Its  own
 knowledge  is  that  results  of  persona-
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 lity  tests  or  oral  interviews  are  al-
 ways  not  dependable”,

 Another  important  topic  is  slum
 clearance,  Under  the  name  of  slum
 clearance,  nowadays  nothing  tangible
 is  being  done.  Often  it  is  not  slum
 clearance,  but  it  is  only  a  slum  trans-
 fer—one  slum  being  transferred  to
 another  place.  In  fact,  sometimes
 when  they  clear’  one  slum,  they
 create  two  or  three  slums  in  different
 parts  of  the  town.  In  fact,  in  Madras
 About  5  years  ago,  there  were  only
 300  slums.  Now,  there  are  about
 450  slums.  Creation  of  slums  is  due
 to  various  factors,  the  important  one
 being  the  overcrowding  in  cities  due
 to  people  coming  from  villages  in
 search  of  jobs.  Therefore,  the  slum
 clearance  should  be  co-ordinated  with
 provisions  of  jobs  and  employment
 opportunities  in  the  villages  which
 will  prevent  people  from  emigrating
 from  rural  areas  to  urban  areas.
 While  taking  this  two-fold  pro-
 gramme,  one  of  improving  the  living
 conditions  in  the  existing  slums,  the
 people  in  the  rural  areas  should  be
 made  to  find  a  living  in  their  vresent
 abodes,  but  now  the  slum  clearance
 is  being  done  in  a  haphazard  manner.
 While  they  clear  one  slum  and  build
 some  tenements  there,  some  two  or
 three  slums  are  created  in  some  other
 place  by  the  time  they  finish  the  first
 slum  clearance  they  have  taken.  In
 Madras,  I  know,  under  the  name  of
 slum  clearance,  tenements  were  built
 and  the  erstwhile  dwellers  in  their
 slums  were  accommodated  in  the  new
 tenements  on  a  rental  basis  I  would
 suggest  that  this  scheme  should  be  to
 make  the  erstwhile  dwellers  to  parti-
 cipate  on  a  cooperative  basis  und  own
 thesé  new  tenements  after  instalment
 Payments  spreading  over  15—20
 years.

 Shri  Subodh  Hansda  (Jhargram):
 Sir,  it  is  very  difficult  to  assess  the
 performance  of  this  department,  since
 it  is  hardly  one  year  old.  However,
 I  was  listening  to  the  reply  of  the
 hon.  Deputy  Minister,  Shrimati
 Chandrasekhar.  She  has  given  a  good
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 account  of  the  welfare  activities  for
 the  scheduled  castes  and  tribes.  Since
 the  time  at  my  disposal  is  very  little,
 7  would  like  to  confine  myself  only  to
 the  welfare  activities  of  the  scheduled
 castes  and  tribes.

 Since  it  is  the  philosophy  of  this
 department  to  bring  up  the  level  of
 the  down-trodden  people  to  the  level
 of  the  advanced  sections,  for  that:
 purpose,  a  number  of  centrally-spon-
 sored  schemes  have  been  formulated.
 Also,  a  number  of  schemes  are  being
 implemented  through  the  State  Gov-
 ernments  with  central  aid.  Though  a
 number  of  schemes  have  been  put
 forward,  the  Deputy  Minister  herself
 admitteq  that  not  much  progress  had
 ‘been  made,  particularly  in  the  socio-
 economic  field  of  the  tribals.  This
 is  due  to  the  fact  that  equal  rights
 and  opportunities  have  not  been
 given  to  the  tribal  people  and  so  they
 Have  not  made  steady  progress.

 The  total  population  of  scheduled
 tribes  in  India  is  30  million.  In
 1965-66,  the  Government  of  India
 have  allocated  a  sum  of  Rs,  820.40
 lakhs  for  centrally  sponsored  schemes.
 Out  of  that,  West  Bengal  has  been
 allotted  only  Rs.  8,20  lakhs  for  post-
 matric  scholarships,  for  research  and
 training  and  cooperation.  Equal
 justice  is  not  done  to  all  the  States.
 West  Bengal  has  not  got  even  4  per
 cent  of  the  total  allocation  made  to
 the  tribals,  whereas  the  tribal  popu-
 lation  of  West  Bengal  is  more  than  8
 per  cent  of  the  total  tribal  popula-
 tion  of  the  country.  So,  its  share
 should  have  been  more  than  Rs,  70
 lakhs,  whereas  it  has  got.  only
 Rs.  8.20  lakhs.  I  do  not  see  any  jus-
 tification  for  this  sort  of  allocation.
 The  tribals  of  West  Bengal  are  as
 backward  in  their  living  conditions
 as  those  in  other  parts  of  the  country.

 Not  only  is  equal  justice  not  done
 to  all  the  States,  but  I  fing  that  out
 of  the  total  allocation  of  Rs.  820°40
 lakhs,  85  per  cent  has  been  set  apart
 for  triba]  development  blocks.  Gov-
 ernment  propose  to  start  about  500
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 tribal  development  blocks  by  the  end
 of  the  fourth  plan.  In  1965-66,  only
 00  such  blocks  will  be  started.  Ac-
 cording  to  the  criteria  fixeq  by  Gov-
 ernment,  only  1:36  million  tribal  people
 will  be  covered  during  1965-66  by
 these  blocks.  So,  by  the  end  of  the
 fourth  plan,  the  500  blocks  which
 will  be  started  will  only  cover  7°8
 million  tribals  and  about  22  million
 will  not  be  covereg  by  these  schemes.
 Living  in  the  same  economic  condi-
 tions  as  they  do,  I  do  not  find  why
 this  sort  of  treatment  is  given  to  the
 dribal  people.

 In  the  tribal  development  blocks,
 Stute  Governments  are  having  their

 own  plans  which  are  financed  by  the
 Government  of  India.  But  the  fact
 remains  that  in  the  case  of  West
 Bengal  only  Rs.  2  to  Rs.  3  is  the  per
 capital  expenditure,  whereas  in  the
 tribal  development  blocks,  the  con-
 templated  expenditure  is  more  than
 Rs.  12.  If  we  look  at  the  history  of
 the  tribal  qevelopment  blocks  since
 they  were  started,  particularly  the
 multi-purpose  blocks,  we  will  find
 that  their  performance  is  not  at  all
 satisfactory.  The  reasons  why  it  is
 not  satisfactory  are  there.  Commis-
 sions  have  been  appointed.  From  the
 report  of  the  committee  which  has
 gone  into  the  question,  it  is  found
 that  the  reason  is  the  tribal  people
 there  are  very  backward  and  they
 could  not  take  advantage  of  the
 benefits  which  should  have  gone  to
 them.  It  is  true  that  the  advanced
 sections  of  society  have  taken  the
 entire  benefit  from  these  blocks.  If
 that  is  true,  I  do  not  find  any  reason
 why  there  should  be  more  tribal
 development  blocks  if  tribals  cannot
 derive  benefits  out  of  them.  If  that
 is  $0,  instead  of  introducing  more
 tribal  development  blocks,  I  would
 request  the  Government  to  take  up
 some  selective  schemes  in  all  the
 States,  particularly  in  the  tribal  areas
 and  tribal  villages,  so  that  the  tribal
 people  can  have  the  maximum  bene-
 fit  from  those  schemes.

 Then  I  want  to  refer  to  the  question
 of  girls’  edacation.  Education  of
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 girls  has  been  neglected  in  this  coun-
 try.  The  number  of  institutions  are
 very  few.  It  is  very  difficult,  in
 these  days  of  competition,  to  get
 admission  into  these  institutions.  Not
 only  that,  it  is  very  difficult  to  get
 accommodation  in  the  hostels  also.
 During  the  Third  Five  Year  Plan  the
 Government  had  allotted  Rs.  9  lakhs
 for  construction  of  hostels  for  girls
 in  tribal  areas.  But  due  to  the  emer-
 gency  that  amount  was  withdrawn.  I
 believe,  it  has  again  been  sanctioned
 now.  But  the  point  is,  if  that
 amount  is  not  spent  on  the  construc-
 tion  of  hostels  for  girls,  it  is  no  use
 showing  on  paper  that  this  amount
 has  been  allotted  for  this  work.  I
 suggest  that  hostels  for  girls,  parti-
 cularly  in  areas  where  the  “tribal
 people  are  in  a  majority,  should  be
 constructed  so  that  the  tribal  girls  can
 have  the  opportunity  of  getting  ad-
 mission  in  the  girls’  institutions  and
 also‘  get  accommodation  in  the  hos-
 hostels.  I  hope  the  hon.  Minister
 will  look  into  this  matter  so  that
 these  hostels  for  girls  may  be  cons-
 tructeq  early.

 Dr.  M.  S.  Aney:  Mr.  Speaker,  Sir,
 I  thank  you  for  giving  mea  few
 minutes  to  put  my  ideas  before  the
 hon.  Minister.  In  my  opinion,  it  is  a
 very  good  arrangement  to  have  the
 Social  Security  Department  associated
 with  the  Department  of  Law.  The
 security  arrangements  for  the  people
 have  to  be  made  with  a  view  to  see
 that  there  is  no  discontent  whatsoever
 among  the  people  who  are  suffering
 from  either  some  natural  defect  or
 due  to  some  artificial  arrangement
 which  the  society  has  made.  With
 such  a  big  population  in  our  country,
 it  jis  a  serious  matter  for  us  to
 consider.  In  9  democracy  like  ours
 it  must  get  preference  over  others.
 I  know  that  the  Government  is  aware
 of  that  responsibility.  The  schemes
 which  the  Ministry  has  carried  out
 for  justification  of  the  Government's

 policy  will,  no  doubt,  seem  satisfac-
 tory,  but  I  want  to  point  out  only  a
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 few  things  here  to  show  that  though
 it  may  not  be  possible  for  the  Gov-
 ernment  to  give  all  the  money  that  it
 has  for  these  things,  whatever  money
 is  allotted  is  also  not  properly  spent
 or  not  spent  at  all.

 So  my  first  point  is  about  non-
 utilisation  of  the  amount  granted
 during  1964-65.  Without  taking  much
 time  of  the  House  I  would  only  draw
 the  attention  of  the  hon.  Minister  to
 one  or  two  items  here.  Here,  I  find
 that  against  the  item  for  provision  of
 school  for  maintaining  destitute
 children  there  was  in  the  budget  a
 provision  made  in  the  year  1964-65  of
 Rs.  5,100  whereas  in  the  revised  esti-
 mate  there  is  nothing.  It  means  that
 not  a  paisa  was  spent  in  that.  Under
 the  same  heading  the  total  amount
 was  Rs.  04,000—it  is  on  page  6  of
 this  book-—but  not  a  paisa  was  spent.
 Of  course.  it  is  a  matter  of  gratifica-
 tion  that  this  year  under  that  heading

 8  good  amount  has  been  provided.
 We  wish  this  year  at  least  last  year’s
 example  will  not  be  imitated  and  the
 money  that  is  asked  to  be  voted  for
 by  the  House  will  be  utilised  and
 something  will  be  done  for  the  benefit
 of  the  pcople  concerned.

 Then  I  come  to  another  item  on
 page  7—Social  Education  and  Wel-
 fare.  There’  is  an  item,  -  establish-
 ment  of  school  for  mentally  deficient
 children.  It  is  a  very  important
 thing.  Those  who  are  unfortunately
 suffering  from  a  natural  defect  have
 to  be  looked  into.  It  is  a  matter  to
 which  attention  has  been  drawn  by
 other  Members  also,  especially  the
 performance  of  the  Government  in
 this  field  in  the  year  under  review.
 For  the  year  1964-65  the  amount
 sanctioned  was  Rs.  88,000.  In  the
 revised  estimates,  fortunately,  we  find
 the  whole  amount  is  there.  But  for
 the  coming  year  I  do  not  know  why,
 there  is  absolutely  no  provision  for
 the  mentally  deficient.  The  total
 revised  estimate  for  this  year  is
 Rs.  88,000  and  I  take  it  that  the
 entire  amount  has  actually  been
 spent  by  the  end  of  the  year.  So  far
 as  1965-66  is  concerned,  there  is  abso-
 lutely  not  even  a  single  paisa  provid-
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 ed  for  this  jtem,  and  I  do  not  know
 why.

 Then  there  is  another  item,  rehabi-
 litation  centre  for  the  physically
 handicappted.  The  original  budget
 provision  was  Rs.  l  lakh.  The  re-
 vised  estimate  of  the  same  year  was
 nil.  Also,  no  provision  whatsoever
 is  made  for  the  year  965-66,  I  do
 not  understand  the  reason  for  this.
 Does  it  mean  that  there  is  nothing
 more  to  be  done  at  all  for  them?

 There  is  a  third  item,  the  adminis-
 tration  of  the  sheltereq  workshop  for
 the  blind.  This  is  one  of  the  items
 to  which  more  attention  should  have
 been  paid.  Whereas  in  1963-64  the
 amount  spent  wag  Rs.  3,622,  for  the
 year  1964-65  and  for  the  current  year
 there  is  absolutely  no  provision  un-
 der  this  year  head.

 I  do  not  understand  why  these
 items  are  nof  considered  as  requiring
 any  help  from  the  Government  and
 are  left  to  take  care  of  themselves.
 I  hope  it  will  be  explained  by  the
 Minister  in  his  reply.  ह

 Then,  I  come  to  another  point,  the
 establishment  of  the  school  for  the
 mentally  deficient  children.  I  find  on
 page  5  that  the  budget  estimate  for
 1984-65  was  Rs.  5,0f0.  The  revised
 estimate  was  Rs.  3,400  and  the  esti-
 mate  for  ‘1965-66,  the  coming  year,  is
 absolutely  nothing.  What  is  the  rea-
 son?  Does  it  mean  that  the  mainten-*
 ance  of  the  mentally  deficient  child-
 ren  is  no  longer  a  problem  in  the
 country?  What  is  the  idea?  Why
 are  they  neglected  altogether?  It  is
 a  matter  which  will  have  to  be  ex-
 plained  by  the  Minister  in  charge
 because  not  a  word  is  mentioned
 about  it  in  the  speech  of  the  Finance
 Minister.  I  hope  he  will  explain  why
 this  demand  of  Rs.  88,000  which  was
 there  both  in  the  original  and  revised
 estimates  of  1964-65.  does  not  find  a
 place  in  the  budget  for  the  coming
 year.

 Similarly,  there  is  another  item—
 Central  Rehabilitation  Centre  for  the
 Physically  Handicapped.  Under  that
 head,  in  all,  a  sum  of  Rs.  I  lakh  was
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 sanctioned  for  the  year  1964-65.  But
 in  the  column  of  Revised  Estimate
 for  ‘1964-65,  there  is  nothing  provid-
 ed.  So  also,  there  is  no  provision  for
 1965-66.  My  point  is:  Was  it  due  to
 any  kind  of  retrenchment  that  was
 effected  by  the  Government  that  these
 items  were  kept  aside?  Then,  why
 some  other  urgent  purposes  were  not
 provided  for?

 D.  G.—Min.  of

 Then,  I  come  to  another  item—
 Labour  and  Employment.  Under  the
 head  ‘Workers  Education’,  for  1964-
 65,  an  amount  of  Rs.  35  lakhs  was
 sactioned.  I  do  not  know  whether  it
 was  due  to  any  enhancement  made
 later.  But  so  far  as  the  action  is  con-
 cerned,  absolutely  nothing  has  been
 done.  There  is  no  provision  made
 for  this  year.  When  the  provision
 was  made  in  the  budget  in  ‘1964-65,
 no  steps  were  taken  to  carry  out  any
 programme  they  ४88  in  their  mind.
 I  want  this  to  be  explained.

 There  in  another  item—Payments  to
 Institutiens,  Voluntary  Organisations
 and  Local  Bodies  under  the  Relief
 and  Assistance  Fund.  The  amount  of
 Rs.  lakh  was’  sanctioned  during
 1964-65.  [  am  glad  to  find  that  there
 is  an  amuunt  shown  to  the  tune  of
 Rs.  25,000  unler  the  Revised  Estimate
 for  964-t5—Rs.  75,000  were  not  paid
 —and  this  year  again  there  is  qa  pro-
 vision  of  Rs.  lakh.

 My  point  is  this.  Now,  this  De
 partment  has  come  under  the  care  of
 our  friend,  the  hon.  Law  Minister.
 There  is  also  the  lady  Minister  there
 to  look  after  this  subject.  I  hope,
 the  hon.  Minister  will  so  administer
 the  law  us  to  make  it  mercible  to  the
 people  who  deserve  it.  Unless  we
 take  more  interest  in  them,  the  confi-
 dence  amongst  these  people  will  not
 be  generated.  The  charge  on  the
 Government  is—I  do  not  say  that  I
 subscribe  to  that  charge—that  there
 is  good  ifround  for  the  people  to  feel
 that  the  provision  of  the  budget  is  a
 promise  to  the  people  that  something
 is  being  jone  for  them  and  that  when
 there  is  nothing  done  in  the  whole
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 year,  the  discontent  is  very  great
 amongst  them.  It  is  better  to  make  a
 smaller  provision  and  show  8  better
 performance  instead  of  making  a
 bigger  provision  and  showing  no  per-
 formance.  I  hope  that  in  future  this
 point  will  be  taken  into  consideration.

 Sir,  we  are  in  a  difficult  position.
 We  have  the  troubles,  above  suspi-
 cion,  on  our  frontiers  ang  any  time
 there  can  be  foreign  aggression  and
 inside  the  country  also  there  can  be
 any  time  the  internal  trouble  also.
 We  have  to  meet  both  the  problems.
 I  sit  down  by  saying  that  justice
 tempered  with  mercy,  sovia!  justice
 tempered  with  mercy,  will  give  some
 king  of  strength  with  which  you  can
 face  these  troubles.

 Shri  Subbaraman  (Madurai):  Mr.
 Speaker,  Sir,  I  thank  you  very  much
 for  the  opportunity  you  have  given
 me  to  speak  on  this  Demand.  The
 Government  have  formed  a  separate
 Ministry  for  Social  Seuritcy  and  they
 have  taken  all  social  security  mea-
 sures  under  this  Ministry.  That  shows
 how  important  they  fee]  about  this
 service.  The  usefulness  of  a  chain
 does  not  depend  upon  the  strong
 links.  Weak  links  make  a  chain  use-
 less.  A  machine  consists  of  several
 parts.  Of  them,  if  a  few  are  defective
 or  somewhat  weak,  then  the  useful-
 ness  of  the  the  machinery  is  not
 there.  So  also,  in  society.  A  society
 is  mot  judged  by  individuals  or
 sections  having  high  education  and
 economically  qeveloped  but  by  the
 backwardness  of  the  people  in  it  as
 a  whole.  So,  Government  have  been
 quite  correct  in  treating  the  social
 security  measures  as  most  important
 and  taking  special  measures  to
 remove  the  backwardness  of  the
 people  who  are  suffering  from  these
 disabilities.

 Untouchability  is  a  great  blot  on
 our  society.  It  works  as  a  dead-
 weight.  Unless  we  remove  untouch-
 ability  root  and  branch,  our  progress
 will  be  very  much  retarded.  So,
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 Government  are  quite  right  in  con-
 centrating  on  the  removal  of  untouch-
 ability  and  spending  a  lot  of  money
 on  the  uplift  of  the  people  who  are
 suffering  from  it.  The  peuple  on  the
 whole  want  first  equality  and  self-
 respect.  If  there  is  no  self-respect
 and  no  equality,  then  whatever  we
 may  spend  on  their  uplift  will  not  at
 all  be  appreciated.  The  discontent
 among  the  Harijans  is  due  to  the  fact
 that  untouchability  is  still  prevail-
 ing  in  many  villages.  Government
 have  realised  the  seriousness  of  the
 problem,  but  the  society  and  the
 country  as  a  whole  have  not  yet
 realised  it  to  that  extent.  If  we  look
 into  the  causes  for  the  creation  of
 Pakistan,  I  have  many  times  felt  that
 the  root  cause  was  untouchability,
 caste  distinctions  and  _  disabilities
 suffered  on  account  of  caste  distinc-
 tions.  We,  we  should  not  waste  any
 more  time  in  removing  this  untouch-
 ability  completely.

 Mahatma  Gandhi  centenary  is  going
 bo  cetebrateq  in  another  few  years.
 But  long  before  the  complction  of  the
 centenary,  I  would  submit  that  there
 should  not  be  any  trace  of  untouch-
 ability  even  in  the  remotest  villages.

 It  is  good  that  many  social  service
 organisations  are  working  among
 ‘backward  classes  and  especially  Hari-
 jans  and  Scheduled  Tribes,  ang  they
 are  doing  good  work,  and  I  would
 say,  even  a  divine  work.  But  if
 those  who  work  among  the  backward
 classes  like  Harijans  and_  tribals
 create  separateness  or  disunity  or
 ‘enmity  among  the  people,  then  they
 are  not  doing  any  service.  Certain
 foreign  missionaries  are  working
 among  the  Scheduled  Tiibes.  It  is
 good  that  they  are  working  because
 owing  to  their  service,  the  Scheduled
 Tribes  have  advanced  in  eduaction
 and  economically  also.  But  I  would
 like  to  draw  the  attention  of  the  hon.
 Minister  to  one  statement  that  has
 appeared  in  The  Hindustan  Times  of

 the  27th  instant.  We  know  about  the
 Naga  problem.  In  answer  to  a  ques-
 tion  this  is  what  Rev.  Michael  Scott,
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 ‘a  Member  of  the  Peace  Mission  has
 stated.  This  is  what  the  report  says:

 “Asked  if  the  Mission  consider-
 ed  the  Naga  struggle  as  a  politi-
 cal  struggle,  Rev.  Michael  Scott
 answering  it  said  that  the  Naga
 trouble  was  not  only  a_  political
 one  but  also  one  which  fought
 for  other  values  like  freedom  to
 practise  one’s  own  religion.”.

 From  this  it  looks  as  if  our  Govern-
 ment  are  not  allowing  the  people  the
 freedom  to  practise  any  religion  that
 they  want.  This  sounds  as  if  they
 are  preventing  people  from  choosing
 and  practising  the  religion  they  want.
 This  attitude  of  his  is  not  at  all  help-
 ful.  I  go  not  know  how  a  missionary,
 a  member  of  the  peace  mission,  could
 make  such  a  statement  and  how  he
 could  be  helpful  in  solving  the
 problem.

 For  the  removal  of  untouchability,
 Government  have  taken  several  mea-
 sures,  for  educational  uplift,  for
 economic  uplift  and  for  socia)  uplift.
 These  are  giving  very  good  results,
 and  in  consequence  they  are  progres-
 sing  day  by  day.

 I  would  like  to  mention  ahout  the
 provision  of  house  sites.  Government
 have  been  building  rousing  colonies
 for  several  Harijans  in  groups.  This  is
 a  good  thing.  But  the  cost  involved
 in  constructing  such  housing  colonies
 is  very  much.  The  population  of
 Harijans  and  scheduled  tribes  is
 nearly  9  crores.  Even  if  we  take
 5  people  for  a  family,  we  will  require
 about  two  crore  houses  to  be  built
 for  them.  The  cost  required  for  this
 unimaginable.  So  I  would  suggest
 that  instead  of  doing  that,  which  is
 not  possible,  we  should  acquire  house
 sites,  have  lay-outs  and  parcel  out
 plots  for  houses  and  give  _  public
 amenities  like  wells,  latrines,  public
 playgrounds,  school  buildings  etc.
 Only  then  will  it  be  possible  to  cover”
 the  whole  population  and  solve  this
 problem.
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 [Shri  Subbaraman]
 When  working  among  Harijans  and

 backward  classes.  we  should  create
 in  them  self-reliance  and  self-confi-
 dence.  If  we  do  not  do  that,  what-
 ever  we  do,  whatever  be  the  amount
 of  help  we  continuously  give,  it  will
 not  satisfy  the  people.  This  is  a
 most  important  thing.

 Production  of  khadi  and  handicrafts
 is  also  included  in  this  department.
 Charkha  is  being  improved  day  by
 day.  The  Ambar  Charkha  we  have
 till  now  is  not  at  all  satisfactory.  The
 carding  part  of  it  gives  a  lot  of  strain
 to  the  people  who  operate  on  it.  So
 some  more  research  has  to  be  carried
 out.  Now  that  technology  and  science
 has  developed  so  much  there  may  not
 be  difficulty  in  getting  the  help  of
 experts.  I  am  glad  that  an  expert
 from  Coimbatore  has  been  approach-
 ed  and  he  is  taking  steps  to  effect
 further  improvements  to  the  Ambar
 Charkha.

 When  you  go  to  the  khadi  stores,  you
 find  that  the  designs  are  not  at  all
 attractive.  We  should  engage  experts
 who  could  design  attractively,  arrange
 matching  colours  and  so  on.  Ejther
 we  should  copy  advanced  textile
 production  patterns  or  we  should  our-
 selves  design  original  and  good  pat-
 terns.  There  is  a  lot  of  things  which
 we  can  draw  from  indigenous  art
 and  architecture  and  use  them  to
 advantage.

 Khadi  and  handicrafts  give  employ-
 ment  to  millions  of  people.  Hand-
 loom  is  one  of  the  cottage  industries
 which  employ  millions  of  people.
 When  wo  do  not  mind  importing
 goods  worth  crores  of  rupees  for  the
 hotel  projects  and  other  big  indus-
 tries  should  we  grudge  importing
 artsilk  goods  like  cupromonium  silk
 to  some  extent  for  the  handloom
 industry?  These  are  things  which
 we  should  do  with  sympathy  when
 considering  steps  connected  with
 cottage  industries.

 As  my  time  is  up,  I  conclude.
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 Mr.  Speaker:  Shrimati  Savitri
 Nigam.  She  is  specially  doing  work
 for  the  blind,  deaf  and  dumb.
 (Interruption).

 fase  She  has  been  specially  doing
 work  for  the  blind  and  the  crippled
 ones.  She  must  be  given  a  chance.

 f  eek
 गोमती  सावित्री  निगम  पियो  |  प्रत्यक्ष

 महोदय,  मैं  सोशल  सिक्‍यूरिटी  मंत्रालय

 की  ग्रान्ट्स  का  सादिक  समथन  करना  चाहती

 हूं,  लेकिन  समर्थन  करते  हुए  मैं  मंत्री  जी  से

 यह  भी  कहना  चाहती  हूं  कि  बरच्छा  होता  कि

 अगर  वह  इस  से  अ्रधिक  ग्रान्ट  की  मांग  करते,
 क्योंकि  राज  देश  में  हैंडीकैप  की  जितनी

 बड़ी  संख्या  है,  उस  को  देखते  हुए  मेरी  समझ

 में  यह  ग्रान्ट  ब्रिल्कुल  नाकाफी  है।  यदि

 सोशल  सिक्‍यूरिटी  मंत्रालय  की  अनुमानित
 संख्या  को  ही  हम  ले  लें,  तो  भी  इस  ग्रान्ट

 से  प्रति  क्रिपल्ड  चार  खाने  भी  नहीं  पड़ा  ।

 मैं  माननीय  मंत्री  जी  चे  यह  प्रतिरोध  करूंगी

 कि  वह  खुले  दिल  से,  बड़े  उत्साह  के  साथ

 इन  हैंडीकैप,  भ्रांत  और  अपाहिजों  के

 पुनर्वास  के  लिये  योजनायें  बनायें

 इस  देश  से  दया,  दान  और  धर्म  कभी  भी

 नहीं  उठा  है।  मुझे  यकीन  है  कि  यदि  मंत्री

 महोदय  हैंडीकैप  के  रिहैबिलिटेशन  के  लिए
 कोई  नई  लेवी  भी  लगायेंगे,  तो  सारे  देश  के

 लोग  बड़ी  प्रसन्नता  से  उसे  स्वीकार  करेंगे  ।

 इस  के  अतिरिक्त  जब  उन  को  यह  भी  पता

 है  कि  पी०  एल०  480  फंड  में  सोशल

 रिहैबिलिटेशन  के  लिए  जो  डीमाक़रेटिड

 फंड  हैं,  उन  का  एक  प्रेम  भी  जब  तक  खर्च

 नहीं  हुआ  है,  तो  फिर  यह  संकोच  कौर  उपेक्षा

 क्यों  ?  क्‍यों  नहीं  उन्हों  ने  इस  सम्बन्ध  में

 दौर  बड़ी  धनराशि  की  मांग  कि  है  ?  नेहरू
 और  गांधी  के  इस  देश  में,  संत  परम्पराओं

 के  इस  देश  में  इन  सत्रह  वर्षों  में  चहुंमुखी
 विकास  हुआ  है  लेकिन  यदि  कोई  वर्ग  उपेक्षित  है,
 यदि  कोई  वर्ग  यह  कह  सकता  है  कि  उस  के

 लिए  लगभग  नहीं  के  बराबर  काम
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 हुआ  है,  तो  वे  हैं  इस  देश  के  लूले-लंगड़े  कौर

 अपाहिज  लोग  7  मैं  ड्राप  के  द्वारा  इस  देश
 से  और  इस  सरकार  से  यह  निवेदन  करना

 चाहती  हूं  कि  भगवान  के  लिए  उन  को
 उपेक्षित  न  किया  जाये  ।  उन  के  शरीर  भले

 ही  भ्रांत  हों,  लेकिन  उन  की  आत्मा,  उन  की
 अभिलाशा यें  और  का मनाये  हमारे  समान  हैं,
 उन  में  संवेदनशीलता  हम  में  से  किसी  से  कम

 नहीं  है  और  न  ही  उन  में  झालम-सम्मान
 या  स्वाभिमान  की  कमी  है।  लेकिन

 हमारी  उपेक्षा  ने  उन्हें  दर-दर  का
 भिखारी  शौर  सब  के  टुकड़ों  का  मोहताज  बना
 दिया  है  |  वे  हम  से  दया  की  भीख  नहीं  मांगते

 हैं,  बल्कि  व॑  हम  से  अपने  भ्र धि कारों  की
 मांग  करते  हैं  t

 इस  में  कोई  सन्देह  नहीं  है  कि  “हैंडीकैप''
 शब्द  डिकशनरी  से  मिटाया  जा  सकता  है  |
 मैं  कोई  हवा  में  बात  नहीं  कर  रही  हुं  ।  मैं  ने
 जो  निजी  तौर  से  एक्सपरीमेंट  किये  हैं  ग्रोवर  देश
 में  जो  धन्य  एक्सपेरीमेंट  हुए  हैं,  मैं  भ्र पने  देश  के
 कर्ण  धारों  को  च्‌  नौती  देती  हूं  कि  वे  हराकर  देखें
 कि  क्‍या  यह  बात  सही  है  या  नहीं  कि  बरी  से

 बुरी  तरह  का  हैंडीकेप  भी  पुनर्वासित  किया  जा

 सकता  है  कौर  वह  प्रडक्टिव  मेम्बर  श्राफ  दि
 सोसायटी  बन  सकता  है  ।  जसा  कि  मैं  ने  कहा

 है,  “हैंडीकैप्ड''  शब्द  डिकशनरी  से  मिटाया
 जा  सकता  है,  बशत  कि  हम  लोग  उन  की

 उपेक्षा  करना  छोड़  दें  ।  प्रभी  एक  हैंडीकेप्ड  ने
 ने  एक  लेख  लिखा,  जिस  में  उस  ने  कहा  :

 “गिव  शस  दि  बल्ज  एंड  दि  चास  ट  वर्क  ।

 थी  डू नाट  वांट  युग  सनी  कार  यूज़र  झाम्ब  1

 मानवीय  दृष्टिकोण  को  छोड़  दीजिए,

 शुद्ध  सात्विक  शौर  भारिक  दृष्टिकोण  को
 ले  लीजिए  झोर  यह  सोच  लीजिये  कि  ये  हैंडीकेप्ड
 शौर  क्रिया  लोग,  जिन  की  प्रनुमानित
 संख्या  लगभग  दो  करोड़  है,  उस  समय  तक

 हमारी  इकानामी  पर  डैड  वेट  बने  रहेंगे,
 ये  सब  चीजें,  कन्फ्यूज  करते  रहेंगे,  लेकिन

 कुछ  भी  प्रोड्यूस  नहीं  करेंगे,  जब  तक  हमारा
 देश  उन  को  पुनर्वासित  नहीं  करेगा  ।  जब
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 ब्रिटेन  में  उन  क  संख्या  9.5  परसेंट  है,
 जब  अमरीका  में  उन  की  संख्या  0.2
 परसेंट  है,  जहां  इन  के  प्रां कड़े  लिए  गए  हैं,
 तो  हमारे  देश  में,  जहां  मैडिकल  सर्विसिज़
 की  इतनी  कमी  है  और  झ्राटिफिशल  लिम्फ
 का  केवल  एक  सेंटर  है--दक्षिण  भारत  में
 तो  श्राप  समझ  लीजिए  कि  उन  की  कितनी

 बड़ी  संख्या  होगी  ।  प्राचीन  देश  की  अर्थ:
 व्यवस्था  इस  प्रकार  के  कितने  लोगों  का

 बोझ  उठा  सकती  है  ?  इसलिए,  जैसा  कि
 में  ने  भ्र भी  कहा  है,  मानवीय  दृष्टिकोण  को

 छोड़  दीजिए,  आर्थिक  दृष्टिकोण  से  उन
 के  पुनर्वास  के  प्रश्न  को  प्रापर्टी  देनी  चाहिए  ।
 कभी  कभी  लोग  दलील  देते  हैं  कि  हम  नार्मल
 बच्चों  के  लिए  पढ़ाई  की  व्यवस्था  नहीं  कर
 पाते  हैं,  उन  के  लिए  रुपया  नहीं  जुटा  पाते  हैं
 तो  इन  क्रिपल्ड  बच्चों  के लिए  कहां  से  लायें  ?

 मैं  उन  से  पूछना  चाहता  हूं  कि  नाम
 बच्चे  ग्राही  पढ़  भी  नहीं  पायेंगे  तो  वे  अपना,
 जीवन  यापन  जमीन  खोद  कर  सकते  हैं,.
 जमीन  खोद  कर  दो  ढ़ाई  रुपये  रोज  कमा  सकते

 हैं  लेकिन  क्रिपल्ड  बच्चे  जो  हैं,  वे  तराशा  भरी

 दृष्टि  से,  याचनामय  दृष्टि  से  श्राप  की  ओर

 निहार  रहे  हैं,  उन  को  श्राप  प्रखर  शिक्षित  नः

 बनायेंगे  तो  वे  जन्म  भर  पग्रपाहिज  कौर

 अपंग  बन  कर  आप  के  मोहताज  बने  रहेंगे  ।

 इसलिए  नार्मल  बच्चों  की  शिक्षा  का  प्रबन्ध
 न  भी  हो  तो  भी  इन  बच्चों  की  शिक्षा  का.

 प्रबन्ध  अवश्य  होना  चाहिये  |

 अरब  तक  जो  मंत्रालय  इन  अभागे  बच्चों”

 की  रक्षा  करता  रहा  है,  जो  इन  की  देखभाल

 करता  रहा  है,  उस  ने  इन  अभागे  बच्चों  के

 साथ  सौतेली  मां  का  सा  व्यवहार  किया  है  a

 अरब  श्राप  जैसा  उदार  कौर  महानुभावी
 तथा  मानवीय  दृष्टिकोण  रखने  वाला  व्यक्ति

 इस  मंत्रालय  में  कराया  है  प्रौढ़  ऐसे  ही  ग्रुप  के

 डेपुटी  भी  हैं,  जब  तो  आप  कम  से  कम  उन  के

 प्रति  जो  उपेक्षा  भावना  रही  है,  उस  को.

 दूर  कीजिये  ।
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 [श्रीमती  सावधानी  निगम  ]

 एक  नेशनल  एडवाइजरी  कौंसिल  फार
 दी  हैंडीकैप्ड  काम  कर  रह  है  |  क्या  वजह  है
 कि  उस  की  मीटिंगें  साल  में  केवल  एक  बार

 होती  है  ?  उस  की  जो  सिफारिश  होती  हैं
 वे  युनेनिमस  होती  हैं  लेकिन  उन  को  भी
 अधिकारी  लोग  बीच  में  बदल  देते  हैं  ।
 मैं  जानना  चाहत  हूं  कि  कमेटी  बनाने  से  क्या
 लाभ  हो  सकता  है  मगर  उस  की  रिको में-
 डेशंज  की  इस  तरह  से  उपेक्षा  करनी  है

 इस  काउंसिल  के  बारे  में  दूसरी  बात  मैं

 यह  कहना  चाहती  हुं  कि  केवल  अधिकारियों
 को  उस  में  रख  कर  आप  संतुष्ट  न  हो  जायें  ।
 जो  मिशनरी  दिल  से  भगवान  की  सेवा
 श्रौर  इन  अंगों  की  सेवा  कर  रहे  हैं  उन  को  भी
 आप  को  इस  काउंसिल  में  ढूंढ  ढूंढ  कर  रखना

 चाहिये  कौर  उन  की  सेवाशर्तों  स ेलाभ  उठाना

 चाहिये  |  साथ  ही  साथ  जो  फैसले  इस  काउंसिल
 में  हों  उन  को  श्राप  जरूर  मानें  ।

 सुनियोजित  विकास,  प्लांड  डिवेलेपमेंट
 के  इस  युग  में  जब  तक  हमें  यह  मालूम
 नहीं  होगा  कि  इस  देश  में  इन  लोगों  की  संख्या

 कितनी  है  तब  तक  इन  के  लिए  कैसे  कोई
 प्लान  बनाया  जा  सकता  है  ?  मैं  कहना  चाहती

 हूं  कि  जो  संस्थायें  इस  दिशा  में  काम  कर  रही

 हैं,  उन  को  यह  काम  सौंपा  जाये  कि वे  सर्वेक्षण
 कर  के  आप को  दें,  सैम्पल  सर्वे  करने  की
 जिम्मेदारी  श्राप  उन  को  सौंपे  कौर  साथ  ही  साथ

 गृह  मंत्रालय  से  कभी  से  आप  कह  दीजिये
 कि  जब  दुबारा  सेंसस  'फिगर्स  इकट्ठे  किये
 जायें  तब  इन  अभागे  लोगों  के  भी  सेंसस

 इकट्ठे  कर  लिये  जायें  ताकि  इन के  पुनर्वास
 के  लिए  अच्छी  कच्छ  यीजनायें  बनाई  जा  सकें
 और  पूरी  की  जा  सके

 भी  तक  हमारे  देश  में  99  प्रतिशत
 लोगों  को  यहां  तक  पता  नहीं  है  कि  डिवेलेपिग

 कंट्रीज  के  बारे  में  जो  यूनेस्को  की  रिपोर्ट

 प्रकाशित  हुई  है  उस  में  यह  लिखा  हुआ  है  कि

 बोस  प्रतिशत  लोग  किसी  न  किसी  रूप  में
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 मानसिक  पिछड़ेपन  के  शिकार  होते  हैं  या
 मैं टली  बैकवर्ड  होते  हैं  मैं  पूछना  चाहती  हूं
 कि  उन  भागे  लोगों  के  लिए  हमारे  देश  में

 क्या  हो  रहा  है

 मैं  श्राप  के  द्वारा  फाइनेंस  मिनिस्टर

 साहब  को  धन्यवाद  देना  चाहती  हूं  और  कहना

 चाहती  हूं  कि  वह  पहले  वित्त  मंत्री  हैं  जिन्हों  ने

 हैंडीकैप्ड  की  शिक्षा  पर  कुछ  थोड़ी  सी  छूट
 दी  है  कौर  वह  छूट  इह  बात  की  सबूत  है
 कि  कभी  प्रारम्भ  ही  हुआ  है,  शुभारम्भ  ही

 हुआ  है  शौर  हमारे  मिनिस्टर  साहब  इस  के

 साथ  साथ  एक  दो  काम  और  करें

 मैं  फाइनेंस  मिनिस्टर  साहब  से  कहूंगी  कि

 वे  एक  राहत  तुरन्त  इन  क्रिपल्ड  लोगों  को
 दे  दें।  सेल्ज  टैक्स  जो  आज  हीर्यारिंग  एवज
 पर  है  तथा  क्रिपल्ड  लोगों  के  श्रौजारों  पर  लगा

 हुआ  है  वह  हटा  दिया  जाए  ताकि  थोड़ी  सी

 राहत  मिल  सके  मैं  चाहती  हूं  कि  यह  मांग

 हमारे  मंत्री  महोदय  तुरन्त  वित्त  मंत्री  से

 कह  कर  दिलाने  की  कृपा  करें  |  यह  बहुत  राव-
 यक  है  ।  इन  अभागों  के  पास  इतना  धन

 नहीं  होता  है  कि  बे  इन  चीजों  को  जुटा
 पायें  ।

 दूसरी  बात  यह  है  कि  मेरा  अन्दाजा  है
 कि  इन  की  संख्या  दो  करोड़  के  लगभग  है
 इन के  पुनर्वास  के  काम  में  जो  संस्थायें  संलग्न  हैं
 कौर  जो  थोड़ा  बहुत  काम  कर  रही  हैं  उन  को

 ग्रान्ट्स  मिलने  में  जो  कठिनाई  होती  है,  उस

 के  बारे  में  मैं  चाहती  हूं  कि  ऐसी  व्यवस्था
 कर  दी  जाये  कि  ग्रान्ट्स  मिलने  में  कोई  कठिनाई

 रहो।  इन  हैंडीकैप्ड  के  विषय  में  मैं  ग्रुप  को

 बतलाना  कहती  हूं  कि  प्रज्ञान  देश  में  फैला

 हुआ  है  और  मशाल  जलाने  वाला  कोई  है
 तो  श्राप  ही  हैं,  कोई  रोशनी  दिखाने  वाला.  है
 तो  आप  ही  हैं।  आप  ही  उन  को  रोशनी

 दिखा  सकते  हैं  ।  उन  के  प्रति  उपेक्षा  भाव
 खत्म  किया  जाना  चाहिये  |
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 में यह  भी  कहना  चाहती  हूं  कि  डिसएबल्ड
 चिल्लाने  के  लिए  इंश्योरेंस  स्कीम  माननीय
 मंत्री  जी  ग्र वश्य  शुरू  करें  ।

 आर्टिफिशल  लिहाज  का  एक  साउथ
 में  सैंटर  है।  नाथ  में  जो  संस्था  काम  कर  रही  है
 उस  को  आराम  रिकगनिशत  दीजिये  ।  ब्रिटिश-
 फिशल  लिम्ब्जज  इंट्रोड्यूस  कीजिये  आर  उन
 की  कीमत  को  आप  कम  कीजिये  |

 अपंग  और  प्रवाहित  लोग  जो  कि  ट्रेनिंग
 पा  लेते  हैं  श्र  जिन  के  ग्राटिफिशल  लम्बी
 लग  जाते  हैं,  उन  को  नौकरियां  दिलाने  का
 प्रबन्ध  भी  होना  चाहिये.।  मैं  मांग  करती  हूं
 कि  पाँच  परसेंट  नौकरियां  प्राइवेट  इंडस्ट्रीज
 कौर  पब्लिक  इंडस्ट्रीज  में  इन  के  लिए  रिजर्व
 प्राय  करवायें  ।इस  का  कारण  यह  है  कि

 यह  साबित  हो  चुका  है  कि  इन  भाईयों  को
 जब  काम  मिल  जाता  है  तो  ये  दूसरे  लोगों  से

 ज्यादा  अच्छा  काम  करते  हैं,  ज्यादा  कं सें ट्रेशन
 से  काम  करते  हैं।  इस  का  सबूत  मौजूद  है  ।

 कारपोरेशन  में  कुछ  लोगों  को  मैं  ने  रखवाया
 था।  कारपोरेशन  वालों  की  रिपोर्ट  यह  है  कि

 श्राप  कौर  लोगों  को  भेजिये  क्‍योंकि  इन
 लोगों  का  काम  बहुत  बरच्छा  रहा  है,  बहुत
 ही  कंसेट्रेनन  के  साथ  उन्हों  ने  काम  को
 किया  है  ।

 हियरिंग  एड्स  के  विषय  में  मैं  एक  बात

 कहना  चाहती  हुं  ।  माननीय  मंत्री  जी  को  यह
 पता  है  कि  देश  में  ऊंचा  सुनने  वालों  की  या

 बिल्कुल  बहरों  की  संध्या  बहुत  बड़ी  है  ।

 हियरिंग  एड्स  की  मांग  बहुत  ज्यादा  है
 कौर  इन  को  विदेशों  से  इम्पोर्ट  किया  जाता

 है  ।  इन  की  कीमतें  साधारण  स्थिति  के

 व्यक्ति  की  पहुंचा  से  बाहर  होती  हैं  t  श्राप

 इन  को  सबसिडाइज़  करते  की  स्कीम  निका-
 लिये  t  दूसरे  देश  में  इंडिजिनस  प्रौडकशन

 को  प्रोटैक्शन  दीजिये  ।  कप  को  मालूम  है
 कि  एक  बर्फी  इन  कारपोरेटिड  फैक्ट्री  है  ।

 वह  इन  को  बना  रही  थी  ।  सस्ते  रेट  पर  दे
 2640  (Ai)  LSD—8.
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 भी  रही  थी  उस  को  थोड़।  स,  फारेन  एक्सचेंज
 की  जरूरत  थी  ।  वह  बन्द  कर  दी  गई  है  ।

 इम्पोर्ट  इन  का  बराबर  जारी  है  |  इंडिजिनस
 प्रोडक्शन  को  कोई  मदद  नहीं  मिलती  है  ।
 मैं  अनुरोध  करना  चाहती  हूं  कि  एक  कमेटी

 इस  विषय  में  ग्रुप  बना  दीजिये  शौर  जो  वह
 सिफारिशें  करे  उन  को  श्राप  लागू  करें  शौर
 लोगों  को  सस्ती  हियरिंग  एडज़  दिलाने  में
 आप  सहायता  करें  |

 कृत्रिम  दंगों  को  भी  श्राप  सब्सिडाइज्ड
 करें  ।  जो  लंगड़ा  हो  भ्रमणा  जिस  का  हाथ  या
 पैर  या  कोई  कौर  रंग  कटा  हुआ  हो  उसके

 लिए  आप  कोई  ऐसी  स्कीम  निकालिये  जिससे
 उसको  कुछ  पैसा  श्राप  की  तरफ  से  मिल

 जाये,  कुछ  कारपोरेशन  से  मिल  जाय  या

 म्यूनिसिपल  बोर्ड  से  मिल  जाय  ताकि  बह
 हाथ  कौर  पैर  लगा  कर  चलता  फिरता  कौर
 काम  करता  शुभ्रा  इंसान  बन  सके  ।  मैं  आशा
 करती  हुं  कि  कुछ  नेतृत्व  इस  दिशा  में  मंत्री

 महोदय  देंगे  और  अगर  वहू  स्टेट  गवर्नमेंट्स
 को  भी  इस  विषय  में  कहेंगे  तो  वे  भी  जरूर
 उन  का  कहना  मानेंगी  ।

 हमारे  अशोक  सेन  जी  इन  अभागों  के

 प्रति  बहुत  सहानुभूति,  स्नेह  कौर  पूर्ण  मानवीय
 दष्टिकोण  रखते  हैं  कौर  उन्होंने  प्री  कोशिश

 की  है  कि  इन  अभागों  के  लिए  कुछ  हो  ।
 मैं  उन  का  अभिनन्दन  करती  हूं.  इन  लोगों
 की  गिनती  दो  करोड़  के  करीब  है  ।  प्रजा-

 तंत्रीय  व्यवस्था  भें  प्रेशर  प्रिया  प्रभाव  दिखाते

 हैं  ।  जो  ग्रुप  या  समूह  प्रेशर  दिखा  सकता  है
 वही  पारीक  सुविधायें  और  सहायता  प्राप्त
 करता  है  दूसरा  नहीं  ।  लूले,  लंगड़े,  बहरे
 इरादी  जो  हैं  उन  का  कोई  रिप्रेजेंटेटिव

 हाउस  में  या  कहीं  कौर  नहीं  है  ।  इन  की  कहने
 बाला  कोई  नहीं  है  ।  मैं  चाहती  हूं  कि  एक
 अलग  अटो नो मस  बाडी  इन  के  रिहैबिलिटेशन
 के  लिए  श्राप  बनायें  ।  जब  सेन  जी  इस  मंत्रालय
 के  मंत्री  नहीं  बने  थे  तब  मैं  प्रति  मंत्रालय  की

 मांग  किस/  करती  थी  लेकिन  उन  के  मंत्री
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 बन  जाने  के  बाद  उस  मांग  को  मैंने  घटा

 दिया  है  ।  मैं  भ्रव  मांग  करती  हूं  कि  उन  के

 रिहैबिलिटेशन  के  लिए  एक  आटो नो मस

 बाडी  शाप  तुरन्त  बनायें  ।  तभी  इन  का

 रिहैबिलिटेशन  हो  सकेगा  ।  आप  जानते

 ही  हैं  कि  प्रशासन  का  नीचे  से  ऊपर  तक  जो

 ढांचा  है,  उस  ने  शुरू  से  ही  इन  के  प्रति  उपेक्षा

 बरती  है,  उपेक्षा  की  भावना  ही  इन  के  प्रति

 बरती  गई  है,  कुछ  भी  कार्यक्रम  तैयार  नहीं

 हुए  हैं,  सभी  अड़ंगा  लगाते  रहे  हैं  ।  आपके

 हाथ  मजबूत  करने  के  लिए  यह  भ्रावश्यक  है
 कि  एक  ऐसी  आटो नो मस  बाडी  बनाई  जाय

 जिस  में  एक्सपर्ट्स  हों,  वे  लोग  हों  जिन्होंने
 कई  वर्षों  से  इन  की  सेवा  की  हो  ।  चूंकि  उन

 का  कोई  रिप्रेजेंटेटिव  नहीं  है इसलिए  मैं  उन

 की  बात  कह  रही  हूं  ।

 झ्रष्यक्ष  महोदय  :  श्राप  जो  हैं  भर  श्राप

 इतना  बोले  जा  रही  हैं  शौर  मैं  इतना  सुनते
 जा  रहा  हूं  |  शब  आप  समाप्त  करें  ।

 श्लीमती  सा विश्नो  निगम:  एक  अन्तिम

 बात  कह  कर  मैं  समाप्त  करती  हूं।  आप  को

 जो  बात  मैं  कहने  जा  रही  हूं  इस  को  सुन  कर

 आश्चर्य  होगा,  बड़ा  भारी  आश्चर्य  होगा  |

 मेरे  निर्वाचन  क्षेत्र  बांदा  के  आदिवासी  जो

 कोल  हैं  उनका  शब  भी  क्रय  विक्रय  होता  है

 अर्थात्  दासत्व  प्रथा  वहां  शब  भी  प्रचलित  है  t

 आदिवासियों  का  बहुत  जबदंस्त  शोषण  वहां

 हो  रहा  है  ।  मैं  अनुरोध  करती  हूं  कि  मंत्री

 महोदय  होम  मिनिस्टर  से  यह  कहें  कि  उन  को

 तुरन्त  शैड्यूल  में  शामिल  कर  लिया  जाय  |

 ग्रीम  बात  मैं  सोशल  बैलफेयर  बोर्ड

 के  सम्बन्ध  में  कहना  चाहती  हूं  ।  इस  बोर्ड

 ने  बहुत  बरच्छा  काम  किया  है  1  इस  को  भ्र धिक

 से  भ्र धिक  सहायता  मिलनी  चाहिये  ।

 Shri  Basappa  (Tiptur):  Mr.  Speaker,
 Sir,  I  do  not  know  how  I  can  eon-
 dense  all  that  I  want  to  say  in  two
 or  three  minutes,  but  still,  I  thank
 you  very  much  for  the  opportunity
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 you  have  given  me  to  speak  on  be-
 half  of  the  6  crores  of  people  who
 are  in  such  g  miserable  condition.  I
 value  very  much  the  opportunity
 you  have  given  me  on  this  occasion.

 There  has  been  a  lot  of  heart-
 burning  all  over  the  country  over  the
 mi-erable  economic,  social,  education-
 al  and  other  conditions  of  these  pco-
 ple.  Even  Dr.  M.  S.  Aney  has  given
 us  a  sort  of  warning  that  there  is  lack
 of  confidence  growing  among  these
 people  and  that  something  must  be
 done  for  them.  In  the  context  of  all
 these  things,  the  achievement;  nar-
 rated  by  the  Deputy  Minister  touch
 only  the  fringe  of  the  problem.  We
 expect  the  hon.  Minister  who  will  be
 replying  to  the  debate  to  give  us
 greater  assurances  in  the  matter.
 There  is  a  lot  of  sympathy  and  sin-
 cerity  on  his  part;  I  do  not  doubt  all
 these  things.  But  there  is  lack  of
 seriousness  which  I  want  to  emphasise
 very  much.  I  had  the  privilege  ot

 going  with  you  as  a  member  of  the
 parliamentary  delegation  recently  to
 Europe.  There  I  noticed  that  the
 economic  advancement  of  either  the
 western  world  or  the  eastern  world  is
 due  to  the  fact  that  the  social  security
 measures  there  arc  up  to  the  mark.
 From  that  point  of  view,  I  hope  our
 dynamic  Law  Minister  will  bring  a
 new  approach  to  this  problem  and
 come  forward  with  greater  measures
 to  alleviate  the  sufferings  of  these
 people.

 7  hrs.

 The  question  of  national  integration
 border  defence,  food  crisis,  etc.  are  all
 there.  If  in  all  these  emergency  mea-
 sures  these  6  crores  of  people  do  not
 contribute  to  the  welfare  of  the
 country,  I  do  not  know  what  wil!  be
 its  fate.  Under  these  circumstances,
 with  the  machinery  he  has  promised
 for  the  implementation  of  these  things
 I  hope  the  schedule  will  be  adhered
 to.

 The  report  of  the  Backward  Classes
 Commission  is  still  on  the  shelf.  They
 spent  large  sums  of  money  and  went
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 from  one  corner  of  the  country  to  an-
 other.  What  has  happened  to  it?  Why
 should  not  that  report  be  discussed?
 They  have  done  a  great  wrong  to  the
 Constitution,  because  they  have  tried
 to  eliminate  in  the  name  of  schedul-
 ed  castes  and  scheduled  tribes  the
 backward  classes  and  the  denotified
 tribes.  This  is  a  wrong  done  to  the
 Constitution.  Therefore,  it  is  high
 time  that  these  people  should  realise
 these  things  and  do  something  to
 amelirvate  the  discontent  of  the
 people  here.

 श्री  काशी  नाथ  पांडे  (हाता)  :  अध्यक्ष

 महोदय,  मैं  सिंह  एक  बात  कहना  चाहता  हूं  |
 प्राविडेंट  फंड  स्कीम  शौर  एम्प्लायीज़  स्टेट

 इंश्योरेंस  स्कीम  जितनी  भी  दूसरी  स्कीम्स
 सोशल  सिक्‍योरिटी  मिनिस्ट्री  के  इन्दर  हैं
 उन  से  डिफरेंट  हैं  ।  यहां  मजदूर  बचपना

 कंट्रीब्यूशन  देता  ह ैजिस  की  वजह  से  उस  को
 जो  कुछ  भी  फायदा  होता  है  वह  होता  है  ।
 मैं  एक  बहुत  बड़े  सेक्शन  को  यहां  पर  रिप्रेजेंट
 करता  हुं  लेकिन  इस  मिनिस्ट्री  के  ऊपर  जो
 डिस्कशन  हुआ  मुझे  इस  पर  बोलने  का  समय

 नहीं  मिला  ।  मैं  यहां  इस  चीज  को  जाहिर
 करना  चाहता  हूं  कि  इस  मिनिस्ट्री  के  रहते

 हुए  इन  दोनों  विषयों  में  मजदूरों  की  सहायता
 नहीं  हो  सकती,  अगर  इस  तरह  से  चलता  है  ।

 प्रत्यक्ष  महोदय  :  मैं  माननीय  सदस्य
 को  फाइनेंस  बिल  पर  मौका  दे  दगा  और
 जो  वे  चाहें  कह  लेंगे  ।

 श्री  काशी  नाथ  पांडे  :  मैं  ने  जो  कह
 दिया  है  यह  रेकार्ड  हो  जायेगा  ।

 Shri  Warior:  Shri  Pande  is  a  repre-
 sentative  of  the  INTUC,  which  is  a
 Major  trade  union  organisation,  His
 contribution  would  enrich  the  de-
 bate.

 Mr.  Speaker:  But  he  belongs  to  a
 Party  and  I  have  got  a  list  of  that
 names  of  members  from  that  party
 to  be  called.

 Shri  K.  N.  Pande:  I  have  given  my
 name  twice.  But  I  was  told  that  no
 list  has  been  submitted.

 Mr.  Speaker:  I  can  assure  him  that
 I  have  got  a  list  in  my  hand.

 Shri  K.  N.  Pande:  If  that  is  so,  |
 have  an  allegation  against  my  own
 party.  This  is  injustice.  I  have  ex-
 pressed  my  feelings.

 wert  महोदय  :  अगर  हाउस  पन्द्रह
 मिनट  कौर  बैठ  जाये  तो  मैं  माननीय  सदस्य

 को  नाराज  न  होने  दू  ।

 कुछ  माननीय  सदस्य  :  बैठ  जायेंगे  |

 श्री दे  शि०  पाटिल  :  (यवतमाल)  :

 अध्यक्ष  महोदय,  इंट्रोडक्शन  नोट  में  यह  लिखा

 हुआ  है  :

 “The  department  of  Social  Secu-
 rity  is  entrusted  with  the  work  re-
 lating  to  the  development  of
 tribes...  hua
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 हुआ  लेकिन  योजना  में  समाविष्ट  कार्यक्रमों

 का  लाभ  ग्रादियासियों  को  नहीं  मिलता  ।

 उन  की  क्‍या  दिक्कतें  हैं  यह  मैं  यहां  बतलाना

 चाहता  हूं  a  आज  उन  को  योजनाकारों  का

 लाभ  नहीं  मिलता  यह  जो  उन  की  दिक्कतें

 हैं  उन  का  एक  ही  कारण  है  कि  एक  ही  प्रदेश
 में  प्रनुसूचित  क्षेत्र  कौर  गैर  प्रनुसूचित  क्षेत्रों

 का,  शेड्यूल्ड  एरिया  और  नान  शेड्यूल्ड
 एरिया  का  निर्माण  किया  गया  ।  एक  ही
 जाति  के  लोगों  में  एक  क्षेत्र  की  मर्यादा  नीति
 में  भेद  निर्माण  किया  गया  ।  क्षेत्र  की  भिन्नता

 से  भिन्न  परिस्थिति  का  निर्माण  होता  है
 सरकार  का  यह  संशोधन  गलत  है  ।  एक  ही
 जिले  में,  एक  ही  तहसील  में  रहने  वाले  इरादी-
 वासियों  को  “घोषित  क्षेत्र!  में  बसा  दिया  जाता

 है  इसलिये  उन  को  प्राप्त  सुविधाओं  का

 फायदा  नमिता  है  लेकिन  “अ्रधोषित  क्षेत्र  में

 रहने  वाले  झ्रादिवासियों  को  उन  सुविचारों
 का  फायदा  नहीं  मिलता  ।  केन्द्रीय  सरकार
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 के  जो  साधन  हैं,  जो  ग्रान्ट्स  उस  से  मिलती

 हैं  वह  ग्रान्ट्स  उन  लोगों  को  नहीं  मिलत  ।

 अनुसूचित  न  हुये  आदिवासियों  की  गिनती

 बैकवर्ड  क्लास  में  होती  है  उन  को  ट्राइबल्स  नहीं
 माना  जात  पश्चिम  महाराष्ट्र  जो  है  उस  में

 ग्रा दिवा सी  और  नान  आदिवासी  क्षेत्र  नहीं
 हैं,  लेकिन  महाराष्ट्र  का  विदर्भ  प्रदेश  जो  है
 उस  में  शेड्यूल्ड  एरियाज  कौर  नान  शेड्यूल्ड
 एरियाज  हैं  ।  महाराष्ट्र  में  जो  सोलह

 डिस्ट्रिक्ट  हैं  उन  में  यह  डिस्क्रिमिनेशन  नहीं

 है,  लेकिन  विदर्भ  का  विभाग  जो  है,  जिस  में

 साठ  डिस्ट्रिक्ट  हैं,  उस  में  शेड्यूल्ड  एरियाज
 और  नान  शेड्यूल्ड  एरिया  का  डिस्क्रिमिनेशन
 किया  गया  है  t  विदर्भ  में  4  लाख  आदिवासी

 हैं  ।  उन  में  से  35  लाख  आदिवासियों
 को  फायदा  मिलता  है  लेकिन  बाकी  लोगों

 को  यह  फायदा  नहीं  मिलता  क्योंकि  उन

 को  आदिवासी  नहीं  माना  जाता  ।  महा-

 राष्ट्र  के  विदर्भ  प्रान्त  में  आठ  जिले  हैं  ।  उन

 में  स ेखाली  भ्रम रावती  में  मेल वाट  तहसील  को,
 चंदा  में  गढ़चिरौली।  शरीर  पिरोया  तहसील
 को  और  यवतमाल  में  केलापुर,  वा  जौर

 यवतमाल  ताल्लुका  को  शेड्यूल्ड  एरियाज
 माना  जाता  है।  उस  में  जो  आदिवासी  रहते

 हैं  उन्हें  आदिवासी  माना  जाता  है।  दूसरे
 जिले  कौर  तहसील  में  जो  आदिवासी।

 उन  को  योजना  t  का  फायदा

 नहीं  मिलता  ।  यह  डिक्री  पेंशन  कहां  तक

 ठीक  है  शेड्यूल्ड  एरियाज  के  लोगों  को

 फायदा  रहता  है,  उन  को  सब  सुविधायें
 मिलती  हैं  -  लेकिन  नगर  उन  का  लड़का

 शेड्यूल  एरिया  के  बाहर  रहता  है  तो  उस

 को  वे  सुविधायें  नहीं  मिलतीं  ।  उस  को

 शेड्यूल्ड  एरिया  का  नहीं  माना  जाता  है

 एजुकेशन  कंसैशन  के  बारे  में  जो  प्राविजन

 है  उस  के  बारे  में  कह  दिया  जाता  है  कि  :
 “His  application  has  been  reject-

 ed  on  the  ground  that  he  resides
 outside  the  scheduled  area.”

 यह  डिसीजन  हो  गया  है  ।  उन  को  स्कालर्शिप्स

 नहीं  मिलते  हैं,  एजुकेशन  फेसिलिटीज़  नहीं
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 मिलती  हैं,  उन  को  सर्विस  कंसेशन  नहीं  मिलते

 हैं  ।  कोई  भी  बैनिफिट्स  नहीं  मिलते  हैं  ।
 ढेबर  कमिशन  का  भ्र प्वाइंट मेंट  हुआ  |  उन्होंने
 अपनी  सिफारिशें  दीं  ।  खास  कर  विदर्भ  के
 बारे  में  उन्होंने  सिफारिश  की  है  कि  यह
 बहुत  बड़ा  अन्याय  भ्रादिवासियों  पर  हो  रहा
 है  कौर  उसे  दूर  किया  जाना  चाहिये  ।  लेकिन

 इस  पर  कभी  कोई  ख्याल  नहीं  किया  गया  t

 आखिर  में  मैं  एक  बात  श्राप  से  कहना
 चाहता  हुं  ।  महाराष्ट्र  आदिवासी  सेवा  मंडल
 का  एक  डेपुटेशन  26  नोजेम्ब्रर,  963 के
 शाम  को  छ:  बजे  स्वर्गीय  प्रधान  मंत्री  पंडित

 जवाहरलाल  नेहरू  से  मिला  और  सात  बजे  उन
 का  रिप्लाई  पाया  ।  वह  रिप्लाई  यह  था  :

 Letter  dateq  November  26,
 Prime  Ministers’  House.

 963—

 “Dear  Shri  Worlikar.

 I  was  happy  to  mect  you  and  other
 members  of  the  Maharashtra  Pradesh
 Adiwasi  Sewa  Mandal  Society.  I
 spoke  to  the  Home  Minister,  Shri
 Gulzarilal  Nanda,  on  the  subject  and
 he  told  me  that  there  were  undoub-
 tedly  a  number  of  anomalies  and  that
 he  was  giving  his  personal  attention
 to  this  matter.”

 यह  पत्र  लिखा  गया  था  26  नवम्बर,  963

 को  दो  साल  होने  आये  लेकिन  उस  के  ऊपर

 भी  कुछ  नहीं  हुआ  ।  इस  के  बारे  में  महा-

 राष्ट्र  के  सव  पार्लियामेंट  मेम्बर  प्रधानमंत्री।

 से  मिले  लेकिन  कुछ  असर  नहीं  हुआ  ।  प्रेजिडेंट

 साहब  नागपुर  गये  थे  तो  उन  से  भी  एक

 डेपुटेशन  विदर्भ  के  प्रा दि वासियों  का  मिला  ।

 मैं  ने सवाल  पूछा  था  उस  का  जवाब  शाया

 कि:

 “In  this  connection  I  am  to  con-
 vey  the  following  information  as
 received  from  the  Ministry  of  So-
 cial  Security.”

 ag  इन्फर्मेशन  क्‍या  है  यह  भी  देखिये  :

 ‘A  memorandum  presented  to  the
 President,  on  behalf  of  the  tribes
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 of  Vidarbha,  on  the  l9th  Febru-
 ary,  965  at  Nagpur,  has  been  re-
 ceived  from  the  President’s  Secre-
 tariat.  The  Memorandum  mainly
 deals  with  the  list  of  Scheduled
 Tribes  in  Maharashtra  and  contains
 some  requests  for  change  in  the
 lists.”

 लेकिन  उस  पर  भी  कुछ  नहीं  हुआ  ।  प्रेजिडेंट

 साहब  से  मिलने  पर  उन्होंने  कहा  कि  झगर

 डिपार्टमेंट  से  प्रपोजल  जाये  तो  प्रेजिडेंट  साहब

 शेड्यूल्ड  एरिया  कौर  नान  शेड्यूल्ड  एरिया
 की  लिस्ट  दुरुस्त  करने  के  लिये  तैयार  हैं  ।

 झ्राखीर  में  एक  ही  बात  कहना  चाहता

 हूं  ।  महाराष्ट्र  और  विदर्भ  के  हर  एक  जिले  में

 न्  सत्याग्रह  शुरू  होने  वाला  है  ।  विदर्भ  शादी-

 वासी  न्याय  निवारण  समिति  हर  जिले  में

 स्थापित  हुई  है।  उस  समिति  के  अध्यक्ष
 का  भी  एक  भेमोरेंडमई  इस  डिपार्टमेंट
 के  पास  आया  है।  उन्हों  ने  वाशिग  दी  है  कि
 अगर  उन  की  डिमांड  0  अप्रैल,  965

 तक  पूरी  नहीं  हुई  तो  वह  il  श्रप्रैल से

 अन्न  सत्याग्रह  करने  वाले  हैं  ।

 मैं  श्राप  के  द्वारा  सरकार  से  निवेदन
 करूंगा  कि  परिस्थिति  बहुत  गम्भीर  है  ।

 यह  सवाल  बहुत  जटिल  हो  गया  है,  कौर
 विदर्भ  के  भ्रादिवासी  एक  आन्दोलन  मचा

 रहे  हैं  ।  मैं  प्रार्थना  करता  हूं  कि  सामाजिक

 सुरक्षा  मंत्री  इस  पर  विचार  करें  कौर  जल्दी

 से  जल्दी  इस  प्रश्न  को  हल  करने  का  प्रयत्न

 करे  ।

 Shri  K.  N.  Pande:  Mr.  Speaker,  |
 shal]  confine  my  remarks  toa  few
 points  because  the  time  at  my  disposal
 is  very  short.  I  shall  take  up  the  Em-
 ployees’  Provident  Fund  scheme  and
 the  Employees’  State  Insurance  Scheme
 because  these  are  the  two  schemes
 under  which  the  workers  have  to  con-
 tribute  in  order  to  avail  themselves  of
 the  benefits.  Previously,  when  these
 two  subjects  were  administered  by  the
 Labour  Ministry,  there  were  two  tri-
 partite  bodies  namely  the  Indian
 Labour  Conference  and  the  Labour
 Standing  Committee  in  which  the
 matters  connected  with  these  schemes
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 Were  discussed.  If  there  was  any
 grievance  on  the  part  of  the  employee
 or  employers  there  used  to  be  consul-
 tation  with  both  parties.  In  both
 these  bodies  the  employers,  the  em-
 Ployees  ang  the  Government  were  re-
 presented.  Since  these  two  schemes
 have  been  transferred  to  this  Ministry
 there  is  nu  such  forum  for  consul-
 tation.

 My  first  grievance  is,  when  these
 subjects  were  transfered  to  this  Minis-
 try  from  the  Labour  Ministry,  it
 shold  have  taken  into  consideration
 how  these  schemes  were  being  gov®
 erned  under  the  Labour  Ministry.
 The  administration  of  these  schemes
 require  a  separate  board  because  these
 are  a  kind  of  schemes  where  the  ex-
 penditure  is  paid  out  of  the  contri-
 butions  of  the  workers  and  not  from
 the  revenue  of  Government.

 Then,  take  the  question  of  deposits,
 which  was  raised  by  one  of  my  hon.
 friends  earlier.  Although  as  the
 Finance  Minister  has  declared  that
 the  rate  of  interest  in  the  fixed  de-
 posits  will  go  up  to  6  per  cent,  the
 money  of  Provident  Fund  Scheme  de-
 posited  in  Government  securities  can
 derive  only  a  return  of  4.25  per  cent.  I
 do  not  think  it  is  fair.  Contributions
 have  been  made  by  both  the  workers
 and  employers.  Government  should  see
 to  it  that  such  deposits  fetch  more  and
 more  interest  so  that  there  will  be
 enough  money  to  have  a  pension
 scheme  for  the  workers  which  is  still
 under  the  consideration  of  the  Minis-
 try.

 Then,  although  the  strength  of  in-
 dustrial  labour  in  the  country  is  near
 about  80  lakhs,  the  provident  scheme
 covers  only  4l  lakhs  workers.  As  a
 vast  majority  of  workers  are  still  not
 covered  by  the  scheme,  Government
 should  take  steps  to  see  that  more  and
 More  workers  are  covered  every  year.

 Then,  about  26  lakhs  of  wokers  are
 employed  in  the  shops.  They  have  no
 fixed  time  of  work.  Although  under
 the  Shops  and  Establishments  Act
 they  are  required  to  work  only  for
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 8  hours,  if  the  customers  come  to  the
 shop  they  have  to  work  for  more  time
 for  which  they  are  not  paid  any  over-
 time.  Then,  what  is  their  future?
 After  having  served  the  best  part  of
 their  lives  in  these  shops,  when  they
 become  old  they  are  discharged  or  dis-
 missed  without  paying  them  any  gra-
 tuity  and  without  caring  as  to  how
 they  will  live  after  their  retirement  or
 discharge.  So,  I  would  request  the
 Minister  to  see  that  these  workers  are
 also  brought  under  the  purview  of  the

 Provident  Fund  Scheme.

 When  the  Employees’  State  Insu-
 rance  scheme  is  extended  to  a  new  area
 naturally  we  expect  that  the  families
 of  the  employees  will  also  be  covered.
 But  in  actual  practice  it  is  found  that
 the  families  are  not  able  to  derive
 much  benefit  as  the  insured  employees
 derive.  In  most  of  the  areas  there
 are  no  hospitals.  The  progress  of

 opening  hospitals  is  very  slow.  If
 this  is  the  rate  at  which  the  scheme
 is  going  to  be  operated,  I  would  sug-
 gest  that  the  facilities  at  the  existing
 areas  should  be  increased  before
 covering  more  areas  so  that  the
 family  members  of  the  employees  will
 also  in  fact  be  benefited  by  the
 scheme.

 Coming  to  unemployment  insurance
 there  is  no  mention  in  the  report  as
 to  whether  anything  has  been  under
 this  scheme.  In  this  country  a  large
 number  of  people  are  unemployed
 I  have  seen  in  Germany  in  950  that
 although  it  was  totally  ruined  because
 of  the  world  war  because  of  this
 scheme  some  relief  was  being  given
 to  the  unemployed  people.  They
 used  to  get  something  under  the
 unemployment  insurance  scheme.
 This  is  a  big  country  which  is  being
 industrialised  and  it  is  developing
 rapidly.  But  still  no  concrete  step
 has  been  taken  to  see  that  this  un-
 employment  insurance  scheme  is  also
 brought  into  operation.

 These  are  my  suggestions  which,
 I  think,  the  hon.  Minister  will  take
 into  consideration.
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 man  महोदय  :  आ्रानरेबल  मिनिस्टर  |

 शासन  wo  सोच  :  मैंने  भी  अपना  नाम
 दिया  था  शौर  मुझे

 झच्यकष  महोदय :  ड्राप  फिर  कभी
 बोल  लेना  ।

 Shri  A.  हू,  Sen:  Mr.  Speaker,  Sir,

 tree  प्रभाकर  (दिल्ली-करोल
 बाग)  :  मैं  ने  भी  नाम  दिया  था  t

 अ्रध्यक्ष  महोदय  :  आप  फाइनेंस  बिल
 पर  बोल  लें  |

 श्री  नवल  प्रभाकर  :  मैं  बहुत  देर  से

 इन्तिजार  करता  रहा  ।  इस  किताब  में  भी
 दिल्‍ली  का  नाम  नहीं  है  और  बाप  की  लिस्ट
 में  भी  नहीं  है  ।

 भाष्य  महोदय  :  शायद  इसी  वास्ते

 नहीं  है  कि  किताब  में  भी  नहीं  है  t

 Shri  A.  K.  Sen:  Mr.  Speaker,
 Sir...

 Mr.  Speaker:  I  might  make  it  quite
 clear  that  the  programme  is  very
 tight  so  far  as  the  allotment  of  time
 for  each  Demand  is  concerned.  We
 have  no  time  that  we  can  spend  on
 any  Demand  more  than  what  is  al-
 Jotted  to  it.  If  the  hon.  Members
 sometimes  press  for  it,  they  will

 -have  to  sit  late  after  6  O’Clock  and
 then  make  up  the  deficiency.  ‘That

 they,  Should  bear  in  mind.

 Shri  A.  K.  Sen:  Mr.  Speaker,  Sir,
 after  hearing  the  speeches  from  all
 sides  of  the  House,  I  must  frankly
 say  that  I  was  impressed  with  the
 remarkable  unanimity  of  opinion  from
 all  sections  of  the  House  about  the
 problems  and  subjects  covered  by
 the  new  Department  of  Social  Secu-
 rity,
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 First  of  all.  let  us  take  the  prob-
 lem  of  the  scheduled  castes  and  tribes
 and  the  backward  classes.  Every time,  I  hear  Mr,  Maurya  on  this  sub-
 ject.  I  cannot  help  admiring  his
 advocacy  for  a  cause  for  which  possi-
 bly  we  can  never  Say  too  little  be-
 cause  it  is  the  problem  of  eradicating
 the  last  vestige  of  the  serious  blot  on
 our  social  history  and  also  our
 society...

 Shri  Warior:  Did  the  hon.  Minister
 mean  ‘too  much’  or  ‘too  little’?

 Shri  A.  हू,  Sen:  I  meant  ‘too  much’.
 I  am  very  grateful  to  Mr.  Warior  for
 Pointing  out  this.  He  certainly  knows
 English  better  than  me.

 Shri  Warior:  I  do  not  claim  so.

 Shri  A,  K.  Sen:  I  stand  corrected.
 I  said  ‘too  little’  but  I  meant  ‘too
 much’.  You  can  never  say  too  mucn
 on  the  subject.

 Shri  Shinkre  (Marmagoa):  It  only
 show  how  much  rapt  attention  you
 attract.

 Shri  A.  K.  Sen:  I  am  extremely
 obliged  for  being  reminded  of  that.
 That  is  not  always  very  comfortable.

 Now,  as  I  said,  this  is  a  blot  not
 mevely  on  our  social  history  but  it
 has  remained  the  most  potent  factor
 in  keeping  us  disabled  as  a  society,  as
 a  State  and  as  a  nation.  By  keeping
 a  large  section  of  our  people  under
 disability  and  keeping  them  under-
 Privileged,  we  have  made  ourselves
 disabled,  weak  and  feeble  and  so
 long  as  that  disability  continues  in
 our  body  politic,  we  shall  continue
 to  be  feeble  to  that  extent.  There-
 fore.  it  is  not  a  question  of  sym-
 pathy,  it  is  not  a  question  of  being
 kind  to  a  section  of  people  who  have
 been  oppressed,  if  I  may  say  so
 without  any  exaggeration,  who  have
 been  kept  as  under-dogs  for  centuries
 and  generations  but  it  is  only  a  ques-
 tion  of  fulfilling  the  solemn  duty
 which  we  had  undertaken  in  our
 Constitution,  namely,  nor  merely  to
 eradicate  untouchability  by  ban-
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 ning  it  as  an  _  institution  and  by
 making  it  illegal  to  practice  in  any
 form  but  by  also  raising  social  these
 people  and  improving  economically
 their  conditions  so  that  not  merely  in
 law  they  will  be  equals  but  they  will
 be  equals  in  every  sense  of  the  word.
 And  that  equality  we  cannot  achieve
 unless  we  take  every  necessary
 measure  in  lifting  them  from  the
 depth  of  degradation  to  which  they
 had  been  put  for  centuries  and  for
 generations.  If  people  think  that
 that  can  be  done  in  ten  years  or  five
 years  I  think  they  shall  be  over-
 simplifying  a  problem  which  is  s0
 grave  in  its  implications  and  which  it
 is  so  difficuly  to  solve  in  its  entirety.
 And  those  who  are  impatient—I  ap-
 preciate  their  impateince,  because  this
 is  a  problem  which  ‘certainly  make:
 anyone  impatient,  particularly  those
 who  have  been  suffering  from  disabi-
 lities  in  the  past—should  not  forget
 this.  At  the  same  time,  let  us  not  also
 forget  the  dimensions  of  this  problem
 and  the  enormity  of  the  task  which  we
 have  to  perform,  It  coverg  crores  and
 crores  of  people  spread  out  in  hundreds
 and  thousands  of  villages,  divideg  into
 castes  and  sub-castes  which  are  by
 no  means  homogeneous  among  them-
 selves,  because  they  have  their  own
 jealousies,  mutual  recriminations  and
 mutua]  antipathie;  and  sympathies.
 Therefore,  the  problem  of  taking  this
 vast  conglomeration  of  people  cut  up
 into  different  areas,  different  groups
 and  different  sects  is  a  vast  one;  we
 have  to  make  them  equal  with  the
 rest  of  the  community,  to  improve
 their  economic  condition  by  not
 merely  putting  money  into  their
 pockets,  which  is  wasteful,  wasteful
 in  any  event  for  any  community  and
 for  any  class,  but  by  enabling  them
 to  produce  better,  and  to  earn  a  better
 living,  wherever  they  may  be  em-
 ployed,  by  making  them  better  agri-
 culturists  by  giving  them  better  lands,
 better  seeds  and  by  making  them
 more  efficient  as  agriculturists,  by
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 making  them  better  artisans,  by
 making  them  skilled  in  the  arts  and
 crafts  in  which  they  may  be  engaged
 and  by  giving  them  new  training  to
 fit  them  into  the  growing  society,  into
 this  growing  industrial  complex  which
 We  are  building  up  so  that  they  can
 take  their  rightful  place  in  this  vast
 industrial  regeneration  that  we  are
 engaged  in.  For,  if  industries  are  built
 up,  if  our  factories  start  running,  and
 if  our  engineering  establishments  are
 kept  moving,  without  the  aid  of  this
 vast  section  of  our  people  who  had
 been  neglected  in  the  past,  that  would
 not  be  really  putting  our  progress  on
 the  proper  path.  That  is  my  own
 belief.  We  have,  thérefore  to  work
 hard  continuously  without  stop  for
 unity  amongst  ourselves  and  without
 trying  to  make  it  a  political  problem.

 This  is  not  a  political  problem.  This
 is  not  a  problem  which  may  be  divided
 party-wise.  This  is  a  national  prob-
 lem,  and  no  parties  are  divideqd  on
 this  issue.  This  is  not  a  Congress  pro-
 blem;  this  is  not  a  communist  issue;
 this  is  not  a  Republican  issue;  this  is
 not  a  party  issue  at  all.  This  is  an
 Indian  issue,  if  I  may  say  so,  and  the
 work  that  we  have  undertaken  is  an
 obligation  which  is  cast  on  any  Gov-
 ernment  which  may  be  in  power  at
 any  time,  whether  in  the  Centre  or  in
 the  States,  and  which  has  to  work
 under  the  constitutional  directives
 which  we  have  to  obey.

 Shri  Maurya:  Therefore,  we  say
 that  let  the  political  reservations  go
 now.  १

 Shri  A.  K,  Sen:  I  do  not  know  what
 the  hon.  Member  means.  There  are
 No  reservations;  reservation  means  re-
 servation  for  some  and  non-resreva-
 tion  for  others.  There  shall  be  no  re-
 servation  for  anyone,  but  there  shall
 be  equality  for  everyone.  And  if  the
 claim  for  equality  needs  any  special
 treatment  for  those  who  have  not
 been  given  their  fair  share  in  the  past
 then  that  special  treatment  will  be
 given,  but  that  is  not  reservation,  be-
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 cause  reservation  automatically  re-
 flects  non-reservation.  Our  Constitu-
 tion  forbids  any  reservation,  but  our
 Constitution  says  that  we  must  give
 special  treatment  to  those,  who  not-
 withstanding  the  prescription  of  equa-
 lity  before  the  law,  have  been  under-
 privileged  and  have  worked  under
 disabilities  in  the  past.  It  ig  a  solemn
 obligation  which  every  Government
 and  every  party  must  discharge,  ir-
 respective  of  party  afiliations  or  poli-
 tical  affiliations  or  differences.

 Then,  it  is  difficult  to  traverse  the
 entire  ground,  which  we  must  cover
 for  the  purpose  of  seeing  that  our
 work  really  gets  into  the  proper
 momentum,  Money  is  not  enough.  I
 agree  with  those  who  have  said  that
 by  spending  money  only  recklessly
 without  a  plan  and  without  a  system
 and  without  employing  the  money  for
 productive  purpose3,  we  shall  achieve
 nothing,  and  we  shal]  only  be  creating
 relief  camps  everywhere  without  pro-
 ducing  anything  in  return.  Therefore,
 resources  have  to  be  put  in  with  a
 plan  for  a  purpose  and  for  the  purpose
 of  achieving  some  results.

 I  may  _  indicate  several  broad
 fields  which  have  to  be  kept  in  view
 for  the  purpose  of  seeing  that  our
 work  progresses  on  proper  lines.
 Education  there  must  be.  Without
 education,  no  society,  no  section  of  a
 society,  can  become  equal  with  the
 others.  For  that,  every  possible  help
 should  be  given  in  the  form  of
 scholarships,  special  schools  and  all
 other  inducements.  Education  must
 be  viewed,  again,  in  relation  to  the
 purposes  which  have  to  be  fulfilled
 by  these  people  themselves  in  the
 new  order  of  society  which  we  are
 building  up.  They  must  not  only  be
 educated  in  history,  geography,
 English  and  other  things;  they  must
 also  be  made  better  artisans,  better
 skilled  workers,  better  men  in  the
 field,  better  men  wherever  they  may
 be  employed.  So  that  they  must  be
 taught  science  and  technology  and
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 other  arts;  they  must  imbibe  these
 things  to  become  useful  citizens  in
 our  new  order.

 Then  the  question  of  economic
 development,  which  Shri  Maurya  and
 many  other  Members  rightly  _  stres-
 sed—it  is  such  a  vast  problem  by
 itself.  It  covers  our  agriculture,  our
 industry,  our  cottage  industries,  our
 rural  industries—every  form  of  pro-
 duction,  making  every  man  in  his
 own  sphere  a  more  efficient  pro-
 ducer.  That  is  a  problem  which  has
 to  be  attended  to  not  by.  one  Minis-
 try  alone.  One  Ministry  alone  can-
 not  do  it.  I  stressed  it  very  strongly
 on  the  last  occasion,

 Shri  Shinkre:  A  part
 dealing  with  it.

 Ministry  is

 Shri  A.  K.  Sen:  Government  as  a
 whole  must  deal  with  it.  Just  as  a
 railway  train  does  not  run  only  with
 the  engine  driver,  so  also  this  cannot
 be  done  or  achieved  by  one  Minis-
 try  only.  If  I  were  to  make  that
 claim  on  behalf  of  my  Ministry,  I
 shall  be  making  a  very  tall  claim.

 So  as  I  said,  it  covers  the  Ministry
 of  Community  Development,  because
 much  of  our  work  is  connected  with
 community  development  schemes.  It
 touches  the  Ministry  of  Education;  it
 touches  the  Ministry  of  Housing,
 because  we  are  embarking  on  an
 ambitious  scheme  for  rural  housing
 for  the  scheduled  castes,  backward
 classes  and  others,  as  also  urban
 housing.  Then  it  touches  the  Minis-
 try  of  Health  because  we  are  trying
 to  make  sanitary  arrangements,  sani-
 tary  life  and  sanitary  surroundings
 for  the  backward  classes,  scheduled
 castes  and  others  as  well  as  we  can
 do  to  the  other  communities.  Then  it
 touches  other  Ministries.  The  Minis-
 try  of  Finance  certainly  touches
 everyone;  it  gives  us  the  resources
 with  which  to  work.

 Shri  Warior:  Labour  and  Employ-
 ment.

 887  (SAKA)  Social  Security  6560

 Shri  A,  K.  Sen:  Every  Ministry.

 But  it  is  true  that  our  Ministry
 would  have  to  canalise  the  efforts,
 focus  the  problems  which  have  to:
 be  tackled  by  a  particular  Ministry. For  instance,  the  problem  of  enforc-
 ing  our  untouchability  laws.  We  have
 to  keep  on  pressing  the  Home  depart-
 ments  in  the  respective  States  to  see
 that  the  utmost  rigour  is  observed  in
 enforcing  our  untouchability  laws.

 Shri  M.  R.  Krishna:  Better  forget
 it.

 Shri  A.  K.  Sen:  I  am  very  happy  to
 hear  that  there  is  someone  still

 Shri  M.  R.  Krishna:  No  success,
 So  let  us  not  waste  money  and  time.

 Shri  A,  K.  Sen:  Anyway,  that  is  a
 line  which  the  hon.  Member  is  think-
 ing.  He  will  excuse  us  if  we  do  not
 share  his  own  view.  We  believe  in
 our  Own  way,  namely,  our  enforcing
 the  law  rigorously.  Just  as  many of  our  adulteration  laws  are  ignored and  flouted,  many  of  our  untouchabi-
 lity  laws  may  be.  But  that  does  not
 mean  that  we  have  to  give  up  those
 laws.  Those  laws  have  to  be  enforc-
 ed  with  rigour  and  with  continuous
 vigilance.  If  notwithstanding  the
 enforcement  of  our  laws,  we  find  that
 in  some  areas  people  still  try  to
 practise  untouchability,  we  shall  have
 to  make  the  laws  more  stringent,  to
 see  that  nobody  in  this  country  hag
 the  courage  to  practise  untouchabi-
 lity  in  any  form  whatsoever.  If  the
 most  rigorous  laws  are  necessary  for
 that  purpose,  they  will  have  to  be
 fashioned  by  this  Parliament  and
 enforced  by  the  State.

 Dr.  M.  8,  Aney:  Can  this  Govern-
 ment  enforce  it  rigorously?

 Shri  A,  K.  Sen:  Rigorous  enforce-
 ment  not  merely  of  untouchability
 laws,  but  of  all  laws  is  required.
 When  people  go  into  shops  which  are
 kept  open  contrary  to  the  Shops  and
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 Establishments  Act,  without  hand-
 ing  over  those  shopkeepers  to  the
 police,  they  possibly  condone  a
 breach  of  the  law.  Similarly,  when
 adulterated  things  are  sold  by  many
 people  clandestinely,  not  merely  by
 the  manufacturers,  those  people  con-
 done  a  breach  of  the  law  which  is  so
 vital  for  the  purpose  of  keeping  our
 health.  Therefore,  let  us  not  deal
 with  this  problem  as  a  separate  prob-
 lem.  Like  every  other  progressive
 legislation,  such  measures  are  bound
 to  face  opposition  and  breaches,  but
 opposition  and  breaches  are  no  fac-
 tors  in  the  path  of  a  society  which  is
 completely  determined  to  eradicate
 the  evils  to  prevent  which  these
 measures  have  been  designed.

 I  have  no  doubt  that  in  wide  areas
 of  the  country,  already  untouchabi-
 lity  as  a  legal  form  does  not  exist.  I
 can  speak  for  my  own  State  of  West
 Bengal.  Nowhere  in  any  village  in
 the  farthest  corner  of  the  State  will
 you  find  untouchability  being  prac-
 ticsed.

 Shri  Basumatari:  Nor  in  Assam.

 Shri  A.  K.  Sen:  Nor  in  Assam,  I
 have  travelled  in  Assam.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  Nor  in  the  North.

 Let  us  not  make
 It  is  not  there

 Shri  A.  K.  Sen:
 invidious  distinctions.
 in  the  Punjab  too,  not  in  Shri
 ‘Warior’s  State  either.

 Shri  Warior:  There  are  remnants,
 not  in  the  old  forms  but  in  modern
 forms.

 Shri  A.  K.  Sen:  In  some  States
 where  feudal  influence  still  persists
 4t  is  there.  I  have  been  handed  over
 papers,  stating  that  there  are  still
 descendents  of  the  old  princelings
 and  chiefs  who  do  not  hesitate  to
 chop  off  the  ears  and  noses  of  Hari-
 jans  who  try  to  assert  their  legiti-
 mate  rights.  I  have  said  that  if  any
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 particular  instance  comes  to  our
 notice,  we  shall  have  to  use  the
 entire  resources  of  the  State  to  bring
 to  book  and  punish  those  people  who
 dare  to  chop  off  the  ears  and  noses
 of  people  who  assert  the  rights  which
 the  Constitution  and  the  laws  have
 given  them.

 This  shows  the  areas  to  be  cover-
 ed,  the  problems  to  be  tackled  and
 the  measures  to  be’  undertaken.  I
 have  no  doubt  that  we  shall  succeed
 in  this  task  in  the  years  to  come,
 though  it  is  very  difficult  to  forecast
 the  time  which  will  be  necessary  to
 uplift  this  neglected  section  of  our
 population  to  the  same  level  as  the
 rest  of  the  community,  It  is  true  that
 the  community  itself  needs  lifting  up,
 because  after  all,  the  rest  of  the  com-
 munity  is  not  in  a  very  happy  posi-
 tion.  This  country  is  still  a  7007
 country.  The  average  man  is  _  still
 not  free  from  hunger  and  want.  He
 still  suffers  from  disease  and  illiter-
 acy,  and  affluence  is  still  a  word
 which  is  not  in  his  dictionary.  Yet,
 efforts  have  to  be  made,  are  being
 made,  and  will  be  continuously  made,
 for  the  purpose  of  seeing  that  he
 comes  to  the  same  level  as  the  rest
 of  the  world.  But  that  is  a  long  way
 to  travel.  What  is  necessary  is  that
 along  with  the  rest,  the  others  must
 march  together,  they  must  not  be
 kept  back,  that  is  all.  In  that  task  I
 have  no  doubt  that  Parliament  and
 the  State  legislatures  are  equally
 determined  to  do  their  utmost.

 It  is  true  that  our  performance  has
 not  been  as  good  as  one  might  have
 expected.  There  always  the  real
 bottleneck  occurs.  We  make  the
 necessary  resources  available,  we
 draw  up  the  programmes  and  plans
 and  send  them  to  the  States,  thinking
 that.in  five  years  they  will  be  all
 performed  according  to  the  targets
 set,  and  yet  at  the  end  of  the  five
 years  we  find  that  in  many  cases  per-
 formance  lags  behind  the  _  targets
 fixed.  This  is  a  problem  not  merely
 germane  or  peculiar  to  our  Ministry,
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 or  our  work;  it  is  a  problem  which
 confronts  every  Ministry  and  every
 State  and  every  department.  So  far
 as  our  work  is  concerned,  we  have’  cularly  by  those  hon.  Members
 already  announced  that  a  committee
 is  going  to  be  set  up  with  experts  and
 Members  of  Parliament  and  other
 workers  engaged  in  social  work  and
 work  in  backward  classes  and  so  on
 for  the  purpose  of  telling  us  where
 the  real  defect  in  our  performance  is.
 Is  it  in  the  States  or  in  the  Centre  or
 is  it  due  to  some  disagreement  bet-
 ween  the  States  and  the  Centre  and
 what  have  we  to  do  to  make  our
 performance  a  model  one?

 Dr.  M.  S.  Aney:  It  is  want  of
 drive  in  the  main  officers  and  in  the
 Cabinet.

 Shri  A.  K.  Sen:  I  wish  you  could
 solve  it  so  easily.  We  have  to  try
 and  find  out  the  difficulty.  In  the
 meantime  we  are  planning  complete
 ‘discussion  with  the  State  Ministries
 and  officials  concerned  and  other  ex-
 perts  in  the  field  for  the  purpose  of
 setting  up  a  real  machinery  for  im-
 plementation  of  our  many  prog-
 rammes  at  the  State,  the  Central
 levels  and  at  other  levels  at  which
 we  have  to  work,  namely,  the  pan-
 chayat  levels,  community  block
 levels.  tribte  block  levels  and  so  on.

 Shri  Narendra  Singh  Mahida:  It  is
 due  ६0  shortage  of  sincere  and  honest
 rural  workers.

 Shri  A.  K.  Sen:  That  is  quite  true.
 But  that  is  a  vice  which  is  not  pecul-
 iar  to  our  work.  It  touches  our  com-
 munity  development  work;  it  touches
 our  agricultural  development  work
 and  every  work.  That  missionary
 spirit,  that  spirit  of  defying  every
 obstacle  is  still  to  come  and  it  will
 be  making  a  very  exaggerated  claim
 to  say  that  that  spirit  is  already  with-
 in  us  and  is  motivating  us  in  our
 work.

 Mr.  Deputy-Speaker:  I  have  to  re-
 mind  the  hon.  Minister  that  he  should
 finish  soon  as  we  have  to  take  the
 next  demands.
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 Shri  A.  K.  Sen:  There  are  only  a
 few  points  Sir,  and  our  report  also
 is  there.  It  has  been’  said,  parti-

 who
 are  connected  with  labour  work,  that

 they  wondered  whether  provident
 fund  work  and  the  Employees  State
 Insurance  Scheme  work  could  _  be
 done  successfully  by  us.  It  is  not
 for  me  to  say.  A  decision  has  been
 taken  by  the  Prime  Minister.  So
 long  as  I  am  kept  in  charge,  I  shall
 do  my  very  best.

 Shri  Warior:  It  is  not  a  question  of
 the  sincerity  of  the  Minister.  These
 are  linked  with  labour  disputes;
 labour  disputes  are  involved  in  set-
 tling  claims.

 Shri  A.  K.  Sen:  There  are  no  labour
 disputes  involved  in  this  matter.  In
 every  country  social  security  meas-
 ures  are  dealt  with  by  Ministries  do-
 ing  social  security  work.  Anyway,
 we  cannot  go  into  that  discussion  now.
 If  the  hon.  Member  chooses  to  come
 to  me  and  honour  me  with  his  views,
 we  shall  be  able  to  discuss  this  mat-
 ter  much  better;  this  cannot  be  deci-
 ded  on  the  floor  of  this  House  but
 only  by  performance.

 This  Ministry  has  been  functioning
 only  for  ten  months.  From  the  re-
 port,  hon.  Members  will  find  that  we
 have  extended  the  provident  fund
 scheme  to  so  many  new  _  establish-
 ments;  the  whole  list  is  given  at  page
 13;  even  the  attorneys  and  advocates
 establishments  had  been  covered.  I
 do  not  think  that  in  ten  months  it  is
 a  bad  performance.  But  I  do  not  be-
 lieve  in  puffing  up  my  own  wares;
 it  is  for  the  others  to  judge  the  re-
 sults.

 There  is  the  question  of  the  handi-
 capped  children,  those  who  had  been
 struck  by  the  hand  of  God,  who  have
 to  be  looked  after  by  the  State,  par-
 ticularly  those  whose  parents  are  not
 so  well  up  as  to  rehabilitate,  educate
 them  as  well  as  possibly  the  weal
 their  sections  of  the  community  could
 do.  Therefore,  it  is  an  obligation
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 which  has  to  be  performed  very  faith-
 fully.  Again,  in  this  work  we  require  ५
 the  help  of  voluntary  social  workers.
 We  have  some  in  this  Parliament,
 Shrimati  Savitri  Nigam  is  never  tired
 of  advocating  their  cause.  I  always
 feel  how  well  served  they  are  with
 all  our  lady  Members  of  Parliament
 who  not  only  work  inside  Parliament
 but  do  so  much  work  outside.  When
 One  lady  Member  said  that  our  women
 are  very  backward,  I  protested  im-
 mediately;  I  thought  of  Shrimati
 Savitri  Nigam  then,  and  she  has,  by
 her  very  brilliant  Hindi  speech,  prov-
 ed  again  that  our  women  are  _  not
 backward  at  all,

 Some  hon.  Members  rose—

 Mr.  Deputy-Speaker:  Order,  order.
 There  is  no  time  now.

 Shrimati
 question.

 Yashoda  Reddy:  One

 Mr.  Deputy-Speaker:  There  is  no
 time  now.

 श्री  प्र काह वीर  शास्त्री  (बिजनौर)
 दो  करोड  रुपये  आप  भ्रनरजिस्टर्ड  संस्था

 को  दे  रहे  हैं  जिस  का  दुरुपयोग  हो  रहा

 है  ।  यह  बात  पब्लिक  एकाउंट्स  कमेटी  ने

 भी  कही  है  |  उस  की  ओर  बाप  का  ध्यान

 जाना  चाहिये  ।

 Shri  A.  K.  Sen:  If  I  am  given  time,
 I  shall  answer.

 Mr,  Deputy-Speaker:  There  is  no
 time.  Is  any  hon.  Member  pressing
 his  cut  motion?

 Shri  Narendra  Singh  Mahida:  I
 press  my  cut  motion  No,  Il.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  demand  under  the
 Head  ‘Department  of  Social  Secu-
 rity’  be  reduced  by.  Rs,  100.”
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 [Amenities  so  far  provideg  to  the
 people  of  the  Scheduled  Castes,
 Scheduled  Tribes  and  other  back-
 ward  classes.  (ll)]

 The  motion  was  negatived.

 All  the  other  cut  motions  were  then
 put  and  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  President,
 to  complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1966,  in  respect  of  the  heads  of
 demands_  entered  in  the  second
 column  thereof  against  Demands
 Nos.  07  and  108,  relating  to  the
 Department  of  Social  Security.

 The  motion  was  adopted.

 MINISTRY  OF  DEFENCE

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  the  Demands  for
 Grants  under  the  control  of  the  Min-
 istry  of  Defence,

 DEMAND  No.  0.—MInisTRY  OF  DEFENCE

 Mr.  Deputy  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  56,90,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1966  in  respect
 of  Ministry  of  Defence’.”

 Demanp  No.  ].—DeErENce  SERVICES
 ErrecTrvE—ARMY

 Mr,  Deputy  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  4,88,97,75,000  be  granted  to  the
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 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1966,  in  respect
 of  ‘Defence  Services,  Effective—
 Army’.”
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 ‘That  a  sum  not.  exceeding
 Rs.  1,08,79,17,000  be  granteg  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1966,  in  respect
 of  ‘Defence  Capital  Outlay’.”

 Demand  No,  2.—Derence  SERVICES,  Those  Members  who  want  to  move
 EFFECTIVE—NAvY  their  cut  motions  will  please  send

 Mr.  Deputy-Speaker:  Motion  moved:  their
 chits  to  the  Table  within  0

 minutes.
 “That  a  sum  not  exceeding

 Rs.  20,92,30,000  be  granted  to  the  श्री  लहरी  सिह  (रोहतक)  :  उपाध्यक्ष
 President  to  complete  the  sum
 necessary  to  defray  the  charges  महोदय,  बहुत  लम्बे  से  से जब  कभी  बाहर
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1966,  in  res-
 pect  of  ‘Defence  Services,  Effec-
 tive—Navy’.”

 Demand  No.  l3—DEFENCE  SERVICES,
 EFFECTIVE—AIR  FORCE

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  1,31,15,00,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  Day  of  March,  1966,  in  respect
 of  ‘Defence  Services,  Effective—

 yo» Air  Force’.

 DemManpD  No.  4—DErFENCE  SERVICES—
 Non-EFFECTIVE

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not.  exceeding
 Rs.  17,89,27,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3Ist  day  of  March,  1966,  in  res-
 pect  of  ‘Defence  Services-Non-
 effective’.”

 Drmanp  No.  l7—DeEFeENCE  CAPITAL
 OuTLAY

 Mr,  Deputy-Speaker:  Motion  moved:

 से  हमला  हुआ  है  तो  हमेशा  ही  हम  नाकाम-

 याब  रहे  हैं  ।  मुसलमान  जाये  तो  पानीपत

 की  एक  नहीं,  दो  दो  और  तीन  तीन  लड़ाइयां

 हुई,  अहमद  शाह  भ्र बदा ली  के  साथ  लड़ाई

 हुई  और  हम  हमेशा  ही  चारों  खाने  चित्त

 गिरे  हैं  ।  अंग्रेजों  के  मुकाबले  में  हम  कभी

 कामयाब  नहीं  हुए  ।  नेफा  का  लड़ाई  हुई
 शर  उसका  जो  नतीजा  निकला  वह  न

 केवल  मुल्क  के  सामने  है  बल्कि  दुनिया  के

 सामने  है  ।

 तब  क्‍या  बात  है  कि  हमारा  इतना  बड़ा

 मुल्क  होते  हुए  भी,  इस  तरह  की  कौम  हमारी

 रही  हो  जो  हमेशा  लड़ाई  लड़ती  रही  हो.

 हम  लड़ाई  में  हारते  रहे  हैं  ?  हमारे  यहां
 का  सिपाही  भी  बड़ा  मजबूत  है  शर  उसने

 हमेशा  हिन्दुस्तान  का  नाम  दुनिया  में  पैदा

 किया  है,  तो  क्‍या  कारण  है  कि  हमको  मुंह
 की  खानी  पड़ी  है  ?  उसको  दो  चीजें  जब

 जब  नहीं  मिली  हैं  तब  तक  हमारी  हार

 हुई  है  ।  जब  उसको  दो  चीजें  मिल  गई
 तो  उसका  कोई  मुकाबला  नहीं  कर  सका  ।

 उसको  अगर  माडर्न  वैपंज़  नहीं  मिलि  तब  वह

 हारा  और  अगर  उसका  जनरल  वार  स्ट्रेटेजी
 में  कामयाब  नहीं  हुआ  तब  वह  फेल  होता

 रहा  है  -  अंग्रेज़  आये,  उन्होंने  यहां  के  आदमी

 को  भरती  किया  और  उसने  यहां  की  फौज

 की  सहायता  से  दुनिया  को  फतह  किया
 बर्मा,  भ्रफ़रीका  या  दुनिया  के  किसी  भी  हिस्स



 6569  9.  G.—Min.  of

 [at  लहरी-  सिह]
 को  उसने  यहां  की  फौज  की  मदद  से  फतह
 किया  है  ।  इसका  क्‍या  कारण  था  ?  इसका
 कारण  यह  था  कि  उसने  मानने  बै पंज  हमारी
 फौज  को  दिये  ।  हमारे  पास  मानने  वे पंज

 नहीं  हैं  जोर  वार  स्ट्रेटेजी  में  भी  हम  लोग

 तकरीबन-तकरीबन  बिल्कुल  सिफर  हैं  t

 आपने  यह  पोथा  छाप  दिया  है  और  इसमें
 बताया  है  कि  इतनी  हमारी  वर्कशाप्स  काम  कर

 रही  हैं,  इतनी  हमारी  फौज  है,  इतनी  हमने
 अ्रमरीका  के  सामने  हाथ  जोड़  कर  हथियार  मदद

 ली  है  रूस  से  ल'  है।  लेकिन  क्‍या

 किसी  हेमैन  को  भी  इससे  तसल्ली  हो  सकती

 है,  क्या  आम  भ्रामक  को  इतने  से  ही  तसल्ली

 हो  सकती  है  ?  आपका  बोर  बहुत  लम्बा  चौड़ा

 है,  एक  तरफ  वह  चीन  से  लगता  है,  दूसरी
 तरफ  पाकिस्तान  से  ।  एक  तरफ  चीन

 आपका  दुश्मन  बैठा  हुआ  है  और  दूसरी  तरफ

 पाकिस्तान  है  ।  चीन  के  साथ  राज  जो  लड़ाई

 लड़ी  जाएगी  वह  पानीपत  की  लड़ाई  नहीं

 होगी  ।  ।  अंग्रेज़  ने  दो  वर्ल्ड  वाज़  लड़ी  हैं
 ध्रौर  कामयाबी  के  साथ  लड़ी  हैं।  आज

 जिसके  पास  न्यूक्लियर  वैपंज़  होंगे  भर
 उसके  साथ  साथ  एयर  फोर्स  मजबूत  होगी

 वही  दुनिया  में  कामयाब  होगा  ।  हमारे
 पास  न  एयर  फोर्स  मजबूत  है  शौर  न  ही  न्यू-
 बिहार  बै पंज  हैं  तो  हम  बैसे  लड़ाई  लड़
 सकते  हैं  -  साथ  ही  साथ  हम  किसी  के  साथ

 एलाएंस  नहीं  करना  चाहते  हैं  ।  इस  मुल्क
 की  बदकिस्मती  है  कि  न  इसके  पास  माइन

 बपंज़  हैं  शौर  नहीं  यह  बना  सकता  है  क्‍योंकि

 गरीब  मुल्क  है  शोर  न  ही  एयर  फोन  है  t

 इस  बात  पर  हम  बड़ा  तय  करते  हैं  कि  हम

 एलाएंस  नहीं  करेंगे  ।  इसको  हम  बेइज्जती
 समझते  हैं  ।  हम  समझते  हैं  कि  यह  हमारी-
 पालिसी  के  खिलाफ  चीज़  जाती  है  जो

 दलील  दी  जाती  है  इसको  सुन  कर  हैरानी

 होती  है  a  एक  तरफ  अमरीका  श्लोक  यू०  के०

 हैं  और  दूसरी  तरफ़  चीन  शौर  र्स  हैं  जो

 कि  एयर  फोर्स  के  मामले  में  बहुत  दूर  जा

 चुके  हैं  मेरे  पास  इतना  वक्‍त  नहीं  है  कि
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 मैं  आपके  सामने  डिटेल  रख  सक  ।  सभी

 इसको  जानते  हैं  कि  चीन  राज  एयर  फोर्स

 के  मामले  में  सब  से  ज्यादा  आगे  बढ़ा  हुआ  है  ।

 इतना  होने  पर  भी  वह  न्यूक्लियर  बै पंज

 भी  तैयार  कर  रहा  है,  हाइड्रोजन  बम  भी

 तैयार  कर  रहा  है।  एलानिया  वह  इस  चीज

 को  कहता  है  |  हम  कहते  हैं  कि  हम  यू०
 एन०  को  के  पास  जायेंगे,  वहां  इस  चीज़

 को  रखेंगे  ।  हम  रशिया  को  कहेंगे,  अ्रमरीका

 को  कहेंगे,  अंग्रेजों  को  कहेंगे  कि  तुम  हमारे
 साथ  श्लराओ  और  दुनिया  में  एक  गिरावट

 पैदा  करो  कि  चीन  इन  न्यूक्लियर  वेपर  का

 इस्तेमाल  न  करे,  हमारे  खिलाफ  इनका

 इस्तेमाल  न  करे  ।  हमारी  इस  बात  को

 कोई  सुनने  वाला  नहीं  है  हमारे  प्रधान  मंत्री

 इस  हाउस  में  कहते  हैं  कि  इनको  बनाना

 एक  झरोखा  है,  इतना  रुपया  हमारा  जो  गरीब

 मुल्क  है,  वह  इन  पर  खर्च  नहीं  कर  सकता

 है,  मगर  इनको  बनाया  भी  जाये  तो  बहुत
 लम्बा  रसा  लग  जायेगा  और  उनको  बनाने

 का  फायदा  भी  क्‍या  है  ?  लेकिन  मैं  बतलाना

 चाहता  हुं  कि  अंग्रेज़ों  न ेपहली  लड़ाई  अमरीका

 कौर  दूसरे  मुल्कों  को  साथी  बना  कर  श्लोक

 एलाएंस  करके  जीती  और  जर्मनी  को  हराया  ।

 दूसरी  लड़ाई  में  भी  उसने  अमरीका  के  साथ

 एलाएंस  किया,  दूसरों  के  साथ  एलाएंस  किया

 शौर  वह  कामयाब  हुआ  ।  इतनी  बड़ी  वह

 हकूमत  थी,  अगर  उसने  एलाएंस  नहीं  किया

 होता  कौर  अकेली  हमारी  तरह  से  रही  होती
 तो  कभी  कामयाब  नहीं  हो  सकती  थी  ।

 हम  हैं  कि  जिन  के  पास  न  ऑर्म्स  हैं,  माडर्न

 वेपर  महीं  हैं,  न्यूक्लियर  वैपंज  नहीं  हैं,

 एयरफोर्स  नहीं  है फिर  भी  एलाएंस  नहीं  करना

 चाहते  हैं  -  हम  टेढ़ी  टोपी  अपने  सिर  पर

 रखते  हैं,  मूंछों  पर  ताव  देते  हैं  शर  कहते  हैं
 कि  एलाएंस  नहीं  करेंगे  ।  न्यूकलियर  वे पंज

 हम  तैयार  नहीं  करना  चाहते  हैं  क्योंकि  हम

 कहते  हैं  कि  हम  गरीब  हैं  ।  तब  कौनसी

 बेइज्जती  की  बात  है  एलाएंस  करने  में  यह
 मैं  आपसे  पूछना  चाहता  हूं  ।  चीन  से  बचने
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 का  फिर  कौनसा  रास्ता  है  ?  ऊपर  से  आप

 मिलिट्री  एलाएंस  न  करें  कौर  कहते  रहें  किं

 हम  न्यूट्रल  हैं,  इससे  कोई  लाभ  नहीं  हें
 आ्रापकी  न्यूट्रेलिटी  कीं  पालिसी  भी  कुछ
 नहीं  है  ।  लड़ाई  होती  है  तो  चुपचाप  ग्रुप
 भ्रमरी का  के  सामने  हाथ  जोड़ते  हैं  कौर  उससे
 मांगते  फिरते  हैं  कौर  दुनिया  को  कहने  हैं

 कि  हम  इंडिपेंडेंट  हैं,  एलायंस  हम  नहीं  करेंगे।

 रशिया  श्राप  से  सहयोग  नहीं  करेगा।
 इन्दर  जा  कर  जितना  यह  मुल्क  खुशामद
 करता  है  उतना  दुनिया  में  शायद  ही  कोई
 करता  हो।  कोई  भी  उतनी  खुशामद  नहीं

 कर  सकता  है  |  यह  हाउस  इस  बात  को  सोचे,
 रूलिंग  पार्टी  इस  बात  को  सोचे।  मेरा  ऊंट
 खो  जाए  और  मैं  कहूं  कि  मेरी  टोपी  उतार

 लेना,  इससे  क्‍या  लाभ  ?  नगर  मुल्क  की
 ग्रा जादी  चली  जाए  और  चीन  की  वजह  से
 चली  जाए  तो  फिर  आपकी  जो  न्यूट्रेलिटः
 की  पालिसी  है  इसका  क्‍या  लाभ  ?  इस
 पालिसी  का  मज़ा  मुल्क  ने  चख  लिया  है।

 मुल्क  चोट  खा  चुका  है।  ह्स्ट्री  लिखने

 वाले  लिखेंगे  कि  अ्रंग्रेज़ों  क ेबाद  एक  कमजोर

 हकूमत  शाई  थी  जो  ग्राक्रमणकारी  का  कूछ
 उत्तर  नहीं  दे  सकी,  खुद  हथियार  नहीं  बना
 सकी  कौर  न  ही  अपनी  रक्षा  करने  के  लिए
 उसने  कोई  एलाएंस  किया।  मैं  चाहता  हूं
 कि  इस  पर  गम्भीरता  से  गौर  किया  जाना

 चाहिये।  वह  वक्‍त  गया  जब  हम  इंडिपें-
 डेंटल  फाइट  कर  सकते  थ।  उधार  टूटे
 फूट  हथियार  ले  कर  हम  फाइट  नहीं  कर  सकते

 हैं।  वे  हथियार  जो  आजके  ज़माने  में  खत्म

 हो  चुक  हैं,  जिनकी  कोई  यूटिलिटी  नहीं  रही
 है,  उनके  बल  पर  हम  लड़ाई  आजकल  की

 नहीं  लड़  सकते  हैं,  हम  उस  में  कामयाब  नहीं
 ही  सकते  हैं।  कराने  वाली  तारीख  आपको

 इसके  लिए  क्षमा  नहीं  करेगी  और  कहेगी  कि
 'छापने  मुल्क  की  आजादी  को  धक्का  पहुंचाया

 है  t
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 ग्राम  दो  ही  ग्रुप  हैं  जिन  में  से  एक  के

 साथ  श्राप  मिलिट्री  एलायंस  कर  सकते  हैं
 एक  कम्युनिस्ट  शौर  दूसरा  डेमोक्रेटिक।

 कम्युनिस्टों  में  चीन  कौर  रूस  ताकतवर  हैं  1

 रूस  को  आप  देख  चुक  हैं।  जब  नेफा  की  लड़ाई

 हुई  थी  तो  यह  कहने  लगा  कि  चीन  हमारा
 भाई  है  कौर  हिन्दुस्तान  हमारा  दोस्त  नगर

 थोड़ी  सी  गलती  से  चीन  कलकत्ता  एयर  फील्ड

 के  पास  ञ्  जाता,  इधर  कौर  आगे  बढ़
 कराता  तो  भी  वह  यही  कहता  कि  चीन  भाई

 है  और  हिन्दुस्तान  दोस्त  ।  डेमोक्रेटिक  केंद्रीय
 अमरीका  श्र  इंग्लैंड  हैं।  जो  डेमोक्रेटिक

 वर्ल्ड  है  वह  एलानिया  कहता  है  कि  कम्युनिस्ट
 गवर्नमेंट  टोटैलिटेरियन  गवर्नमेंट  हम  नहीं
 बनने  देंगे  कौर  वह  डेमोक्रेटिक  सैट  श्री  कायम

 करना  चाहता  है।  हम  भी  डेमोक्रेटिक

 सैट  श्री  में  हैं।  तो  क्या  वजह  है  कि  हम  डैमो-

 क्रिटिक  सैट  कप  के  प्रदर  उन  डेमोक्रेटिक

 कंट्री  से  एलायंस  नहीं  करते।  यह  अन्दाज़ा

 लगाना  ठीक  नहीं  हैं  कि  रूस  हम  से  बिगड़
 जायेगा  I  रूस  बिगड़  जाये  या  न  बिगड़
 जाये  लेविन  आज  छोटे-छौ  ?  मुल्क  लड़  रहें

 ्  साउथ  कोरिया  साउथ  वियतनाम  जैसे

 मुल्क  लड़  रहे  हें  लड़ाई,  वर्ना  चीन  उनको  हजम
 कर  जाता  ।राज  टर्की  बचा  हुआ  है,  राज  कौर

 मुल्क  बचे  हुए  हैं,  लेकिन  भ्रमित  श्राप  की

 नालेज  है,  भ्रजीब  श्राप  का  दिमाग  है  कि  श्राप

 कहते  तो  हैं  कि  लड़ो  बहादुरो  ।  लड़ेंगे  कैसे

 यह  मेरी  समझ  में  नहीं  जाता  |  जब  रूप  के
 पास  न्यू बिल यर  वापस  नहीं,  हाईड्रोजन
 बेल्ट्स  नहीं,  एयर  फोर्स  भाप  को  तैयार  नहीं
 ग्रोइन  तैयार  हो  सकती  है,  तो  शराब  चीन
 का  मुकाबला  कैसे  कर  सकते  हैं  |  डेमोक्रेटिक
 सेटअप  के  रहते  हुए  हम  क्‍यों  नहीं  श्रोपनली

 चुके  और  यू०एस  ०ए०  से  अलायंस  करते  कि

 तुम  हमारी  मदद  करो,  हमें  आ्रार्स्स  दो,  हमें

 ट्रेनिंग  दो,  हम  और  तम  एक  हैं।  मगर

 यह  नहीं  किया  गया  तो  आने  वाली  नस्लें

 बतायें  कि  हिन्दुस्तान  का  ड्रामा  क्या  होगा  ।

 अगर  कोई  हमला  हुमा  तो  हिस्ट्री
 ' का  एक  डार्क

 पीरियड  लिखा  जायेगा।
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 [श्री  लहरी  सिंह]
 चीन  इस  तरह  की  तैयारी  कर  रहा  है

 कि  वह  यह  नहीं  चाहता  है  कि  भ्र ौर  किसी  मुल्क
 पर  हमला  करे।  वह  चाहता  है  कि  यहां  की

 गवर्नमेंट  को  फेल  कर  दे  शौर  यहां  पर  कम् यू-
 लिस्टों  को  बिठा  कर  अपनी  पालिसी  चलाये

 कौर  वह  कामयाब  नहीं  हो  सकता  जब  तक

 वह  यहां  को  गवर्नमेंट  को  रिप्लेस  कर  के,
 या  फतेह  कर  के  या  झगड़ा  कर  के  हटा  न  दे  |

 यहां  वह  राज  नहीं  करना  चाहता  चीन  वाले
 दिल्ली  में  कया  बैठेंगे।  वह  यह  चाहते  हैं  कि

 हमें  इतना  डिस्टर्ब  करें,  इतना  हिलायें  कि

 इस  गवर्नमेंट  की  फाइनैंशल  पोजीशन  कम-

 जोर  हो  जाये  कौर  उस  के  लिये  जिन्दा  रहना

 मुश्किल  हो  जाये  ताकि  यहां  कम्यूनिस्ट  पार्टी

 गद्दी  सम्भाले  और  वह  हमारे  साथ  अपनी

 पालिसी  पर  चले।  उस  का  मकसद  यह  नहीं

 है  कि  यहां  पर  हकूमत  करे,  उस  का  मकसद

 है  एशिया  के  अन्दर  कम्यूनिज्म  श्री  जाये

 ताकि  वह  अपनी  पालिसी  डिक्टेट  कर  सके

 श्र  वहां  पर  उस  की  सुप्रिमेसी  हो।  लेकिन

 वह  जानता  है  कि  जब  तक  हिन्दुस्तान  को  फतेह

 नहीं  करेगा  वहू  हिन्दुस्तान  में  कम्यूनिस्ट  गवर्नर-

 मेंट  नहीं  ला  सकेगा।  जब  तक  इस  मुल्क  के

 अन्दर  जो  कि  एशिया  में  सब  से  बड़ा  मुल्क
 है,  कम्यूनिज्म  नहीं  जायेगा  तब  तक  एशिया
 के  अन्दर  कम्यूनिज्म  नहीं  श्री  सकता  यह  चीन

 को  अ्रच्छी  तरह  मालूम  है,  और  चीन

 को  छोड़  दुनिया  को  मालूम  है।  इस  लिये

 राज  चीन  की  मुकम्मल  तैयारी  है।  उस

 को  ज्यादा  से  ज्यादा  तैयारी  इस  बात  की  करनी

 है  कि  वह  इस  गवर्नमेंट  को  फेल  करे  |

 उसने  एक  मोर्चा  लड़ा  था  नेफा  के  अन्दर

 जिससे  राज  तक  हमारी  फाइनैंशल  पोजीशन

 कमजोर  है,  आज  तक  भाग  दौड़  हो  रही  है  भौर

 हथियार  भी  लाये  जा  रहे  हैं  ।  लेकिन  मैं  सम-

 पता  हूं  कि  वह  ऐसे  हथियार  नहीं  हैं  जिन

 हाइड्रोजन  बम  या  नाइट्रोजन  बेल्ट्स  पर  ही
 बाप  यकीन  कर  लें  ।  आज  मैं  यह  इसलिये  नहीं

 नकद  रहा  हूं  कि  मैं  प्र पोजीशन  की  तरफ  से
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 बोल  रहा  हूं  ।  मेरे  अन्दर  इतना  ज्यादा  दर्द  है
 इस  मामले  में  कि  मैं  कुछ  नहीं  कह  सकता।
 मैं  चाहता  हूं  कि  गवर्नमेंट  इस  बात  पर  खास

 ध्यान  दे  श्लोक  अपनी  फौजों  का  हौसला  बढ़ाये  |

 झगर  वह  ऐसा  करे  तो  हमारे  पास  न्यूक्लियर
 वापस  भी  होंगे  हमारे  पास  एयर  फोर्स  भी  होगो।

 हमारी  एयर  फोर्स  के  पाइलट्स  कम  नहीं  हैं,

 यहां  के  पाइलट्स  बहुत  मजबूत  हैं  ।  लेकिन

 अ्रकेला  बेचारा  पाइलट  क्या  करे  जबकि  हमारे
 पास  हवाई  जहाज  न  हो,  राडार  न  हो,  कोई

 दूसरी  चीज  न  हो  ।  उसको  इनका  तजुर्बा  कितना

 है  यह  बातें  उसे  पता  नहीं  हैं  |

 हमारे  आदमी  बड़े  बहादुर  हैं  ।  हमारे
 पंडित  जी  बेचारे  चले  गये  ।  वह  कहते  थे  कि

 चीन  को  निकाल  दो,  तुम  बड़े  बहादुर  हो  ।

 लेकिन  इस  हाउस  के  अन्दर  यह  बदकिस्मती

 रही  है  कि  रूलिंग  पार्टी  की  तरफ  से  लीडर

 हमेशा  यकीन  दिलाते  रहे  और  अपोजिशन

 वालों  का  मजाक  उड़ाते  रहे  कि  तुम  हमारी
 पालिसी  को  नहीं  समझते,  हमेशा  इस  बात  की

 नुक्ताचीनी  करते  हो  और  यह  कहते  हो  कि

 शायद  हम  तैयार  नहीं  हैं  1  नहीं,  नहीं,  हम  बड़े

 मजबूत  हैं,  हम  बड़े  बहादुर  हैं  +  अब  भी  कहते

 हैं  कि  हम  बड़े  बहादुर  हैं।  कौन  बेवक्त  इस  बात

 पर  यकीन  कर  सकता  है  ।  एक  ले  मैन  भी

 जानता  है  कि  आप  की  तैयारी  के  माने  का  हैं  ।

 राज  मानने  बैपन्स  की  लड़ाई  है  झ्रापके  पास

 काफी  जहाज  नहीं  ।  राज  जो  हालात  पैदा  हैं
 उनमें  श्राप  इन  बैपन्स  पर  यकीन  नहीं  कर  सकते  |

 बाप  की  फौजों  में  आज  हौसला  नहीं  है  {  वह

 कहते  हैं  कि  लड़ेंगे  तो  लेकिन  देखा  जायेगा  फिर

 क्या  होता  है  ।

 दूसरी  बात  इस  सिलसिले  में  मैं  यह

 कहना  चाहता  हूं  कि  अगर  हमारे  पास  कुछ

 थोड़  से  हथियार  भी  हो  जाते  हैं  तो  यहां  पर

 गवर्नमेंट  को  शौक  है  कि  उनको  खूब  पब्लिसिटी

 दी  जाये  ।  रेडियो  पर  भी  जाता  है,  यहां  पर

 इस  हाउस  में  भी  बतलाया  जाता  है,  फाइनल  |

 को  भी  लाकर  दिखलाया  जाता  है  कि  यह
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 हमारे  हथियार  हैं  -  चीन  के  जनरल  को  बुला
 कर  लड़ाई  के  पहले  दिखलाया  गया  कि  हमारी
 तोपें  कैसे  चलती  हैं  ।  क्या  यह  कोई  दिखलाने

 की  बात  है  |  वह तुम्हारी  एक  एक  बात  को

 देख  कर  गये  ।  तुम  ने  एक  एक  इंच  अ्रपने  मोच

 को  और  अपने  वापस  को  उनको  दिखाया  |

 एक  भी  कोई  थोड़ा  सा  हथियार  निकल  गया

 तो  डिफेन्स  मिनिस्टर  साहब  खुश  हो  गये  |

 तीसरी  बात  जो  मैं  कहना  चाहता  हु  वह

 यह  है  कि  आपका  प्रमोशन  का  सिस्टम  डिक-

 स्टीव  है  ।  मैं  चाहता  हूं  कि  देश  भर  में  जो

 हैल्दी  स्टूडेंट  हो  शरीर  यूनिवर्सिटी  में  फर्स्ट  या
 सेकेण्ड  जाता  हो,  जो  साइंसदां  हो,  उसको

 फार  दि  टाइम  बींग  कम्पलसरी ली  आर्मी  में

 लिया  जाये  |  हमारी  मिलीटरी  को  दिमाग  की

 बड़ी  जरूर;  है  ।  आप  की  आर्मी  स्ट्रेटजी  की

 वजह  से  फेल  होती  है  हमारी  डिफीट  नेफा  में

 इसलिये  नहीं  हुई  कि  चीन  के  पास  फौज  हम  से
 ज्यादा  थी  ।  हम  हारे  इसलिये  कि  हमारा  मोर्चा

 ठीक  से  जमा  नहीं  |  हमने  आवाज  दी  कि  पठा-

 निया  साहब  वहां  से  यहां  करा  गये  और  उधर  से

 कौल  साहब  अस्पताल  चले  गये  ।  मिलिटरी

 स्ट्रेसी  कोई  आसान  बात  नहीं  है  t  हमें  बैस्ट

 श्रेयस  कंट्री  के  लिये  चाहिये।  यह  मत  समझो  कि

 जिसके  मसल्स  थोड़े  डेवेलप  हो  गये  वही  तगड़ा
 झ्रादमी  है  मैं  इस  चीज  में  डिफर  करता  हूं  ।

 इसलिये  जो  जस्ट  सन्स  यूनिवर्सिटी  से  निकले
 उन  लड़कों  को  स्पेशल  प्रिफरेंस  देकर  मिलीटरी
 में  लेना  चाहिये  ।  इस  तरह  के  लोगों  के  लिये
 40  परसेन्ट  या  35  परसेन्ट  जगह  कर  दो
 और  डाइरेक्ट ली  ले  लो  ताकि  व  सारी  चीजों
 को  पढ़ें  बढ़ायें  शोर  नक्शे  तैयार  करें  ।  हालात
 बतलायें  भ्र ौर  मौका  देखें  ।  राज  तो  यह

 होता  है  कि  जो  बी०  ए०  पास  डाइरेक्ट  शा

 जाते  हैं,  अंग्रेजी  भ्रमणी  बोलते  हैं,  प्राय  टु  डेट

 होते  हैं  उन  को  ले  लिया  जाता  है।  यह  बात

 मने  नहीं  जंचती  ।  ।  दिमाग  दूसरी  चीज  होती
 है  जो  स्ट्रेटजी  को  समझे  ।  इसके  लिये  हमें
 बैस्ट  रेन्स  लेने  होंगे  ।  जर्मनी  में  लड़ाई  के  दिनों
 में  रोमेल  निकला  ।  उसने  थोड़ी  सी  फौज  से
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 नचा  दिया  सब  को  प्रंग्रेज  मोटे  दिमाग  के  थे

 उसके  मुकाबले  में  भले  ही  बड़े  लम्बे  चौड़े
 थे  झगर  हमारे  मुल्क  को  चीन  का  मुकाबला
 करना  है  तो  जो  ईस्ट  रेन्स  हों,  जो  इंटेलिजेंट

 हों,  जो  फिजिकली  फिट  हों  उन्हें  लिया  जाना

 चाहिये  ।  लेकिन  यहां  रिक्रूटमेंट  के  अन्दर  क्या

 होता  है  तजुर्बा  किया  जाता  है।  तजुर्बा  कसा

 कि  जो  कौमें  लड़ती  नहीं  हैं,  ज्यादातर  उन्हीं
 में  से भरती  कर  लिया  जाता  है  |  तुम  जरूर

 तजुर्बा  कर  लेना,  लेकिन  इसके  लिये  बाद  में

 वक्‍त  जायेगा  ।  तुम  बाकी  सबसे  के  इन्दर

 भरती  का  तजुर्बा  कर  लो  ।  लेकिन  उन  कौमों  के

 तगड़े  लड़कों  को  जाना  चाहिये  जो  लड़ती  हैं,
 र्फ  लाइफ  लीड  करती  हैं  ।  60  परसेन्ट  था

 55  परसेन्ट  एसे  लोगों  को  आर्मी  के  इन्दर

 लिया  जाना  चाहिये  ।  राज  तो  यह  होता  है
 कि  एक  प्रार्मी  का  लेफ्ट  सेन्ट  मर  गया  तो  छः

 दूसरे  ग्रेजुएट  छांट  लिये  गये  ।  ह आ 0  ग्रेजुएट्स
 तोप  चलाया  करते  थे  पहले  |  क्‍या  उसकी

 बैक  ग्राउण्ड  ऐसी  हो  सकती  है  कि  वह  बन्दूक
 सम्भाले  |  भ्रमर  00  लेफ्ट  सेन्ट  जनरल  मर

 जाते  हैं  तो उन  को  रिप्लेस  करने  के  लिये  भ्रमर

 56  परसेप्ट  बाहरी  लोग  भरती  हो  पायेंगे  तो

 उनकी  तरक्की  हो  जायेगी।  रिक्रूटमेंट  का  यह

 तरीका  गलत  है  t

 वेलफेश्रर  के  मामले  में  यहां  बहुत  कुछ
 कहा  जाता  है  कि  फौजियों  को  रि  गिल  किया

 जायेगा  भ्र ौर  मदद  भी  दी  जायेगी  ।  मुझे  यह

 मालूम  है  कि  डिस्ट्रिक्ट  में  ऐसे  लोगों  की  क्या

 इज्जत  होती  है  ।  मैं  कहता  हूं  कि  अंग्रेज  लोग

 उन  की  जो  इज्जत  किया  करते  थे अब  उसका

 दसवां  हिस्सा  भी  इज्जत  नहीं  होती  है।  प्रोग्रेस
 लोग  उनको  भ्रानरेरी  मजिस्ट्रेट  बनाया  करते

 थे,  सब  रजिस्ट्रार  बनाया  करते  थे,  बड़े  बड़े

 ग्रोहदे  देते  थे  ।  लेकिन  अब  क्या  होता  है  कि

 सावन  की  टिकिया  पकड़ा  दी,  बहुतों  को  मशीन

 दे  दी  या  दस  रुपये  दे  दिये  -  फिर  कहते  हैं  कि

 हमने  फौजियों  को  रिसेटल  कर  दिया  ।  राज

 फौजी  डिस्प्रंटल्ड  हैं,  वह  खश  नहीं  हैं  |
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 [a  wat:  सिह]

 आखिर  में  मैं  कहना  चाहता  हूं  कि  मेरी
 बातों  को  नुक्ता  चीनी  न  समझो  ।  मेरे  दिल  में
 जलन  है,  आवाज  है,  जिस  पर  तुम  को  गौर
 करना  चाहिये  ।

 Mr.  Deputy-Speaker:  Hon.  Members
 may  now  move  the  cut  motions  to
 Demands  for  Grants  relating  to  the
 Ministry  of  Defence,  subject  to  their
 being  otherwise  admissible.

 Shri  Yashpal  Singh:  I  beg  to  move:

 (i)  “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  reduced
 by  Rs.  100.”

 {Failure  to  publish  the  Report  of
 Lt.  Gen.  Henderson  on  the  de-
 bacle  of  Indian.-Army  in  NEFA
 (1).

 (ii)  “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  reduced
 by  Rs.  100.”

 ({Failuse  in  defending  the  frontiers
 against  aggression  of  China  and
 Pakistan  (2)].

 (iii)  “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  reduc-
 ed  by  Rs.  100.”

 {Failure  to  equip  the  Indian  Army
 and  Air  Force  with  supersonics
 and  nuclear  weapons  (3)).

 (iv)  “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  reduc.
 ed  by  Rs.  100.”

 [Failure  to  strengthen  the  Indian
 Navy  (4)].

 (v)  “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  reduc-
 ed  by  Rs.  100.”

 {Failure  in  ameliorating  the  service
 conditions  of  Jawang  and  othex
 ranks  (5)].

 (vi)  “That  the  demand  under  cn:
 head  ‘Ministry  of  Defence’  be  reduc-
 ed  Rs,  100.”
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 |Proposeq  retrenchment  of  workers
 of  Ordnance  factories  (6)].

 Shri  Narendra  Singh  Mahida:  I  beg
 to  move:

 (i)  “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  reduc-
 ed  by  Rs.  100”,

 [Need  to  reorganise  the  Army
 thoroughly  in  the  light  of  modern
 trends  and  the  experience  of
 Chinese  aggression  (17).

 (ii)  “That  the  demand  under
 the  head  ‘Ministry  of  Defence’  be

 reduced  by  Rs.  100”.

 [Need  to  raise  the  discipline  and
 moral  of  officers  and  other  ranks
 in  the  Defence  Forces  (18)  }.

 (ii)  “That  the  demand  under
 the  head  ‘Ministry  of  Defence’  be

 reduced  by  Rs.  100”.

 {[Neeg  to  accelerate  the  re-
 cquiping  of  the  Defence  Forces

 in  various  directions  (19) ].

 (iv)  “That  the  demand  under
 the  head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100”.

 [Need  to  recast  the  rule3,  regu-
 lations  and  procedures  as  regards
 administrative,  financial  ang  audit
 control  (20)]

 (v)  “That  the  demand  under  the
 head  ‘Defence  Services,  Effective-
 Army’  be  reduced  by  Rs.  100",

 [Neeg  to  render  the  Armoured
 Corps  more  effective  by  eliminat-
 ing  multiplicity  of  types  of  tanks
 (21)  ].

 (vi)  “That  the  demand  under
 the  head  ‘Defence  Service,  Effective-

 Air  Force’  be  reduced  by  Rs.  100”.

 [Need  to  render  the  Air  Force
 more  effective  by  eliminating.  mul-
 tiplicity  of  Aircraft  (30)].

 Mr,  Deputy-Speaker:  these  cut  mo-
 tions  are  now  before  the  House.
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 8  hrs.

 Shri  Joachim  Alva  (Kanara):  Mr.
 Deputy-Speaker,  Sir,  I  would  like  to
 congratulate  the  hon.  Defence  Minister
 for  presenting  a  very  balanced  and
 interesting  document  for  ‘1965-66.
 The  Defence  Services  need  to  be
 congratulated  for  having  been  on  their
 duty  in  far-flung  areas  on  the  NEFA
 front,  on  snow-white  Ladakh  front
 and  other  places  where  the  people
 down  from  Kanya  Kumari  can  never
 imagine  with  what  difficulties  they  are
 performing  their  duty  away  from  their
 homes,  away  from  all  signs  of  civili-
 sation  on  small  rations  and  in  bitter
 cold.  We  can  never  realise  what  they
 are  doing  and  we  all  owe  a  great  debt
 to  all  the  Defence  Services,  specially
 the  Indian  Air  Force—not  just  the
 Army—for  the  duty  they  have  per-
 formed.  Qualitatively  and  quantitati-
 vely,  the  Indian  Air  Force  have  per-
 formed  the  highest  rate  of  sacrifice.
 The  Defence  Minister  and  the  Minister
 for  Defence  Production  as  also  tire
 Deputy  Minister,  have  along  with  the
 Chiefs  of  Staff  contributed  a  lot
 along  with  all  the  men  down  from  the
 jawans  right  upto  the  top,  towards  the
 safety  and  security  of  our  land  in  the
 past  year.  J  am  particularly  happy  that
 the  hon.  Deputy  Defence  Minister,
 who  was  associated  with  the  Indian
 National  Army  and  had  been  jailed  for
 one  year  for,  being  a  medical  man,  per-
 forming  medical  duties  and  for  per-
 haps  having  shown  a  great  sympathy
 as  a  patriot,  is  now  associated  with  the
 Defence  Ministry.

 For  an  I.N.A.  man  it  has  taken

 twenty  long  years  to  be  associated
 with  the  ministerial  wing  of  the  De-
 fence  Services,  for  one  who  had
 fought  for  the  freedom.  The  I.N.A.  was
 one  of  the  five  factors  which  contri-
 buted  towards  the  Indian  struggle  for
 freedom.  All  the  three  wings  all  the
 three  Ministers  have  done  well.  The
 Defence  Ministry  is  headed  by  a
 valiant  man  who  said  that  he  will  not
 return  home  until  he  was  able  to
 meet  the  Chinese  attack.
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 Are  We  in  for  another  attack  from
 Chin:?  That  is  the  question  perhaps
 on  everybody's  mouth  and  in  every-
 body’s  mind.  And  that  is  a  very  seri-
 ous  question.  We  cannot  overlook  this
 danger.  We  are  still  facing  a  massive
 dange~  and  during  the  time  of  emer-
 genc_  we  are  still  perhaps  not  payin#
 the  serious  attention  that  this  deserves
 to  be  paid.  South-East  Asia  is  like  a
 neck'ace  and  each  diamond  is  gathered
 together  in  a  necklace  by  an  invisi-
 ble  string.  I  have  heard  a  most  inter-
 esting  story  from  Ramayana.  When
 Sri  Lakshman  was  turned  into  a
 bird,  there  was  a  dialogue  between
 Sri  Ram  and  Sri  Lakshman.  He  said,
 “You  are  like  a  necklace  and  each
 diamong  is  gathered  up  in  the  neck-
 lace  by  an  invisible  string.”  That  in-
 visible  string  hag  now  been  destroy-
 ed  across  the  whole  of  South-East
 Asia.  All  the  diamonds  have  fallen
 down  in  the  dust  from  Burma  upto
 Canberra.  The  necklace  hag  to  be
 gathered  up.  We  have  not  got  the
 courage  to  put  that  invisible  string
 and  make  the  necklace  that  it  was
 until  the  Chinese  attacked.  The  line
 of  protection  has  been  withered  away
 from  Burma  to  Canberra  right  upto
 Nepal,  Bhutan,  Kashmir,  NEFA  border
 ang  Sikkim  and  all  the  places  are  in
 danger.  Right  now  Sikkim  is  frighte-
 ned.  And  on  this  side,  the  UAR,
 Afghanistan  and  Iran  are  in  different
 positions  in  regard  to  us.  We  have
 been  attacked  by  China.  What  should
 we  do?  It  is  time  that  we  became  self-
 reliant.  We  can  never  have  a  nuclear
 umbrella.  We  had  the  Nehru  umb-
 rella,  a  powerful  policy  of  non-align:
 ment,  when  powerful  idea;  generated
 behind  his  great  personality.  They
 have  perhaps  been  kept  in  the  cold
 storage  for  the  present.  We  have  to
 revive  it  and  invigorate  it  under  our
 leadership  and  that  leadership  should
 also  be  well  supported  by  the  De-
 fence  forces.

 Sir.  there  is  a  wonderful  film  pro
 duced  by  the  British  after  Churchill's
 death  entitleg  the  Finest  Hours.  That
 film  on  Churchi!]  should  be  shown  to

 every  school  boy  and  girl  in  India  in-
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 [Shri  Joachim  Alva]
 eluding  the  men  in  the  Defence  forces.
 One  of  the  great  things  Mr.  Churchill
 ray:  there  is,  “We  the  British  have
 many  defecis  but  we  have  no  fear.”
 That  is  exactly  the  point  we  have  to
 instil  into  our  minds,  the  point  that
 the  Defence  Minister  emphasized  when
 Ite  took  office.  Unless  we  shed  our
 fear,  We  cannot  defend  our  country.
 Unles;  we  have  the  requisite  weapons,
 we  cannot  arm  ourselves  against  the
 Chinese  attack.  The  Chinese  want  to
 humiliate  us.  Those  who  want  to
 think  of  a  nuclear  bomb,  let  them  for-
 get  it  because  a  nuclear  weapon  can-
 not  bring  us  protection.

 This  country  has  been  invaded  not
 once  but  perhaps  a  hundred  times,
 but  it  has  never  been  destroyed.  But
 the  day  we  arm  ourselves  with  a
 nuclear  weapon,  our  country  will
 be  destroyed.  and  our  ancient  !and  of
 Hindustan  will  be  destroyed.  We  as
 a  people  and  as  a  great  nation  with
 3  300]  of  the  past  and  with  a_  peep
 into  the  future  have  never  been  des-
 troyed,  though  we  have  been  invad-
 ed  times  without  number  but  the  day
 we  take  to  a  nuclear  weapon,  we  shall
 be  destroyed.

 China  is  perhaps  interested  in  humi-
 liating  us  because  we  afte  prosperous
 rich  and  contented.  But  China  can.
 not  create  a  desert  around  itself.
 China  cannot  be  prosperous  with  a
 huge  desert  all  around  it  by  throw-
 ing  the  atom  bomb.  So,  in  the  in-
 terests  of  China  itself,  the  nuclear
 bomb  may  not  be  a  real  weapon  to
 be  used,  against  India;  it  may  be  only
 a  weapon  of  threat;  if  it  cannot  use
 the  bomb  on  the  Gobi  desert,  if  it
 cannot  use  the  bomb  across  Mongolia
 or  on  the  Russian  territory  around,  it
 cannot  also  use  it  on  India.  Know-
 ing  this,  we  should  not  spend  enor-
 mous  sums  of  money  on  a  nuclear
 weapon.  America’s  defence  expendi-
 ture  is  more  than  the  expenditure  on
 all  our  three  development  plans’  so
 far.  So,  how  can  we  ever  think  of
 the  nuclear  bomb?  It  is  time  that  we

 «ve  up  this  idea  of  a  nuclear  bomb.
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 Those  who  have  never  felt  perhaps
 even  one  wound  of  the  freedcm  strug-
 gle  between  857  and  947  are  tuday
 thinking  of  the  bomb,  The  bones  of
 those  persons  who  had  =  suffered
 wounds  and  lost  their  lives  in  the
 freedom  struggle  are  still  lying  in
 the  tombs  and  crying.  And  we  do
 not  even  know  the  names  of  all  those
 who  fought  for  freedom  heroically,
 with  weapons  or  without  weapons.
 whether  with  violent  means  or  with
 non-violent  means.  But  those  who
 have  never  suffered  any  wound  in
 that  long  struggle  are  thinking  today
 of  the  nuclear  bomb  in  some  way  or
 the  other.

 But  I  was  most  astonished  when  I
 went  last  week  to  attend  a  lecture  by
 Shri  H.  M.  Patel,  a  former  Secretary
 of  the  Defence  Ministry.  I  spent  an
 hour  there  which  I  thought  was  not
 worth  it,  and  I  am  not  saying  any-
 thing  except  what  has  appeared  in
 the  newspapers,  namely  that  retired
 civil  servants  are  advocating  the  cause
 of  the  nuclear  bomb,  They  do  not  say
 it  in  so  many  words,  but  that  is  what
 they  mean.  The  lecture  was  presided
 over  by  a  former  Governor  of  ihe
 Reserve  Bank,  Shri  Rama  Rau_  once
 our  Ambassador  to  U.S.A.  and  Japan.
 They  had  lived  for  nearly  30  vears
 in  opulence  and  great  comfort  and
 during  their  service  they  had  impli-
 citly  obeyed  their  British  masters.
 But  now,  suddenly,  Shri  H.  M.  Patel.
 says  in  his  lecture,  as  was  jeported
 in  The  Times  of  India,  and  as  I  ave

 -heard  it  myself  Jast  week  after  spend-
 ing  one  hour  in  Bombay,  that  we
 had  bought  over  40  varieties  of  air-
 craft,  and,  therefore,  he  asks  why
 should  we  produce  aircraft  ourselves!
 This  was  the  question  which  he  posed
 to  the  public  of  India:  Why  should  we
 manufacture  our  own  aircraft?  This
 is  what  an  ex-secretary  of  the  De-
 fence  Ministry  says.  He  said  at  one
 time  that  we  were  going  for  more
 than  40  varieties  or  even  400  variet-
 ies—I  forget  the  exact  figure:  Then,
 in  another  breath,  he  asked  why  we
 should  not  go  in  for  the  nuclear  bomb.
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 All  these  retired  servants,  who  had
 lived  in  comfort,  and  who  were  wor-
 ried  over  even  a  slight  crease  in  their
 pants,  who  had  cocktail  parties,  and
 who  set  their  lives  from  ten  o'clock  in
 the  morning  to  five  o’clock  in  the
 evening  in  a  methodical  way  and  who,
 whenever  we  uSed  to  ring  tnem  up
 used  to  say  that  they  were  busy,
 are  today  telling  us  how  cur  freedom
 should  be  defended.  They  are  the
 people  who  are  really  saying  that  we
 should  burn  up  our  planes.  I  would
 submit  that  the  people  of  India  can-
 not  afford  this  kind  of  thinking.  We
 want  to  have  an  Air  Force  with  air-
 craft  whose  components  will  be  most-
 ly  manufactured  by  ourselves.  Thanks
 to  the  Defence  Minister  and  the
 Ministry’s  supervision,  the  Hindustan
 Aircraft  has  al]  along  produced  ex-
 cellent  aircraft,  and  they  have  given
 an  excellent  account  of  themselves;
 they  have  proved  a  five  hundred  per
 cent  success  in  the  public  sector,  I
 would  suggest  that  we  should  have
 more  factories  like  the  Hindustan  Air-
 craft  in  our  country.  If  the  Hindus-
 tan  Aircraft  factory  has  been  able  to
 set  an  example  by  its  devotion  to
 duty  and  by  its  capacity  to  manu-
 facture  new  types  of  aircraft.  then  it
 should  be  taken  note  of,  and  its  acti-
 vities  should  be  further  and  fur-
 ther  expanded  util  we  are  able
 to  produce  a  perfect  fighter  ancl  bom-
 Ber  of  our  own.  Why  should  we  not
 think  like  that?  And  why  should  we
 not  be  self-reliant.  For,  it  is  only
 when  we  are  self-reliant  that  other
 nations  will  respect  us.  We  are  al-
 ready  appearing  to  be  beggars  be-
 cause  of  the  PL-480  food  imports,  Let
 us  not  be  beggars  again  for  the  nu-
 clear  weapons  and  for  more  wea-

 pons  from  abroad,  and  for  more
 bombs  from  abroad.  Our  24  ordn-
 ance  factories  can  be  live  bombs
 of  protection  and  security  for  us.
 There  should  be  moving  machines.
 Their  outmoded  machinery  must  be
 discarded.  And  we  should  be  able
 to  manufacture  the  most  up-to-date
 equipment  and  forms  of  clothing  in

 those  factories,  which  will  enable  our

 jawans  to  stand  up  to  the  cold  climate
 at  the  high  altitudes  on  snow-white
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 and  snow-clad  sights  as  they  are.  We
 should  manufacture  the  inost  up-to-
 date  clothing  for  them  in  order  to
 give  protection  to  those  people.  In-
 cidentally,  J  would  like  to  pay  a
 tribute  to  our  people  who  are  doing
 work  there  on  the  border  roads.
 Friends  like  Shri  Ravindra  Varma
 who  is  now  present  here  and  myself
 had  been  to  those  areas  like  NEFA
 and  Ladakh,  and  we  were  led  to
 NEFA  by  gallant  Shri  Mahavir  Tyagi.
 All  those  workers  there  are  doing  a
 magnificent  job.  Perhaps,  their  names
 are  not  known  to  anyone.  I  would-
 plead  on  the  floor  of  the  House  that
 the  salaries  of  those  drivers  should
 be  three  times  what  it  is  now.  Thev
 should  also  be  allowed  to  take  a  little
 rum  in  the  bitter  cold  nights  and
 meat  also  once  or  twice  a  week.  I
 would  give  them  anything  that  they
 want,  ‘because  they  are  doing  their
 duty  magnificently  there  in  those
 difficult  terrains.

 Shri  Ravindra  Varma  (Thiruvella):
 Medical  aid  also.

 Shri  Joachim  Alva:  Yes,  they  should
 get  proper  medical  aid  facilities  also.
 In  those  cold  heights,  they  need  rum
 to  keep  themselves  warm  to  face  the
 climate  and  also  some  meat.  Let  us
 give  to  those  people  all  that  they
 want.  But  in  the  name  of  expendi-
 ture  on  defence,  let  us  spend  the

 money  in  a  responsible  way  and  see
 that  every  rupee  and  every  pie  that
 we  spend  on  our  Army  and  on  our
 Defence  Forces  does  not  go  down  the
 drain  and  there  is  no  corruption  and
 there  is  No  wastage  of  any  kind.

 This  Parliament,  the  people  of  India
 sanctioned  and  gave  an  amount  of

 money  to  the  public  exchequer  for
 the  defence  forces,  for  the  protection
 of  our  jawans,  the  men  in  the  Army,
 Navy  and  Air  Force,  and  also  for

 keeping  our  machines  going,  our  secu-

 rity  apparatus  working.  The  Air
 Force  has  to  be  the  ‘queen’  of  our  bat-
 tlefield,  just  as  the  Russians  said  that
 the  infantry  was  the  ‘queen’  of  their
 battlefielq  in  the  last  war.
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 {Shri  Joachim  Alva]
 There  is  a  foreign  correspondent

 here  now  in  Delhi  whose  name  :5s
 Rawle  Knox.  I  have  met  him.  [
 have  been  very  familiar  with  his  wrtt-
 ings  in  1950-53  in  the  Observer.  His
 words  are  ringing  in  my  ears.  This
 is  what  he  wrote  in  the  London  Ob-
 server  in  early  950s—  the  Chinese
 Army  is  well-fed,  well-disciplined,
 well-looked  after;  it  is  not  worrying
 the  people  in  the  countryside;  it  is
 popular  and  courageous.  I  am  not
 singing  praise  of  that  Army,  but  I
 mention  that  this  is  written  by  an
 Englishmen  who  is  now  in  the  city
 reporting  for  the  London  Daily  Tele-
 graph.  I  asked  him  again  whether
 ‘what:  he  wrote  then  is  still  true.  He
 fully  confirmed  it.

 What  about  the  Soviet  Army?  The
 Soviet  Army  is  very  popular  in  Rus-
 sia.  I  would  like  to  quote  a  sentence
 to  you,  but  there  is  no  time  for  it.
 The  Soviet  Army  also  is  well-disci-
 Plined,  well  fed  and  well-equipped.
 Our  hon,  Defence  Minister  has  been
 there,  all  over  the  world,  to  all  these
 three  countries,  USA,  UK  and  USSR.

 Now,  our  Army  also  should  be  like-
 wise.  Once  upon  a  time,  it  was  the
 pride  of  the  British  to  drive  it  agains!
 Romme}],  one  of  the  greatest  comman-
 ders.of  history.  Today  we  are  a  little
 downcast  after  defeat  at  Chinese
 hands.  We  should  not  only  place  al!
 the  weapons  they  need  at  their  dis-
 posal,  but  we  should  also  see  to  it  that
 our  Army  is  kept  above  all  want.
 munitions,  clothing,  personnel,
 everything.  Look  at  the  way  Chinese
 girls  are  playing  their  part  in  the
 Chinese  Liberation  Army.  I  would  like
 to  implore  the  defence  Minister  to  sre
 that  we  have  a  well-lined,  disciplined
 programme  for  our  women.  Unless  we
 bring  our  women  into  this,  we  can-
 not  defend  our  country  with  all  our
 might  and  main.  Our  women  should
 be  brought  out  actively  into  this  life
 of  defence  in  the  shape  of  nursing
 and  sel¢  protection,  They  should  un-
 dergo  for  three  months  a  course  in
 self-defence.  As  long  as  these  women
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 have  not  been  taught  these  courses
 in  nursing  and  self-defence,  we  shall
 not  move  our  defence  forces  in  lines
 ‘of  Safety.

 We  have  got  to  go  down  to  poor
 Kerala.  The  women  of  Kerala  can  be
 found  as  far  as  Assam  and  in  the
 NEFA  heights;  The  Kerala  women
 are  doing  nursing  in  all  the  hospitals
 of  India.  We  want  more  nurses.  We
 want  ६8  thousand  nurses,  we  want  a
 thousand  doctors.

 What  happens  to  the  poor  young
 men?  If  they  get  45  per  cent  marks
 and  are  in  urgent  need  of  becoming
 doctors  but  are  disqualified.  Why
 should  not  the  Army  take  these  men
 and  train  them  as  doctors  not  because
 they  are  cast-awayg  but  because  these
 men  are  anxious  to  become  doctors?
 The  Army  can  forget  the  rules  and

 them  in  and
 train  them  up.  The  authorities  will
 have  to  give  them  a  25  per  cent  allow-
 ance  on  their  salaries  for  loss  of  prac-
 tice,  as  they  now  want  to  give  to  the
 civilian  doctors  under  the  Compul-
 sory  health  scheme.

 These  are  all  amenities  which  we
 have  to  give,  pay,  privileges  and  other
 things.  Take  the  jet  pilots  of  the
 Soviet  Air  Force.  They  are  heroes  of
 the  Soviet  Union.  There  was  a.
 pilot  who  took  me  to  Farnborough.
 The  India  Office  told  me  that  he  was
 one  of  our  ace  pilots.  I  am  ashamed
 to  have  forgotten  his  name;  but  I  have
 not  forgotten  him.  I  asked  him
 ‘What  is  your  age?’  He  said  ग्रह',  I
 asked  ‘Married?’.  He  answered,  ‘No,
 how  can  I  marry?  What  will  happen
 to  mv  wife?  She  has  to  be  a  profes-
 sional  woman,  a  nurse  or  doctor  if  I
 crash!

 These  are  the  worries  of  our  fight-
 ing  men.  We  should  not  burden  them
 with  these  worries  when  they  go  high
 up  in  the  air,  locked  up  in  battle  with
 the  enemy.  When  he  is  engaged  in
 such  operations  at  those  heights,  he
 cannot  be  worrying  about  his  nearest
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 and  dearest  ones.  Unless  we  assert
 that  the  Defence  Ministry  sees  to  it
 that  our  jet  pilots  ace  pilots,  and
 others  who  are  doing  battle  on  those
 heights  are  kept  free  from  any  such
 worries,  we  can  have  no  security.  We
 cannot  keep  them’  worried  all  thei:
 lives  about:  their  children.....

 Mr.  Deputy-Speaker:  He
 conclude  now.

 Shri  Joachim  Alva:  I  want  some
 more  time.  I  wil)  continue  tomorrow.
 Thank  you.

 Mr.  Deputy-Speaker:
 ready  taken  5  minutes.
 two  more.

 should

 He  has_al-
 He  can  take
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 Shri  Joachim  Alva:  The  House  is
 thin.  We  are  in  an  emergency.
 Everyone  is  not  present.  There  is  not
 even  quorum.  I  will  continue  to-
 morrow.

 Mr.  Deputy-Speaker:  The  House
 stands  adjourned  till  7]  A.M.  to-
 morrow.

 8.8  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Tuesday,  March

 30,  965/Chaitra  9,  887  (Saka).
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